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LOK SABHA DEBATES

LOK SABHA

——

Tuesday, March 3, 1981/Phalguna 12,
1902 (Saka)

—

The Lok Sabha met at Eleven of the
Clock

[MR. SrPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Deep Coal Mining Programme
-+

*207. SHRI CHINTAMANI JENA:

SHRI RAJNATH SONKAR
SHASTRI:

Will the Minister of ENERGY bhe
pleased to state:

(a) what are the details regarding
the plan, if any, in regard to the
deep coal mining programmes of the
Government;

(b) whether Government have
considered their plan for quality con-
trol and setting up of coal handling
plants at pit-heads to improve qua-
lity of coal made available to power
plants; and

(c) if so, the details regarding the
plan of Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIERAM MAHAJAN): (a) The
Coal Industry proposes to increase
production of coal from underground
mines from about 79 MT in 1980-81 to
about 96 MT in 1984-85.

(b) Yes, Sir.
4089 LS—1

2

(¢} During the VIth Plan period
11 coal washeries and 66 coal handl-
ing plants are to be taken up for
construction.
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S AT wrwa W Fe § gae
& faq feew frdaor  gwedy w1
FEAET AT F | Y TG FT T HT
mefam @y “ed At
Fr wafy § 11 Fgar amfaEl 9K
66 FAAT TG-TGME HAT FT fARTT
frar @ 7 ATEET, & A g€
qedT  9TgaT g 5 s #t feew
¥ 8 gar, 99 A JUFET § 4§
gure frar w1 w@r § W ww &
T ug fae wrd v ag fawior e
STQAT | FIT WTT gH 1 79 Ay Foew
F AR H g ?

qray WERA . WIT w1 HaAd

Tafrdt v WE 1 gER AR
FEATET 1
ot favw wgWA : P W

Fafadr FEW FT aTeT &, A WX
it gfosfan wmem a7 Tmw-
fat &, @ ¥ Fax Fq R
T A1 gAF AW § Ay
H uwW FIwr wW g AT § WK T
W & s oyF gar g, fomd
TIEN,  UER e 6 &
CATREH FT WS FATIAE F1 FEET
fearsar g | T T ¥ o g w7
[qET &, TR ORAFCREl ]
W T Wi ¥ gRT g 1 gEa
it wreifwe Wt gar §, o
Fww PATE, 9 9T TE wEw
Fgw gaTE ) ¥ & dfar AN
£ "k Fnfad o3 w37 5t fifimr
AT WE | W@ F wamar -9
1 ot § o & Fnfedt e
§ ¥ o I A Farfad J@y
¥ Py, sargee defrg s fafrec
Tgw & MEdaenTegaT f fifer &
faq ow aar feer e feard 1 ax
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S F A FEC E, W F w9
AT FIT FHAIT  FTEIFEL AT
FE WA I FHACT §, IA Y
Wt I@T ST o

SHRI KAMAL NATH: The hon,
Minister has given some very encou-
raging flgures, Do these figures re-
late only to deep mines? Or do they
also belong to open cast mines?

SHRI VIKRAM MAHAJAN: These
figures relate to deep mines only. At
present, there are 343 mines under
Coal India and 57 under SCCL. Of
them the open cast mines are 65
and 3. For 1980—85, the proposed
number of additional open cast mines
is 85 under CIL and 4 under SCCL.

“fawat Wt WMA—20 EAR
efeefeat ande & fam”
Tiw  qATATC
*211. WY T W AR AT
T FAT HAT A FATH A FAT TG

fe :

(¥) ¥ ST AT AEAWT
v faeslt & 19 fawmaw, 1980
F g ¥ “faesft fr =S, 2039
Gaefar Agdy ¥ faar”’ oew ¥
gREid ®Y  GHINTC &Y HiX fZAmEr
TR

(w) afzg, ar faoft A S0 &
feay gwer fesslt womEw F e
Fugg; =}

(7) soRT g fwdl F faeg
a1 wriart st ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (c).
A statement is laid on the Table of
the House.

Statement

(a) The Government is aware of
this news item, Normally, industrial
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units are required to obtain industrial
power connections before commence-
ment of production. However, in
some cases, supply is initially ob-
tained for domesticicommercial use
and subsequently, these consumers
unauthorisedly use it for indusirial
purposes, for which no licence is ob-
tained. The Municipa] Corporation
of Delhi is required to give an in-
dustrial licence, and not the DESU.
It is estimated that there are about
20,000 such unauthorised factories
running without licence in the Union
Territory of Delhi which are using
domestic connections unauthorisedly
for industrial purposes, In such cases
of misuse of supply DESU is em-
powered to disconnect connections
after giving consumer due notice, In
practice,  however,  disconnection
would cause disruption in produc-
tion and consequent industrial un-
rest and unemployment. DESU is,
therefore, penalising the offenders
by applying the maximum tariff and
levying a surcharge of 25 per cent
for misuse of power/excess load.

(b) 9 casese of theft of electricity
by taking direct supply from poles
or using unmetered supply were
detected by Delhi Electric Supply
Undertaking during  1980-81 upto
January, 1981,

(c) Appropriate action, including
lodging of FIR with the Police wa:
taken in all such cases.

st O wTw wew wAT ;s
werem, faedt ¥ S faoreft o w0 2,
TE T A @ A AR #
Fowe aret faoret @Y st
FrE § AT w%E W IR ww_T
g % TwERd ¥ wewroy e
¥ 0% T 1 Tt gl )
o s mn § e S o dfezat
feelt ¥ oww faoet & o ¥
vafugs = & wfaw S 1w
T E W wEh o i 6o
AIF A T FY 20 ¥ 25 AT Aw
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feorelt fawet § w99 o< § o
dto syrf & gudnr # a¥T aTUT ST ERT
21 ag =T 19 frasas, 1980 W7
wir & 1 TEE are ¥ 9 welY wgEm
&1 ;g wTHEae fRaT & WT 98
gfew «ff far & f a3 wix fafer
Iamt & fag foedt fem wem
HeAT T ST Srgae faw e
TAH & 20T FAIUA HARGA UGS
fRrFmstw®El 7 faggwem
WA ¥ Al ¥ FTT wA @
¥ a1 &1 @i & @d faorelt e e
gar o e § oot & A0
FQ €

weEd WEWE : WTY AT WT9W
FCIE & W9 wBWraw qfed |

st 7w ywmE waf ¢ ¥
H®WET (9 WIE| I &
ff om wogaTew Y T H S
BT TN £ A WATHET ¥ § AEE
o1E 9% W= @ A "1 IuE T
Fre o Y 7 mmE SE wEE
ITASTANA WERT & Jra=rg #7 ML
IR 14 7L, 1980 T UF WRW
AT faar fF 9 Q¥ Y ST T
g wix wlvgw A & S A wfaw
faorelt #1 ST FC W E, 7 o &1
W OAEI § gz adfr g SrAr
argat g & ag Fav smdw ar s Fw
TH HTRT F FTCT HIA-FTAT FT THL
T FT O g ?

ot fiw wgn : wgi @w
TG SR F1 ATE 8,
ag w&r & fr faeslt & 15-20 gerrT
TS ARG T F AW E b
T WA ) uF 9ey A
tfegs e o g fe ark
are & wfos st FreF@ § 1w
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g7 g% ¥ faweftag s argw at
TRt A fefr @ow & ot R
AT T ATET &Y NTSH &r ST |
Wt wefaiegna ¥ ag fedaa
faar f& wagdi 1 grsfoow 7 &,
Tafag Wit qrax feadaae  FTo1C )
HAT T T & AT § a1 AFT JF09
1 grefoew ghft s srove wrEY
#  WEAH g Sl |

gt qF WA FTACAHE, T W
ST ¥ gAe T A F@
g1 | & wrg 25 wfawe Taedy
Wrare # € yafag g wmE w
qrerT AN @I | TE TF TAET
A § W18 FT ARAF §, AR
feqedz =t fadiqq wrar ¥ FO-
W fpT § 1 1980-81 ¥ #WiX
Zqftn % 85 FH 9FF MU WL quT
TEE HHATE ¥ AT F 9 ¥ I
AT | FAFAC T Y TFA AT QA
Fifwa FT @ § 9 faeelt vefufas-
oA § w271 741 & (%I F1E weeafen
gr3e & A1 qifs Srafees ssgad w1
wafagr T g

wgi % fedft qwo dro 1 A
2, T TEIHT FUICHC @ £ oY
as A1 FEHET R O § I9h
gagre fadr t owe dro ar wud
qEF A BT W gA-Oqiazer @,
faoreft 7 A

gl a5 faest A7 UEaTRmE
W ATHF §, woR @ g v
F 1980-81 ¥ 197980 ¥ d=eT
qrsfrem § wic ate-dfen of faedr 3-4
AT Aagaway  (wEAw™))

st faerwr  wam wat ;. gy

T XS fr waa F Ay oy §)
(warweemy )

THE MINISTER OF ENERGY
(SHRI A. B, A, GHANI KHAN
CHAUDHURI): I can assure the
House and I can assure you that there
wag no political interference. What
actually happened wag that the elec-
tric connection of the factory of the
gentleman concerned, which appear-
ed in the news item ana about which
vou are mentioning, was disconnec-
ted on the 12th November 1980, when
consumption of load more than san-
ctioned was detected, The point at
issue is that he was drawing more
than what was actually sanctioned.
The load detected by the DESU was
172 HP. The factory remained dis-
connected for a few days. A show-
cause notice, as required under the
Act, was gerved on the factory on
the 4th November 1980. On receipt
of representation dated 4th Novem-
ber 1980 from him that the sanction-
ed load ig about 150 kw, and not 40
HP, as indicated by the DESU, stay

. orders were granted by the Chief

Engineer to enable the party to pro-
duce documentary evidence in sup-
port of his claim. On verification of
the records, the statement of the
party concerned was found to be in-
correct. Consequently, the supply to
the factory was disconnected, So,
there was no political interference.

st ‘At sare WAt ;e
WEEH, AT el ot 7 gy v 9E
fafers qoe 2 §, &< & W @
AFET A 20 g S A A Porar
EfF 20 g dfigat oy T Y
wiT w1 < & Wk o g Ifw
% frafwm ¢ feor mm & ok
g B fga § woargw @y ¥ fa
frarmar § ot 1§ g wdi @, Ffew
wfl aF X g7 waT oAl ¥ wowr wgr
a1 a4 ¥od wfaefal 4 woer
frafae w0 7Y *< far 1 sk W
W fer % e s ¥ ag
20 WX ¥ ¥ fradr Sfagdi W
TN fear mar § 7 el were
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wigy  war § 7 o9 % owe mmde
weo g g § @ T A@vEw T F
T gUE a7 TR gu & MTAED ATw
TG R § T A § N & o
g § 5 ot wfuwrd son wfeafea
g1 ... (za@ma )

MR. SPEAKER: No further sup-
plementaries will be allowed.

st fomm wgwa @ #7 A w9
¥ agwr & o ag faar € fs Negame
F wdhg ¢ £ g o ¥F e
fagr & T 3= ¥ g W@ F HAT FR7
T FEE 1 oEar feafs w1 eqme F
@y 30 gWA °% wEwr fear § f
wft gw X A1 fearRevm w& AT
21 W aF TEEASEuR F1 T
t sl o® SEF A F AN BEAT TG
famr mr § 1 foeet oefafwgws
1 a1 & fa v ¢ faars w3 fa fog
0 ¥ TH SEAH &1 Ged fHgr ST
gFaTg |

ST % %> WrEo Ko w1
AT & T ETw A e & 1 W
W% & FTew  WITF AW OH qger
& & faaw SuF aT gu € SEEr
ford o w4 & 1w faw
srdar A1 # Gw gaw

fray wifeed o6 W TaTeT €
e et R awm 9§ WK
faer oy & # osigwr fasEr

g o

ﬁﬁ'ﬁqﬂoqﬂ'oQQ‘f:m
wErEm ¥ woar § fr faelt & dw
T T HEE § 1 & oeen
g § fo ot faorelt & e
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7 fos ? Fr faomlt w1 WA
3 &g faorely fearédz gy afefn-
Fme w8 Far 5 7 R S
feer A wE & ar e ?

SHRI A, B. A. GHANI KHAN
CHAUDHURI: These people have a
peculiar modus operandi.

SHRI MALIK M, M, A. KHAN: I
am asking about your own depart-
ment, not that.

SHRI A. B. A, GHANI KHAN
CHAUDHURI: Delhi Administration?
We have nothing to do. The Energy
Department has just nothing to do
with it,

SHRI MALIK M. M, A. KHAN:
The Delhi Administralion is  under
the Government of India,

(Interruptions)

MR. SPEAKER: Let him answer
the question.

SHRI A. B, A, GHANI KHAN
CHAUDHURI: 1 am replying, The
moduz operandi is like this. They
ask for connection for domestic use
and after this, they convert it for
commercial and also for industrial
purposes.

wews AP ¢ FART  qAF ar
Qo ¥ ¥ dfaw

=7t afew gHo WO Qo &t : §aTd
FT AaTq HE WUT &

WA WA ¢ WA ql SRl
& difsw

SRHI A. B. A, GHANI KHAN
CHAUDHURI: The modus operandi
of such unauthorised users is that
initially they obtain a connection
for domestic or commercial use and
then use it for industrial purposes
and in doing so, they do not obtain
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the licence, It is the duty of the
Delhi Municipality to  issue the
licence. (Interruptions), I do not
know Mr. Speaker, Sir, whether the
hon. friend agrees with me or not, But
whatever facts we have we are present-
ing them.

ﬂ?m'ﬂ:ﬂ‘aqﬂcl{oﬁ:ﬁ
qer §fF FATmw w9 F F wd
feqddiz  dfefEdmm s@r ¥ @
T oFwr g7

weqe wEEE @ S amral fEar
&t fr mgw erifews Ay
WTIRA T AT g 98 SIAfEw qH AT
g g

=t Afgwga.gn go @t : TWWA
dHY & fma ae Tr § a1 afdwiom
T T E 7

weqe wEd ¢ oT & foaaifeas
g1

SHRI A, B. A GHANI KHAN
CHAUDHURI: Mr, Speaker, Sir, pri-
marily this DESU is under the juris-
diction of Delhi Administration and
they should take action because licence
for industrial use iz granted by the
Municipal Corporation of Delhi, but
unfortunately ihis is an unusual situa-
tion. ...

MR, SPEAKER: Take some unusual
steps to rectify it,

SHRI A, B. A. GHANI KHAN
CHAUDHURI: We will take neces-
sary steps to rectify it.

SHRI H. K. L. BHAGAT: I want
to know from the hon, Minister (i)
whether it is a fact that these over
20,000 factories have been existing
for the last 20 years or 15 years or
10 years, (ii) whether it is g fact
that DESU is under the control of
the Municipal Corporation, and (iii)
whether it is a fact that from time
to time all the political parties and
all the M.Ps. have asked for their re-

PHALGUNA 12, 1802 (SAKA)
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gularisation and against this domes-
tic connection, on human considera-
tions the Government has taken this
decision, I want to know whether it
is a fact that during al] this time the
Municipal Corporation has been run
most of the time by the Janata Party,

=it few WA : a8 wHY & fF
T dFT E T T wE H oW
WE TB 1977 ¥ qF ff, §%
1977-80 # &t & ofr 7 § ok
IO AT g7 vEE aw It § faner
AT am‘tma'a’rgl afw Fret
%c%ng%ﬁgﬁaaté?ﬁu g
&t & & ag mmeeT Yo o wHo
g0 FudrTarr gawm faeeft wfa-
fega  Fravwm F owdlw wr @,
foger AT & SHAT TGT T qTOAH
W T 1 ga ag wifaw a @ fr o
qaFR F1 AET fFAr S

W 980 &% qifafese yrdla s
aTes § g W Y e € fin et
FRfEqe AT &1 F1T g
qod @ ..

st g@o Fo QR W : faeay
afafews Fwrma w7 @ o
W F@r W sEF A w8y
faar @@= st &7 0

=it faw wgrew ¢ 37 &g ot foar

T.V, Cenire for Bangalore

*213, SHRI G. Y. KRISHNAN: Wil
the Minister of INFORMATION
AND BROADCASTING be pleased
to state;

(a) whether it ig a fact that the
foundation stone of a T.V. Centre
building was laid recently by him in
Bangalore; and
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(b) if so, the details regarding its
cost and when it is expected to start
functioning?

THE DEPUTY MINJSTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (XKUMARI KU-
MUDBEN M. JOSHI): (a) Yes, Bir.
The foundation stone for the T.V.
Centre Bangalore was laid on
4-2-1981.

(b) The estimated cost of the pro-
ject is Rs, 391 lakhs. The T.V. Centre
at Bangalore is expected to be com-
missioned in 1983-84.

SHRI G. Y. KRISHNAN: It is
highly appreciable that during the
Sixth Plan, T.V, is going to come to
Bangalore, Is it coloured T.V, or
Black and White T.V. which is com-
ing to Bangalore?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): First let the T.V.
come to Bangalore. The question of
g?it;ur will be decided after they get

SHRI G. Y. KRISHNAN: Are we
not getting T.V.? The hon. Minister
replied—‘first let the T.V. come to
Bangalore’, Is it still doubtful for us
to get T.V.?

SHRI VASANT SATHE: I can
assure my hon. Member through you
that Bangalore is going to get T.V.
I have already laid the foundation
stone. Land has been acquired. The
State Government has been entrust-
ed their own request with the task
of constructing a building as early as
possible. I may inform for his benefit
that we are also thinking to expedite
the arrangement of having a rally
antenna set up in the near future
within a period of six months so
that they can start seeing T.V. from
Bombay and Madras.

SHRI G. Y, KRISHNAN: It will
be commissioned during 1983-84.
Why is 80 much of long time being
taken? If so much of long time is
allowed to be taken, the estimated

MARCH 3, 1981
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cost which is shown as Rs. 391 lakhs
will increase by a few lakhs, Is it
not so?

SHRI VASANT SATHE: The esti-
mated cost is with a view to this
period. But it is for the State Gov-
ernment to construct. After all the
construction of studios and tower is
not done overnight, It is for the State
Government to take as much time as
they feel reasonable. If they do it
earlier, I shall be quite happy.

SHRI K. LAKKAPPA: I must con-
gratulate our Minister on having met
the long outstanding or pending de-
mand of covering specially beautiful
and colourful city of Bangalore, He
is not going to give us coloured T.V,
I would like to know the estimated
cost, construction cost and the finan-
cial allocations from the Central
Ministry to the State, Because the
State has agreed to construct the en-
tire building and other things in a
specified time. I would like to know
what is the Central assistance pro-
vided for. The point of time fixed
for 1982-83 is a long one. Therefore,
I want to know whether the hon,
Minister will expedite the comple-
tion of a full-fledged TV centre at Ban-
galore. We do not want a second-grade
TV centre coming up after six months.
We want a full-fledged TV centre in the
south, at Bangalore. It should be ex-
pedited. Will the hon. Minister take up
the matter with the Chief Minister in
order to expedite it?

SHRI VASANT SATHE: The
amount of about Rs, 4 crores provid-
ed for construction is ‘going to be
given by our Ministry, at the Centre,
to the State Government and there-
fore there is no question of any
paucity of funds, The question of
expenditing construction work will
depend on how fast the PWD of
Karnataka does the job. As I said, 1
will be happy if they do it earlier.
As far as six months business is con-
cerned, it is not g full-fledged TV
centre, It is only a relay facility to
get Madras and Bombay programmes
seen in Bangalore so that they will



17 Oral Answers

have something to start with by the
time their studio comes up.

SHRI XAVIER ARAKAL; The hon.
Minister has stated, that to expedlte
+this matter, a relay equipment will
be supplied within six months but
the hon, Members from Karnataka
have said that they want a full-fledg-
ed TV centre immediately. My sub~
mission is that Trivandrum TV centre
hag not yet started functioning, It
is only on paper. It will take years
to come, Will the hon. Minister, there-
fore, ccnsider my request to have at
least a relay and transmission centre
at Trlvandrum?

SHR1I VASANT SATHE: Like
Bangalore, Trivandrum also is in-~
cluded in the Sixth Plan. As soon as
the Kerala Government makes land
available, I am willing to do the same
which I have done for Bangalore.

SHRI C. T. DHANDAPANI: It is
not only a gquestion pertaining to
Bangalore but it is also relating to
transmission from Madras, In that
case, I can put a question in regard
1o Coirnbatore also. There is already
a tele-communication tower erected
in Coimbatore, Enquiries reveal that
at the cost of Rs. 30-40 lakhs, a y's
station could be erected and construc-
ted at Coimbatore. Will the hon. Min-
jster kindly enquire and promise
that he will do it?

SHRI VASANT SATHE: At Coim-
batore, what they are having is a
microwave tower set up by the P&T,
Merely having a microwave tower is
not having a television programme
producing centre or a studio. What
we can do at Coimbatore, with micro-
wave tower being there, iz to have
a relay programme That also, to
have a relay station, costs about a
crore of rupees. 1f that suggestion is
there, we will consider it.

SHRI R. S. SPARROW: One of
the most important TV stations which
has international significance vis-g-
vig Pakistan and other countrieg hes
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been established at Jullundur. Time
and again, it has been promiged that
it will start working full-blast very
shortly, May I take the liberty of
asking the hon. Minister to very
kindly tell us how the situation stands
specially in view of our lagging so
many months behind schedule and,
in that process, we have been losing
so much of our effect?

SHRI VASANT SATHE: As {far
as Jullundur is concerned, you are per-
haps aware that the tower could not
be completed due to a dispute, The
dispute has n»« Leen resolved. The
tower will be completed very soon.
Now it is only a matter of a few
months. As soon as the tower is com-
pleted, Jullundur wil] be a full-
fledged television centre.

Per capita consumption of power in
Assam

*214. SHRI SANTOSH MOHAN
DEV: Will the Minister of ENERGY
be pleased to state:

(a) the per capita consumption of
power in Assam as compared to the
country as a whole; and

(b) _what is the per capita con-
sumption of power expected to be

reached in Assam during the current
year?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The per
capita consumption of electricity in
Assam and All India during the year
1978-B0 was 3566 kwh and 130.48
Kwh respectively.

(b) The expected per capita con-
sumption of electricity on the basis
of latest information supplied by
North Eastern Regional Electricity
Board works out to 32.8 Kwh during
the year 1880-81.

SHRI SANTOSH MOHAN DEV:
The Minister, in his reply gave the
figure for the year 1978-80 as 85.66
Kwh against the All India figure of
130.48 Ewh of electricity,
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But, in part (b), the Minister has
stated that during the year 1980-81,
it would come down to 32.8 Kwh and
that it was mainly because of higher
demand.

In view of this reply and also in
view of the Minister’s reply to another
unstarred question which was put on
a previous occasion, in which he said
that in Assam out of total villages
of about 40,000, only 4,658 villages hag
been electrified, may I enquire from
the Minister what steps the Govern-
ment of India is taking in the Cen-
tral Sector to increase power gene-
ration in Assam?

May I also know whether it is a
fact that the Government of India has
since allowed for purchase of some
gas turbines for gugmentalion of power
in Assam gnd, if so, whether they are
considering to give more gas turbines
for Assam? [ understand from the
Central Electricity Board that the
projects which are in hand will take
another four years to be completed.

THE MINISTER OF ENERGY
(SHERI A. B. A. GHANI KHAN CHAU-
DHURI): It is true that per capita
consumption has come down. It is
entirely due to local disturbances in
Assam. The per capila consumplion
of electricity in Assam would be 35.66
units as against the national average
of 130.48 units. At the end of the
current plan, that means, 1984-85, the
per capita consumption in Assam is
likely to increase to about 75 unils as
against anticipated national average
of about 200 units. The Government
of India has approved a number of
projects for the North-Eastern Region
as a whole which, after implementa-
tion in 1984-85, will increase the pre-
sent installed eapacity of 330 MW to
1,000 MW. That means almost three
times more. This three times increase
in the present imstalled capacity will
narrow down the gap between the
per capita consumption of electricity
in the North-Eastern Region and the
national average.
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SHRI SANTOSH MOHAN DEV:
May I enquire from the Minister as
to what is the position of the Bon-
gaigaon Thermal Project and the
Barakdam Project which are the more
important Projects of North-Eastern
Region?

SHR] VIKRAM MAHAJAN: So far
as Bongaigaon thermal project is con-
cerned, it is likely to give power dur-
ing the year 1981-82 to the extent of
60 MW and during 1984-85 to the
extent of another 60 MW.

So far as Barakdam project is con-
cerned, the first Unit will give bene-
fit in 1980-81 ang the second in 1981-
82.

SHRI UTTAM RATHOD: Taking
into consideration the backwardness
of this particulay area and also the
fact that they are very much behind
in per capita consumption compared
to the national level, is the Govern-
ment likely to give them some special
grants for power production?

SHRI VIKRAM MAHAJAN: The
Minister has already said jn his main
answer that there is going to mas-
sive increase in power generation in
Assam. In Assam and in the North-
Eastern region we expect that, in the
year 1984-85, there will be surplus
power in this region to the extent of
1303 energy megawatt hours and the -
peak capacity will be surplus to the
extent of 227 megawatts. Special
grants are also being given to Assam.,
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SHRI M. RAM GOPAL REDDY:
From the hon, Minister’s statement it
is seen that consumption of electricity
in Assam is only one-third of the na-
tional average. I want to know par-
ticularly how much time the Minis-
ter will take to improve the situation
in Assam; there is an agitation there;
for the economic yplift alone,..

MR. SPEAKER: He has already said
that.

SHRI M. RAM GOPAL REDDY: He
hag saig about the whole north-east-
erp region. [ want to know parti-
cularly about this State, Assam, how
murh time will be taken...

SHR] A. B, A, GHANI KHAN
CHAUDHURI: Assam is also includ-
ed in that. When we say ‘north-
eastern region’, we mean Assam also.

Alleged violation of company laws by
Chowgule Group

"
*216. SHRI DHARAM DAS
SHASTRI:

SHRI K. LAKKAPPA:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether it is true that a num-
ber of companies owned by Chow-
gule Group are violating company
law regulations in the matter of sub-
mission of company balance sheets
within a statutorily defined period
after the end of financial year and
if so, particulars thereof;

(b) action taken by Government
against this group of companies; and

(c) if not, the reasons therefor?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a) No,
Sir.

(b) and (c). Does not arise.
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SHR1 K. LAKKAPPA: My friend,
Mr. Shiv Shankar, the hon. Minister
for Company Affairs has stated flatly:

‘No. — Does not arise.’

I would like to know this from
the hon Minister. The companies
owneq by Chowgule, he has stated,
are gbout 18. I want to know whe-
ther it is a fact that six companies
owned by Chowgules have not sub-
mitted their balance sheets periodic
reports even immediately after the
General Body meeting for scrutiny
and the completed balance-sheets, even
after the end of the financial year.
Will the hon, Minister have a probe
into this matter and see, because the
information supplied by the Ministry
to tiae hon. Minister is not ecorrect.

Therefore, [ would like to know
whether the Minister will have a
second lock at the situation prevail-
ing there and see how far the Com-
pany Law rules and regulations have
been violated by several companies
owned by this Chowgule concern,

SHRI P. SHIV SHANKAR: Sir,
the question itself related to the vio-
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lation of the Chowgule Group of
companies. . .

SHR] K. LAKKAPPA: We should
‘not be too technical. I know it. As
a lawyer you should not be too tech-
nical.

MR. SPEAKER: He does not want
‘you to juggle around.

SHRI P. SHIV SHANKAR: He is
not prepared to listen to my answer.

MR, SPEAKER: He wants an ans-
‘wer according to his norms.

SHRI P. SHIV SHANKAR: Sir, this
is with reference to the submission of
the Balance Sheets of these companies.
Now, he says that there are six com-
panies which have violated the pro-
visions with reference to the submis-
‘sion of Balance-Sheets. I will be
glad to receive the information. But
whep I tried to get the information
from the concerned Registrar of Com-
panies, I found that all these com-
panieg have filed their Balance-Sheetg
within time. But, certainly, if my
friend could make available some
information to me, 1 assure him that
I will certainly go into the investiga-
tion of it and 1 will inquire about
the facts, I will do the needful....

SHRI JYOTIRMOY BOSU: Deon't
-consider this as an inspired question.

SHRI P. SHIV SHANKAR: It is
not your repository. Somebody else
‘has put the question, You could wait
for some time.
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SHR] P. SHIV SHANKAR: So far
‘as the shipping company is concern-
ed.... (Interruptions). If you insist on
Hindi, I will certainly speak in Hindi.
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The point is that so far as the
steamship company of Chowgules is
concerned, it ig called Chowgule
Steamship Company. So far as this
company is concerned, this company
is still retainegq by this person and
this company has not been taken over,
I think there is some wrong informa-
tion that Chowgule Steamship Com-
pany hag been taken over. There is
no information so far as we are con-
cerned. . .. (Interruptions), No, it has
not been taken over.

Accelerating rural electrification in
Hill Stateg

*217. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
ENERGY be pleased to lay a state-
ment showing:

(a) whether the Rural Electrifica~
tion Corporation has provideg enough
funds to the State Electricity Boards
to accelerate the programme of rural
electrification in the hill States and
regions like Himachal Pradesh, Jammu
and Kashmir, Meghalaya, Manipur,
Tripura, hill areas of Uttar Pradesh,
Bihar, Madhya Pradesh, Orissa and
other hilly regions of the other States;

(b) if so, the amount provided to
these Boards during the past three
years in each case as grant or loan;
and

(c) whether any programme for
total electrification of the hilly re-
gions has glso been drawn up for the
financial year 1981-82 and the 6th
Five-Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (c).
A statement ig laid on the Table of
the House,

Statement

(a) Rural Electrification Corpora-
tion has been providing financial as-
sistance for rural electrification sche-
mes in the hill States and also in the
the hill regions of other States ie.
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areas defined as hilly areas in the Cen-
sus Records. In these areas, the Cor-
poration has sanctioned up to
31-1-1981, 506 rural electrification
schemes for a total financial assistance
of Rs. 218.34 crores. State-wise de-
tails of the schemes sanctioned, num-
ber of villages covereg and the loan
amount sanctioned are given in Anne-
xure-L.

(b} Loan instalments aggregating
Rs. 72.43 crores have been released by
the Corporation during the last three
years (1977-78 to 1979-80) in respect
of the rural electrification schemes
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sanctioned in hill areas. Details are
given in Annexure-II,

(c) According to the Perspective
Plan proposals received from the va-
rious States, cent per cent electrifica-
tion of villages, including the villages
in the Hill States and hilly regions
of other States, is expected to be
achieved by 1994-95 subject to avail-
ability of the required resources. Dur-
ing the year 1981-82, 18,000 villages.
including those in hill areas are likely
to be electrified in the country through
REC schemes.

Axnexvre I

Rwral  Electrification Schemes sanctioned by R.E.C. in FEll Areas

(Rs. in Ilakhs)

No. of Villages Loan Amount

S. State
No Scheraes covered  sanctioned
(31-1-1981)
1. Assam 4 233 190° 010
2. Gujerar . 10 o4 505 850
3. Himachal Pradesh 50 Gg47 2115 588
4. Jammu & Kashmir . 81 4505 2955 798
5. Karnataka 15 6Gog 473" 280
G. Kerala 17 57 485 161
7 Maharashira 14 Gio 633 312
4. Manipur . 10 544 655 416
9. Meghalaya 34 1023 1404° 044
10. Nagaland. 9 178 440- 616
11, Orissa 162 12924 6814- 042
12. Rajasthan 51 2357 1955 650
13. Tamil Nadu
14. Uttar Pradesh 47 G710 3064 488
15. West Bengal 2 104 141° 349
ToraL 506 37625 21834 Gog
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Annexurg-TIT

State-wise Position of loan amount Disbursed

by Rec-During the last TAm years (1
b 1979-80) In Respect of lel} ﬂxm-

Jfication Schemes Smcmwf u: hill Areas
(Rs. in lakhs)
81, State Amount
disburs-
No. ed during
April,
1977
1o grst
March,
1980
1.  Assam . . . 42.560
2. Gujarat 120924
3. Himachal Pradesh . Bo4 .Bos
4. Jammu & Kashmir . 1150.976
5. Kerala . 180.401
6. Karnataka 146 . 409
7. Maharashtra . a8 203
8. Manipur 187.463
9. Mcghalaya 687 .432
10, Nagaland 143.681
11, Orissa . 2293131
12, Rajasthan 646.425
13. Tamil Nadu . . . —
14.  Uttar Pradesh, 979.853
15,  West Bengal . 22.954

ToraL . . .+ 7243.017

PROF. NARAIN CHAND PARA-
SHAR: From the answer to part (c)
of the statement it appears that the
date for total electrification is 1994-
95. I want to know whether this is
the date for the total electrification
of the entire country or is it that pre-
ferential treatment has been given to
the hilly areas? In case it is not,
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then will the Minister kindly tell us
what is the special provision for the
hilly areas?

SHRI VIKRAM MAHAJAN: So
far as 1894-95 is concerned, since it
relates to the whole country, obvious-
1¥ it includes the hilly areas.

So far as special aid to hill areas is
concerned, I think in annexures
which are aitached o the statement
and which are laid on the Table of the
House, I have given figures of all hill
areas and the States which have other
areas. In Annexure-] I have given
the loan amount sanctioned upto 31st
January, 1981, For Assam it is Rs.
190 lakhs. For Gujarat it is Rs. 505
lakhs, All those details are there.
Not only this, we have categorised
the different regions. There are cate-
gories like Ordinary Advanced Areas,
Ordinary Backward Areas and then
specially under-developed areas. Then
there is the Minimum Needs Pro-
gramme and Revised Minimum Needs
Programme. These are the categories
in which we have categorised the
Backward, Tribal and Hill areas.

So far as hill areas are concerned,
special efforts are being made to give
maximun money.

PROF, NARAIN CHAND PARA-
SHAR: Sir, the answer js not clear.
In his reply he has said that 1994-95
ig the date for hilly as well as the
entire country to be covered. If the
entire country is covered then auto-
matically the hilly areas are also
covered. My point was whether the
date could be extended earlier in res-
pect of hilly areas. Secondly, Sir, he
has given figures for villages to be co=
vered. Is it a fact that at present the
REC considers a village to be electrifieq
after the distribution line has reached
the village. According to REC what is
the definition of the total electrification
of the villages?

SHRI VIKRAM MAHAJAN: So far
as REC is concerned unless most of
the villagers get electricity we do not *
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. consider the village to have been
covered. If the hon. Member can
give any specific instance we will en-
wquire intp it and findg a remedy for
the problem. So far as aid to the hill
areas is concerned, I have specifically
given the details in the Annexure. We
are making g massive effort to develop
the backward and hilly areas.

SHRI CHINTAMANI PANIGRAH!:
Sir, in 1980-81 they have given loans
to the State Electricity Boards to the
tune of Rs. 218 crores. May I know
, the total amount of loan advanced to
State Electricity Boards so far and
also whether Govt. is aware that almost

—all the State Electricity Boards are

.+ running under loss? In this connec-
tion may | know whether the Gov-
ernment have asked the State Electri-
city Boards to streamline their fune-
tioning. What steps have been taken
by the Government to monitor their
activities?

THE MINISTER OF ENERGY
(SHRI A. B. A. GHANI KHAM
CHAUDHURI): Sir, we have changed
the whole thing. We gre not only giv-
ing money but also monitoring the
entire equipment so that they can do
their job efficiently....(Interruptions)

SHRI CHINTAMAN] PANIGRAHI:
Sir, I had asked as to what jg the total
' loan given to the State Electricity
' Boards so far and also whether the
Government is aware of the fact that
all the State Electricity Boards are
"on the red?

SHRI VIKRAM MAHAJAN: Sir,

+ Wwe would like to have a separate

notice for this. The hon. Member

may put a specific question and we
will answer it.

SHRI K. A. RAJAN: The Central
Government is allotting so much of
money for rural electrification to the
various State Electricity Boards, I
would like to put as specific question
for answer by the hon. Minister, in
the matter of rural electrification. Are
we to understand that just drawing
one distribution line to a corner of a

village would be taken as electrifica- '
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tion of the rural village? If not, what
is the norm? What is the guideline
in this respect? Are you not going
by some standard like so many con-
sumers or S50 mMany houses or some-
thing like that. Simply drawing a
line to a village and putting up a post
there would not constitute rural elec-
trification.

SHR1 A. B. A, GHANI KHAN CHAU-
DHURI: Positive guidelines are there.
The State Electricity Boards can get
the money from the R.E.C. When they
take the loan, the R.E.C. wants to
know whether the State Electricity
Board concerned is in a position to
repay the loan or not. There are cer-
tain guidelines, for example, in res-
pect of the agricultural sector, we
want to know whether there is pos-
sibility of expansion in the Agricul-
ture sector and 5o on. Like that, there
are definite guidelines in regarg to
these matters.
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SHRI VIKRAM MAHAJAN: I will
collect the information and supply it
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SHRI VIRBHADRA SINGH: Even in
hilly areas there are soinie areas which
are more hilly and backward and re-
mote,

According to the present norms laid
down by the R.E.C. these areas do not
qualify for assistance from the R.E.C.
I would like to know whether the Go-
vernment has modified the norms in
respect of 1ihese backward and hilly
areas, so as to enable them to get assist.
ance from the R.E.C. In the reply given
by the hon. Minister, he has mentioned
that as on 31-3-80, 50 schemes have al-
ready been approved in respect of
Himachal Pradesh. I want to know
how much money has actually been
disbursed so far,

SHRI VIKRAM MAHAJAN: [ re-
quest the hon. Member to see Annex-
ure II where the information is given.
As on 31-3-80, Himachal Pradesh has
been given a loan of Rs. 604.805 lakhs.
This is the figure regarding loan al-
ready disbursed, Thig is in Annexure
IL. In Annexure I, I have given infor-
mation in respect of certain other cate-
gories. I have already given this fig-
ure, .

Sharing of Power from Thein Dam

*218. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of ENERGY be
pleased to state:

(a) whether Government have consi-
dered the request of Rajasthan and
Haryana Govermi:ents for sharing the
power benefits accruing from the
Thein Dam Project; and

(b) if so, the result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). In
a meeling taken by the Prime Minister
on 14-2-1979 with the Chief Ministers of
the concerned States, the Prime Minis-
ter felt that since the issues are to be
decided on the basis of legal rights, he
would take the opinion of the Attorney
General of India regarding the entitle-
ment of Rajasthan and Haryana for a
share in the power benefits from the
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Thein Dam Project. The Attorney
General has given hig opinion, which
hag analysed all aspects of the issues
involved, A final view in the matter
is yet to be taken,

SHRI CHIRANJI LAL SHARMA:
May 1 know from the hon. Minister
whether, after the change of the poli-
tical set-up in the country after Feb-
ruary 1979, any meeting of the two
Chief Ministers of Rajasthan and Har-
yana was called by the Prime Minis-
ter....(An hon. Member, Punjab also)
along with Punjab Chief Minister, Sec-
ondly I want to know when the Thein .
Dam project is likely to be completed.
Thirdly 1 want to know this, The hon.
Minister has stated that the Attorney
General has given his opinion,

May I know when this information
was received by the Government of
India? What action has been taken by
the Government on the opinion of the
Attorney General? Why has this pro-
jected scheme been unnecessarily de-
layed?

SHRI VIKRAM MAHAJAN: The
project is likely to be completed in the
Seventh Five Year Plan. So far as the
opinion of the Attorney General is
concerned, I have stated in my reply
that a final view is to be taken. So far
as the date is concerned, it was given
on 2nd May 1979 and about the meet-
ing of the Chief Minister, I will find
out,

WRITTEN ANSWERS TO
QUESTIONS.
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Energising Irrigation pump sets

*209. SHRI K. A. SWAMY: Will the
Minister of ENERGY be pleased to
state:

(a) whether Government have consi-
dered a programme of energising irri-
gation pump-sets in the country; and

{b) if so, whether any funds have
been allotted for encouraging the elec-
trification of irrigation pump-sets?

THE MINISTER OF ENERGY (SHRI
A. B. A, GHANI KHAN CHAUDHRY):
(a) High priority is being extended to
energisation of pumpsets with a view to
increasing agricultural production. The
total number of pumpsets/iubewells
energised up to the end of March, 1980,
was nearly 30.50 lakh., An additional
2.30 lakh pumpsets have been energi-
sed from 1-4-1980 to 31-12-1980.

(b) The Sixth Five Year Plan (1980—
85) envisages to a tfotal outlay of Rs.
1,576 crores for rura] electrification pro-
gramme, of which the Rural Electrifica-
tion Corporation component ig likely to
be Rs. 880 crores. The main thurst of
the Plan will be on energisation of
Pumpsets and 25 lakhs pumpsets in the
country, are proposed to be energised
during the Plan. Out of this, energisa-
tion of 18 lakh pumpsets (8 lakhs un-
der REC Normal Programme and an-
other 8 lakhs under SPA Programme
of REC) will be financed through the
Hural Electrification Corporation and
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the balance 9 lakh pumpsets with the
funds which will be provided direct to
the States for their Normal Develop-
ment Programme, Thus, a major por-
tion of the Plan outlay Is proposed tc
be routed to the States through the
Corporation.

Recoverable Reserves of Crude Oil

*210. SHRI SURYA NARAYAN
SINGH: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether it is g fact that total re-
coverable reserves of crude oil in the
country have dwindled from 452 million
tonnes in 1978 to 360 million tonnes as
in January, 1980; and

(b) if so, the details thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI): (a) No, Sir.

(b} Does not arise,

Broadcast over AIR. by State
Chief Ministers

*212. SHRT SATISH AGARWAL:
Will the Minister of INFORMATION
AND BROADCASTING be pleased ¢
state:

(a) whether Government have deci-
ded that the State Chief Ministers
would now be able to broadcast over
the All India Radio;

(b) whether the procedure that will
be followed in this regard has been
worked out; if so, the details thereof;

(c) whether they would be required
to give an advance copy of their speech
prior to broadcast to the AIR for vet-
ting; and

(d) whether all the Chief Ministers,
particularly those ruled by Oppositior
Parties have agreed to the procedurt
evolved and if not, their points o
view?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VAS
ANT SATHE): (a) There has nevel
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been any restriction on broadcasts by
Chiet Ministers of States over All India
Radio.

(b) DG: AIR have reiterated on 31st
January 1981 their earlier instructions
to All India Radio stations that Chief
Ministers are always welcome to broad-
cast,

() Yes, Sir. It has been the practice
of AIR Stations to obtain a copy of the
script of the VIP’s broadcasts in aa-
vance gnd also record the broadcast in
advance,

(dy As this is a matter within the
competence of the All India Radio, it
is not necessary to consult State Gov-
ernments.

Depreciation Formula for State Elec-
tricity Boards Funds

*215. SHRI K. T. KOSALRAM: Wwill
the Minister of ENERGY be pleased to
state:

(a) the names of States that have
asked for changing the Central Elec-
tricity Authority's depreciation formula
in respect of funds for the Electricity
Boards which was fixed at 3 per cent
of the fixed assets;

(b) the reasons that have been ad-
duced for this demand; and

(c) the action taken thereon?

THE MINISTER OF ENERGY (SHRI
A. B, A. GHANI KHAN CHAUDHA-
RY): (a) to (c). The information is
being collected and will be laid on the
Table of the House.

Loss of Power on Account of Strikes

*219. SHRIMATI KRISHNA SAHI:
Will the Minister of ENERGY be ple-
ased to lay a statement showing:

{a) what was the total loss of power
on account of strikes and go-slow dur-
ing 1977—179;

" (b) what was the total loss during
1980;
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(c) are Government contemplating to
raise reserve engineering units at na-
tional level to run thermal and hydel
unitg in the event of strike or “go-slow™
by engineers and others of g part[cular
unit; and

(d) it so, when?

THE MINISTER OF ENERGY (SHRI
A, B. A, GHANI KHAN CHAUDHURY:
(a) to (b) It is not possible to assess the
loss of power on account of strikes and
go slow. Hence, no exercise has been
undertaken to assess the same both for
the period 1977—79 and 1980, The dif-
ficulty is mainly due to the complex
nature of the equipments and charac-
teristics of the occasional labour dis-
putes which generally affect only part
of the workers/staff/engineers of the
industry. Various alternative strategies
in the line mentioned by the Hon'ble
Member are under examination by the
Government and it is not possible to
disclose the same at this stage in pub-
lic interest..

Talks with Nepal on River Waters

*220. SHRI S. M. KRISHNA :
SHRI R, L. BHATIA:

Will the Minister of ENERGY be
pleased to state:

(a) whether during his recent visit
to Nepal, he held any discussion with
the Nepalese Government on the mutu-
ally beneficial use of river water,
hydro-electricity generation, navigation
and flood moderation; and

(b) if so, the outcome thereof?

THE MINISTER OF ENERGY (SHRI
A, B. A. GHANI KHAN CHAUDHA-
RY): (a) and (b). Minister for Energy
visited Kathmandu on 2nd and 3rd Feb.
ruary, 1981 in connection with the foun-
dation stone laying ceremony of Devi-
ghat Hydro-electric Project. During thig
vigit, the Minister for Energy tock the
opportunity to call on the Prime Mi-
nister of Nepal and the Minister for
Water Resources of His Majesty's Gov-
ernment, Nepal, and had discussiofs
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with them. Opportunity was also taken
-during these discussiong to brleﬂy re-
‘view theofficial level discussions held

«earller on' different muilti-purpose vro-
4ects such as Karnali, Pancheshwar etlc.
‘Both sides emphasised the need for fur-
ther extension of mutually beneficial
‘bilateral cooperation iIn the area of
-water resources development,

Allotment of Diesel to Madhya
Pradesh

221, SHRI SHIV KUMAR SINGH:
‘Will the Minister of PETROLEUM,
‘CHEMICALS AND FERTILIZERS be
‘pleased to state:

(a) what js tota] amount of diesel al-
loted to Madhya Pradesh between Jan-
uary and Decemter, 1980; and

(b) how does it compare with allo-
.cations in the last two years?

THE MINISTER OF PETROLEUM,
‘CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) A quantity
-of about 4.45 lakh tonnes of High Speed
Diesel (HSD) was allotted to Madhya
‘Pradesh between January and Decem-
ber, 1880.

(b) The system of monthly alloca-
‘tions of diesel was started only with
effect from October, 1970. The total
allocation of diesel in 1980 for Madhya
Pradesh was about 4,45000 tonnes ag-
ainst sales of about 403000 tonnes in
1979,

-Joint Oil Exploration Work by India
apd U.S.S.R,

*222. SHRI RAMA CHANDRA
BATH: Will the Minister of PETRO-
‘LHEUM, CHEMICALS AND FERTILI-
‘ZERS be pleased to state:

(a) whether oil exploration work has
been laupcled by India and Soviet
Unlon Iointly in our country;

(b) whether any agreement has been
‘signed between both the countries for
mamlng such oll e:-cploratton work;

. (cl the places in our country where
ﬂ}cﬁ exploration works are going on;

(d) whether Governmenf have any,
fresh proposal to have talks with So-
viet Union for expanding such explora=
tion programme; and

(e) the details in this regard?

THE MINJSTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) Yes, Sir.

(c) Presently one Soviet-Indian team
is drilling the Rokhia exploratory well
in Tripura.

(d) and (e). In accordance with the
agreement on Economic and Technical
Cooperation signed on 10th December,
1980 the Soviet Side would render co
operation to the Indian Side in execu-
tion in one of the promising onshore
areas in India of integrated work for
oil and gas including geophysical ex-
ploration and drilling works, elabora=
tion of basic technical concepts of deve-
lopment of the deposit and the instal-
lation of preduction facilities, The area
will be chosen by mutual agreement
between the Indian and Soviet Sides.

Visit by 2 French Consultancy
Company. to Bombay High

*223. SHRI JANARDHANA
POOJARI:
SHRI LAKSHMAN MAL-
LICK:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether a French Consultancy
Company has visited Bombay High' to
study the possibility of iIncreasing
India’s oil production;

(b) it so, details of the company's
proposal to Government in this regard;
apd

(c) reaction of Government to it?
THE MINISTER OF PETROLEUM,
CHEMICALS® AND ' FERTILIZERS

(SHRI'P. C. SETHI): (a) No, Sir. Dilr~
ing the periodic consultations whick the.
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CFP have with the ONGC under the
existing consultancy agreement, possi-
ble extension of the agreem:nt and en-
largement of its scope, etc., were dis-
cussed in general,

(b) and (c) The details have yet to
be discussed and negotiated.

Power Stations Facing Acute Coal
Shoriage

*224¢. SHRI HARINATH MISRA:
Will the Minister of ENERGY be ple-
ased to state:

(a) whether it is a fact that thermal
power stations are facing acute shor-
tage of coal;

(b) whether any review has been
made by Government on infrastructure
for movement of coal to thermal power
stations in the country;

(c) if so, the details thereof; and

(d) improvement in power generation
effected during the current financial
year?

THE MINISTER OF ENERGY (SHRI
A, B. A. GHANI KHAN CHAUDHU-
RY): (a) Although some of the thermal
power stations had been getting short
supply of coal as compared to the link-
ed gquantities, during the first half of
last year, the supply of coal to thermal
power stations has been improving from
October 1980 onwards and the coal sup-
ply position to most of the thermal
powe: stations is at present by and
large, satisfactory,

(b) and (c). The Government is regu-
larly reviewing the infrastructure in-
puts like power, coal and wagons re-
quired for supply of coal to thermal
power stations. A Cabinet Committee
on Infrastructure has also been set up
by the Government to monitor the in-
frastructure inputs, This is backed by
special official support.

(d) The total thermal energy genera-
tion during the period April 1980 to
January 1881 has been 7.1 per cent
more over the generation in the corres-
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ponding period last year. However, dur-
ing the monthg of November, December,
80 and January 81, total generation
has increased by about 20 per cent,
16.3 per cent, and 9.5 per cent over
the pgeneration in the corresponding
months last year and the thermal en-
ergy generation increased by 21.8B per
cent, 22.3 per cent and 14.6 per cent
over the thermal generation in the
corresponding months of last year.

Priority to Scheduled Castes/Tribes
for L P.G. Distributorships

#225. SHRI K. KUNHAMBU: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be plea-
sed to state:

(a) whether Government have is-
sued any directives to the Indian Oil:
Corporation about priority to be given
to the Scheduled Castes and Schedul-
ed Tribes applicants for distributor-
ship of cooking gas;

(b) if so, the details thereof; and

(¢) the total number of people who
were given distributorship during the
last vear and the number of Schedul-
ed Castes and Tribes among them?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) The policy of reserving 25 per
cent of all types of agencies/dealer-
ships for Scheduled Castes/Scheduled
Tribes except for ‘B’ site retail out-
Tets (dealer-owned and dealer-operat-
ed) las been in force in the Indian O
Corporation since January 1, 1974.
Since September 23, 1877 the policy is
fo reserve 25 per cent of all types of
agencies/dealerships  for Scheduled
Castes/Scheduled Tribes in all publie
sector ofl companies including the
Indian Oil Corporation.

{c) Out of a total of 58 LPG agen-
cies awarded by the Oil companies
during the year 1879-80, 25 agencies
are reported to have been givem to
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persons belonging to Scheduled Cast-
«es/Bcheduled Tribes.

New Gas-based Fertilizer - Projects

*226. SHRI RAMGOPAL REDDY:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government propose to
set up nine gas-based fertilizer pro-
jects in the country;

¢b) if so, whether the places where
these will be set have been deter-
mined; and

{c) if so, the details thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) In addition
to the 5 gas-based fertilizer plants,
2 each at Thal-Vaishet in Maharash-
tra and Hazira in Gujarat and one
plant at Namrup in Assam, already
sanctioned by the Government, it is
proposed to set up, in a phased man-
mer, 6 more gas-based fertilizer plamts.

(b) and (¢). A Site Selection Com-
mittee has been appointed to recom-
mend locations for the proposed gas
based fertilizer plants, It is only
after the report of this Committee i3
received that the locations can be fir-
med up.

Wakt Survey in States

2001. SHRI R. N. RAKESH: will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state in how many States the Wakf
surveys are being conducted by the

State Government and what are their
results?

THE MINISTER OF LAW, JUS
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): Wakfs
surveys are being conducted in 5 Sta-
tes and one Union territory and their
results are as follows:

Sl State/Union No. of
No. Territory wakf proe
perties
surveyed
up;?-m-ﬂo
1. Delhi . . . . 2999
2. Kerala . . . . 1073
3. Madhya Pr . . 260
4 Orissa . . . . 3352
5. Tripura . . . . 94 (u
3"'9'&;
6. Uttar Pradesh . . . 3200

Employment by Officers after
Retirement

2002. SHRI SANAT KUMAR MAN=-
DAL: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased ‘to refer to the reply
given to Unstarred Question No.
2969 regarding employment with Ine
dustrial Houses by retiring officers
dated 9th December, 1980 and state:

(a) whether he is aware that a Dee
puty Secretary in his Ministry wha
was dealing with Drug Industry, after
retirement toock up employment on
fabulous salary and perks with the
OPPI (Origanisation of Pharmaceu~
tical Producers Industry, Bombay)
as the Resident Representative at
New Delhi:

(b) if so, whether he took Governe
ment permission to take up this eme
ployment;

(c) the post held by the Class IE
Officers (referred to in the above)y
reply and the subject dealt with by
him at the time he sought voluntary
retirement to join the large Indust
rial House; and

(d) the steps which he Proposeg to
take up to stop such malpractices
both by the retired Officers apnd the
Industry?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) and (b). A
Deputy Secretary in the Ministry of
Petroleum, Chemicals and Fertilizers
(pepadment of Chemicals and Ferti~
lizers) dealing with matters relating
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to Drug Industry was allowed to be
gbsorbed permanently in Indlan Drugs
& Pharmaceuticals Limited, a Public
Sector Undertaking under the Ad-
ministrative control of this Ministry
with effect from the 13th April 1878
subject to the condition, inter-alia, that
:jn the event of the service of the offi-
«cer being terminated at the instance
of either the Public Sector Under-
taking or the officer within a peripd
of two years from the date of his re-
tirement from Government of India
gervice and permanent absorption in
the Public Sector Undertaking, the
approval of the Government of India
would be obtained by the officer be-
fore he takes any private employ-
ment,

The Officer resigned from the Public
Bector Undertaking after the expiry
of the 2 year period and joined OPPI
(Organisation of Pharmaceuticals Pro-
ducer Industry), for which no permis-
sion of Government was required.

{(¢) The Class 11 Officer, whose
name has been referred to in replyto
Lok Sabha Unstarred Question No.
2069 answered on 9th December, 1980,
was Lolding the post of an Assistant.
He was desling with matters pertain-
ing to Synthetic Fibre Industry at

the time of seeking voluntary re-
tirement.
(d) Does not arise, as both the

Officers referred to above were not re-
quired in the circumstances of each
case to take permission from Gov-
ernment before accepting private
employment after retirement.
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Disposal of compensation Claims Cases

2004. SHRI R. K. MHALGI: Wi
the Minister of SUPPLY AND RE-
HABILITATION be pleased to refer
to the reply given to Unstarred Ques
tion No. 2868 on 9th December, 1980
regarding compensation claims-appli-
cations of Displaced Persons from
Ulhasnagar (District Thana) Mahera-
ghtra and state:

{(a) the efforts made and progress
achieved during the last two moaths
in respect of minimjsing pending cases
of compeusation claims of Displaced
persons from TUlhasnagar  (Distt.
Thana, Maharashtra); and

(b) whether any compensation has
been paid to them, and if so, how
much and to how many applicants?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI P. K. THUN-
GON): (a) and (b). Out of 41 cases,2
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cases have peen setiled during the
past two moanths' and a sum of Rs.

29,792/~ adjusted towards the assoclat-
ed cost of properties. Constant efforts
are being made to obtain certain ih-
formation from the State Government
and displaced persons with a view to
finalising the remalning cases expedi-
tiously.

Members of Films Censor Board

2005.SHRI MATILAL HASDA:
SHRI SUBHASH YADAV:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) who are the Members of Censor
Board (Films) including regional offi-
cers;

(b) whether Members of the Censor
Board posses special Knowledge about
culture educition, in history in poli-
tics;

(¢) details of the educational quali-
fication and experience of each Mem-
ber; and

(d) the guidelines and criteria for
ismiing certificate for a fitm?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRFORMATION AND
BROADCASTING (KUMARI KUM-
UD-BEN M. JOSHI): (a) The .Board
of Film Cehsors at present consists
of—

1. Shri "Hridhikesh Mukherjee

_ _ ) ~—Chairfnan

2. Dr. (Smt) Madburi Shab

3. Kumari Anasuya M. Nadkarni

Member

4. Bhri M. Bhiktavatsala Member

5. L. V. Prasad Member

0. Shri Tapan Sinha Member
7. 8hri V. V., John Member

8. St R V. Jagannathan Member
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(b) and (c). The criteria for being
members of the Board are that they
should be persons of individusls merit
and suitability, and be qualified, in
the opinion of the Central. Government,
to judge the effect of films on the
public, Brief particulars about the ex-
isting members of the Board are given
in Annexure I. Laid on the Table
of the House, Placed in Library (See
no. LT-2009/81).

(d) A copy of the guidelines issued
by the Central Government to the
Board of Film Censors- under Section
5B(2) of the Cinematograph Act, 1952
in relation to certification of films is
laid on the Table of the House. Plac-
ed in Library. (See No. LT-2009/81)

Set up of Radio Station at Baripads,
Origia

2006. SHRI MANMOHAN -TUBU:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government has a firo-
posal to eet up-a Radio ‘Station at
Baripada of Orissa;

() i

M sprppﬂnll-w-

Tmrmf
(¢) the detaily in this regsrd?

MINISTRY oF INFORMATION
BROADCASTING (KUMARI KU-
MUDBEN M. . JOSHI): -(ay There
is ot present no tropceml o Bt Hp e
separhte vadlo stdtion at-- Bivigada,
The 100 kw mw _trgnml‘,‘ter -at
Cuttack, which is presently opera

on a gingle mast, provides primary
grade day time service to. the Baripada
district in north-eastern Orlssa,
There is a proposal tg have a second
mast with directional antenna system.
When it ig installed, the coverage is -
likely to improve further.

(b) and (c). Do not arhe,
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Audience Research Unit at
Doordarshan, Madras

2007, SHRI D. 8. A, SIVA
PARAKASHAM: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state:

'(a) whether there is any audience
research unit functioning at Door-
darshan, Madras; and

(b} if so, the nature of audience
research made and action taken fol-
lowing research?

_THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION
AND BROADCASTING (KUMARI
KUMUDBEN M. JOSHI): (a) Yes, Sir.

(b) The Audience Research TUnit
undertakes from time to time
surveys/studies for qualitative feed
back as well as quantitative assess-
ment of viewers' opinion in respect of
variopus programmes such as rural
programtnés, health programmes,
industrial programmes, etc. telecast
by Doordarshan Kendra, Madras, The
contents of the programmes are re-
viewed in the light of the findings of
these surveys/studies and corrective
measureg taken to improve the quality
of programmes,

Views of Scientists againgt introdumc-
tion of Colour Television

2008. SHRI DAULAT SINHJI
JADEJA: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

. (a) whether it is a fact that certain
scientists are against the introduction
of colour television in the country;

(b) if so, the reasons given by
them; and

¢ (c) the action taken by Government
on their suggestions?

- THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION
AND BROADCASTING (KUMARI
KUMUDBEN M. JOSHI): (a) and
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(b). Some scientist; are of the view
that in the field of television digital
system is being experimented and is
likely to be introduced in about a
decade. They, therefore, feel that
the present analogue system would
get replaced by the new technology
all over the would and we should
await that technology before going in
for colour transmission on the existing
analogue system. They also feel that
we are at present self-sufficient in
black and white technology and we
should try to expand the black and
white system instead of going in for
colour transmission,

(¢) Some other scientists are, how-
ever of the opinion that technology
ig all the time advancing and by the
time digital system is introduced,
some new technology might be evolv-
ed, The question of colour transmis-
sion has no direct bearing on whether
the system is analogue or is digital
Most of the countrieg in the world to-
day have gone in for colour transmis-
sion so as to make colour television
compatible along with black and
white. Tt ig pertinent to note that
introduction of colour iransmission
does not render black and white
receiving sets obsolete because black
and white receiving sets continue to
receive transmission in black and
white ag before, With the introduc-
tion of video system, large number of
setg are being introduced using colour
film cassettes. There is alse a
question of capacity to exchange TV
films with other countries of the world
who have gone in for colour trans-
mission. We are unable to exchange
these films because we do not have
TV films in colour. Another im-
portant element which is of urgent
congideration is the question of televi-
sion coverage of the forthcoming
Asian Games, TUnless the coverage
is made in colour film, no couniry in
the world be willing to accept our TV
films on these pgames, As to the
question of additional expenditure it
is being worked out that additional
expenditure on colour transmission
will be only 20 per cent more but this
would also enable us to get the latest
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uipment in terms of eameras etc,
:: ail,l the latest equipment in the
wrorld ig for colour, These factors
will alsg be borne in mind whg.le
taking decision in consultation with
the scientists,

Poor Coverage by All India Radlo,
Orissa

2009, SHRI GIRIDHAR GOMANGO:
“Will the Minister of INFORMATION
AND BROADCASTING be pleased to
gtate:

(a) whether it is a fact that the
.coverage by radio stations in the State
of Orissa was the poorest in the
wcountry;

(b) if so, the steps taklen l_:y his
Ministry to improve the situation in
+that State so far;

(c) whether his Ministry has pro-
posed in Sixth Plan period to im-
prove the coverage in that State by
:setting up:

(i) 'a new radip station with 20
KV. transmitters at Bhawani-
patna.

(ii) local broadcasting stations
with V.HF. (FM.) transmitters at
Berhampur and Rourkela;

(iii) a local broadcasting trans-
mitter at Keonjhar;

(d) if so, the nameg of the proposed
radio stations sanctioned by his Minis-
try in the Annual Plan of Sixth Plan
1980-81 or 1981-82?7

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION
AND BROADCASTING (KUMARI
KUMUDBEN M. JOSHI): (a) and
(b), Day time primary grade service
is at present available to 81 per cent
of the population in Orissa from
Cuttack, Jeypore and Sambalpur
Stationg of ALR, The State is better
placed ag compared to other States
like Maharashtra, Himachal Pradesh,
‘Rajasthan and Karnataka where the
coverage is even less than 80 per cent,

(c) and (d). Proposals for setting
up a 20 KW transmitter at Bhawani-

patna ‘and local broadeasting stations

at Berhampur, Rourkela and Keonjhar
were included in the Draft Sixth Plan
1980—85 but due to severe financial
constraints only the getting up of a
local broadcasting station at Keonjhar
could be retained in the finalised
Sixth Plan, This scheme has also
been included in the Annhual Plan
1981-82.

Setting up of Petro-Chemical Complex
in Ratnagiri District

2010, PROF, MADHU DANDA-
VATE: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) Following the setting up of
fertiliser plant at Thal in the Kolaba
district of Maharashira, iz there
possibility of setting up the petro-
chemical complex in Ratnagiri district
with a view to open up the possibili-
ty of the development of backward

region of Konkan in Maharashtra;
and

(b) if so, what is the progress in
this direction?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C, SEHI): (a) Government
of India have decided in principle to
set up a gas cracker Petro-chemical
Complex at Usar in Maharashtra.
Consequently there is no possibility
of setting up of any Petro-chemical
Complex in Ratnagiri District. How-
ever the setting up of Petro-chemical
Complex at Usar can open up the
possibility of setting up petro-chemica)
conversion industries in the backward
region of Konkan.

(b) Does not arise,
Films Produced by Film Division

2011. SHRI HARIHAR SOREN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state.

(a), the number of films which
have been producedq by the Films
Division on developmental program-
me in 1979-80 and 10880-81;
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(b) the number of regional lang-
usages fiims which have been produced

on developmental programme during

the above period;

(¢) whether any Oriya film has
been produced during the period by
the Films Division; and

(d) if so, the names
fims?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUM-
UDBEN M, JOSHI); (a) The Films
Division has produced 37 films in
1879-80 and 8 films in 1980-81 (upto
February, 1081) on developmental
programmes,

(b) Generally, the Films Division
produces films eithér' in 'English or
in HWindi ag baslc version. However,
the films are dubbed in &1l major
Tndien ' l#nguages before telease In
cinemp theatres. Films which 4are
not released in theatres are dubbed
only in these languages which are
requireg by the sponsoring Depart-
men's.

of those

(c) Yes, -Sir. One film was pro-
duced 'in 1880-81 in Oriya as basic
version. One more film is under pro-
duction during the year 1980-81 with
Oriya as basic version,

() A stiitément showing the nifnes’
of the fifing is. eficloséd.
Statement "
1. Fitmz on: debeltpmehtal program-
mes produced in 1970-80.
1. Drought Prome Areas Program-
me,

2 'Of Forests Ttibals and Progress.
3. Barabandi.

4, Science and Agriculture,

5. Strength to Unity.

6. Basant Bahar,

7. Mandusi.

8. The Lesson of Sukhamajari,

9. Ajy Pollution.

10 Water ang the Farmer.
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11, Protecting the Workers,

12. National Highways.

13. Search for Black Gold.
14, Sinews of Small Industry.

15. Pasture Development in Dryland:
Areas,

16. Better Yields For Rainfeq Crops..

17. Development in Command "Areas.
(North).

18. A Change.

10. Science and the Farmer.

20. Preadom from Want

21. Story of Waranagar,

22. Moderp Kalpataru.

23. From Waste to Wealth,

24, Threshes A meang of Prosperity
Through Safe Use,

25. Potsble Water For Millitns.

26. Tools And Implements For Smalt
Farmers,

27. On the Trace of Progress,

28. Better Homes,

29. For Them to Bloom.

30. Waves 'And Shores, .

31. For Motliér Ang CHfld,

32. Reclaiming Revihes,

33, Harnessing The Tapi.

34. Of Hills Fruits and Mellow

85. New Dimension.
36. Low Cost Gobar Gag Plant.
37. Nuclear Power-——A National Ach-
Jevembnt.
_2. Pilmg on  devglopmental " Pro-
T e 1 o

gammes

1. Natiomal Water Plan, _

2, Improved Bullotk Cart '(Newr
Bullsek Cart),

3 kquftamedimstribuuon of Wité

4, Hydraulic Rams, .

8, Multl ‘Stereyed - Cropping. - -

8. New Images. 3

9. Power For Rural Pruspeiity.

8 Mo CHENry ' Action, -
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3(a). Filmg on developmental pro-
_grammes in Oriya produced in 1880-
81.

1. Ame Privar Niyojan Grahana
Karichu.

(b) Under Production
1. Mother’s Love,

Ad hoe Appointments in Dandakar-
anya Project

2012. SHRI SAMAR MUKHERJEE:
Will the Minister of SUPPLY AND
REHABILITATION be pleased to
state: .

(a) whether Government are aw-
are of the abuse of the powers of ap-
pointing authorities in Dandakaranya
Project to appoint/promote emplo-
yess in ¢d hoc termg jn such large
number of cases (each in some cases,
by observing all formalities of re-
cruitment rules and recruitment) for
such Jong duration and treat stich re-
cruits/personnel less than casual em-
ployees denying them, among other
things, the minimum protection ot §ta-
tutory temp service Rules viz
CCs (TS) Rules, 1865; and

(b) the reasons why this practice
of recruiting on ad hoc terms in Dan.
dakaranyaProject - afid- i.rnﬁnith “the
ad hoc employees less an gasual
emplofiecs with 240" Saya ‘dervind at
credit beceme common with the &d-
ministidtion there ﬁ.ﬂnwy th!s could
tally eliminateq before long? .

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-

HABILITATION (SHRI P. K. THUN-
GON): (a) No, Sir.

(b) Ad hoc appointment; gre Mn
in the jinterest of work.

New L. P. G. Connections in Delhi/New
Delhi

2013 EHRI A, C, DAS: Will the
mester of PETROLEUM, CHEMI-
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CALS AND FERTILIZERS be pleased
to state: .

(a) whether Government had a. pro-

posal to provide new L.P.G. connections
to the consumers from January, 1981;

(b) if so, the number of new L.P.G.
connections had given to the consumers.
of Delhi and New Delhi in January,
1981;

(c) the number of L.P.G connections-
are expected to be released for the con--
sumers of Delhi and New Delhi in.
1981-82; and :

(d) the details thereo_f?

THE MINISTER OF PETROLEUM,.
CHEMICALS . AND FERTILIZERS:
(SHRI P. C. SETHI): (a) As per the-
plans of the oil inBustry, the new gas:
connections are to be released from:

the 1st quarter of 1981,

(b No new gas connections were re--
leased to persons on ﬁe waiting list in
the Union Territory of “Delhi in Janu--
ary, 1881,

(c) and (d). With the likely avail--
ability of LPG from Bombay High and!
Mathura Refinéry frem ‘this year, the
oil commpanies would make efforts to-
enrol about 1 lakh new customers o
Delhi within, 1982.

2014. Y wavwaT el o
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Britain's Proposal for India’s Oil
Exploration

2015, SHRI B. V. DESAI:

SHRI M. V. CHANDRA-
SHEKARA MURTHY:

Will the Minister of PETROLEUM,
‘«CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Britain has shown grea-
ter interest to active participation in
‘India’s oil exploration programme;

{b) if so, whether India has received
any concrete proposal from the Bri-
‘tish Government in this regard;

(c) if so, the details of the same; and

(d) the reaction of the Indian Gov-
-ernment?

THE MINISTER OF PETROLEUM,
CHEMICALS ANpD FERTILIZERS
(SHRI P. C. SETHI): (a) and (b).
No, Sir. Nor has any proposa] been
received from the British Govern-
ment. ’ ' h

(c) and (d). Do not arise.

Drilling of Wells by Oil and Natural
'Gag Commission and Oil India Limiteg

2016. SHRI K. PRADHANI: Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
Pleased to state:
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(a) the total number of wells drilled
by O.N.G.C. (Oil & Natural Gas Com-
mission) and OIL (Oil India Ltd.) to-
gether during 1979-80 gng 1980-81;

(b) the total quantity of cil drilled

from those wells during the above
period;
{c) whether Government have a

proposal to drill some more number of
wells during 1981-82; and

(b) if so, the details about the total
quantity of oil likely to be drilled
during this period?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) ONGC and
OIL  drilled a total of 110 wells in
1979-80 and 87 wells in 1980-81 (upto
December, 1980).

(b) While it may not be practicable
to indicate the total quantity of oil
produced from these wells only, dur-
ing 1979-80, 11.73 million tonnes and
during 1980-81 {(upto December, 1980)
7.10 million tonnes were produced by
these two organisations,

(c) Yes, Sir,

(d) During 1981-82, the indigenoug
production of crude is estimated at
16.9 million tonnes,

ﬁuhﬁ!a;umdmu‘m-hﬂ
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Retrenchment of Supervisors of Lok
Tak Hydro-Electric Project

2018. SHRI O. CHINNASAMY: Will
the Minister of ENERGY be pleased to
state:

(a) whether the supervisors employ-

ed by the Central Electricity Autho-
rity and deputed to Lok Tak Hydro--
Electric Project are facing retrench-
ment since the Central Electricity
Authority is not in a position to ab-
sorb them while National Hydel Pow-
er Corporation authorities are not in-
clined to take them in suitable grad-
es and to protect their seniority, pay
and service conditions;

(b) whether these employees have
services upto 10 years who have to
become juniors to many other direct
recruits even in case if those em-
ployees are absorbed in the Corpora-
tion;

(¢) whether National Hydel Power
Corporation has not accepted the
guidelines recommended by the En-
ergy Ministry in this regard;

(dy if so, the reasons for not ac~-
cepting the recommendation of the-
Energy Ministry by the National Hy-
del Power Corporation authorities;
and

(e) if not, the term applicable to
Central Electricity Authority supervi--
sors for absorption?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM: MAHAJAN): (a) The super-
visors of the Central Electricity Au-
thority deputed at Lok Tak Hydroele.
ctric Project are not facing any re-
trenchment. The National] Hydro-
electric Power Corporation (NHPCY
has offered to absorb all of them.
However, thelr advancement in the
Corporation will depend upon their
satisfying the eligibility criteria ad-
opted for respective grades and on
their being found suitable,

(b) Does not arise, as they would
be given benefit of their past service.

(c) The objective of protecting the-
interest of these  Supervisors has-
been kept in mind by the NHPC,

(d) Does not arise.

(e) Details are furnished iIn the-
Statement.
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Statement

Terms and Conditions which will Gov-
erni the Absorption of Supervisors on
Deputation from C.E.A.

1. Eligibility

All CEA Supervisors on deputation to
‘"NHPC.

2. Post and Scale of Pay

The deputationists will be absorbed
in the same post and scale of pay in
which they are working at the time of
absorption (officiating  arrangements
against short term vacancies, will not
be considered). However, Supervisors
“in the scale of Rs. 425-700/425-800 who
complete 5 years of their service as on
31-12-1980 will be considered for ab-
-sorption in the scale of Rs. 550-900.

3. Pay Fixation

a. Supervisors on deputation from
Central Electricity Authority may opt.
at the time of absorption, for the fol-
lowing methods of fixation of pay,
-whichever is more beneficial to them:—

i. If an employee iz not in receipt
of deputation (duty) allowance and
his pay has already been fixed in the
scale of the post in the Corporation
in which he is absorbed he will con-
tinye to draw the same pay in the
scale on absorption. In such cases
there would be no re-fixation of pay
involved.

ii. The pay will be fixed in the
scale of pay of the post in the Cor-
poration in which a deputationist is
absorhed. at the stage equivalent to
basic pay in the parent deptt. on the
date of absorption plus 20 per cent
deputation (duty) allowance, subject
toa maxlmum of Rs. 250, or the next
higher stage if there is no such stage
in that scale,

b. All allowance in respect of depu-
‘tationists from Centra] Electricity Au-
-thority on absorption, will be regula-
rised at the rates sanctioned for ems
‘ployees ‘of NHPC from time to time.
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c. In no case, the pay fixed above
will be allowed to excegd the maxi-
mum of the scale in which the deputa-
tionist is absorbed. No advance in-
crement will be considered at the time
of absorptiop fér purpose of fixation
of pay on absorption which will be
regulated cnl.y in the manner set out
above.

3.1. On absorpfion, pay in the Cor-
poration will be admissible in addi-
tion to the pension earned for pre-
absorption service by the concerned
deputationist, provided he has three
yvears left for his norma] date of super-
annuation when he joined the Corpo-
ration on deputation provided further
that:—

i. his parent organisation does not
object to the Corporation providing
this facility; and

ii. the deputationist gives an
undertaking that in the event of his
service in the Corporation terminat-
ing at his instance or at the instance
of the Corporation within a period
of two years from the date of his
release from the present organisa-
tion and permanent absorption in
the Corporation, approval of the
Corporation would be obtained by
him, before he takes up any private
employment,

4. Seniority

4.1. In case a deputationist is absorb-
ed in the same grade in which he was
originally appointed on deputation, his
seniority in the grade shall count from
the date of original appointment in that
grade/equivalent grade, irrespective ot
whether it is in the Corporation or in
the parent organisation.

4.2. In the case of absorption of de-
putationist .aglready working in Lok
Tak, Baira S{ul, Salal, Projects and
erstwhile Contral Board, the date of
initial appointment in the grade/equi-
valent grade ghal] he effective irres-
pective of the gate of transfer of these
projects to the Corpgration.
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4.3. Those absorbed in -an earlier batch
will be treated senior to those absorb-
«d in subsequent batches, for example:

The deputationists absorbed in the
year 1980 will rank senior to fhe next
batch of deputationists who may be
absorbed in 1981 and later, irrespec-
tive of the length of service of a
deputationist in a particular grade
prior to absorption. In other words,
if a Supervisor with two years ser-
vice as Supervisor is absorbed in
1980, he will be senior to the Super-
visor who may be having more than
two years service as Supervisor, but
is/are absorbed inm 1981 and later.

5. Provident Fund

The persons permanently absorbed in
the Corporation shall be eligible for
membership of the Contributory Provi-
dent Fund of the Corporation from the
date their resignation from parent post
takes effect and they are permanently
absorbed in the Corporation.

The amount of subscription together
with interest thereon, standing to their
credit in the Provident Fund Account
shall be transferred to their new (Con-

tributory) Provident Fund Account in
the Corporation, provided the same is
agreed to between the concerned depu~
tationist and the Corporation .

6. Leave

i. On permanent absorption of the
deputationists, the Corporation will
take over the liability in regard to
leave on average pay (earned leave)
standing to the credit of the optee at
the time of leaving the parent organ-
isation, which will transfer in lump-
sum an amount equivalent of leave
salary to the Corporation. In the event
of a parent organisation not agreeing
to bear the liability for such leave
salary for any valid reasons, the Cor-~
poration will bear the liability.

ii. In case the liabjlity is borne by
the parent organisation the leave so
transferred can be encashed to the ex-
tent of 100 per cent at the option of
of the employee, in accordance with the
NHPT Rules. In the event of leave l-
ability not being borne by the parent
organisation, the leave credited by the
Corporation, will not be admissible for
encashment but will have to be actually
availed of.

BIO DATA/OPTION FOR ABSORPTION OF CEA SUPERVISORS ON
DEPUTATION TO NHPC.

1. Name
2. Present Designation
5. (a) Present Pay and scale of Pay

(b) Present rate of Deputation (duty) allo-

wance
4. Date of Birth
5. Qualifications, specialised training, if any
6. Parent Department
7. Date of joining the Project

8. Date of appointment to the present post
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9. Experience in chronological order starting
from the present asignment backwards. clearly
indicating the period in each assignment ;

SI No. Position Held From To Organisation

Option for absorpiion

10, I hereby opt for absorption in the permanent
cadre of the National Hydroelectric Power Corpo-
ration Ltd. on the terms and conditions circula-
ted by the Corporate Office for absorption of CEA
Supervisors.

Signature

Designation

Date

ot

7. RETIREMENT BENEFITS

The benefits/facilities in respect of pre-absorption service of the employee shall be as laid down
in the relevant orders of the parent department.

Benefits accruing out of pre-absorption service will be settled directly between the concerned
employee and his parent organisation and NHPC will bear no liability in this regard.

8. RESIGNATION/RETIREMENT FROM PARENT POST

For absorption, the deputationist concerned will have to resign or take retirement from the
parent organisation and his absotrgtion will be effective only form the date on which resignationf
retirement becomes effective in the parent organisation.

9. On abeorption, the employee concerned shall be governed by the Corporation’s® rules, regu-
lations, directives in force from time to time (including transfer from one project; offiec to the
other under the Corporation).
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Inciosion of Kurakh Mundah, Khatja
alongwith Nepali and Bhetia in
Siliguri AIR

2018. SHRI PIUS TIRKEY: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the steps taken or proposed to
be taken to include local languages,
such as Kurukh Mundah, Kharia
along with Nepali and Bhotia in Sili-
guri Centre of All India Radio taking
in view of the vast populatioh of the
tribals of these groups in North
Bengal and eastern regions;

(b) details of the proposals if any,
and if not, the reasons thereof;

(¢} whether Government propose
starting School Broadcasts in the
backwarg eastern regions, North
Bengal, South Bihar, Orissa and
Assam on the lines of Maharashtra;

(d) if so, detmils of the proposal
and by what time they will be put on
operation; and

(e) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD
BEN, M. JOSHI): (a) to (e). The
information is being collected and
will be laid on the Table of the
House.

Self-Sufficieucy in Production of Life
Saving Drugs

2020 SHRI SUBHASH YADAV:

SHRIMATI SANYOGITA
RANE:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the country jg not self-
sufficient in the production of life
saving drugs;

(b} whether any import of life
saving drugs is made;

(¢) the value of life gaving drugs

ported into the country during the

4080 L9—3

last three years and in 1080-81 upte
28th February, 1981;

(d) the names of countries from
where these life saving drugs have
ben jmported; and

(e) the steps taken to make the
country self-sufficient in the produc-
tion of life saving Jrugs?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) to
(d). There are some life-saving drugs
like Chloramphenicol, Streptomyein,
Tetracycline etc. where the indigen-
ous production is inadequate to meet
the demand. There are also some
life-saving drugs like Methyl Dopa,
Amoxycillin  etc. for which there is
no indigenous production. In such
of these cases, imports are made to
meet the demand. The c.if. value of
imports of the drugs, drug inter-
mediates and formulations during the
last three years are as follows:

Year l;;.{mvllle

(R.I.Grotulj
1 2
1977-78 . . . . . Baegr
97879 . . . . 95 32
1979-80 . . 93-8r

The cif. value of such imports
during 1980-81 (upto 28th February,
1881) is being collecteq and will be
laid on the Table of the House., The
countries from which Imports have
been made include USSR, Rumanis,

Bulgaria, Switzerland, Italy, UK,
China and USA etc.
(e) Government expeditiously

clears the proposals received from
the Drug Industry for issue of Indus-
trial Licenses, Letters of Intemt,
Carty on Business Licenses ete. This
yvear 55 Industrial Licenses, &
Letters of Intent, and 3 C,OH.
Licenses have been issued. However,
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imports are not totally avoidable as
there are some drugs which are not
produced in the country for want of
technology or due to insufficient
demand for economic production of
which is less than the estimated
demand. Due also to local factors
affecting production like power-cuts,
industrial unrest ete. imports are re-
quired to supplement indigenous pro-
duction.

Power Crisis in Bihar

2021. SHRI] KRISHNA PRATAP
SINGH.: Will the Minister of
ENERGY be pleased to state:

(a) whether ke is aware of the
critical power supply position in
Bihar; and

(b) what efforis have been made to
ensure adequate power supply in
Bihar?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.
there is shortage of power in Bihar.

(b) One of the contributing factors
for power shortage in Bihar is the
unsatisfactory performance of ther-
mal power stations ang the State
Electricity Board have been advised
to prepare unit-wise plant betterment
and maintenance programmes to im-
prove the performance of the thermal
power stations. Experts from Central
Electricity Authority, NTPO and
BHEL have also visited the power
stations, to identify the deficiencies
and modifications required to help
the State Electricity Boarq in pre-
paring the betterment programmes.
In addition, assistance from Russian
experts {s also being taken for main-
tenance of the unils as well ag in
procuring spares from USSR for
Patratu Thermal Power Station.

As a long term measure, a number
of generating schemes have been
taken up for execution in the State.
The details 6f the scheme and the
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likely date of commissioning are
given below:—

Barauni 2x100 MW  UnitNo.6  g/B2
UnitNo.7  3/83
Patratu 2x110 MW  Unit No. g 12/82

Unit No. 10 6/83
Muzaffarpur 2x110 MW .Unit No. 1 1/84
Unit No. 2~ /84

2x210 MW UnitNo.1 6/85
Unit No. 2  6/86

Tenughat

Besides the above, Bihar will also get
benefits from the Central Sector pro-
jects to be commissioned in the Eas-
tern Region during the Sixth Plan
and the Seventh Plan periods.

Programmes Relating to Manifesto of
the Ruling Party

2022. SHRT RAM VILAS PASWAN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to gtate:

(a) whether it is a fact that in
compliance with the directive issued
by the Government, the Director,
Upgrah Doordarshan Kendra, New
Delhi had ijssueq instructions to all
the Programme Producers to revise
their schedule and to fix up targets
of doing at least one programme a
month on each topic included in the
manifesto of the ruling party during
elections to the 7th Lok Sabha; and

(b) it so, whether issuance of such
directive iz in conformity with the
Government’s policy if any in this
regard?

THE D MINISTER IN THE
MINISTRY IRFORMATION AND
BROADCASTING (KUMARI KUMUD
BEN, M. JOSHI): (a) Upgrah Door-
darshan Kendra had advised Pro-
ducers at that Kendra to plan and
produce at least one programme in a



69 ' Written Answers PHALGUNA 12, 1902 (SAKA) Written Answers 70

month on the following themes of
national importance: —

1. Secular society.

2, Safeguarding the rights of
minorities.

3, Equitable employment gppor-
tunities to minorities,

4, Strengthening of democracy.
5. Emancipation of women,

(b) Yes, Sir, since the themes were:

of national concern and Doordarshan
haz been putting out various pro-
grammes relating to them as part of
its social education programmes,

Coverage by Calcutta TV and AIR
centres

2023. SHR] SOMNATH CHATTER-
JEE: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state why the Calcutta
T.V. and AIR centres use to give
more coverage of a particular party
insteag of ruling party and Left
Front Committee in the State of West
Bengal?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD
BEN. M. JOSHI): It js not correct
that AIR Calcutta has been giving
more coverage to particular party
insteag of the ruling party and the
Left Front Committee in the State.
As a ruling party, the State CPI (M)
gets good coverage. The statements
of the Chief Minister and CPI (M)
leaders are covered adeguately in
news bulletins, At the same time, the
statements of the leaders of Congress
(I), Congress (U), Janata and other
parties are also covered according to
their news value.

As regards coverage by Door-
darshan Kendra, Calcuits, it may be
mentioneq that in the month of
January, 1981, policy statements by
the ruling party and Left Front Com-
mittee got 680 seconds of coverage
from that Kendra. In contrast, Congres
(Iy got 240 secondg of T.V. coverage

and other opposition parties got 199
seconds. ‘These figures exclude the
coverage given to functiong attended
by State Government leaders,

Denial of free legal aid to poor

2024. SHRI CHHANGUR RAM:

PROF. AJIT KUMAR
MEHTA:

SHRI RAJESH KUMAR
SINGH:

Wil} the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS
be pleased to state:

{a) whether Government have at
any time made any exercise to assess
the instances where the State Gov-
ernments refused to provide f{ree
legal aid to the poor even though
such aid was justified;

(b) if so, the number of cases in
which free legal aid was denied by the
State Government (with the names of
the States);

(c) reaction of Government with
regard thereto; and

(d) if answer to (a) be in the
negative, why it was not considered
necessary 1o make such an ussess-
ment?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR1 P. SHIV SHANKAR): (a)
No, Sir.

(by and (c). Do not arise,

(d) The legal aid schemes prepared
and operated by the State Govern-
ments do not provide for any report
being made to, or any assessment of
the neture in question being made,
by the Central Government. Since
the schemes are prepared and
operated by the State Governments,
there is no question of the Central
Government making an assessment of
its operation in individual cases.
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Consideration of Export of Malviya
Committee

2025. SHRI RAM SWARUP RAM:
Wil] the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether Government have
considered the report of the ‘Commit-
tee for review of the Qil and Natural
Gas Commission’ namedqd Malviva
Committee report, if so, Government's
1eaction thereto;

{b) whether the Malviva Commit-
tee have recommended for the
creation of separate Ministry of
ONGC under Prime Minister so that
exploration work may be speeded up;
if so, the reaction of Government
trereto; ang

(¢) whether  Government have
taken action on this report in order
1o boost up Oil and Natura] Gas pro-
duetion, if so, the reaction of Govern-
ment thereto?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The
Malviya Committee Report for review
cf the Oil& Natural Gas Commission
{ONGC) was submitted to the Gov-
ernment several years ago in 1972
end it was considereq in great detail
at that time by the Government.

(by The Malviya Committee had
inter-alic suggested that the present
ONGC should be dissolved and
jnstead a three tier structure should
be created for oil exploration work
in the country, Firstly it hed suggest-
ed that the responsibility for national
policy for oil exploration at the
highest level should vest in a body
known as the Oil g Natural Gas
Commission. The Chairman of this
Commission should be g3 person of
Cabinet Minister’s rank ang for some
years the Prime Minister should take
over the Oi] Exploration portfolio. A
Department (Le. Ministry) of Oil
Exploration should be created as the
implementing agency for the Commis-
sion’s policy. Thirdly the present
functions performed by the ONGC
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should be entrusted to a Corporation
which may be called the Oi] & Gas
Corporation of India.

These recommendationg were con-
sidered by the Government but were
not found acceptable.

(e) Yes, Sir, Government had
taken action on wvarious operational
recommendations of the Malviye
Committee Report. However, the
Malviya Committee Report was sub-
mitted quite sometime back in 1972
and gince then there have been many
changes and the activities of the
ONGC have increased manifold.
Earlier the activities of ONGC were
mostly confined to onshore areas. Now
it is working in the offshore also and
hag discovered a number of oil and
gas fields in the Bombay High. As a
result of the expansion in the activi-
ties of the ONGC the production of
indigenous crude vil by ONGC has
increased from about 4.1 million
tonneg in 1972 to 9.51 million tonnes
in 1978-1980.

Development of Jharia coalfield with
Polish assistance

2026. SHRI N. E, HORQ: Will the
Minister of ENERGY be pleased to
state:

(a) whether it is g fact that a
Rs. 2,000 crore scheme for the deve-
lopment of Jharia Coalfields with
Polish assistance, which had been
1ying in cold storage since 1975, has
been revived; and

(b) if so, the details regarding its
progress?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKERAM MAHAJAN): (a) and (b)
It is not a fact that the Scheme for
reconstruction of Jharia coalfields,
feasibility report of which was pre-
pared by the Coal India Ltd with
Polish assistance, had been lying in
cold storage since 1975. Appropriate
Coordination Committees have been
set up at Government level to solve
the problems of land acquisition, rée=
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organisation of road und rai] network,
electricity distribution system ete.
Eight projects, which, inter alia, con-
stitute an jntegral part of the Scheme
have been sanctioned so far for a
capita] outlay gbout Rs. 140.0 crorss.

LA, ge1 NN £ @Wl # gAY
HT WTHET

2027. St QT VR AW . FqT
Hat HA Agaa A g G fF

(F) #0 wem SRAH TR o
%Y 38 @Ei A, @y wer e
T &, 4T wT N g Afww ww W
s gt & adt v ww av

(@) 71 & ot & €O EeE
¥ frwe 4 FigETEAT FRIETEETH
W T PN g, wgl § wen
frrem o qFT 41 ; WK

() =fe g, wea @Al st
F1 T & fag "@ww g @\ e
9 fog a0 § 7

FAl  Aaw: W W wat (s
fawn  wgieA) () = (|).
AT FifeAdy F 2T FHAAET @A
W, 1980 ¥ =T mHytw A IW
q¢ @3 < &1 W 41 1 qgt FEe
Ffqar storrett gy frearer A forgd
FEr fFed ¥ g @t sFg FaR
1wl ¥ dww F wrEET v ¥ f
AT TR g W T AWM H oW
Tf Y T AAF A | agi ove F
& % Ty @AT geafe 1 @97 T
AT g Toawa) w7 T gf @i § oy
W §  FE |aw g9 1 SaE
g

(1) o 7 saav

Allocation of Fundg for Setting up
New Thermal Power in West Bengal

2028, SHRI CHITTA MAHATA:
Will the Minister of ENERGY be
pleased to state:

(a) whether Government have
approved allocated funds for setting
up new thermal power projects in
West Bengal during the Sixth Plan
period; and

(by if so, the amount allocated to
each thermal power projectg and the
reaction of the West Bengal Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
The Government of West Bengal had
submitted proposaly; for some Tnew
schemes as part of their proposals
for the Sixth Five Year Plan 1980-85
for the Power Sector. After detailed
discussions in the Working Group for
Power constituted by the Planning
Commission, project-wise proposals
were recommended for the on-going
ang sanctioned projects, and lump
sum provisions, for the new schemes.
Subsequently, after discussions with
the State Chief Minister, the outlay
for the power sector has been deter-
mined. The State Guvernment have
adopted Rs. 887.50 crores ag the over-
all allocation for the power sector
during the Sixth Plan, The State
Government has heen requested to
suggest a schemeg-wise break-up
which is awaited. However, it is
expected that over Rs, 300 crores
should be during the Sixth Five Year
Plan for al] new schemes in West
Bengal,
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Production of coal

2029, SHRI R. P, GAEKWAD: Will
the Minister of ENERGY be pleased
to state:

(a) total month-wise production of
coal in varioug collierieg during the
calendar year 1980; and

(b) whether this shows progressive
jmprovement in the production of coal
in the last three monhs i.e, October,
November, December, 19807

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The
maonih-wise production of coal during
the calendar year 1980 is given
below: —

Monih All India

Production

(Figures in

lakh tonnes)
January*o . B . . 99" 4
February™o . B . 100" 04
March*8o . . . 108 36
April*8o . . . 48- 8o
May*fo . . . . 88- 22
June'to . . . . 8175
July*to . . . . Ba2- 44
August’8o . . . . 18- 47
September8o . . . Go 8o
October'fio . . . . B6- 32
November'fn . . . 9o g2
December 8o . . . 105 30

(by ¥Yes, Sir. The increase in pro-
Guction during the periods, October,
November and December, 1880 in
comparisony to corresponding periods
cf 1979 ig indicated below:—

Month 1979 1980 Increase

(Figures in lakh tonnes)
Qctober 78 j2 86- 32 7- 60
November B6- 87 go- g2 405
December 94'75  105'39 Im'ﬁl;
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uwe™ § wgEt A7 @ frwe s
fargr ® freiw

2030. =t {Yera T WA ;w7
waf #t ag T & gr w7 fF

(%) a1 ag w= g T woredrw &
7@ AT ¥ free famme & oard
frae fasr & off 3w § w3 o fommee
F fo&r fraY & ga% sow fe=q
¥E

(@) 2@ foadt mgad 9w fad
g =@ %) 3w fradt 7Y § qa1 ag
fam qwa § faa g, ==

(7) #aT 56 FHAG &F GAA F4AT
SART 3T & At amig g ?

Wl WAT § sy Hat (=
feen wgww) @ (%) & (7).
AT TFA FT A1 EY § HIT GAT 2o
aT @ & S |

Assets of Big Business Houses

2031. SHRI RAJESH KUMAR
SINGH; Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) the names and number of big
business houses in country at present
whose assets are more than Rs. one
CTore or more,

(b) the assets of each those big
business houses gt the beginning of
1976; and

(e) whether Government are satis-
fied as to how their assets have
inereased heavily during the last five
years, if so, the detajls thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR): (a) and (b).
According to the Industriq] Licensing
Policy announced by the Government
in February, 1978, only such of the
undertakings which by themselves or
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alongwith their interconnected under-
takings have assets aggregating to not
less than Rs. 20 croreg and are regis-
tered under section 26 of the MR.T.P.
Act are considered @8 constituting
Large Industrial Houses referred to
as big business houses in the Question.
Statement annexed giveg figures of
assets during 1976 for each of such
large industria] houses bhased on
registrations under section 26 of the
M-R.T.P, Act as on 30-6-1978.

(c) The gssets of these large jndus.
trial houses increaseq from Rs. 7494.46
croreg in 1975 to Rs. 9496.71 crores in
1978 or by 26.7 percent during three
years, corresponding tg an increase of
8.9 percent per annurn, In this regard
it may be stated that based on a
recent sample study by the Reserve
Bank of India of 1720 medium and
large, non-financial, non-government
public limited companies each having
a paid-up capital of Rs. 5 lakhs and
above, the assets of the private cor-
porate sector grew from Rs. 1127180
croreg in 1975-76 to 13042.79 crores ip
1977-78 or by 15.7 percent during two
vears, or 7.8 percent annually. In
view of this, the growth in assets of
the large industrial houses may not
be considered as unduly heavy. The
growth rates were, however, higher in
case of some industrial houses, as
compared to those for the private cor-
porate sector ag a whole.

Statement

Assets during 1976, for the big busi-

negs houses based on registration

under section 26 of the MRTP Act as
on 30-6-1978.

(Rs. in Crores)

51 Name of the Business Assets

0. ouse
1 2 3

t Tata . . . - gBogy
2 Birla . . . . . 974 63
3 Mafatlal . . . - 256"54

4 J.K. Singhania . . 241°23
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1 2 3
5 Oil India 202° 59
6 Thapar 202 24
7 LC.I 198-99
8 Bangur 19533
g Scindia 177+ 08
10 Shriram 17170
11 Bhiwandiwala 166- 43
1z AC.C, 160° 21
13 Kriloskar 152°47
14 Larsen & Toubro 147 74
15 Walchand . 129° 49
16 Mahindra & Mahindra 126- 06
17 Hindustan Lever 122' 51
18 Modi 1779
19 Sarablhai . 116° 73
20 Macneil & Magor 11335
21 Kasturbhai Lalbhai 109° 63
22 T.V.S. Iyengar . 105° 78
23 LT.C. 105.08
24 Bajaj 101° 51
25 Khatau (Bombay) 100" 22
26 Dunlop 99" 10
27 Parry . g1
28 Chowgule . 8o- 15
29 G.K.W, 74 62
40 Union Carbide 71-31
31 Salgaccar . 7119
32 Simpson 70-g6
33 Naidu GV, 69° 73
34 Bird Hejlgers 69- 33
35 Kapadia (Killick) 68- 31
36 V.5. Dempo 67-88
37 Brooke Bond 65- 6y
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1 2 3 1 2 3
98 Godrej 6517 71 Naidu V.R. . . . 28" 35
89 Escorts 64 54 72 Thackersey. . . . 27°05
40 Rallis 62+ 8o 73 Madras Cement . . 26+ 9g
41 Ashok Leyland 61+ 51 74 Golden Tobacco : : 340
42 Nowrosjee Wadia 59 64 75 Thiagargp . . . gl
43 Philips 57-02 76 Asbestos Cement f . 20° 24
44 Madura Coats 5585 77 Apeciay . . . . 19- 70
45 Soorajmull Nagarmull 53 77 78 Mohan Meakin ' : 18 5¢
46 United Brewarics 52 ga 79 Seshasayee .. . 1457
47 Kamani 50- 38 8o R.N. Goenka . . . 1349
48 Jaipuria 19° 70 81 Ruia . . . . 0° 54
49 Bombay Suburban 4807 O s T oos 6o
50 Oberoi M.S. 4729
51 Shri Ambica 4526 .
52 G.EC. 4508 Eﬁr qa—fedfraa, Arra, ﬁl'!l!'“ﬁ
_ qfta wix dwe gif & FRA T
53 Raunaq Singh 4443
54 Murugappa Chettiar 4347 2032, =Y faas v 1T qEA: A
55 Kilachand (Tulsidas) 40-21 qffa s, TERA Wi g4eF oot 0
86 Ghia . . . 39-61 Faq # gor w0 g
57 Shaw Wallace 98- B2 (ﬁ') w1 a8 W : 5 F"ER
58 V. Ramakrishana . 18- 77 oeq ¥ A fAy ¥ s fzarr
59 S.P. Jain . 3824 grfefiar & ¥Faw o §f W
60 Goenka (K.P.) . 3492 qqr ftaw we g fagy agq wrfast
61 Somaiva 94- 81 aar  fEaET &1 wrdy ﬂ'-‘il;ﬁl'ﬂ'l’ @ @
62 Metal Box 4462 v ¥R
63 Central Pulp 3t-05 (@) afz g, @1 ® FTHE W
64 Sahu Jain . g1-53 faare 5@ wlEA 9 FE 97 F fag
65 Swedish March . 30 80 IO “Lrﬁr:ﬁ 7 ,qlﬁq e
66 M.A. Chidambaram . 50-69 g‘" ?"m TR T AT AT W
67 Raliance Textiles 30- 27
68 Prataplal Bhogilal 29+ 8o ifraw, @ET M g do
69 Jardine Hendersoa 2917 (st SEvw T E /Y 0 (F) o, 78
70 Kothari (Madras) 28 go

(@) s aff wzam
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Number of Adivasis in Employment
in West Muddidih and Jagta Colliery
of B.CC.L.

2033. SHRI A. K. ROY: Will the
Minister of ENERGY be pleased to
state: :

(a) decrease in the number of Adiva-
sis in employment in West Muddidih
and Jagta colliery of Area No. V of
B.C.C.L. in Dhanbad district in the last
5 years with year-wise break up in de-
tails;

(b) whether it is a fact that most of
the Adivasis were driven out by the
muscle men there who do no produc-
tive work and do money ending re-
maining on the roll of the BCCL;

() whether it is a fact that Shri K.
‘B. Saxena, IAS now labour Secretary,
Bihar gave a detailed report oa this
in 1975 while as Deputy Commissioner
there; if so steps taken thereon;

(d) whether the local officers of the
BCCL of the Area No. V are captive
in the hands of the musclemen or in
¢ollusion with them; and

(e) whether the Government propose
making a through probe into the affairs
of ine Area No. V of the BCCL?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VI-
KRAM MAHAJAN): (a) to (e).
Information is being collected and
will be laid on the Table of the House,

wrte Ae o B8 gReRiA B
2034. 3 wEiw g :
st wwr wiew

T gaAT W wAww wdY ¥
TAH FY FO wGT

(%) 7 2w & gvfror gt
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(@) FTEw THIX F g FE
wfer YR aX ST g ;

() =& wwre & ngdr W and
3t g¢  femar g feg s &Y
#WTEAT g ; WK

(7) afz gar g R T ™
FHFT FT T FHeAd (6T o0 H)
grmEar g 7

T W KET Harew § g
(v e & qwo W) : (7)
Tt § PR geew e e
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W FAE A1 AL FWET FE A
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AT
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(m) #re (). geeww Fav)

F forg “gwae—1" FT SeEW FF A
Wy dare &y or @ ¥ gEer
wieagH €6.q F¥ P, Sar B
IUHSAT WIT FIYT  Irafgwams| q¢
fade whm

Alleged violation of Company Laws
by Companieg of Birla Group

2035. SHRI SWAMY INDERVESH :
SHRI RAM VILAS PASWAN:

SHRI RAJESH KUMAR
SINGH:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether a number of companieg
owned by Birla Group are defaulting
company law regulations in respect of
submission of company balance sheets
within & statutorily deflned period
after end of finencial year;
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(b) if so, what are the names of
such companies; and

{c) what action Government have
since been taken against such defauilt-
ing companies?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) to (¢). The in-
formation is being collected and will
be laid on the table of the House.

Setting up of a Ceniral Roard for
Distribution of Power

2036. SHRI G. M. BANATWALLA:
Will the Minister of ENERGY be pleas-
ed to state:

(a) whether Government are consi-
dering any proposal to set up a Central
Boarq for distribution of power;

(b) whether any such proposal was
mooted at the recent Electricity Minis-
ters’ Conference held at Delhi;

(c) the details of the proposal; and
(d)y when the Board expected to bhe
set up?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) There is no
such proposal under consideration of
the Government.

(b) to (d). Does not arise.

e # v e fawre few

¥ ow Wt w1 SEE

2037. st TW ok o :
g Y SETCST ¥t Ag a A
gor w7

(%) 70w fwew fasma
frrg wew ® OF &dw wmEtEd
o R e w W g

(w) afe &, @ @ @ H
fargfr @@l 1 s § T@ @
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(7) w® foen-amar & fog frer
S®TT wgrEw g 7

AT W SETen Have § IR
(FWTE e @ oo W) : (F)
¥ (7). wrdwm foew faww
fmr & (1) wgenqt wrde AT
miee v; (2) wrelta faedt o
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Plang for Exploration of 0il

2038. SHRI D. M. PUTTE GOWDA:
SHRI H. N. NANJE GOWDA:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to stale:

(a) what are the plans taken or pro-
posed to be taken to explore wil finds
in India;

(b) whether private gector is propos-
ed to be collaborated; and

(c) if so, the details thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Both ONGC
and QIL have drawn up plans for step-
ping up to the maximum extent their
efforts for oil exploration and produc-
tion in the country. In on-shore, ex-
ploration work is to be intensified in
Assam-Arakan, Krishna-Godavari and
Cauvery basins. The pace of explora-
tion in Cambay Basin will be maintain-
ed. Exploration in West Bengal, Ganga
Valley, Himalayan foot-hills, Rajasthan,
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Orissa Coast and other areas is propos-
ed to be suitably stepped up. Some of
the promising areas, like shoals and
estuaries, which could not be taken up
hitherto, due to logistic problems, will
also be explored by engaging, wherever
necessary, specialised contracting agen-
cies. The total exploratory drilling en-
visaged by the ONGC and OIL in the
on-land basins is of the order of 300
wells comprising 882,700 retres.

In respect of off-shore, Oil India is
expected to continue their exploratory
programme in the Mahanadi Delta area.
ONGC will continue exploration 1n
Bombay Off-shore Basin extending the
limits to decper waters. They also pro-
pose to explore the structures offshore
of Saurashtra in Gulf of Kutch, Anda-
man and Nicobar Shelf as well as the
East Coast Basins, like Palk Bay and
Krishna-Godavari Basins. ONGC plan
to increase the num:ber of ofl-shore rigs
deployed so ;s to drill about 95 cxplo~
ratory welly in different off-shore
areas during the Plan period,

Besideg the full development of Bom-
bay High Field. development of other
structures, namely, R-12, Soulth Bassein
and North Bassein fields, B-37, B-38
structures would also be carried out
during the Plan period.

(b) and (c). In order to supplement
the efforts of ONGC and OIL Govern-
ment have recently decided to invite
offers from competent foreign parties
for exploration in 32 selected blocks.
In addition, ONGC and OIL would be
obtaining technical assistance/consul-
tancy wherever necessary from compet-
ent organisations to step up explora-
tion/production activities,

Stoppage on Import of Indian Films
By Bangladesh

:‘2039. SHRI AMAR ROYPRADHAN:
Will the Minister of INFORMATION
I:NtD BROADCASTING be pleased to
state:

(a) whether it is 5 fact that Bangla-
desh has stopped import of Indian films;

86
(b) it so, the reasons therefor; and

(c) if not, the number of films which
have been imported during the year
1980 in comparison to 19797

THE DEPUTY MINISTER [N THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMAR1 KUMUD-
BEN M. JOSHI): (a) and (b). As a po-~
licy, Bangladesh does not import Indian
films.

(c) Does not arise.

Tie up of all Hydro-Electric Potentials

2040. SHRI JAGDISH TYTLER: Wil]
the Minister of ENERGY be pleased to
state:

(a) whelher Government are consi-
dering a tie-up of all hydro-energy po-
tential in the country; and

(b) if so, the details of the proposal
under contemplation in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). A ten-
tative assessment of hydro-electric po-
tential in the country places it at 75
MKW at 60 per cent load factor. Re-
cognizing the immense hydel potential
available, Government has decided to
lay great stress on its exploitation. With
this objective in view it is proposed to
install additionally 4768 MW of hydel
capacity in the VI Plan period, and
15000 MW of hydel capacity in the VIL
Plan period, which will bring the pro-
portion of hydel to thermal capacity on
par with each other.

It has also been decided that large
hydro projects be taken up for execu-
tion in the Central Sector, with a view
to expediting their commissioning. For
the first time investgation of hydro pro-
jects has been entrusted to the National
Hydroelectric Power Corporation, with
a view to keeping ready a shelf of pro~
jects that would be available for exe~
cution.



87 Written Answers

Allotment of Disgributorships by
1,0.C., Hindustan Petroleum Ltd., and
Bharat Petroleum Lid

2041, SHRI BHEEKABHAL: Wil
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) the total number of LPG, HSD
and MS distributiorships issued by
the IOC/Hindustan Petroleum Lid.,
and Bharat Petroleum Ltd., in the
country during the last five wyears,
year-wise;

(b) the total number of such dis-
tributorships granted to members of
‘SC/ST separately, year-wise;

(c) whether it is a fact such distri-
butorships earlier reserved for reser-
ved communities have been allotted
to non-reserved communities; and

(d) why such distributorships were
de-reserved and allotted to those
-communities?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b}
The policy to reserve 25 per cent of
all types of agencies/dealerships for
Scheduled Castes/Scheduled Tribes
communities was laid down for all
public sector oil companies for the
first time with effect from 23.9.1977,
Prior to this, the reservation was
applicable to only Indian Oil Corpo-
ration Limited for all their agencies/
dealerships except for B’ site retail
outlets je. dealer-owned and dealer-
operated outlets,

The number of LPG agencies and
retail outlet dealerships (petrol/diesel
pumps) awarded by Indian Oil Cor-
poration Ltd, Hindustan Petroleum
Corporation Lid, and Bharat Petro-
leum Corporation Ltd, gince the in-
troduction of reservation policy and
the number out of them given to SC/

ST as on 1.4.1980 is reported tp be as
under:
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Petrol/Diesel LPG
Pumps agencies
Total number awarded
(excluding prior com-
mitments, upgrada-
tion/bifurcation
etc.) 403 195
Scheduled Castes 92 39
Scheduled Tribeg 11 8

Year-wise details are not readily
available,

(c) and (d). Only in case of LPG
distributorships locations were in the
past predetermined by oil companies
for award of distributorships to Sche-
duled Castes/Scheduled Tribes, If a
suitable SC/ST calegory candidate
was not found, such location was de-
categorised to ‘others’ category and
an alternate location put under SC/
ST category.

Term of experts to Examine the
working of Indraprastha power
station, Delhi

2042, SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of ENER-
GY be pleased to state:

(a) whether Government have
deputed a team of experts to examine
the working of Indraprastha Power
Station, New Delhi and suggest
measures to improve generation;

(b) whether 1ihe team has sumit-
ted any report to Government; and

(e) if so, what are the main feature
thereof and steps taken by Govern-
ment to implement the recommenda-
tions?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The
Ministry of Energy has arranged
for a Roving Team of Experts
to visit a number of Thermal
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Power Stations in the coumtry. The
Team has not yet visited the Indra-
prastha Power Station as it is working
quite satisfactorily. There is much
less load shedding at present.

(b) and (c). Do not arise

Decentralisation of various subsi-
diaries of Coal India Limited

2043, SHRI KAMAL NATH: Wwill
the Minister of ENERGY be pleased
to state:

(a) whether Government are con-
sidering  decentralisation of various
subsidiaries of Coal India;

(b) if so, by which date; and
(c) the details of such scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (c).
The question of reorganisation of
the Coal India Lid. and its subsidiaries
is under consideration of the Govern-
ment and is likely to be finalised short-

1y.

Differential pricing policy for il
supply

2044. SHRIMATI MADHURI
SINGH: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state;

(a) whether OPEC countries have
agreed to adopt differential pricing
policy for oil supplies to poor, popu-
lous countries like india; and

(b) if not, whether initiative is
being taken by Government of India
in this regard?

THE MINISTER OF PERTOLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) No, Sir.
However the long term strategy com-
mittee of OPEC has been consider-
ing the approach of OPEC to its
relations with developing countries
and in particular the jssue of relief
measures to alleviate the problems
of oil importing developing countries,

No final decision in this regard has
been taken so far,

(b) Yes, Sir,
Studio of Leh Station of All India
Radio

2045, P. NAMGYAL: Will the
Minister of INFORMATION AND-
BROADCASTING be pleased to state:

(a) whether it is g fact that the
studio of Leh station of All India
Radio was built initially on emergen-
cy basis for 3 hours programmes but
now 9 hours programmes are being
broadcast without additional studic
facilities;

(b) whether it is also a fact that
due to lack of equipment, transport,
additional studieg and accomrnodation.
for the staff, employees and artistes
are facing great difficulties which:
causes low quality production of pro-
grammes; and

(c) if reply to (a) and (b) above
be in the affirmative, what steps
Government propose to take to solve
the above mentioned problems and
when these are to be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD
BEN, M. JOSHI): (a) to (c). AIR
Leh was commissioned in June, 1971
on top priority basis with limited
studio facilities, and started broad-
casting programmeg for 4 hrs. and’
45 minutes daily. This has now in-
creased to § hours to meet the press--
ing demands and needs of the region,
Since the station was started with
limited facilities, difficultieg are no:
doubt being faced. However, every
effort is made to produce good guality
programmes, Work is also in progress
to provide additional technical facili-
ties including more studios and office:

ET

and residential lation
Removal of brand mames im pharma--
. ceutiealg - .

2046, SHRI H. N, NANJE GOWDA:
Will the Ministsr of PETROLEUM,.
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CHEMICALS AND FERTILIZERS
be pleased to state:

{a) whether Government propose
‘to remove the branded names in re-
gard to pharmaceuticals;

(b) whether any representation
has been received against this move;
.and

(c) if so, what are the details and
‘what is the reaction of Government?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
‘MICALS AND FERTILIZERS (SHRI
DALBIR SINGH):(a) Government
have issued necessary Gazette Noti-
fication in January 1881 amending
Drugs and Cosmetics Rules 1945 to
give the needed statutory effect to
the decision concerning abolition of
brand names in respect of singla
ingredient formulations of the fol-
lowing five drugs and also prepara-
tions containing any new drug as the
single active ingredient:—

1. Analgin

2. Aspirin and its salts

3. Chlorpromazine and its salts
4. Ferrous Sulphate

5. Piperazine and its salts.

The abolition of brand names of

‘the above five drugs will be effective
from 1st August, 1981.

(b) and (c). Representations were
received against the decisions of the
Government on the question of aboli-
tion of brand names, The points
touched in the representations concern
quality, identify of products, intro-
duction of new drugs etc. As indi-
cated in reply to part (a) Govern-
ment have given statutory effect
to the decision concerning abolition
of brand names after considering the
objections and gsuggestiongy in the
representationa.

Appointment of AIR or Doordarshan

Correspondent for South of 24
Parganay
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2047, SHRI MUKUNDA MANDAL:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government are con-
sidering any proposal for appointment
of AIR or Doordarshan Correspondent
for the South of 24 Parganas cover-
ing Sundarban areas; and

(b) if so, facts thereof?

THE DEPUTyY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUM-
UDBEN M. JOSHI): (a) No, Sir,

{b) Does not arise,

Agresment between the Eastern Coal-
fields Limited and Labour Unions in
June, 1980

2048, SHRI NIREN GHOSH: Wwill
the Minister of ENERGY be pleased
to state:

(a) the salient points of the deci-
sions taken at g meeting held on the
20th June, 1980 between the repre-
sentatives of Eastern Coalfields Limit-
ed Management and the representa-
tive of the Labour Unions;

(b) the names of the labour unions
which participated; and

(c) what steps have been taken to
implement the decisions taken gt the
June 20th meeting?

THE MINISTER OF STATE IN THE
MINISTRY OQF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The sa-
lient points of the decisions taken in
the meeting held between the East-
ern Coalfields Limited management
and the representatives of the labour
unions on 20th June, 1880 pertained
to the poliey of fresh recruitment and
transfer of surplug workmen from
other mines of ECL for new and re-
organised mines. It also indicated the
pattern of recruitment to be made
from among local persons, depen-
dents of workmen, retrenched work-
men, etc. The decision also covered



93 Written Answers PHALGUNA 12, 1802 (SAKA) Written Answers 9

the constitution of a Screening Com-
mittee to consider applications for
employment.

(b) The names of the Central Trade
Unions which participated are given
below: —

INTUC, AITUC, CITU, BMS, Apart
from this, another 1labour wunion,
SBKMS (UTUC) also participated.

(c) Information is being collected
and will be laid on the Table of the
House.

Television Centre at Bhensal Taluka
Khuldabar, Maharashtra

2049. SHRI QAZI SALEEM: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) what are the plans, proposals
and estimates of Maharashtra and
Central Government for s transmis-
sion and/or Television Centre at
“Bhensal” Taluka Khuldabar jn Maha-
rashtra;

(b) whether any surveys have been
made in the matter;

(¢) if so, the details thereof;

(d) whether the Maharashtra Gov-
ernment has written to the Centre
any time for the same or any expert
or engineering or any other commit-
tee hag been appointed for the pur-
pose;

(e) if so, the details of the Reports
and the outcome thereof;

(f) whether the demand from va-
rious quarters have been made for
the establishment or development of
same during 1977, 1978, 1979 and dur-
ing 1st February, 1980 to 31st Jan-
uary, 1981;

(8) if 0, the detaily thereof and
the action taken thereon; and

(h) when the said transmission/

television centre ip likely to be esta-
blisheg and functioning?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (KUMARI
KUMUD BEN M. JOSHI): (a) There
is no proposal at present to set a TV
Centre at Bhensal Taluka Khuldabar
in Maharashtra.

(b) No, Sir,

(¢) Deoes not arise.

(d) No, Sir.

(e) Does not arise.

() No, Sir.

(g) and (h). Do not arise,

Periyar Hydro-Electric Scheme

2050. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister of
ENERGY be pleased to state:

(a) whether the project report of
the lower Periyar Hydro-Electric
Scheme hag been submitted to the
Government of Indiy for clearance by
the Government of Kerala;

(b) the main details of the project
proposed;

(c) what is the reason for the delay
in giving clearance to the project; and

(d) whether Government of India
are expecteq to give clearance to the
project?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
Yes, Sir. The scheme as proposed in-
volves construction of a 31 m. high
concrete dam, a 12.09 Km. long un-
lined power tunnel and an overground
power station with an installation of
3 units of 60 MW each. The scheme
is estimated t6 cost Rs. 59.76 crores.

(c) and (d). The project report
has been examined in the Central
Electricity Authority and Central
Water Commigsion. The technical
examination of the scheme is com-
plete, except for some  clarifications
that are required by the Central
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Water Commission on aspects of dam
depign, hydrology etc. The Project
authorities have been requested to
depute their officers with a view fto
expediting the clarifications. As soon
as the Central Water Commission
clears the project, action to accord
techno-economic clearance will be
taken.

Rise in prices of life saving drugs
and vitaming

2051. SHRI INDRAJIT GUPTA:
SHRI PHOOL CHAND
VERMA:

SHRI MADHAVRAO
SCINDIA:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government have re-
cently approved further rise in the
prices of 5 large number of life sav-
ing drugs and even vitamins;

(b) if so, the list of items so cover-
ed and the extent of price-rise allow-
ed;

(¢) whether most of these items are
manufactured by large firms which
are making substantial profits; and

(d) if so, the grounds for Gov-
ernment's decision?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) The prices of
111 bulk drugs including a number of
Vitamins have been revised so far
involving increases in some cases and
decreases in other cases. The prices
of & number of formulations have also
been revised.

(by A Statement giving the names
of the bulk drugs and the extent of
price increase or decrease allowed is
laid on the Table of House. [Placed in
Library. See No. LT-2010/81).

(¢) The bulk drugs for which prices
have been revised are not manufac-
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tured by large firms alone. ‘The drogs
in question are manufactured by pub-
lic sector, Indian companies in the
organised Sector and small scale gec—
tor ang also some foreign companies.

(d) The prices of most drugs which
were under price control earlier had
rémained unchanged for a number of
years and in March, 1978, a specific
freeze was also jmposed for a year
under the New Drug Policy. Revi-
sions of the prices was due thereafter
in accordance with the provisions of
Drugs (Prices Control) Order, 1979.
Meanwhile there have been substantial
increase in the cost of inputs parti-
cularly as a result of the hikes in
prices of petroleum products, Hence
the present revision in prices which
takes into account all these factors.

Suspension of exploitation Work im
Krishna-Godavari Basin

2052. DR. KRUPASINDHU BHOI:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that oil
exploitation work has been suspended
in the Krishna-Godavari basin since
December, 1980;

(b) if so, the details thereof;

(c) the amount so far spent for
exploitation in that basin; and

(d) the steps being taken by Gov-
ernment to resume exploitation work
at that place?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) So far only
exploration work is going on in
Krishna-Godavari basin and no ex-
ploitation work has been done.

(b) Does not- arise.

(¢) Upto 81-3-1980, an amount of

Rs. 1643 crores, including deprecim+
tion of Rs. 452 crores was incutred
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by ONGC on exploration work in the
Krishna-Godavari basin, both onshore
and offshore.

(d) Commencement of exploitation
work will depend on the discovery of
hydrocarbons in commercial quanti-
ties,

proposal to formulate Uniform Civil
Code

2053, SHRI P, RATAGOPAL NAIDU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government are con-
sidering a proposal to formulate a
Uniform Civil Code on the lineg of
the Uniform Civil Code formulated
by the erstwhile Portuguese regime
in Goa; and

(b) if so, the details thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P, SHIV SHANKAR): (a) No, Sir.

(b) Does not arise.

Closure of Fertilizer Kalol Plant

2054. SHRI CHHITTUBHAI GAMIT:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
Pleased to state:

(a) whether it is a fact that another
Fertilizer Kalol Plant (Gujarat) of
the LF.CO. stopped functioning fol-
lov(l{d.ng the rupture of its turbines;
an

(b) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) and
(b). Yes, Sir. On the 10th January,
1881, the ammonia plant of Kalol

4080 LS—4a
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(IFFCO) was stopped as excessive
vibrations were noticed from the
bearings of the process air compressor
turbine, On examination it was found
that one of the :shroude of the
seventh wheel hag opened up causing
imbalance to the rotor and it was also
found rubbing against the turbine
caging. The damaged rotor wasg re-
placed with a spare rotor that was
available and the plant was re-starteq
on the 18th January, 1981,
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Monthly quota of coal to smaller and
tiny consumerg

2056, SHRI P. M, SAYEED. Will
the Minister of ENERGY bz pleased
to state:

(a) whether Government have
decided to cut the monthly quota of
coal to the smaller and tiny consu-
mers;

(b) if so, whether the main reason
for this decision was the refusal of
the Railways not to undertake the
responsibility of hauling from pit
heads more than 20 per cent of the
total number of wagong to the indi-
vidual factonty owners by tha State
Governments concerned;

(¢) what are the main reasons for
change of the Railwayg decizions; o
(d) whether Ministry has taken up’
the issue with the concerned &epart-
ments to see that coal quota is not -
reduced; and

(e) if s0, o what extent they have
succeeded?
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THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) No Sir,

(b) to (e). Does not arise,

Recommendations of Kulkarni
Committee on Power

2057. SHRI K. RAMAMURTHY:
Will the Minister of ENERGY be
pleased to state:

(a) the principal recominendations
of Kulkarni Committee on the main-
tenance planning and spare parts
management in the Power Siationg of
the country; and

(b) the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The main
recommendations of the Kulkarni
committee gn the modernisation of
maintenance procedure in large
thermal power stations are given
below:—

1. A central maintenance Organi-
sation in each Board which can be
deployed from station to station be
formed,

2. A coordinated schedule of over-
haul of units in the system should
be grawn up at the beginning of
the year in consultation with State/
Regional Load Despatch Statlon etc.

3. The period of annual inspection
and overhaul of the boilers should
be of the order of 30 davs and
complete major overhaul of turbineg
undertaken at 3 to 5 years intervals
should be about 45 days,

4. In order to expedite repair
and maintenance work, modern
tools and tackle like sky-climbers
should be deployed.

5. Besides preventive mainte-
nance, predicative maintenance us-
ing observational techniqueg like
signature anslysis and modern
ingtruments like vibration analysers,

thickness detectors etc. is also

essential;

6. Adoption of new techniques of
management and introducing
managerial functional improvement
(such as setting objectives, employing
adequate number of {echnically
qualified, competent and experienc-
ed personnel) including behavorial
sciences & materials management
ete,

7. The workshop at the power
station should also have the follow-
ing facilities:

(i) Balancing of rotors
(ii) wibrations tests
(iii) Reblading and

(iv) Ultrasonic Testing of
welds etc.
8. Imported spares are stocked

for a minimum of two years require-
ments and gufficient number of
indigenous spareg are stocked based
on load time required for procuwe-
ment,

9, BHEL should mainta:n required
stocks of various major/important
spares and materialg for prompt
supply to power stations.

(b) The recommendations have
been  circulated to all the State
Electricity Boards for implementa-
tion.

Proposal of West Bengal to set up
New Thermal Power Projecty duriny
Sixth Plan

2058. SHR] SUNIL MAITRA:
SHRI AMAR ROYPRADHAN:
SHRI CHITTA MAHATA:
SHRI NARAYAN CHOUBEY:

Will the Minister of ENERGY be
pleased to state:

(a) ig it a fact that Government
have rejected all the proposals of the
State Government of West Bengal fof
setting up new thermal power pro-
jects in the State during the Sixth
Plan; and
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(b) if so, what are the reasons?

THE MINISTER OF STATE IN
THE MINISRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b),
Nc, Sir, The Government of West
Bengal had submitted proposals for
some new scheme as part of their
proposalg for the Sixth Five Year
Plan 1980—85 for the Power Sector.
After detailed discussions imn the
Working Group for Power constituted
by the Plamning Commission, project-
wise proposals were recommended
for the on going and sanctioned pro-
jectu, and lump sum provisions for
new schemes. Subsequently, after
discussiong with the State Chief
Minister, the outlay for the power
sector hag been determined. The
State Government have been request-
ed to suggest the break-up of alloca-
tions for the different schemes which
ig awaited. However, it is expected
that over Rs, 300 crores should be
available during the Sixth Plan for
all new schemes,

Cost Price of Cooking Gas Cylinders

2060, SHRI GHUFRAN AZAM: Will
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the cooking gas which
is recently explored in India can meet
the urban demand;

(b) the number of cylinders flilled
per day and expected total yearly
production in 1981;

(c) the reasons for raiging price per
(22 Kg) Indane gas cylinder when it
is produced in India—the detailg of
. production of 22 kg cooking

3
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(SHRI P. C. SETHI): (a) If the inten-
tion is to ask about LP, Gas the
demand in the urban sector is being
partly met.

(b) A total number of about 85,000
cylinders per day are filled at the
bottling plants of the il companies.
The LPG production in the year 1981
is likely to be over 5 lakh tonnes,

(c) The o0il companies do not
market cooking gas in cylinders of
22 Kg capacity, Prices of cooking
gag ag well as of other petroleum
products were raised in January, 1981
on account of increased price of
imported crude and petroleum pro-
ducts, additional product imports due
to continued closure of refineries
based on Assam crude, escalation in
operational costy and additional ex-
penditure on transportation of Bombay
I.[-Egh crude through new pipleline,

(d) The total number of cooking
gas connections in the country as on
81-3-80 ig about 31.5 lakh. About 12
lakh new connections are expected to
be released during 1981-42. There
are about 37 lakh applicants on the
waiting list,

Agsurance by State GOvernments to
Supply Electricity to Rural Areas
’ for six Hours Dally

2061. SHRI K. P. SINGH DEO:

SHRI SUBHASH CHANDRA
BOSE ALLURL .

Will the Minister of
pleased to state: -

(a) whether it is a fact that as a
result of Centre’s efforts, a majority of
the State Governments have now as-
sured the Centre that it would be pos-
sible for them to give power to rural
areas for at least six hours,

(b) it so, the States which have '
given such assurance and the names ot
those which have not been able to do
8O,

(c) the difficulties belng experienced
by the States which are not able to

ENERGY be
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supply electricity and the steps the
Centre propose to take to help them,
and

(d) whether such supplies will be re-
gular and the total quantum for each
State that would now be available?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) Yes, Sir.

(b) to (d), Al the States are at
present giving supply to the rural
areas for at least six hours a day.
Normally, no difficulty is envisaged to
continue this supply.

Regularisation of Colonies set up by
Displaced persons in West Bengal

2062. SHRI CHITTA BASU: Will the
Minister of SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether all the squatters colon-
ies set up by the displaced persons from
East Pakistan (now Bangladesh) in
different places in West Bengal have
since been regularised;

(b) whether ownership title has been
given to them for the land under their
possession in such regularised colonies;

(c) if not, whether Government pro-
poses to confer that ownership title in
near future;

(d) if not, the reasons therefor; and

(e) whether free-hold right has al-
ready been conferred upon the displac-
ed persons who have resettled them-
selves in Delhi and East Punjab?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI P. K. THUN-
GON): (a) 149 pre-1951 colonies and
175 post-1950 colonies as per recommen.
dations of the Working Group have
been regularised.

(b) Ownership title is being given
by the State Government after
acquisition of lands.

(c) and (d). Do not arise,

(e) Yes, Sir, except for certain ur.
ban and cantonment areas where lands
have been given on lease-hold basis.

Agreement with United States of Ame-

rica to develop Coal Mines in Ghusick

and Asnapani in Raniganj and Bokaro
Coalfields

2063. SHRI ARJUN SETHI: Will the
Minister of ENERGY be pleased to
state:

(a) whether it is a fact that Unitea
States of America has reached a broad
agreement with India to undertake in-
tegrated development of two unde:x-
ground coalmines in Ghusick and As-
napani in Raniganj and East Bokaro
coalfields respectively; and

(b) if so, the details regarding the
agreement in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) No, sir.

(b) Question does not arise.

Provision of Cooking Gas Service in
States/Towns

2064. SHRI ZAINUL BASHER: Wil
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether it is a fact that in
some States, towns under the popula-
tion of fifty thousand have been pro-
vided cooking gas service and in some
States, towns over one lakh population
are yet to be provided gas service;

(b) if so, the details thereof; and
(c) the reasons for disparity?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] P. C. SETHI): (a) Yes, Sir.

(b) The names of towns, which have
more than one lakh population but are
not being supplied LPG are not readily
available,

(c) Till recently the main considera-
tion in marketing of cooking gas at
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various locations were the proximity
of the locations to the refineries, other
tactors of operational convenience like
the filling plant capacity available in
the region, logistics of supply etc. and
not the population of the locations.
With the anticipated additional avail-
ability of cooking gas, oil industry has
plans to cover all district H.Q. locations
by March, 1981 followed by the cover-
age of al} towns having a population
of over 50,000.

Setting up of a Large Power Planis
on the Borders of UP. and MP.
with Rossian Help

2065. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
ENERGY be pleased to state:

(a) whether it is a  fact that huge
power plant on the border of U.P. and
Madhya Pradesh is being set up with
the help of Russia; ana

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b): Yes,
Sir. An integrated therma) power
plant with a capacity of 1000 MW and
capable of expansion up to 3000 MW
is to be established with Soviet assis-
tance at Waidhan in Madhya Pradesh
near the Uttar Pradesh State Border.
Soviet assistance will also be extended
to the construction of the associated
transmission lines for the 1000 MW
capacity and the development of coal
in stages to match the power require-
ments gt the Nigahi coal mineg in the
Singrauli region.

Lowering of Voling Age

2066. SHRI P. K. KODIYAN:
SHR] SUBHASH YADAV:

SHRI KRISHNA PRATAP
SINGH:

Wil the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether the question of lowering
voting -age to 18 has been examined by
Government; angd
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(b) if so, what decision has been
taken thereon?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) and (b). The
qguestion of lowering voting age from
21 years to 1B years for elections to
Lok Sabha and to the Legislative
Assemblies of States, which forms part
of the comprehensive proposals for
Electoral Reforms, is under considera-
tion. )

Average Cost of Power Generation from
Hydel Thermal Diesel and Atomic
Power Stations

2067. SHRI ATAL  BIHARI VAJ-
PAYEE: Will the Minister of ENERGY
be pleased to state:

(a) what Is the average cost of
power generation in each State from
Hydel, Thermal Diesel and Atomic
Power Station; and

(b) how do they compare with that
from biogas, sun, wind and tide?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) The average
cost of power generalion in respect of
various State Electricity Boards is given
in the statement attached.

(by No tidal projects have yet been
regards energy
from solar and wind, the projects are
still in a development and demonstra-
tion stage and, therefore, the costs of
bulk power generation from these
sources have not been worked out.
Biogas too is not being used commer.
cially for generation of electricity. It
is, however, estimated that the cost of
power from decentralised biogas
for applications in remote rural areas
may be comparable to the conventlonal
rural electrification  for such remote
areas.

set up in India. As
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S. Name of State 1979-Bo

Tt Andh Pradah - %69 295
2 Assam 16 72 .. 6oy
9 Bihar . 165 225
4 Gujarat . #3-43  *20-36  *16-0b
5 Haryana 53 3148
6 Himachal Pradesh e . . 380
7 Karnataka’ #6527
8 Kerala *5-29
g Madhya Pradesh *5- 31 *12:g8 . 1495
10 Maharashtra . *4-8g *16-87
11 Orissa - *5-45 *18-61
12 Punjab *2-8 *27-8 - 297
13 Rajasthan *5-q1 *12-6
14 Tamil Nadu *547 *32: 07
15 Uttar Pradesh 10 61 22- 69
16 West Bengal *26- 16 11-8g *8r- g7
17 Jammu & Kashmir . 15°92 103
18 Meghalaya 11°45 *

given.

*Where information for the year 1979-8o is not available figures for 1978-79 have been

*+Average cost of power generation from hydel/diesel for the year 1977-78.

Production of Haldia Fertilizer

2068. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) is it a fact that Haldia Fertili-
zer Comipany in public sector is yet to
begin production properly;

(bJ if so, what are the impediments
and what is being done to remove
those;

(c) whether the gas turbine needed
for the plant has been supplied;

(d) if not, whose responsibility was
it to supply that and what caused the
delay; and

(e) when is it expected to be suppli-
ed?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS ANp FERTILIZERS (SHRI
DALBIR SINGH): (a) Yes, Sir,

(b) to (e). Non supply of the requir
ed power by the West Bengal Stale
Electricity Board is the main impedi-
ment for starting production in’ this
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plant. Government has sanctioned the
installation of a 20 MW gas turbine by
the Company to meet the requirements
of power of the plant in part. The
order for the turbine -was placed by
Hindustan Fertilizer Corporation Ltd.,
(H.F.C.) in December, 1880 and it is
expected to be in operation from Sep-
tember, 1981.

Report of Committee on Environmen-
tal Aspect of Silent Valley Project

20689. SHRI K. A. RAJAN: Will the
Minister of ENERGY  be pleased to
state:

(a) whether the Committee appoint-
ed to go into the environmental aspect
of the Silent Vally Project in Kerala
has submitted its report; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) The report
has not yet been received,

(by Doeg not arise.

Employment to the Departmenis of
D.ESU. Employees Died/Retired on
Medical Grounds

2070. SHRI HIRA LAL R. PARMAR:
Will the Minister of ENERGY be pleas-
ed to state;

(a) whether sons/daughters/near re-
latives of the employees working in
DESU are provided employment on the
death/premature retirement of the em-
ployees on medical grounds;

(b) if so, the details thereof and if
not, the reasons therefor;

(c) whether the Cabinet Secretariat
Department of Personnel O.M. No, 14/
10/71-Estt-(D) dated 15th January,
1972 has been implemented in DESU,
it so, from which date, it not, the rea-
sons not implementing the Government
orders; ang

(d) whether some clasg IV employeeé
of Delhi Electricity Supply Undertak-
ing were prematurely retired on medi-
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cal grounds in April, 1980 and it so,
the datewise number and names of
these employees and whether their de-
pendents have been given employment,
if not, by which time their dependents
would be given employment?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b), Delh;
Electric Supply Undertaking provides
employment to one of the dependents
of the employees who die in harness.
However, no employment is glven at
pbresent to  the son/daughter/near
relation of an employees who is pre-
maturely retired on medical grounds.

(c) The Office Memorandum in
question which has been made applic_
able to Delhi Electri Supply Undertak
from 8th February, 1980, as notified by
Delhi Administration, has not yet been
implemented pending amendment of
the Recruitment and Promotion Regula-
tions. The DESU is being advised to
expedite the adoption of the amend-
ment to the Regulations with a view to
extending, to its employees the henefit
of the Office Memorandum cited ear-
lier.

(d) Only Shri Parkash Chander
Sharma, ex-Daftry was retireq pre-
maturely on  medical grounds with
effect from 30th April, 1980. No em-
ployment to the dependent member of
the family could be given as no provi-
sion exists at present for the same,

Increase in Price of Drugs Formula-
tions

2071. DR, VASANT KUMAR PAN-
DIT: Will the Minister of PETRO-
LEUM, CHEMICALS ANp FERTILI-
ZERS be pleased to state:

(a) whether it is a fact that the pub-
lic sector compaty have been seeking
consfant price rise in various basic raw
materials essential for drug formula-
tion;

(b) if so, how many times, was such
price rise granted to Hindustan Orga-
nic Chemical and other companies by
increasing ‘Leader Prices’;
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(c) whether the Pharmaceutical
manufacturers are facing crisis as con-
sequential rise in  drug formulations
due to increase in ‘Leader Price' has
not been granted;

(d) the names of the companies whe
are facing closure, loss of production
due to non-increase in the prices of
final drug formulations; and

(e) if o, when the decision will be
taken, without waiting for further
price rise which is demanded for HOC.

THE MINISTER OF STATE IN THF
MINISTRY OF FETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI BAIL
BIR SINGH): (a) There has been de-
mand from the drugs and pharmace-
uticals industry inecluding Public Sec
tor Companies manufacturing price-
controlled bulk drugs for revision of
the prices, particularly after the hikes
in the prices of petroleum products in
1979 and 1980,

(by There is no price control on
chemicalg and chemical/drug interme-
diates, Of the chemical/drug interme-
diateg manufactured by M/s, Hindus-
tan Organic Chemicals, in the case of
Meta-Amino-Phenol, an intermediate
required for the production of anti-T.B.
drug PAS and its salts M/s. Hindustan
Organic Chemiculs increased the price
from Rs. 42.40 per kg. to Rs, 47.30 per
Kg., with Government’s knowledge, in
October, 1979, Although price of
petroleum products have jncreased
during 1979 and 1980, the
Company has 80 far not
increaseq the selling price of Meta-
Amino-Phenol. Government have re-
vised the price of PAS and its salts on
19th December, 1979, and subseguently
on 16th January, 1981, on the basis of
the Meta-Amino-Phenol price at Rs.
47.30 per kg.

(c) to (e}, The leader prices of for-
mulation based on the price of PAS
and its salts announced on 19th Decem-
ber, 1079, have already been revised.
Further revisions are being expedited.
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Setting up of a regiomal Headquar-
ter of ONGC in Andhra Pradesh

2073, SHRI V. KISHORE CHAN-
DRA S. DEO: Will the Minister of
PEROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government of An-
dhra Pradesh represented to the Cen-
tre to set up a regional headquarter of
ONGC in Andhra Pradesh and re-
quested to combine on-shore and off-
shore drilling operations;

(b) whether the Government of
Andhra Pradesh assured to provice
necessary infrastructure required for
the location of the regional head-
quarters; and

(e) if so the details of the action
taken by Government?

THE MINISTER OF PETROLEUM,
CHEMICALS AND  FERILIZERS
(SHRI P. C. SETHI): (a) and
(b). Yes, Sir,
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(c) With regard to the setting up of
a Regional Office of ONGC in Andhra
mm State Government were

that the existing set up of
a Projett Manager and the support-
ing establishment for the onshore area
was considered adequate for the pre-
sent, while the offshore activities
could best be carried out from Mad-
ras harbour for the time being in
view of the logistics involved. The
Government were also inform-
ed ‘that the and offshore op-
erations being different in nature
cannot be integrated.

TWET & W W W et
¥ fawelt W Wi

2075. st fadEnr g
v : owqT W gAY ag ATy
T v w30 fF

(%) To®am & IO W
g @7 ¥ faoer o gw feadr
LI

(&) #1 1980-81 ¥ Fxw
faoret Y T W @ 2

(T) W% g o w@w

(v) = fawe wiass & faly
7% gfaiomT #1 ety fear s
aife fawelr gk & #1E w9 4
g !

sl wamwm ¥ wwr wen (s
foow wged ) @ (%) ToRAE A
(refor g gl T AT Fv afefag)
TR wrAvawaT W 16 fafea
Ifqe wfafe &1

(@) w (7) = ¥ T,
1980 aF A wafy & & TR
i faqgm mearf F feafar sdrewww
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ot | aurfy, feara, 1980 ¥ =T,
T wdaEgl §F =@ F wroow wreww
oy Ay AT FOREE qqT G_;
FTNATY ¥ 18 fX€EET, 1980 ¥
28 WAL, 1981 A% TWeUN
Ty faqe dua # {fe dear-ow
¥ o s & sror w9 fawm
JaeHaT & o quew ¥ fagw
T OFHT @O

(9) 1980-85 ¥ wafy &
TR qEeEE SO # e
496 FrmaTe ¥ oF wiafa =T
gwar @1 whiafs g # s
¢ Wy wiafew, sa@ &a &
a9 1980-85 ¥ Fraw T W
ary arer ¥ fagw afeaismi
g Ioreqm # o 35 fae wdfen
Y FrUAr |

Complaints against Newspapers

2076. SHRI GEORGE FERNAND-
ES: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whe].her ‘Government have lod-
ged any complaints with the Press
Council of India against any news-
papers in the country;

(b} if so, the details thereof; and

{c) what aclion has been taken by
the Press Council thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASING (KUMARI KUMUD-
BEN M. JOSHI): (a) Yes Sir.

(b) and ¢). Two statements (State-
ment I and Statement II) containing
the information are attached.
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Statement—II

COMPLAINTS PREFERRED BY THE STATE GOVERNMENTS

Written Answers

Findings of the Council/
Action taken.

Date of
receipt

Respondent Subject
1979

Complainant

§. No.

iy

10-4-1979 The f" pl

Inquiry
Despite
lainan
mi

of Tamil Nadu.

requircments, |

as closed on 25-9-1979.

MARCH 3, 1981

{formal

18-7-1979 The

Gaver

2 Diﬁo{l‘?f.l'ublicﬂclatiom l'mlnmpa'pel‘s in The Press Advisory Committee'’s

concern over reporting of sensitive

issues by certain local newspapers.

of Tripura.

14-11-1979.
Preliminary comments of the

Written Answers

i

his written statement on 21-

awaited.

invited and the State

18-9-1979
to

ty by inci-

local residents
against the non-residents of Assam.

ili

political instabi

dated July 25, 1979 aiming
ting feelings of

Home Depart - “Saptahik Nilachal” Publication of an editorial in its issue
create

ment, Govt, of Assam,

3 Secretary,

1980

view

Publication of articles in its issues dated 16-8-
d 6-7-80 with a

29-!5-30 an
to incite communal disharmony.

“Sobat”

4 District Magistrate, Pune.
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Recommendations of Commitiee on
Power regarding Inter-State Water
Disputes

2078. SHRI D, P. YADAV: Willthe
Minister of ENERGY be pleased to
state:

(a) whether Government are aware
that the Report of the Committee on
Power, hag inter-alia, recommended
that “twenty nine Inter State Water



129 Written Answers PHALGUNA 12, 1902 (SAKA) Written Answers 1go -

Disputes if not resolved amongst the
concerned States in 3 months, should,
by law, be referred to yn arbitrator
#o be appointed by the Central Gov-
ernme1i whg should be required to
submit his award in 3 months, such
an award should be made “non-justi-
ciable” and that thirty “As an alter-
native the possibility of river and lake
waters being declared 5 Centiral sub-
ject unaer a constitutional amend-
ment may be given serious considera-
tion”; and

(b) if so, the reaction of Govern-
ment to this recommendation and the
action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.

(b) The Department of Irrigation
who are primarily concerned with
the subject have been requested to
consider the recommendation of the
Committee on Power.

Planning Commission's approval for
Fertilizer Industry

2079. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether it is a fact that the
Planning Commission have approved
a massive outlay during the Sixth
Plan period (1980-81) for the fertili-
zer Industry;

(b) if so, to what extent it would
augment the production capacity of
tertilizer industry; and

~ (e) reduce external dependence or
import of this commodity?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C, SETHI): (a) Adequae
provision has been made for the fer-

tilizer programme envisaged during
the 6th Five Year Plan,
(b) The installeq of fertili-

zer production which was 3.1 lakh
4089 LS5,

tonnes of nitrogen and 12.3 lakh ton-
nes of P2 O at the beginning of the
6th Plan is expected to go up to about
65 lakh tonnes of nitrogen ana 19
lakh tonnes of P2 Og by the end of the
Sixth Plan. Thig capacity would go
up further to about 100 lakh tonnes
of nitrogen and about 35 lakh tonnes
of P2 O by 1889-80, by which time
the new projects for which provision
is being made {n the Six Plan are
expected to be completed.

(c) The percentage of import of
nitrogenous and phosphatic fertili-
zers to their total consumption which
was about 39 per cent at the beginning
of the Sixth Plan is expected to go
down to about 29 per cent by the
end of the Sixth Plan and to about
15 per cent by 1989-80.

Decision on applicationg under section
30 of MRTP Act

2080, SHRI R, PRABHU: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that Sec-
tion 30 of the MRTP Act lays down
that an application on the part of Gov-
ermnment to decide any case under
Sections 21, 22 and 23 of the Act
within a period of 3 months in case
the matter js not to be referred o the
MRTP Comumission;

(b) if so, how many applications
under each of the Sections 21, 22 ana
23 of the Act were decided during the
year 1978, 1979 and 1880;

(c) the time taken in disposing of .
each such case;

(a) whether any single case was

mlded within a period of 3 months;

(e) if not the steps proposed to be
taken to gtreamline the work of the
administration of the MRTP Act to
comply with the statutory provisions?
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THE MINISTER OF LAW, JUS-
TICE AND - COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
According tp Sub-Section 4 of Section
- 30, every notice, application ¢r propo-

sal which has not been referred to the
Commission shall be disposed of by
the Central Government wilhin 90
days from the date on which such
notice, application or proposal ijs re-
ceived by it. But the Central Gov-
ernment may dispose of a notice, ap-
lication or proposal in g time beyona
the period of 90 days if special rea-
song ex.5t. The provision is direc-
tory and not mandatory.

(b) and (c), Statementg T, 1T and
III are laid on the Table of the House.
[Placed in library. See No, LT-2011/
81].

(d) Yes Sir, thirty-five cases were
disposed of within a period of ninety
days,

(e) MRTP Act being an economic
legislation with far reaching implica-
tions, the proposals have to be exa-
mined in depth from the various con-
mected angleg in consultation with
other concerned Government Depart-

. mentg and ne effort is being spared to
dispose of the cases within the quick-
est possible time.

Additional Realisations from Price of
Petroleum Products .

2081. SHRI JYQOTIRMOY BOSU:
SHRI SUBHASH YADAV:

SHRI KRISHNA PRATAP
SINGH:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) total additional ammount expect-
ed to be realised through the latest
price hike of each petroleum products;

(b) what wuas the tota] amount
realisey through price like in June,
'1980;
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(c) the reasons why it became neces-
sary to resort to the sweeping hike in
the il prices on the eve of the Budget
Session; ang

(d) whether he is aware that the lat-
est price hike has already generated a
chain reaction?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI): (a) About
HRs. 1185 crores per annum.

(b) Total amount estimated 1o be
realised tihrough price hike in June
1980 is Rs. 2080 crores.

(c) The reasons for raising the prices
of various petroleum products w.e.f.

13-1-81 ure: —

(iy Increase in the price of
importzd crude by about Rs, 243 per
tonne from the last price increase ip
June 1980 til] January 1081 due to
successive prices increase by OPEC
countries, including a 19 per cent
increage w.e.f. January 1081,

(iiy Increase in the price of
imported deficit petroleum products
by about 35 per cent.

(iii) Increased jmports to make
good shortageg on account of Assum
o0il blockade.

(iv) Costlier purchases in the
spot market in the last quarter of
1980 due to disruption in supplies
from Iran and Iraq.

(v) Increased rupee burdens due
to escalation in operaiinnal costs
including  expenditure on new pipe-
lines for transportation of Bombay
High crude.

.d( Due to the price rise of petroleum
products w.ef, 13-1-1081, it is estimat-
ed that the whole sale consumer price
index is likely to rise by about one per
cent only. .
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Proposal for introduction of
Colour TV

2084. PROF. P. J, KURIEN: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have drop-
ped the propesal to introduce colour
T.V, in the country; and

(b) if so, the reasons for the saine?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD-
BEN M. JOSHI): (a) and (b). No deci-
sion has been taken so far by the Gov-
ernment on the quesiion of introduc-
tion of colour television in the country.

Representation by Employees

2085. SHRI E. BALANANDAN: Wwill
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether he had received any re-
pPresentation dated 17th June, 1980 from
the employees of Udyogamandal unit,
Kerala;

(b) if so, the salient points raised in
the representation;

(c) whether he is aware that as per
1D. Act any agreement reached before
ftan be rejected by the employees if
they unanimously take decisions in
their General body meeting; and

(d) if so, what steps Government pro-
pose to take on the demands of the em-
Ployees ¢f Udyogamandal Unit, Kerala?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI): (a) A represen-
tation dated 17th June, 1980 was re-
ceived by my predecessor from the
Hindustan Insecticides Employees
Union, Udyogamandal, Kerala.

(b) The following are the salient
points made in the representation:

(i) that a long-term ggreement was
signed by the leaders of the unions
froon Udyogamandal unit and the
management of Hindustan Insecti-
cides Limited (HIL) in February,
1980, without the knowledge or the
concurrence of the workers of that
unit and thal the employees of
Udyogamandal unit have rejected the
agreement unanimously in their Ge-
neral body meeting;

(ii) that in the settlement there are
many clauses which are detriirental
io the very basic concept of an agree-
ment, such as those relating to work
study, production incentive schzme,
revision of period of seillcment,
change over from Central Govern=-
ment D.A., to Industrial D.A., mcde
of fixation of pay, payment of lump
sum one time ad hoe addition, night
shift allowance, overtime payment,
and admission of employees’ children
in FACT's schools;

(iii) that the management were not
prepared to consider many of their
reasonable ang lawful demands,
(¢) and (d), Government have consti-

tuted 5 National Industrial, Tribunal
with Justice Cintaman Tukaram
Dighe, as its Presiding Officer and have
referred {o it the Charters of Demands
of the employees of all the units of
Hindustan Insecticides Limited, includ-
ing Udyogamandal unit, for adjudica~
tion.

Production by Bongaigaon Unit and
Distribution

2086, SHRT N. K. SHEJWALKAR:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state: )

(a) whether it is a fact that the Bon-.
gaigaon unit has once again started
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production; if so, the quantum of pro-
duction achieved so far;

(b) whether it is also a fact that the
agiiators have suggested that the pro-
duction now being made there should
be earmarked for supply to the North
Eastern States of the country which are
facing acute shortage of petrol and also
kerosene;

(c) whether they have also stressed
that tbe oll production in the refinery
should not he sent through the pipeline
but transported through road trans-
port or rail so that the need of- the
pneedy Eastern Stateg is met; and

(d) it so, Government's reaction

thereto?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRT P. C. SETHI): (a) The Crude
Distillation Unit of Bongaigaon Refi-
nery and Petrochemicals Limited start-
ed operating from 10th February, 1981
and is expected to run at a throughout
of 25,000 MTs per month

(b) and (c). The agitators desired that
(i) the kerosene produced in the refi-
nery shall not be sent outside the North
Eastern Region and be despatched only
for the use of this region and (ii) the
newly connected product pipeline will
not be operated to send the products
outside the refinery.

(d) No such assurances have been
given to the agitators.

Allotment of residential accommoda-
tion for junior executives of Rashtriya
Chemicals and Fertilisers e

2087. SHR] NAWAL KISHORE
SHARMA: Will the Minister of PE-
TROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether it is a fact that several
junior executives in the Rashtriya
Chemicals and Fertilizers Limited,
Bombay have not so far been allotted
residential accommodation in the fac-
tory irrespective of the fact that they
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have rendered 4-5 years service and
have to attend ghift dutieg at odd
hours during day and aight; end

(b) if so, how Government propose
to provide them residential accommo-
dation in the factory area in the near
future so that those junior executives
may take a sigh of relief?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C, BETHI): (a) Due to shor-
tage of accommodation in the town-
ship, the Rashtriya Chemicals and Fer-
tilizers have not been able to provide
residential quarters to some of their
junior engineers. However, they have
taken special care to see that the em- -
ployees who are required to attend
emergency duties are provided accom-
modation in the township.

(b) The Corporation is advancing
loans to its employees for construction
of their own houses ang when these
are completed, the employees concern-
ed will vacate houses in the township.
According to the assessment made by
the company, the housing problem is
likely to be solved within two years.

Power Projects undertaken to improve
the Power situation in Bihar

2088. SHRI KAMLA MISHRA MA-
DHUKAR: Will the Minister of ENER-
Y be pleased to state:

(a) how many power projects have
been undertaken_ for improving the
power situation of Bihar;

(b) what are reasons of unsatisfac-
t:_)ry working o! several power houses °
situated in Bihar, specially the Chan~
drapura and Patraty Thermal Powsr
Stations;

(c) what remedial measures are be-
ing taken for setting right the working
of these power statidns; and

(d) give details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) The following
generating schemeg are under execu~

[
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tion in Bihar to improve the power
availability in the State. The antici-

pated date of commissioning has
been indicated.

qle0

Barauni ax110 MW
Patratu . axi10 MW
Muzaflarpur ax110 MW
Tenughat 2xz210 MW

Unit No. VI March, Bz

Unit No. VII March 83

Unit No. IX December, 1982,
Unit No. X June, 1983

Unit Nor I January, 1gB1
Unit No. I1 July, 1982,

Unit No. I Jume, B5

Unit No. 11 June, 86

(b) There are two thermal power
Stations in Bihar under the Bihar State
Eiectricity Board namely Barauni ther-
mal power gtation aad the Patratu
thermal power station. The perform-
ance of these power stalions has been
comparatively unsatisfactory due tio
frequent forced and long duration out-
ages, lack of spare parts and lack of
expert personnel in  operation and
maintenance of the power stations.

(c) and (d). A high level team con-
sisting of fhe officers of the Central
Electricity Authority, WNational Ther-
mal Power Corporation and BHEL re-
cently visited Bihar Thermal Power
stations and the State Electricity Board
hos been given assistance in the pre-
paration of plant betterment and main-
tenance programmes. On tlle advice
of the ieam, the foliowing action has
been taken to improve the perform-
ance o thermal power stations at
Barauni and Patratu:

(i) Monitoring cells one each at
Patralu and Barauni thermal power
stations and Board's Head Quarterg
have been formed to monitor effec-

* tively maintenance and construction
works.

(ii) A spare parts cell has been
created at Board’s Headquarters to
survey requirement and identifica-
tion of spares. Action is being taken
for procurement of adequate number
of fast moving and slow moving
spares.

(ili) For maintenance works of
long d.iration pert net works and

microplanning methodology is being
adopted to monitor to achievement of
mile stones and target dates.

{iv) Task force teams have been
formed at both the above thermal
power stations to study and identify
the problems related to generation.
Constraints in the generating sets
have been identified.

(v) Al the tripplings, outages and
blasts are recorded, Every outage
and tripplings is analysed now and
where remedial measures are called
for they are promptly attended to.
Where oltage are trippling are tak-
ing place on account of mal-operation
responsibility is fixed on the person-
nel and disciplinary action taken
against guilty staff.

(vi) Action have been taken and
further actions are being taken to
stock sufficient control and instru-
mentation equipments so that these
may be used immediately wherever
required.

(vii) Assistance from Russian ex-
perts is also being taken for main-
tenance of the units supplied by
USSR and to obtain spares from
them,

wte gfan fefede & oaf wr s o

2089. =it aTfer w9a< : a7 Huf
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Promotion of production assistants
and transmission executives in A.LR.

2090. SHRI RAJESH PILOT: Will
the Minister of INFORMATION AND
BROADCASTING be  pleased to
state:

(a) is it a fact that Production
Assistants and Transmission Execu-
tires in All India Radio are working
in a same grade that iz Rs, 425/- Rs,
750/-;

(b) if so, is it also a fact that
Transmission Executives are promoted
as Programme Executives through
DPC after completing 6 years service
in their own cadre;

(e) ig it also a fact that there is
no promotional channel for Produc-
tion Assistants in All India Radio and
persons after completing 20-25 years
of service as production assistance
are still working as production assis-
tants and were never promoted as
producer through DPC; and

(d) it so, what steps Government
propose to take in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUD BEN M. JOSHI): (a) Produc=
tion Assistants are Staff Artists who
are working against contract posts
having a running fee scale of Rs.
425-750, On the other hand, Trans-
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mission Executives are regular civil
employees who work against posts
which carry the pay-scale of Rs.
425-750, In addition, there jg Selec-
tion Grade for Transmission Execu-
tives in the Scale of Rs. 550-800,

(b) Transmission Executives with
five years’ approved service in the
Grade are eligible for being conside-
red for promotion to the Grade of
Programme Executive subject to the
availability of vacancies in promotion
quota.

(c) Production Assistants are eli-
gible, by limited selection, to be con-
sidered for the posts of Producers
alongwith other categories of staff
artists, as per provisions of Recruit-
ment Rules. There is no direct
channel of promotion exclusively for
them,

(d) Government appointed a Cadre
Review Committee which has made
certafin  recommendations regarding
promotion  prospects of Production
Assistants. The Recommendations
are under consideration.
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11 mﬂﬁﬂqﬁa&ww e

12. mz’mﬁnwmﬁzm
weae fafydy

10, weE Iz wifee &, Fawa-1
2, ¥ 977 TR &2, FAFAT——7
26, 63§ AT, FABAT—73

T AR AT X AT H, [ TR 1,
AT (WA 534T)

RFEM . 123, T T, Hra—3
(Fafes)

wrare oo ifas, sy
G0 qEA, 0T FTRA, TAE-20 YA
g O3 e, T, fowr faay, s wdw

229, FTT A 7T, WY

BT I, FAE To 5 FAF,
WM| Wf-—l

o q

27, THSirRrE iy ¥, werwar-7

qI-34, FT T TAwAT—1
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13. %S fAw weAE fro [TErTaTE AT, wfEE, s

15. TETEF sTee @ fafwee 67, ATV, GIE Fes—1

14. ¥urd ared fafaee 1436, FTEar ¥, gr-11, sgrasy
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&2, iy derdt wreae feifaee (wier sar)

17. SANHE YT EIE fofo ferae, e =ifirw, g
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wrzaz fafeie

19. g AT (F9) smee fro 167, Farf gwry VT, awwdr—7

20. weq ATE WYo GIW UFE AFAAY NTEAT  XOH WATH WA HOTL (Fo Wo )
fafaze

21. weg AE Ty grEEe foio 25/d1, waw WigA A1, @e, FEFT-5
22. 7w Y dFdy wTEAE fro 56/1, MTHYFT T, ¥HHTT—4
23. Far e 79 g fro gra ¥ o T (e Wite) wEFEEH
fafrem, dfwe WL, T T €T
FHAT— 1
24. W@ T8 wew g7 o fiyo T e A ST, A e, gofe

25. ForTfert A do waAt a0 firo 21-u, Tash g af.ar &4, Fewar-7
26. WIET ATH GO 1@ SYarht Srofiro TATEL 70T, ARG, 7> To
27 Hied T FHqAT o fiyo 22/114, Fis AT, YT, To Fo

28 ATAWATE fawAg so firo 37/4, zizr fawid, v oI diaany, Do
o fiao wmpy Farlr
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34.

35.
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40.
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44. gadfad dréer wreae fafiee
45. sft Tt gerrad s fRo
46. faarcdE: ggnT fivo

47. Do 91> HEHFATET TATT HRA
sTéqe fafyee
48. FFTATALHL Ure - TFIAY foro

3-31,2645 T 41, WeR-3, wafew

fararsft <t fayre FwaiE, wates

‘TG waa” wgreat aid; O, Afaw
400001

14, #¥o o €T, Tiv AT, AZE—17

377, TR 93, 41, AR

Nangal Fertilizer Factory
2092, SHRI CHIRANJI LAL
SHARMA: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-

TILIZERS be pleased to state:

What are the annual losses/profits
for the past five years for Nangal
Fertilizer Factory?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTLIZERS (SHRI
DALBIR SINGH): The profits of
‘the Nangal Fertilizer Factory for the
last five years as follows:—

Demand for increased rate of Royal-
. ty on Crude 0il

2093. SHRI SONTOSH MOHAN
DEV: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a)} whether it is a fact that there
is a demand to increase the rate of
royalty on crude oil from various
States;

(b) the names of the States and
the present rate of royalty being paid
on crude oil production; and

(¢) the amount of royalty given to
different States during the last five
years?

THE MINISTER OF PETROLEUM,

Year Net Profit CHEMICALS AND FERTILIZERS
(Rs. in lakh) (SHRI P. C. SETHI): (a) Yes, Sir.
(b) Gujarat, Assam, Arunachal
1975-76 990 Pradesh in addition to the Union of
1976-77 696 India,
1977-178 313 The present rate of royalty is Rs.
1978-79  (after prior period 94 42/- per tonne,
adjustments) (e) Amount of royalty paid/pay-
able by ONGC during the last five
1979-80 115 Years: —
' (Rs. in crores)
!'State 1975-76 1976-77 1977-78 1978-79 1979-80
A-am . . . . 1.68 .50 5.491 5.90 5.54
Gujara 6.16 11.25 18.96 17.68 15.62
Govt. of (fnr Oﬂ‘-}m .. 1.54 8.59 13.49 17.61
(]
Total . . 7.84 16.29 33.26 g6.87 38.77
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Amount of royalty paid/payable by
0il India Limited during the last five

years:

Year Amount of
Royalty
Arunachal Pradesh
Assam
(Rupees in crores)
1976 0001
(upees one th,)
1977 Nil
1978 Nil
1979 Nil
1980 0087

(Rupees Eighty seven thousand)

Waste of Natural Gas due to Flare-up

2094. SHRI SONTOSH MOHAN
DEV: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether the large quantity of
natural gas in Assam is wasted by
burning; the total amount of gas
wasted by burning during the last
five years;

(b) the value of the gas wasted by
burning; and

(¢) whether Government have
drawn out any plan for ulilization of
the gas being so wasted and what
are the details in this regard?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir;
about 3000 million cubic metres of
gas was flared in Assam during the
last five years mainly for want of
consumers at the places where gas
is available,

(b) The weighted average price in
Eastern Region for gag that is sold is
mbout Rs, 224 per 1000 cubic metres,
at present,

Lakwg

-(e) Yes, Sir; utilisation plan of
ONGC gas in Assam is indicated
below: —

(i) Gas being supplied to
Tea Gardens 20,000 SCMD:

(ii) Gas committed to
ASEB Power Plant near
2,30,000 SCMD:

(iii) Gas earmarked
for 3rd Phase expansion
unit of Namrup

Fertilizers Plant 450,000 SCMD~

(iv) Commitment made

to ASEB for 3x3 MW

Mobile Generating

Sets 80,000 SCMD~

(v) Gas being utilised

for producion purposes

in its flields by

ONGC. 35,000 SCMD-

Till such time as these consumers
start taking supply of gas, the same:
has to be unavoidably flared. Oil
India Limited has further committed'
to make available additional supplies:
of gas to the Assam State Electricity
Board (ASEB), Assam Petrochemicals
Limited and Namrup Phase III (Phase
III of HHFCL, Namrup). Mobile gas
turbines are being ordered by the
Assam State Electricity Board to
utilize some of the low pressure gas
for generation of electricity,

T VI AWHIT § wrEoh
wonf § wafes mfr atoaafo
wawife wdnfodi w7 e

2095. St wawer waf : =T g
W gWw FfY 9y O #T F9T
wat f e

(%) sga< ol omREgT W
vl ¥ ¥, e, wqgfe
wfe Wi wgfes wwenfe & fierr
wHard §;

(@) |7 FORT ¥ wTETERTOY
¥ ¥ Wl e goser urfr
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fear g =T afg g, Srgwal & gqas
fadft weft g€ &

(7) @i =wfaT wwET w4 O
fm s ;W

() 7ar SXHC AT FAT H
woTAg A€ wier wt  wifae w7
arfy aere &  wrfgar o|Rw F1
OF qg ¥ 997 T5 ¢

AN W T3 AAAT I
qeft  (wadt ®WE &AW qo W)
(%) & (7). AFAIOT  FIEALT
(F%%) & 11 791wl afaat
AR 15 FHEAMD (UF WG AT
afga ) wygfaq FaqTad (81 GAE F
¥ wqg v’ aw ¥ falam @l & wrean
HEATEY TIFTTF WRW WA,
weaqe geanE ) 12 fafer oz O
e wrfeedi % 99 @l § WK T
HT AT FT FEAE qT AL

(=) wat, Wi fodi & wyare @y
ST & | wdaral &1 qU F I
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TqTATT WTaT AWy g W fraag
s o & wfus Sy g0

Purchase of Ready-made Films by
Films Division

2096, SHRI D S.A. SIVAPRAKA-
SAM: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether the purchase commit-
tee of Films Division purchased any
ready-made films, from independent
producers during the last 3 years; and

(b) if so. the names of the films,
proiucers and the amount paid for
each? .

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUD BEN M, JOSHI): (a) and (b),
A statement showing the names of
ready-made films purchased by the
Films Division from independent
producers during the years 1977-78
to 1979-80 and 1980-81 (upto 3lst
January, 1981), the names of their
producers and the amount paid to

Amount Paic

4 5

FeEaTd 1% & frare far s ) each, is enclosed.
Statemecnt
Year S. No. Name of the Film Name of the Producer
1 2 3
m'}?-;rB' . 1. Mata Ganga (E. Col)

M/s Bhardwaj Films, Rs. 1,20,000/-
Bombay -

2. Zimmedar Kaun (B&W)  M/s Rajeev Films, Bumbay Rs. g.000/-

3 Bhubaner Galpo (B&W)
4 Zindagi Sambhalo (B&W) M/s

1978-79 1.

2. Patan (B&W)

3. A Living Tradition
{Orwo  Col)

M/s Ujjain Films, Calcatta Rs. 30,000/-

Kishore Pictures,

Rs. 22,000/-
Calcutta

Think, Think, Think (B&W) M/s Television Films of Rs. 40,000/~

India, Bombay

Shri  Amerjeet  Ranu,
M|s Universal Films,
Bombay

Rs. gn,000)-

M/s Samrat Films, Bombay Rs. g0,co0/-
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4 5

4. Maa-0O-Sishu (B&W)

Shri G.S. Mohapatra Rs.3,120)
M;/s Konark Films (P) (Purchased 5

Lid., Bhubaneshwar prints only)

5. Beauty in Stone (Orwo Shri Dilip Dutta, Rs. 54,000/-
Col.) Mjs Twin Films, Cuttack

6. Lock Out (B&W) . Shri N.M. Baruah, Rs. 17,052/-
Mjs Do Ro Me Films

) Jorhat, Assam

. 7. Wood Carvings of Orissa  Shri Dilip Dutta, Rs. 54,000{-

(Orwo Col.) M/s Twin Films, Cuttack
' 1g7g-lo 1. Dashratha  Rajendra  Shri Arvind Kumar Sinha, Rs. :,74.,557 57

Prasad {Colour) M/s Kala Srishti, Bomnbay
2. Ode to the Child (B&W) Shri Prakash Jha, Rs. 25,000/
M/s Chalchitra, Bombay
3. Patachitta(Orwo Col.)  M/s Shankar Ghosh, Rs. 73,000/«
Calcutta.
4. Kendu Leaf (Fuji Col.) I M/s Satyabhama Filins, Rs. 8o,000/- " -
Cuttack
5. Mchnat Aur Manzil Shri. Braj Bhushan, Rs. Go,000{-
(Orwo Cal.) M/s Chitrashram, Bombay
6. Pankaj Mullick {Orwo Col.) M/s Kalutak, Bombay Rs. go,000/-
1980-8B1 1. Bijli Kare Andhera (Fuji  Shri Amrit Nahata, New  Rs. 65,000/-
{(Upto 318t Col.) Delhi
January, 1981)

(B&W)

3. Homocopathy the Humane M|s 5.H. Productions,
Bombay.

Medicine (Col.)

4. The Way to the Village

(B&W)

5. The Bedias (Fuji Col.)
6. Just Plain Facts (B&W)

7. Abhishap {Orwo Col.)

Apna Hath Jangan Nath  Shri Satish Kadrakar,

(Colour)

Unchain the Woman

Shri. Narpendra Mohla, Rs. 25,000/-
Mj/s V.B. Picture, Bombay

Rs. 0,000/~

Shri R.C. Sanghavi,
M/s Cinegraph Association,

Rs. 65,250/«

Ahmedabad.
M/s Chan Entcrprises Rs. go,000/-
Shri Ezra Mir, Ra. 50,000(=
M/s India Film Enter-

prises, Bombay
M/s Mcenakshi Film Ras. 76,000/~

Productions, New Delhi.

Rs. 28,000/-

M/s Filmikar, Bombay

ncmnrt of Working Group on Tribal
Development

2087. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

{(a) whether the Ministry received
the recommendation relating to his

Ministry from the Ministry of Home
Affairs regarding the administration
of Justice in tribal areas of the
country according to the Report of
the Working Group on Tribal Deve-
lopment during medium term plan.
1978-83;

(b) if so, the recommendations
thereof and the measures taken by
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hiz Ministry on the basis of the said
recommendations so far;

(c) whether his Ministry has asked
the States to formulate the procedure
according to the need of the tribal
areag and the people to give simple
and quicker administrative justice;
and

(d) if so, the details thereof and
the steps taken by the States go far?

THE MINISTER OF LAW JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
No, sir.

(b) to (d). Doeg not arise.
fegenn péfizatw foo w
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(%) oy 2, 7k Peeeh, fer
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FTTEIT FT WA FqTy # ¢, A%y,
ot qeEwdY st o & W)
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JaTLA feaw, Tamaw sty ador wat
2098. =t Frgrm fey : wrdaifoms, (s e wa®sY) : (F) frgEw
TETan Wi Iden St ag A Sre afreaEy fao A faselt dazdr
w6 i ¥ g
(z ¥)
" VA 1977-78 1978-79 1979—80
TR dro ¥io o 3024 3119 3372
FRHTEE o o fo 5491 5758 5761

(&) o FreET 9 e HHar

() m@ & oawt & fw T

¥ gfg 7 & for xw gwr gECE forerm w2 ool groT FETIT AT QI ATH
e g ST o W e wt war firar A
TeaTT fre swTT ot 1 —
(wrw  wal #)
1977-78 1978-79 1978-80
@ ww 36.56  92.45  80.49
e

17,43 17. 46 11.62
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requirement of Petroleum
Products in Haryana

2102, SHRI CHIRANJI LAL
SHARMA: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the tota] kilo litres of kerosene
oil, petrol and diesel Haryana needs
monthly; and

(b) the total kilo-litres of kerasene,
petrol and diesel being supplied in a
month in Haryana?

THE MINISTER OF PETROLEUM,
CHEMICALS AND  FERTILIZERS
(SHRI P. C. SETHI): (a) During the
iast five months, the Government of
Haryana had indicated the demand
of High Speed Diesel (HSD) and
Kerosene for the State as under:—

Monthly

Figures in kilo litres

Month HSD Kerosene
October’ 80 3600 —
November' 80 , —_— —
December’ 80 30000 9000
January® 81 34000 9000

February? 81 30000 7000

MARCH 3, 1981

Written Answers 164

In so far ag petrol is concerned, there
is no system of making month-wise
allocations from Central Government.
The product is moved to different
supply zones by the oil companies
based on historical sales and other
relevant factors, such as product
availability, movement capacity, etc.

(b) The following are the details
of sales of HSD and kerosene jn

Haryana during November, 1980 to
January, 1981:_
Figures in Kilo Liters
SALES
Month HSD Kerosene
Novembe "rBo 33287 8340
Dvcember *8o 32791 8507

January '81 29288 BoBy

Shortage of Cooking Gas in
Haryana )

2103, SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether Haryana is facing
acute shortage of cooking gas; and

(b) steps taken or propose to be
taken to make the requirement and
new agencies to be set up during
19817

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) There is
some shortage in the supply of zook-
ing gas in Haryana.

(b) Necessary steps have beea
taken to move the product from alter-
nate sources to meet the demand jn
the State to the extent possible, The
plans for setting up of new gas agen-
cies have been drawn up by oil com-
panie; on a financial year basis. It
is planned to set up 12 new gas agen-
cieg in the State during 1981-82



165

Quota of Diesel and Kerosene t0 .
Haryans

2104. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the diesel and kerosene quoteg
demandeg by Haryana Government
for the 3rd and 4th quarter of 1980;

(b) the actual quantity of these
commodiates made available to the
State; and

(¢) the difference between the allo-
cation and the supply made?

THE MINISTER OF PETROLEUM,

CHEMICALS AND FERTILIZERS
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(SHRI P. C, SETHI): (a) The Gov-
ernment of Haryana had not made
any gpecific demand of diese] and
kerosene for the third and fourth
quarters of 1980, But they had indi-
cated, for the months of Oct. ’80 and
December ’80, the demand of high
speed diesel oil ag 30,000 tonnes and
25,000 tonnes respectively. With re-
gard to kerosene, the State Govern-
ment hag demanded an allocation of
around 7,000 tonnes for December,
1980, only,

(b) and (c). The allocations/sales
of diesel and kerosene, ag also the
difference between the two, for the
two quarters is as under:—

Figures in metric tonnes

Period High Speed Diesel oil Kerosene
Allica- Sales D' fler- Allocation Sales Differ-
tion ence* - ence®
Third quarter of 1g80 70,600 60,502 (—)1,008 1Bogn  1Bmo  [—)a20
(July-Sept.‘8o)
Fourth quarter of 1980 72,980 80,840 (+4-)8,060 18,040 10,540 (+)1,500
(Oct.—Dec.'80)
*between allocation and sales )
Besideg the wvarious thermal power

Setting up of more Thermal Power
Stations
2105, SHRI JANARDHANA POO-
JARY: Will the Minister of ENERGY
be pleased to state:
(a) whethey Government have
decideq to set up six more thermal

* power stations in the country;

(b) whether the places where those
stations will be set up have been
identified;

(e) if so, whether necessary survey
has been conducted and estimates
formulated;

(d) if so, what will be the total
expenditure involved in each stations;

(e) whether Government propose
to seek foreign assistance for setting
up those stations; and

(f) if so, the detailg thereof?

THE MINISTER OF STATE IN

THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) tu( ()

stations plarned to be set up by the
State Electricity Boards wund cther
utilities, feasibility reports in respect
of the following four regional Super
Thermal Power Stations proposed to
be taken up in the Centra] sector
have been prepared and are under

techno-economic appraisa] by the
Central Eleetricity Authority:—
i 'Ns:me of the State Total expen-
Project d'ture for the
Proposed
ultimate
capacity)

{Ras. in crores)

Kahalgaon (2800 MW) Bihar -L6F11y
Pench (840 (MW) Madhya-

Pradesh 47753
Talcher (2800 MW)  Orissa 1472.31
Waidhan (300 MW)  Madhya.

Pradesh 1364.63
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The National Thermal Power Cor-
poration have also initiated feasibility
studies for the setting up of a super
thermal power station gt Manguru in
Andhra Pradesh and for another
Super Thermal Power Station in the
Singrauli region.

(e)y and (f) Soviet Assistance is
being made aveilable for partly fin-
ancing the first stage development of
1000 MW generating capacity of the
Waidhan projeect along with its asso-
ciated transmission gnd coal facilities.
Details of the Soviet Assistance have
not yet been finalised. No proposal
regarding foreign assistance for the
other project has been considered so
far,

Absorption of Casual Artists
2106, PROF. NARAIN CHAND
PARASHAR: Will the Minister of

INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether any plan for perma-
‘nent absorption of the Casual Artists
into the regular services hag been
drawn up by the AIR/Doordarshan;
and

(b) if so, the details thereof and

the number of Casual Artists who
have been absorbed into regular ser-
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vice so far during the last 3 years at
each station of the AIR and Doordar-
shan?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUM-
UDBEN M. JOSHI): (a) Yes, Sir,

(b) Broadly speaking, the present
citeria followed for regularisation of
casual artists both in AIR and Door-
darshan are jg follows:—

Casual Artists of All India Radio
and Doordarshan who had been book-
ed for (i) 200 days in any one finan-
cial year during the years 1974-75 to
1878-80, or

168

(ii) 365 days during any of the two :

blocks of the three financial years,
viz., 1874-77 or 1975-78 are to be
considered for regularisation against
vacant posts of staff artists, subject to
their being educationally and other-
wise quelified for holding the posts
against which they are to be regu-
larised.

The information regarding the num-
ber of casual artists who have been
absorbed into regular service during
the last three years at each station of
All India Radio/Doordarshan is given
in the Statement I & II,

- Statement—1I

ALL INDIA RADIO
wmmqwmmmmfm&m

§. No. Station/Office Category of staff artist No. of persons
arised

1 2 3 4

1. Vividh Bharti Service, ATR, Bombay ~ General Assistant ) 21

2. AIR, Delhi 1

4. DDK, Delhi . General Assistant 1

4. External Services Division, AIR, Delhi. 1

5 Broadcasting S:nr:ce, AIR, General Assistant 1

Delhi
s ?}R' ;::vme Simla Monitors !
3 ) oni

? eottering ( jan Language) 16

8. DDK, Delhi luction Mumnt 8

g. News Services Division, Delhi der-cum-Trans) 5

o. AlR, pur 1
: 1. AIR, Kohima Amn?t F.d.i'tot 7

- s

12. AIR,Di . 2
13. AIR, Tewang Do. 1
4 Deo. 1
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1 2 3 4
15. AlIR, Agartala Announcer t
16. AIR, Delhi Do. T
17. CBS, AIR, Delhi Do. H
18. External Services Divn., AIR, Delhi. Do. 4

ToTAL: 70

Statement—II
DOORDARSHAN

Statement showing the Total No, of
Long Term Casual Artists Regularis-
ed during the last three Years

S. Kendra No. of
0. casual

" artists re-
gularised

I 2 3
1. Bombay . . . . 18
2. Calcutta . . . . 1
3. Lucknow . . . . 33
4. Srinagar . . . . 21
5. Jullundur . . . . 20
6. Delhi . 17
7. Madras . 11
8. UDK, Declhi 9
9. Gulbarga . 2
10. Hyderabad 6
11. Cuttack 9
& 12. Raipur . 2
13, Muzaffarpur 2
14. Ahmedabad 4
rg. Jaipur 3
16. Sambalpur . 1

Torac : Yhustel 197

*This includes 28 persons for whom offers
of regularisation were issued but who had
in the meantime got absorbed in jobs in
other organisations

Setting up of 3 field Publicity unit at
Hamirpur

2107. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether a Field Publicity Unit
has been sanctioned at Hamirpur in
Himachal Pradesh; and

_ (b) if s0, the likely date by which
it would be get up?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUM-
UDBEN M, JOSHI): (a) Yes, Sir.

(b) One Fielq Publicity Assistant
hag already been posted. As soon as
accommodation jg available, full com-
plement of staff would be posted.

Names of New Relay Statltms/'rnns-
mitters of Doordarshin in North
Region

2108. PROF, NARAIN CHAND
PARASHAR: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state:

(a) the names of the places where
new relay stations/transmitters of
Doordarshan have been sanctioned in
the Northern regions; and

(b) the likely dates by which they
would be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUM-
UDBEN M, JOSHI): (a) During the
Sixth Plan Period (1980-85), it is
proposed to set up two TV relay
transmitters in the Northern region,
one at Kasauli and the other at
Varanasi.

(b) These relay centres are expect-
ed to be ready by 1984-85.

Coal-based Fertilizers Plants

2109, SHRI RAMA CHANDRA
RATH: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) the name and number of the
coal-based fertilizer plants of our
country;

(b) whether some of them are
facing certain teething problems;

(¢) if so, the remedial measures his
Ministry has taken or proposed to be
taken to overcome the equipments
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problems of Talcher and Ramagun-
dam fertilizer plants;

(d) when such fertilizer plants are
going to attain stability and sustained
roduction; and

(e) the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) There
are two coal based fertilizer plants—
one at Talcher in Orissa and the other
at Ramagundam in Andhra Pradesh—
owned by the Fertilizer Corporation
of India Limited (FCI).

(b) Both are facing teething pro-

blems, RN

(¢) to (e). During the first three
months after they went into commer-
cia] production with effect from 1-11-
1980, the plants faced problems in the
waste heat boilers of the gasifiers, the
air separation uynit, the raw gas com-
pressors and the Rectisol sections.
These problems have been identified
and remedial action taken. It is ex-
pected that the plants would attain
stability in production after they are
operated for some months,
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Setting  up of mini-hydel plants

2110. SHRI RAMA CHANDRA
RATH: Will the Minister of ENERGY
be pleased to state:

(a) whether Government has a
proposal to set up some mini-hydel
plants in the country during 1881-
82;

(b) if so, the number of such plants
that are going to be set up in Orissa;
and

(¢) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Gov-
ernment attaches great importance to
the installation of mini/small hydel
units utilising low heads, generally
available at the irrigation canal falls
etc. This is an activity that would
have to be undertaken by the respec-
tive States in which the potential
exists. The Ministry of Energy has
advised the States to explore the pos-
sibilities in this regard, and has also
offereq to make available to them the
services of experts, and any other
technical assistance that may be re-
quired. Presently, the following low
head mini/small schemes are under
execution in the country:—

Name of the Scheme Installed State Expected date of

Capacity commissjoning
(MW)

1. Western Yamuna Canal 48 MW Haryana 1984-85

2. Anoopgarh 9 MW Rajasthan VII Plan

3. Lower Mettur 120 MW Tamil Nadu VII Plan

4 UBDJ St II 45 MW Punjab VII Plan

5. Diansiri 19- 95 MW Assam VII Plan

At present, the total generating capa-
city of such schemes in operation in
the country is about 300 MW..

(b) No proposal has been received
from the Govt, of Orissa/Orissa State

Electricity Board for setting up of
mini/small hydel plants in the State.

(c) Does not arise.
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Losg in Fertilizer production

2111. SHRI B. V. DESAI:
SHR] P, M. SAYEED:

Will the Minister of PETROLEUM,
CHEMICALS AND TFERTILIZERS
be pleased to state:

(a) whether fertilizer production
which has suffered a colossal loss this
year owing to numerous factors, in-
cluding the Assam agitation, is expect-
ing to pick up subsequently;

(b) if so, whether it is also a fact
that an all time high production of 2.26
lakh tonnes of nitrogenous fertilizer
valued at Rs, 100 crores was ‘recorded
during December last year;

(c) if so, whether this encouraging
trend in fertilizer production is ex-
pected together further momentum
with the recomniissioning of Goa fer-
tilizer plant which had to be shut
down five months back;

(d) if so, whether all the fertilizer
projects have started increasing their
production;

(e) if so, to what extent; and

(f) to what extent fertilizer pro-
duction will rise during 1981-82?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) to (c). Yes,
Sir.,

(d) ang (e). Production in the
fertilizer plants which were affected
earlier by limitations of feedstock in-
puts and power has shown consider-
able improvement during the past
few months except in the case of
Gorakhpur and Namrup plants. These
plants are still affected by inadequate
availability of feedstock.

(f) The production of fertilizers in
1981-82 is expecteg to show a marked
improvement over that in 1980-81.

Aid Programme on Hindustan Petro-
leum Corpbration

2112, SHRI K. PRADHANI: Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be plea-
sed to state;

(a) whether it is a fact that the
Hindustan Petroleum Corporation has
enlarged its aid programme for Sche-
duled Caste and Scheduled Tribe
students;

(b) if so, the total number of scho-
larships proposed to be given at the
University level;

(c) whether such scholarship will
be given to the Scheduled Castes and
Scheduled Tribes students studying
in the Universities of Orissa; and

(d) if so, the total number of scho-
larship proposed to be given to them?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) All the scholarships are for
college-going SC/ST students, This
scheme was started in 1976 with 6
scholarships. This number has been
increased to 25 for the academic year
1980-81.

(c) and (d), At present, thig sche-
me covers only Refinery areas viz.
Bombay and Vizag. When the scheme
is further extended it may be possible
to cover other areas including Univer-
sities in Orissa.

M/s. Mackinnon Mackenzle

2113. SHRI K. LAKKAPPA:
SHRI H. N. GOWDA:
SHRI D. M. PUTTE GOWDA:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be plea-
sed to state:

(a) whether it is 5 fact that M/s.
Mackinnon Mackenzie, a leading ship-
ping company is heading towards
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bankruptey and if so, full details there-
of;

(b) what are the present assets and
liabilities of the company;

(c) the particulars of major share-
holders and details of shares held by
them;

(d) who is responsible for misman-
agement and bringing huge losses to
the company;

(e) whether Government have
ordered any inquiry into the affairs
of the company; and

(f) if so, what action Government
propose to take to safeguarq the in-
terest of the employees?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a) to
(¢). The information is furnished in
Statement. It will be seen there-
from that while the Net Worth of the
Company as per Balance Sheet as at
the end of December, 1979 was in the
negative it would not be correct to
surmise at this stage that the Com-
pany is heading towards bankrupticy.

(d) It is observed from the reports
of the Board of Directors attached to
the audited balance sheets for the
last three years that huge losses in-
curred by the company were mainly
due to adverse operating conditions.

(e) No enquiry has been ordered
into the affairs of this company by the
Department of Company Affairs.

(f) Does not arise.

Statement

Part (a) Financial position of M/s. Mackinnon
Mackenzie & Co. Litd, as per it
balance shect as at 31-12-1970.*

Rupees

in lakhs
Share capital 248 45
Rererve and Surplus . . . 119* 71
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Less micellancous emepmdxture and
accumulated loss. . . 368-16

476-67
(—)108- 61

ParT (b) Asmets and libilitis of the come
pany as per its balance sheet as at

31-12-1979.%
Liabilities Rupees
in lnkhs
Share capital . . . . 248 45
Reserve and Surplus . . . 119° 71
Secured Loans . 1298- 75
Unsecured Loans 104 47
Clurrent liabilities 408- 46
Provisions . . . . 11-29
2281+ 13
Assets Rupees
in lakhs
Fixed assets 1254 47
Investments” . . . . 12- 76
Current assets 387- 40
Loan & advances . . . 149° 83
Miscellaneous expenditure . 200- 48
Profit and loss account 276 19
2281- 13

*Balance sheet for 1980 is not yet due.
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PART (C) LIST OF (MAJOR)
SHAREHOLDERS HOLDINGS 2000
SHARES AND ABOVE

M/S. MACKINNON MACKENZIE

sl Name of sharcholders No. of
No. Shares

1. Life Insurance Corporanon of

ia . M 1,00,000
2. Unit Trust of India . . 72,650
8. Industrial Credit & Investment

Corpn. of India . 54,540
4. Industrial Investment Trust . 2,750
5. United India Fire & General

Insurance Co. Limited . 54,450
6. National Insurance Co. Limi-

ted T . 45,340
4. Oriental Fire & General In-

surance Co. Lid, . . 36,300
8. New India Assurance Co.

Limited . . . 22,700
g. General Insurance Corpcn

tion Limited . . 22,700
10, Bank of India . 81,700
11. United Bank of India . . 68,100
12, Central Bank of India . 39,350
13. British India Steam Naviga-

tion, U. K. . -+ 999,990
14. Mr. Anant Prakash Saxena . 2,000

15. Mr, Chandrason Valabdas
Jangla . . . 2,000

16. Mr. Chhedilal Agarwal B 15,350
1. Mr. Chandulal Vithaldas Shah 13,300
18. Mr, H. H. Yeshwantrao Mukhe 5,000
19. Mr, Harakchand Valljee Gala 17,150

20. Mr. Indukumar Sanghavi . 3,000
21. Mrs, Indira Chandulal Shah . 14,100
22, Mr, M. Anant Rao . . 2,000
23. Mr. Nanigopal Choudhury . 2,000

24 Mrs. Nirmala Harakchand
Gala . . . 16,150

sl Name ol shareholders No. of

No. Shares
25. Mr. Prakash Mathur . . 9,200
26. Mr. Salil Ghose . 2,500
27. Mr. T. N. Javeri . . . 4,000
28. Mr. Viond Ratilal Dangar-

wala . . . . 10,000
2g. Mr. Vijay Kumar Chanderlal 9,000
30. Balilal Mookerjee & Co. Pvt.

Limited . . . 5,000
g1. Alux Miller Shapenendler

Pvt. Limited . . 5,800

32. Industrial Investment Trust
Limited . . . . 2,750

43. Glll'l-.s:ll Rolling Industries Pvt.
td. . . . .

34. Mrs. Alia N, Latif, and Mr
Na:u' Latif .

wYCuT, wEG AW H G NQ Way H
" w W

2114. =t gar TW wwg : wT
Tt Hdt 4 TATH A FIT B
FICAT dA ¥ AT AT A A U
T wEy ¥ aa F1 AT 9w g w1
T 77 FEaT am-faaet O ¥ fag
IyaFT § =i afy 7, o w faaw
fasreft &2 Rt &7 AR FY Fraw WY
g% fFew & g = fergr w7

suf Waww & wew walt (sft
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o T w1ar WAl & s ¥

A fagr mar g —
wifeardy /i w1 A T FT
sfewa
(1) afasgeelda sree 31.4 &
(=T ) 38.8
(2) Fadgerfamm
(%) s gadzrdin 42.6 &
49.3
(@) awcgaqerd  38. 0%
44.3
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Polyster plants planned in joint sector

2115. SHRI R. L, BHATIA: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether Government have de-
cided to allow new polyester fibre
production capacity in the joint sec-
tor;

(b) if so, the broad details of the
polyester units planned in the joint
sector — their location and annual
production;

(c) how long will it take for these
units to come up; and

(d) the details of the capacity al-
ready licenseq to the private sector
during the current year by way of
expansion of the existing capacity or
installation of new units?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] P. C. SETHI): (a) Final de-
cision on proposals for setting up of
additional capacity for the manufac-
ture of polyester staple filbre has not
been taken yet.
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(b) and (c). Do not arise

(d) No capacity has yet been licen-
sed during the current year,

Demand by Bihar GoOvernment to
enhance kerosent quota

2116. SHR] N. E. HORO: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleas-
ed to state;

(a) whether Bihar Government
has approacheq the Central Govern-
ment to enhance the quota of Kero-
sene oil to that State;

(b) if so, whether Central Govern-
ment has got its agency to supervise
the distribution system of the Kero-
sene oil;

(c) whether  Government are
aware that in the remote areas where
the Scheduled Castes and Scheduled
Tribeg people are residing, there is
a acute shortage of Kerosene oil; and

(d) if so, what practical steps have
been taken by Government for the
proper arrangementg in this regard?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] P. C. SETHI): (a) Yes, Sir.

(b) to (d). This Ministry makes
monthly allocation of kerosene to all
States, including Bihar. Distribution
of the product within the State bet-
ween different areas, including the
remote areas where the Scheduled
Castes and Scheduled Tribes people
are residing, ig the responsibility of
the concerned State Government.

The State Governments have been
adviseq to ensure equitable distribu-
tion of the product between the
different areag and to take action
against those indulging in malprac-
tices like hoarding and black-mar-
keting.

State and District Level Coordina-
tors of the oil industry who are
functioning at State Capitals and
headquarterg of revenue districts
regpectively, maintain constant liai-
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son with the State and district autho-
ritiez and generally assist them ;n the
proper and equitable distribution of
kerosene according to the priorities
evolved by State Government.

Soviet Union’s offer for collaboration
in India’s power production

2117, SHRI CHINTAMANI JENA:
Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that Soviet
Union has offered wide-ranging col-
laboration in India’s power produc-
tion;

(b) if so, whether it is also g fact
that Soviet Union is not the only
country to have showp interest in
India’s vast power production market
but offers have also been received
from other countries; ang

(c) if so, the names of those coun-
tries and the decision taken by Gov-
ernment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (c).
Under the Agreement on Economic
#nd Technidal Cooperation between
the Republic of India and the Union
of USSR, signed between the Prime
Minister of India and President Bre-
zhnev in December, 1980, U.S.S.R.
financial assistance hag been com-
mitted for a variety of projects in-
cluding the construction of an inte-
grated thermal power plant with
matching coal-mining facilities and
associated transmission system for an
installeq capacity of 1000 MW with
the possibility of expansion for future
upto 3000 MW.

Other countries have also made
indicate offers or have shown interest
in supply of power generating equip-
ment Jinked with gxport credits, or
suppliers’ credits and/or partial gov-
ernmental assistance. Such countries
are United Kingdom, Romania and
Poland. Individual foreign companies
have also mad, exploratory offers
for supply of equipment such as M/s.

Mitsui and Co. of Japan, Deutschi
Babcock of West Germany, Alsthom-
Atlantique of France and Ansaldo of
Italy,

No country has so far offered
substantial financial assistance to
cover the cost of import of equip-
ment and rupee resources for cons-
truction of the project. No decision
hag been taken by the Government
as yet on any of the above indi-
cative proposals,

Amount spent for rural electrification

2118. SHRI K. A. SWAMI: Will
the Minister of ENERGY be pleased
to state:

(a) the funds spent by Rural Elec-
trification Corporation in the last five
years, giving detaily year-wise;

(b) the funds allotted to be spent
for the next five years; and

(c) the annual expenditure by the
Rural Electrification Corporation on
staff, salaries travel and administra-
tive expenses for the past five years,
giving annual preak-up?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The
funds disbursed by Rura] Electri-
fication Corporation during the last
5 yearg (1975.76 to 1979-80) are
given below:—

(Rs. in
lakhs)
Loan
Year amount
disbursed
w% . . . . 7842
1976477 . . . . . 8822
197778 . . . . . 11299
1978-79 . . . . . 15610
1979-B0 . . . . . 16705
Total 39778
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(b) The Planning Commission has
allocated an outlay of Rs. 880 crores
1o Rural Electrification Corporation,
for the Sixth Five Year Plan (1980-
85)as per details given below:—

(Rs. in

crores)

(i) Normal programme of Rural
) Electrification Corporation 505 00

{ii) Special Project Agriculture

(SPA) . . . 210t 00

(iii) Rural Cooperatives . . 3300
{iv) System Improvements . 42° 00
Total: 880- 00

(c) The annual expenditure incur-
red by the Corporation on staff,
salaries, travel and administrative
expenses, for the past five years
1975—80) is as follows:—

Year ghml‘n

]
197576 . . . . . 1g
w77 . . . P 147
1977-78 . . . . . 182
1978-79 . . . . . 192
197980 . . . f f 220
Total: 860

Assistance to industries to set up their
own Power Generation Units

2119. SHRI SATISH AGARWAL:
Will the Minister of ENERGY be
pleased to state:

(a) whether the Central Govern-
ment have under consideration any
scheme of flnancial assistance to the
State Governments which are cur-
rently suffering from power sghortage
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to permit the industries to set ap
their own power generating units
and the Centre would subsidise the
cost;

(b) whether the States of Rajas-
than, West Bengal and Bihar are
worst hit go far as the availability of
power is concerned for industries;

(e) if so, the nature of decision
taken and the amount of help that
would be made available to the State
Governments; and

(d) if not, in what way Govern-
ment propose to dea]l with the diffi-
culties of the industries in the States?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The
existing policy of the Government
in respect of captive power plants is
that where in industries process
steam is required or where waste
heat is available, captive generation
capacity should be encouraged in
accordance with the “total energy
concept”. Keeping in view the
shortage of capacity to meet the
power demand in the country and the
mneed to insulate productive sectors
like core industries of steel, fertilisers
and aluminium Government have
recently been more sympathetic in
considering proposals for setting up
captive power plants based on coal
in such units. Necessary financial
resources for this purpose will have
to be raised by the industries either
internally or through various finan-
cial institutions,

(b) to (d). Industries located in
Bihar and West Bengal are affected
due to power shortage while the im-
pact of the temporary power shortage
on industries in Rajasthan has not
been assessed, A number of short
term and long term measures have
been taken to improve the power
availability in the country. These
measures include:

(i) better management of load
demand by staggering of
holidays, ifting of loads
from day time to night ete.
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. (ii) accelerateq addition of new
generating capacity in the
system;

(iii) detailed monitoring of the
construction schedules of all
the on-going projects to en-
sure expeditious completion
of the projects; and

(iv) close monitoring of operation
of existing stations ig being
undertaken and assistance
has been extended to the
State Electricity Boards to
enable them to improve the
operation and maintenance of
existing  thermal power
Plants with a view to maxi-
mising generation from the
existing installeg capacity.

Alleged racket in Coal in Dhanbad
Area

2120, SHRI SATISH AGARWAL:
SHRI 5. M. KRISHNA:
SHRI M. RAMGOPAL

REDDY:
SHRI CHITTA MAHATA:

SHRI KRISHAN CHANDRA
HALDAR:

SHRI R, L, BHATIA:
SHRI DHARAM VIR SINHA:
SHRI N. K, SHEJWALKAR:

Will the Minister of ENERGY be
pleased to state:

(a) whether it js a fact that a big
racket in coal in the Dhanbad area
.i.mrolving croreg of rupees bhas been
unearthed;

(b) whether it is a fact that huge
sale and delivery orders wers secured
in the names of fake firms of coal
userg and they were gold in black
market;

(¢) how many persoms have since
been arrested and the details of the
modus operendi followed in this case;
and

(d) what steps have been taken by
Government to check similar incidents
in future?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (c).
Raids were conducted by CBI from
December 1979 to February 1880 and
three cases were registered by them
for investigation into alleged release
of a huge quantity of hard coke in
favour of non existing and fictitious
parties on the basis of forged delivery
orders, In thig connections, CBI
have so far arresiej 17 persons, and
out of them, two are officers of BCCL,
The cases are still under investigation
by CBI

(d) Vigilance in the Sales and
Marketing Divisiong of Coal India
Ltd, and BCCL hag been tightened
in order to check the recurrence of
such cases in future. Government
has also formulated a policy for the
rotational transfer of officers end staff
posted in the sensitive positions at
fixed intervals,

Decision regarding Introduce of
Commercial Channel in TV

2121. SHRI SATISH AGARWAL:
SHRI K, MALLANNA:
SHRI N, K. SHEJWALKAR:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that Gov-
ernment have taken a decision to
introduce commercial channel in T V.
soon;

(b) it so, which T.V. stationg of the
country will have this [acility;

(e) whether Government have
worked out the tariff for such adver-
tisementg and the time that will be
allotted for thig purpose; and

(d) whether Government have
considered the impact that the new
service will have on AIR commercial
service?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD
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(8) to (d). The

BEN M. JOSHI):
details

matter iz under gtudy., The
have yet to be worked out.

Britain’s help to Coal India Limited to
develop Coal Mines

2122. SHRI SATISH AGARWAL:
SHRI K. P, SINGH DEO:
SHRI K. PRADHANI:

SHRI SUBHASH CHANDRA
BOSE ALLURI:

SHRI JANARDHANA POOJA-
RI:

SHRI CHINTAMANI PANI-
GRAHI:

SHRI N. K. SHEJWALKAR:

Will the Minister of ENERGY oe
pleased to state:

(a) whether it is fact that the Gov-
ernment of Britain has agreed to help
the Coal India in a big way for the in-
tegrated development of coal mines in
our country;

(b} whether they have also agreed
to give the benefit of their advanced
technology in the field of coal develon-
ment; and

{c) if so, the precise plans that they
have offered in this respect and what is
Governments decision in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) Yes, Sir.

{b) Yes, sir.

(c) Government of U.K. have during
the last flve years given assistance
amounting to $ 21 million to  finance
import of sophisticated mining equip-
ment from U.K., prepartion of feasibi-
lity reports for two mines and training
of technical personnel in UK. as well
as in India.

Allocation of Bitumen

2123. SHRI K. T. KOSALRAM: will
the Ministér of PETROLEUM, CHEMI-
1't‘:;hL.?’ AND FERTILIZERS ke pleased

state:
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(a) the reasons for reducing the allo-
cation of bitumen from 84500 metric
tonnes in 1979-80 to 75000 metric ton-
nes in 1980 for Tamil Nadu, while in
the case of all other States and Union
Territories the bitumen aliocation has
been increased in 1980 as compared to
1979;

(b) the quantum of advance payment
made by the State Government to
1.0.C. towards the cost of bitumen and
since when fhis amount remains un-

adjusted; and

(c) the steps proposed to be taken
for increasing the allotment of bitumen
to Tamil Nadu?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The alloca-
tions of bitumen for 1980-81 to all the
Staes were based on the average sale
of the product in the three preceding
vears. The allocation for Tamil Nadu
for 1980-81 was accordingly kept at
75,000 tonnes on the basis of figures of
three years rather than the figure for
1979-80 alone,

{b) An amount of Rs. 14.13 crores,
which includes the increased price of
bitumen, was received from the State
Government as advance towards the
cost of bitumen by the Indian OQil Cor-
poration. The balance pending for ad-
justments at present is Rs. 4.09 crores.

(c) It is not possible to increase the
allocation of bitumen for Tamil Nadu
in 1980-81 in view of constraints of ils
availability at present.

Waiting Lists for Gas connection in
Metropolitan Clties

2124. PROF, NARAYAN CHAND
PARASHER; Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state the nume
ber of persons registered for gas con-
nections who were still on the waiting
list as on 31st January, 1981 in the
Metropolitan cities of Delhi, Bombay,
Caleutta and Madras?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): The number of
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persons registered for gas connections
in the waiting lists of the dealers of
different ol companies as on 3lst
January, 1881 in the metropolitian
cities of Delhi, Bombay, Calcutta and
Madras approximately iz ag follows:-

Delhi

414,000
Bombay 342,500
Calcutta 49,000
Madras 113.000
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Setting up of Drug Factory at
Bhubaneswar

2126. SHRI RAMA CHANDRA
RATH: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

~ (a) whether a drug factory is going
to be set up at Bhubaneswar,

(b) if so, when thig factory ig like-
ly to come up; and

(c) the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) The
Indian Drugs and Pharmaceuticals
Limited, a public sector drug com-
pany hag proposed to set up a drug
formulation unit at Bhubaneswar, in
Orissa State, in association with In-
dustrial Promotion end Investment
Corporation  of Orissa  Limited
(IPICOL), No final decision hag yet
been taken. :

(b) and (c) Do not arise,

French Expertise to set up a Tidal
Plant

2127, SHRI JANARDHANA POOJA.
RI: Will the Minister of ENERGY be
pleased to state:

(a) whether Government are con-
sidering to seek French expertise to
set up a tidal plant;
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_(b} whether the site for its location
has been decided;

(¢) whether Government have made
study of the project; and

(d) if so; what are the details in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): ;a( to (d). The Go-
vernment have approved a proposal
for taking up investigations and stu-
dies in the Gulf of Kutch, Gujarat to
establish the feasibility for generating
energy from tidal waves, at an estima_
ted cost of about Rs. 2.18 crore, The
project envisages utilisation of foreign
technical assistance in areas where
sufficient expertise ig not available
within the country, Since there is an
agreement between the Central Elec-
tricity Authority and the Electric De
France (EDF), Paris for collaborative
effort in the efild of power develop-
ment, the possibility of securing assis-
tance of French Experts to assist in
the planning of the proposed investi-
gations is being explored,

Steps taken/proposeq to be taken to
develop AIR Darbhanga

2128. SHRI HARINATH MISHRA .
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state the steps that have already been
taken or are proposed to be taken
during the current flnancial year to
develop AIR, Darbhanga with regard
to the following issues, namely:—

(i) filling up the post of Director
and other sanctioned posts;

(ii) providing the employees with
residential accommodation;

(iii) increasing the present trans-
mission capacity so as to cover
the entire  Maithili-speaking
belt of Bihar and Nepal
Terai;

(iv) in vlew of the extremely irregu-
lar supply of -electricity from
the electricity Board, to have
its own independent generator
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which may ensure regular sup-
ply of electricity all the 24
hours; and

(v) increase the duration of inde-
pendent Maithili  program-
mes?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD
BEN M, JOSHI): (i) Most of the sanc-
tioned posts including that of Station
Director at AIR Darbhanga have been
filled up. Action for filling up the
remaining posts is also in progress.

(ii) Provision of Rs. 500 lakhs has
been made in the Sixth Plan (1980—85)
for the construction of additional staff
quarters at existing centres of A.LR.
Darbhanga will also be considered
along with other centres on the basis
of relative priority.

(iii) Darbhanga station of AIR was
set up to meet the aspirations of the
Maithili speaking population of the
State and not to provide Maithili ser-
vice to transborder areas. As such
there is no proposal for the present to
increase the power of the Darbhanga
transmitter.

(iv) A proposal for the provision
of a standby diesel generator for Dar-
bhanga Station is being considered.

(v) The existing duration of time
allotted to the programmes of Maithili
language is considered adequate and
there is no proposal to increase the
same, .

Development of Darbhanga Radlo
Station

2129. SHR) HARINATH MISRA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government propose to
bring about an all-round development
in the working of the AIR, Darbhanga
during the Sixth Plan period;
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(b) if so, what steps have been taken
or are proposed to be taken in this
connection; and

(c) if not, the reason therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI KU-
MUD BEN M. JOSHI): (a) to (c):
Darbhanga station of All India Radio
is a fullfledged station and there is no
proposal in the Sixth Plan for develop-
ment in the working of the station. A
proposal for the provision of a diesel
generator as a standby power supply
source is, however, being considered.

Commissioning of Barauni Reflnery

'2130. SHRI HARINATH MISRA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) what is the immediate gain from
the commissioning of Barauni Refinery
and the pumping of crude from the
Narengi oilflelds of Assam;

(b) how far it will reduce the oil
import bill during the current finan-
cial year;

(¢} whether prices of petroleum pro-
ducts will be kept within reasonable
limits with a view to maintaining the
economy on better footing; and

i(d) it not, the reasons therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) With the
resumption of pumping of crude from
Narengi pumping station, Barauni and
Bongaigaon refineries have resumed
production, The increased product
availability as a  result thereof will
help not only in meeting the demand
in the area but also in saving foreign
exchange on import of products.

(b) It is estimated that with the
resumption of operations at Bongai-
€aon and Barauni refineries, about
$87000 tonnes crude is estimateq to
be processed during the cutrent firan-
<ial year. The products corresponding
4080 L.S—T

to this crude run are estimated to be
valued at Rs. 125 crores.

(c) and (d): Yes, Sir. The prices
of kerosene and inputs for the fertili-
zer industry like naphtha and furnace
oil have been kept low with a view to
keeping prices of essential commodi-
ties at the minimum level. The prices
can be expected to stabilise when in-
creases in the indigenous production
are higher than increases in the de-
mand for petroleum produets. Impro-
vements in the production/generation
of coa] and power would also help re-
lieve the burden on the oil industry.

Stafing Pattern of Programme Staff
of Doordarshan

2131. SHRI RAM AWADH: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to lay a
staternent showing:

(a) the details of the Staff Inspection
Unit report regarding staffing pattern
of Programme Staff of Doordarshan;

(b) what are the details of the re-
commendations made by the Ration-
alization and Review Committee of
Doordarshan on the basis of 51U,

(c) the reasons for delay in imple-
menting its recommendations; and

(d) when these are expected to be

implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD
BEN M. JOSHI); (a): The report con-
tains norms for providing staff gt the
seven main Doordarshan Kendras, The
norms for programme staff are based
on programme commitments, studio
and technical facilities available at a
Kendra and other related operational
factors. As per these norms, there
was an overall shortage of programmae
staff including staff artists to the ex-
tant of about 8.5 per cent Additional
staff has been sanctioned as per the
norms.

(b) The Committee made recom-
mendations regarding revision of fee
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scales, conversion of staff artists into
civil posts and also about staff struc-
ture of a Doordarshan Kendra with re-
ference to SIU recommendations, It
has suggested gvenues of promotion to
be made available to various catego-
rles, certain changes in their nomen-
clature and their reclassification into
local, zonal and All India Cadres and
has recommended sanctioning of selec-
tion grade to certain categories and
creation of a supervisory post each in
Film Editing and Second Recording
areas,

(¢) and (d), The recommendations
required detailed examination. These
recommendations by and large have
now been accepted and are being im-
plemented,

Number and details of programme
staff of T.V. sent for training and
workshops abroad

2132, SHRI RAM AWADH: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to refer
to the reply given to Unstarred Ques.
tion No. 3028 on the 9th December,
1980 regarding scholarships offered by

Doordarshan for training abroad and

state:

(a) how many programme staff of
T.V. was sent for warious trainings
and workshops during the past three
years;

(b) number with complete details

training courses/scholarships or work-

shopg available for programme staff
from various countries for the com-
ing one year; and

(c) how many training courses or

workshops could pot be utilised dur-.
ing the past three years with reasons

for not utilising them?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (KUMARI
KUMUDBEN M. JOSHI): (a) 30 (in-
cluding Staff Artists),

(b) Only one offer from Asia-Paci-
fic Institute of Broadcasting Deve-
lopment, Kualg Lumpur for training
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course opn Population Communication
has been received sa far.

(c) Offers of two training courses/
workshops were not utilised: One

‘'was not considered worthwhile

while the other could pot be utilised
due to administrative reasons,
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Electrification of more villages during
Sixth Plan period

2134, SHRI HARIHAR SOREN:
Will the Minister of ENERGY be
pleased to state:

(a) whether Government have a
proposal to provide electricity to
some additional villages in the Sixth
Plan period;

(b) if so, the number of villages
in Orissa proposed to be electrified
during the above period;

(¢) whether district level commit~
tee's are going to be constituted to
review the progress of the rural elec-
trifications programme;

(d) if so, the States where such
committeeg have been formed; and

(e) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.

(b) The draft Sixth Five-Year Plan
(1980—85) envisages a target of elec-.
trifying 13.179 villages in the State.
of Orissa. .

(c) to (¢) All the State Gov-
ernments have been requested to form
District Level Coordination Commit-
teeg for rural electrification. The
States of Andhra Pradesh, Gujarat,
Maharashtra, Rajasthan, Tamil Nadu,
Uttar Pradesh and West Bengal have
formed District Level Coordination
Committees. These committees are
presided over normaly by the District
Callector/Deputy Commissioner and
various Developmental Agencies in--
cluding the Minor Irrigation, the Zila
Parishad, the Cooperative Department,
Rural Industries Division, Financing .
Institutions etc, are represented in
these Committees. States like Assam,
Jammu & Kashmir, Madhya Pradesh,.
Nagaland and Orissa have formed
Coordination Committee either at the
State Level or otherwise to ensure
necessary coordination at the Dis-
trict Level. Haryana and Punjab,
having achieved cent per cent village
electrification, do not feel the necessity
for coordination of rural electrifica-
tion programme and are concentrating
their attention on pumpset energisa-
tion. The State of Karnataka does not
fee] it necessary to have a Coordina-
tion Committee. :

Shifting of headquarters of HF C. to
Calcuita

2135. SHRI SOMNATH CHATTER.
JEE: Will the Minister of PETRO-
LEUM, CHEMICALS AND HERTI-
LIZERS be pleased {o state:

(a)} what gteps have been taken to
implement the decision to shift the
Headquarters of the Hindustan Fer«
tilizer Corporation to Celcutta; and
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(b) whether he is aware that Gov-
ernment of West Bengal offered fen
acres of land in Salt Lake City-two
acres for building the office complex
of HFC ang eight acres for the staff
quarters?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR P. C. SETHI): (a) and (b). It
was tentatively gecided in March, 1978
that the headoffice of the Hindustan
Fertilizer Corporation should be sghift.
ed to Calcutta. While the Corpora-
tion was on the look out gor finding
suitable accommodation in Calcutta to
shift the headoffice, certain offers
were made by the Govt, of West Ben-
gal for providing accommodation for
the office and the employees. Mean-
while, pending consideration of cer-
tain representations received by the
Government against the shift, the
Corporation has been advisegd not to
make any financial commitments in
this regard.

Problems of Alcohol-based industiries
. in West Bengal

2136, SHRI SOMNATH CHATTER-
JEE; Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether he has received a
letter of the Finance Minister, Gov-
ernment of West Bengal regarding
the problems of the glcohol-based in-
dustries in West Bengal; and

(b) if so, the steps taken in this
regard?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.
In a letter to Government dated
30-12-1980, the Finance Minister of
West Bengal, has said that:

(i) the Government of Maharash-
tra and Bihar have not released
any alcohol or molasses against the
ellocations made by the Govern-
ment;
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(ii) the Government of Uttar
Pradesh have increased the Export
Pass Fee on alcohol in two stages
from Re, 0.25 to Re. 0.50 and from
Re. 0.50 to Rs. 2.00 per bulk litre
of alcohol, with consequential ad- .
verse effect on the economic viability
of alcohol based industries in West
Bengal.

(b) Government is actively pur-
suing with the Governments of Maha-
rashtra & Bihar the question of re-
lease of molasses and alcohol. The
Government of Uttar Pradesh have
also been requested to consider the
issueg raised by the West Bengal Gov-
ernment regarding increase in pass
fee.

Appointment of Foreignerg as top
executiveg of companies

2137. SHRI JAGDISH TYTLER:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be plea-
sed to state:

(a) whether it is a fact that the
appointment of foreigners as Chief
or Top Executives of a number of
foreign companies in India is being
readily approved by Government; and

(b) if so, the reasons therefor?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIVSHANKAR): (a) and (b). Ap.
proval of the Central Government is
required under the provisions of the
Companies Act, for appointment/re-
appointment of expatriates as manag~
ing or whole-time .directors in public
limited companies and private limited
companies which are subsidiaries of
public limited companies, Sub-sec.
(3) of sec. 269 ibid sets out the cri-
teria for such approvals.

Each case of appointment/reappoint-
ment is decideq on merits keeping in
view the qualification and background
of the persons in question and the
views if any of the administrative
Ministry concerned, on the essentiality
aspect of their services. As a broad
policy, Government discourages ap-
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pointment of foreigners where Indians
with requisite skills @nd experience
are available. However, where it is
felt that the appointment of an ex-
patriate is essential, the proposal is
approved in consultation with the
concerned gdministrative Ministry.

The exercise of thig power is made
with due regard to the facts and me-
rits of each case and without undue
haste.

Seven Day Schedule of work in all
Coal Mines

2138. SHRI JAGDISH TYTLER:
Will the Minister of ENERGY be
pleased to state:

(a) whether there is any proposal
under consideration to have a “seven-
day” Schedule of work in all coal
mines;

(b) if ®o, the reasons therefor; and

(¢) when it ig likely to be imple-
mented?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKERAM MAHAJAN): (a) to (e).
In order to increase coal production,
Government is examining a sugges-
tion to jncrease the number of shifts
per week worked in some mines.

Details of survey undertaken by
National Hydel Power Corpora-
tion

2139, SHRI KAMAL NATH: Will
the Minister of ENERGY be pleased
to state;

(a) the details and nature of sur-
veys undertaken by National Hydel
Power Corporation for new Hydro
Generating Plants in 1080; and

(b) details of surveys proposed to
be undertaken in 19817

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIRRAM MAHAJAN): (a) and (b).
The following projects are to be taken
over for investigation and execution
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by the National Hydro-electric Power
Corporation/North-Eastern Electric
Power Corporation:—

Himachal Pradesh:

1. Kol Dam HE, Project
2. Parvatj H.E. Project
3. Chamera H.E. Project

Madhya Pradesh;

1. Konhan Hydel Scheme
Uttar Pradesh:

1, Eastern Ramganga H.E. Pro-
ject

2. Dhauligangy H.E. Project

3. Goriganga H.E, Project

4. Tanakpur H.E. Project
Mizoram:

1. Kolodyne (Tuipui)
2. Dhaleshwarj (Twalong)

The investigation of Chamera Pro-
ject has been sanctioned, and work
is under progress. In respect of the
other schemes, action to obtain invest-
ment sanction is being processed.

Number of new Coal Mines opened
during 1980

2140, SHRI KAMAL NATH: Will

the Minister of ENERGY be pleased
1o gtate:

(a) number of new coal mines
opened during the calendar year 1980

and proposed to be openeq during the
calendar year 1981;

(b) total employment generated in

1980 arising out of opening of new
mines; and

(c) total employment expected to
be generated in 10817

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKERAM MAHAJAN): (a) to (e).
The information ig being collected gnd
will be laid on the Table of the House,
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Dul Hastj Hydel Project in J. and K.

2141. SHRI NAMGYAL: Will the
Minister of ENERGY be pleased to
state:

(a) when the Dul Hasti Hydel Pro-
ject in Jammu and Kashmir State
was clearej by the Government of
India, when work on this project will
be taken in hand and when it is likely
to be completed; and

(b) what is the total cost involved
and what is the total power generation
capacity on jts completion?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The Dul
Hasti Hydro-electric  Project was
cleared by the Public Investment
Board in its meeting held on 18th
December, 1980, Formal approval of
the Central Cabinet ig expected short-
ly. In the meantime, all preparatory
action hag been taken., The Project
is expected to be completed in about
8 years which includes twp years spent
on the building up of infrastructure.

(b) The Project is estimategq to
cost Rs, 18217 crores. The total power
generation capacity of the Pro-
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Supply of Diesel and Kerosene to
West Bengal

2142, SHRI MUKUNDA MANDAL:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether it is a fact that the
diesel and kerosene quotas for west
Bengal have been reduced consider-
ably;

(b) if so, facts thereof; and

(c) what were the quotas and allot-
ments of the diesel and kerosene dur-
ing the last six months for West Bengal
(separately)?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) No, Sir,

(b) Does not arise in view of the
answer at (a) above.

(c) The following are the details
of allocation and sales of high speed
diesel (HSD) and kerosene in West
Bengal during the period August—
December 1980, as also allocation for
the months of January to March,

ject on completion will be 390 MW. 1981: —
(Figares in motric tonnes)
Month High Slm:?[ Diesel Kerosene
Allocation  Sale  Allocation  Sale

Rr‘m I£ . . . . . . 55,200 44,817 ‘:”,100 31,681
September 1980 55200 48,476 34,000  g2,702
October 1580 41,100 43,240 33,300 34,559
November, 1080 . . . . . 54,000 48,261 34,830 33,188
December 1980 s v e e 57,000 51,505 34,450 31,873
January 1981 . . . . . 57,000 N.A. 34,400 N.A.
February 1981 . 57,000 MN.A. 30,500 N.A.
March 1981 P . 66,000 Month  g3,100 Month
not  over Dot over

(N.A. stands for Not Availablc)
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Demand of Royalty on crude by
Gujarat and Assam

2143. SHRI NIREN GHOSH:

SHRI NARSINH MAKWANA:
SHRI SONTOSH MOHAN
DEV:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

{a) whether Government of Gujarat
and Assam have demanded a rise in
the royalty on crude;

(b) if so, what is the exact demand
they have made;

(c) what ig the method of caleula-
tion adopted by the Centre for pay-
ment of royalty on crude;

(d) whether two different methods
are being followed in determining
the price of refined petroleum and
fixing the royalty payment as regards
the fixing of crude,

(f) it so, reasons therefor; and

(f) whether the demand of Gujarat
and Assam would be considered soon;
if not, reasons therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
{SHRI P. C, SETHI): (a) Yes, Sir,

(b) The State Governments of
Assam and Gujarat submitted memo-
randa for the revision of rate of
royalty on crude oil and easing head
condensate., The main points in gene-
ral thereof are:

(i) The proprietory rights of oil
producing States in all respects
should be fully protected and reason-
abl compensation should be paid to
them.

(ii) The royalty should be re-
vised with effect from 1-1-1976.

(iii) While fixing royalty the
international price of the crude oil
F.O.R, Indian port should be taken
into consideration and the royalty
should be fixed at 20 per cent ad
walorem of the weighted average

posted price of Middle Eastern
Crude plus 4 per cent as campensa~
tion from Sales Tax.

(iv) In order to check the loss
of royalty due o frequent increase-
es in international prices of crude
oil, necessary provision ghould be
made in this direction, viz,, intro-
duction of escalation clause, quar-
terly review of the payment of ro-
yalty amount ete.

(v) The State Government of
Assam has stated that the royalty
should be fixed at Rs, 315/- per
tonne of crude with effect from 1st
January, 1980 and it should be re-
vised every quarterly if the inter-
national price of crude varies by 5
per cent or more.

(c) Royalty is payable and the
rate of royalty on crude oil is fixed
under the Oil fields (Regulation and
Development) Act, 1948. Under the
provisio to Section 6(A) (4) of this
Act, the Central Government shall
not (a) fix the rate of royalty in
respect of any mineral oil gso as to
exceed 20 per cent of the sale price
of the mineral oil at the oil fields or
the oil well-head as the case may be
or (b) enhance the rate of rovalty in
respect of any mineral oil more than
once during any period of four years.

The existing rate of royalty of Rs.
42/— per tone is based on the selling
price of crude oil which has been
fixed at about Rs. 300/. per tonne of
indigenous crude oil produced from
on-shore fields,

(d) and (e) Yes, Sir. Petroleum
product prices are linked to the
pooled average price of crude (indi-
genous on-shore, off-shore and
imported crude) to ensure full bene-
fit of the lower price of indigenous
crude to the consumer, As already
stated in reply to part (c), royalty
on crude is governed by an Act, while
price of petroleum products are based
on the recommendation of the Ofl
Pricing Committee as accepfed by
Government,

(f) Yes, Sir,
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Puyankutty Hydro-Electric Project in
Idukki District

2144, SHR] A. NEELALOHITHADA-
SAN NADAR: Will the Minister of
ENERGY be pleased to state:

(a) whether Government are gware
of the investigation going on as re-
gard to the Puyankutty Hydro-elec-
tric Project in the Beriyarbasin loca-
ted in the Idukki district of Kerala;

tion;

(c) whether the project report of
the above project had been comple-
ted;

(d) if 8o, whether it hag been sub-
mitted to Government of India for
clearance; and

(e) if not, when it may be comple-
ted?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (e).
The Keraly State Electricity Board
has intimated that the investigation
on Puyankutty Hydro-electric Pro-
ject (750 MW) has been completed.
However, the detailed project report
is awaited from State authorities,

Formulation of Scheme to Achieve
Efficiency in Energy Distribution

2145, SHRI A, NEELALOHITHADA-
SAN NADAR: Will the Minister of
ENERGY be pleased to state:

(a) whether Government of India
have formulated any scheme to achieve
efficiency in Energy distribution;

(b) if so, the details of the scheme;

(¢) whether every State has agreed
with scheme; and

{d) if not, the names of the States
which have not agreed with the
scheme?

m MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (d).
The question of achieving efficiency

MARCH 3, 1981

(b) if so, details of the investiga-

Written Answers 208

in Energy distribution inter-alic re-
ducing the system losses in the coun-
try, is receiving attention of the Gov=
ernment, The State Electricity Boards
are taking up system improvement
schemes within the prevailing cons-
traint of the resources, However,
following guidelines have been issued
by the Central Electricity Authority
to the State Electricity Boards:

(i) Formation of a special get-
up in each Electricity Board to iden-
tify the weak areas.

(ii) Electricity Boards to initiate
pilot system studies for distribution
planning and make endeavour to
cover not only the primary distri-
bution and L.T. net works, but
also the associateq sub-transmission
ang transmission systems.

(iii) Setting up of special umits
in the Electricity Boards to prepare
scheme for reduction of losses,

(iv) Amendment of conditions of
‘Supply’ to make it obligatory on
the part of the inductive motive
power consumers to instal shunt
capacitors at their terminals,

(v) Erection of new transmission
line; and sub-stations to relieve
over-loadeg lines. Changing of

. conductors by higher size. Of the
existing lines, relocation of sub-
stations and re-arrangement of
.existing L.T. systems,

(vi) Installation of high tension
(HT) capacitors gt various (a) Grig
and (b) primary distribution sub-
stationg for improving voltage con-
ditions, power factor and to reduce
loading of the transmission and sub-
transmission lines.

(vil) Seiting up of vigilance
squads  comprising  Electricity
Boards'/Departments’ engineers and
a police ingpector, to conduct sur-

prise inspections to check pilferage
of energy.

The Rural Electrification Corpora-
tion (REC) is advancing loans to the
State Electricity Boards for system
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jmprovement (SI). Under this cate-
gory 110 schemes for a total loan as-.
gistance of Rs. 60.03 crores were sanc-
tioneq by the REC upto March, "79-
The budget provision for the ongoing,
SI1. Schemes to be funded by the
REC for the year 1980-81 is Rs. 17.5.
Crores.

Conference of Eastern Regional Power
Ministers held in Calcutta

2146, SHRI INDRAJIT GUPTA:

Will the Minister of ENERGY be plea-

sed to state:

(a) whether a conference of East-
ern Regional Power Ministers was
held in Calcutta recently;

(b) whether the Union Minister
also attended to Conference; and

(c) if so, what are the details of
the discussion takep therein?

THE MINISTER OF STATE IN THE.
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Confe-
rence of the Eastern Region Power
Ministers was held in Calcutta on
8-2-1981.

(b) Yes, Sir.

{(¢) In the above Conference, the
following were discussed:—

(i) Power supply position in each
State and the Region.

(ii) Progresg in the Commission-
ing of on-going projects in the re-
gion. B

(iii) Power cuts and efforts taken
to minimise its impact,
(iv) Rural Electrification.

(v) Salient features of the Raja-
dhyaksha Committee Report on.
Power., )

(vl) Formation of All Indla Ser-
, vice of Engineers.
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Allotment of diesel to Rajasthan

2149, SHRI VIRDHI CHANDER
JAIN: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) the quantity of diesel allotted
to Rajasthan during the month of
January, 1980 to January, 1981;

(b) the quantity of diesel allotted
to Rajasthan during these months in
the last three years;

(c) the criteria adopted by the Cen-
fre for allotment of diesel to the
States; ang .

(d) whether it is a fact that in
the States affected by drought the
quoty of diesel is increased to aug-
ment the production' of Rabi crops; if
80, how and the extent to which it
has been decided to increase the quota
of diesel for Rajasthan. where acute
drought conditions prevail for three.
vears consecutively?

THE MINISTER OF PETROLEUM,:
CHEMICALS AND FERTILIZERS
(SHRI P. C, SETHI): (a) The fol-
lowing are the details of High Speed
Diesel (HSD) and allotted to Rajas-
than during the months of January
'80 to January, 1881;—

Figures
in metric
tonnes

Name of the month E]_;;:tnt:gy
January, 1980 . . . 32300
February, 1980 . . . 36770
March, 180 . . . . 40000
April, 1980 . . . . 39000
May, 1980 . . . 39000
June, 1980 . . . " 42000
July, 1980 . . . . 42000
August, 1980 . . 96800
September, 1980 . . . 44100
October, 1980 . . . . 39853
November, 1980 . . . 436 0
December, 1980 . . . 44870

January, 1981 . . . . 4630
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(b} The system of making month-
ly gllocations of High Speed Diesel
©il was started only from October,
1979, gnd the following quantity of
‘HSD was allotteg to Rajasthan from
October 79 to December "79:—

Figures in
metric
tonnes
Name of the month uantit;
Hovea”
“October, 1979 . . . . 41377
November, 1979. . . . 41648
December, 1975. . . . 41421

(¢) In recent months, the allotment
of HSD tp all the States has gene-
rally been made on the basis of a b
per cent jincrease over the original
allocation made in the corresponding
menth of last year. Ad-hoc increases.

over these allocations have been made .

for Rajasthan keeping in view the
special requirements of the State,

(d) Yes, Sir. Between October 80
and February '81, the HSD allocations
for Rajasthan were increased mainly
in view of problems of drought and
power ghortage experienceg there.
The details of additional allocations of
HSD made during these months to
the State are as under:—

Figures.

in metric
Month tonnes

Addition-

al allo-

. cation

‘Ociober "80 . . - . 1,653
November "80 . . . . 2,000
December 'S80 . . . . 4.500
Janumry'sr . . . . 4,000
Febrowry'tsi . . . . 9,500

Demand and distribution of kerosene
and diesel oil by States

2150, SHRI VIRDHI CHANDER
JAIN: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

{a) the State-wise monthly de-
mand and distribution of Kerosene
and giesel since January, 1981;

(b) total monthly gdeficit of kero-
sene and diesel in our country; and

(c) the proposals of Government to
meet this crisis?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI): (a) It is not
possible to indicate the monthly de-
mands of kerosene and High Speed
Diesel (HSD) State-wise. However,
the details in regard to sales of these
two products, State-wise, for the
month of January, 1981, and allocation
for February, 1081, are given in the
enclosed statement.

(b) and (c). The gap between the
actual production of kerosene and
HSD in the refineries of the country
and consumption is being met through
imports of these products. During
1980-81, the domestic production of
about 2.40 million tonnes of kerosene
is to be supplemented by about 2.2
million tonnes of import. The imports
of HSD during 1980-81 would be of
the order of 3.9 million tonnes,
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Statement
The salss of High Speed Diesel oil (HSD) and , State-wise, for the month 1081, and
of High Speed (HSD) ﬁrx’mm’.gsv Jor of January 198
(Figures in metric tonnes)
HSD Kan.mme
January, February January _fgbmrr
981 1981 1981 1981

States/Union Territories

S;.ll:u Allut?astiom Sales Allocations.

(Provisional) (Provisional) .
1. Andhra Pradesh . . . . . 6ais2  b7,30 27467 27,900
2, Arunachal Pradesh ., . . . . 505 8oo 344 200
3. Andaman & Nicobar . . . . N.A. goo N.A. 100
4. Assam . . . . . . . 15,180 12,300 B,473 7,100
5. Bihar . . . . . . . 38,177 38,300 18,498 19,000 -
6. Chandigarh . . . . . . 1,539 1,500 818 700
7. Dadra and N. Haveli. . . . . N.A. 400 N.A. 50
8. Delhi . . . . . . . 31,386 20,300 11,856 12,400
9. Gujarat . . . , . . ., sy 64000  13B,905 32,300
10. Goa, Daman and Diu . . . .. 5488 8,500 1,176 1,500
11, Haryana . . . . . f . 24,203 20,400 6,757 5:372
12. Himachal Pradesh . . . . . 3,546 3,300 1,475 1,700
13. Jammu and Kashmir . . . . 5,205 5,600 2,831 2,900
14, Karnataka . . . . . . 45,627 45,100 21,434 40,200
15. Kerala . . . . . . . 31,314 28,000 11,483 11,600
16, Madhya Pradesh e e 39,520 37,200 17,259 16,900
17, Maharashtra . . . . . . 1,05,903  1,05,200 71,282 72,000 -
18, Manipur . . . . . . . 780 1,700 751 700-
19. Meghalaya . . . . . . 1,260 1,100 285 300~
20. Mizoram . f . . . . 303 6oo 178 200-
21. Nagaland . . . . . . . bit:] Goo 419 400
22, Orissa . . . . . . . 13,851 14,000 6,467 6,800
23. Pumjab . . B . . . . 42,550 43,600 © 12,605 10,100-
24. Pondicherry . . . f . . 830 1,800 551 700
- R I S
27. Tamil Nadu . . . . . N 83,262 46,000 32,045 30,200 -
28, Tripura . . . . . . . 918 1,000 670 Boo
9. Uttar Pradesh . . . . . . 92,264 8o,500 338,647 §0,700>
80. West Bengal . . . . . . N.A. 57,000 N.A, 80,500+
g1. Lakshadeweep . f . . f . N.A, 100 N.A, 50

TorA . . e = .. 745537 791,900 341,827  3,58,700-
N.A. stands for Not Available.
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‘Residential accommodation taken on
lease by oil companies

2151. SHRI K. RAMAMURTHY:
‘Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleasey to state;

(a) the number of private residen-
tial accommodation that has been
taken on lease by each of the public
sector oil companies in Calcutta, Delhi,
Bombay and Madras;

(b) whether it is a fact that the
lease period is being extended unilate-
rally by the public sector oil compa-
nies;

(c) the number of petrol outlets
that have been established in these
4 metropolitan cities by each of these
public sector oil companies on lease-
hold plots and even after the expiry
of such leases these public sector oil
companies have not taken steps to
vacate such plots; and

(d) the number of cases that have
been filed in courts against these
Public sector oil companies by the
owners of residential accommodation
and plots on which petrol outlets are
there?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C SETHI): (a) Private
residential accommodation taken on
lease by the four public sector mar-
keting oil companies, namely Indian
0il Corporation (IOC), Hindustan
Petroleum Corporation (HPC), Bharat
Petroleum Corporation (BPC) and
Indo-Burma Petroleum  Company
(IBP) in the four metropolitan cities
is as follows: —

10C .. 283
HPC v 139
BPC eeo 107
IBP 20

(b) It is not a fact that lease pe-
tiods are being extended unilaterally.
Leases gre renewed by negotiations
and by increasing rentals where ne-
cegsary. Besides, wherever necessary,
accupancy is continued under the local
tenancy laws and in exercise of the

rights of the oil companies under the
respective Acquisition Acts in respect
of take-over of foreign oil companies.
There are also cases where the oil
companies have surrendered flats on
expiry of lease periods.

(¢) There are 773 Retail Qutlets on
lease-hold plots including the plots
which have been taken on lease from
Government authorities. In 153 cases
the leases have expired.

(d) There are 30 cases in respect
of Retail Qutlets and 55 in respect of
residential accommodation against the
0il companies in various courts.
Setting up of a Tidal Wave Power

Station in the Gulf of Kutch

2152. SHRI K. RAMAMURTHY:
Will the Minister of ENERGY he
pleased to state:

(a) whether Government have
launched a HRs. 2.18 crore project to
find out the feasibility of establishing
a tidal wave power station in the Gulf
of Kutch with the assistance of French
Exports;

(b} if so, the reasons for not laking
up the Ocean Thermal Power Conver-
sion Scheme that has been formulated
by the Tamil Nadu Government for
which U.S. Experts had promisel to
give a feasibility report;

(c) whether a central monitoring
agency has been set up to keep an
eye on all thermal power stations in
the country; and

(d) the steps taken to eliminate elip~
age of power stations in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The Gov-
ernment have approved a proposal for
taking up investigations and studies
in the Gulf of Kutch, Gujarat to es-
tablish the feasibility for generating
energy from tidal waves, at an esti-
mated cost of about Rs. 2.18 crores.
The project envisages utilisation of
foreign technical assistance. Since
there ie an agreement between the
Central Electricity Authority and the
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Electric De France (EDF), Paris for col-
laborative effort in the field of power
development, the possibility of securing
asgistance of French Experts to assist
in the planning of the proposed investi-
gations is being explored.

(b) As the R&D in respect of the
Ocean Thermal Power Conversion tech-
nique is still at a very preliminary
stage and no actual installation of even
1 MW OTEC Plant is in operation or
has so far been built any where in the
world, the offer of the US Experts to
make preliminary design of a 25 MW
OTEC Plant was not considered worth
while for taking up at this stage espe-
cially as it involved outflow of free
foreign exchange.

(c) and (d). While the power planning
is with the Central Government, the
execution of power projects, their ope-
ration and maintenance etc. is mainly
with the State Governments and State
Electricity Boards. Considering the im-
portance of thermal power stations on
the energy scene an operation and mo-
nitoring unit has been set up in the
Central Electricity Authority to watch
and review the performance of ther-
mal power stations and to advise on re.
medial action required for the proper
operation and maintenance of the ther-
mal power stations. In the interest of
gpeedier execution of new thermal pro-
jects a monitoring cell has been set up
in the Central Electricity Authority.
The progress of construction and timely
availability of plant and equipment is
reviewed periodically in various meet-
ings with the project authorities where
various inputs and their availability
are critically appraised and remedial
action suggested. The Ministry of En-
ergy also reviews the progress of cons-
truction and performance of the pro-
jects from time to time and renders
necessary help to meet the reguire-
ments of material and equipment so
that slippage is minimised, Several
Power Minister's Conferences have also
been organised tp review the perform-
ance of power stations and to monitor
the execution of new projects,
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Ol Exploration by foreign malil-
national Companies

2153. SHRI B. D, SINGH:

SHRI RAJESH KUMAR
SINGH:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that propo-
sal to have some foreign multinational
companies for the oil exploration in
India;

(b) whether it is a fact that a sepa-
rate Directorate to deal with the for-
eign multinational companies is pro-
posed to be set up;

(c) if so, the decision, if any, taken
by Government; and

(d) the reasons for dissociating the
ONGC from the oil exploration in the
country?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir. Gov-
ernment has decided to invite offers
from selected foreign oil companies for
oil exploration contracts in India in cer-
tain areas.

(b) and (c). The setting up of a suit-
able organisation to monitor and con-
trol various activities relating to the
exploration and production of hydro-
carbons in the country is being consi-
dered. But no decision has vet been
taken.

(d) No, Sir. ONGC is not being dis-
sociated from the oil exploration work

‘in the counfry. Instead the ONGC is

being given every possible assistance
and encouragement to maximise its
efforts.

Cost of Power Generation per Unit

2154. SHRT GHUFRAN AZAM: Will
the Minister of ENERGY be pleased to
state:

(a) the cost of generation per unit
(MW) of hydro electric thermal, tidal,
wind, geo-thermal and atomic energy:
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(b) the tofal energy we need per
Year;

(c) the total production per year;

(d) the total consumption needed by
industries and the supply by his Min-
istry; and

(e) the steps his Ministry are taking
to fulfil the gap of demand and supply
during next year?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) The overall cost
of generation depends on the ratio .of
hydel and thermal power in the system
and also the capital cost of individual
projects and the cost of fuel in the case
of thermal power stations, etc, The
present average cost of power genera-
fé:ln from different sources is indicatea

ow:

(i) thermal 25 to 35 Paise/kwh
(if) hydro 12 to 15 paise/kwh
(i) diesel round 100 paise [kwh

(iv) nuclear . 16 to 17 paiseflkwh
for already commi-
ssioned units (Ta-
rapur and RAFP-
-I) and 30 to
paise/Kwh for new
projects,

(b) The energy requirement during
the year 1980-81 is estimated to be
about 127325 million units.

(c) The energy generation during the
year 1880-81 is anticipated to be 113000
million units,

(d) About 60 per cent of the total
energy was supplied to industries dur-
ing 1979-80.

(e) A number of short-term and long-
term measures have been taken and are
being taken to improve the power
availability in the system. These mea-
sures include:

(i) better management of load de-
mand by staggering of holidays, shift-
ing of loads from day time to night
time etc,

(ii) accelerated addition of new ge-
nerating capacity in the system. It is
envisaged to add about 20,000 MW of"
additional generating capacity during
the period 1980—85, Detailed moni-
toring of the construction schedules
of all the on-going projects iz being
undertaken to ensure expeditious:
completion of the projects;

(iii) number of steps like under--
taking of plant betterment program-
mes in a time-bound timeframe, ar--
ranging supply of spares, supply of
requisite quantity and quality of coal
for thermal power stations ete, have-
been taken to improve the operation
and maintenance of existing thermal
power plants with a view to maximis..
ing generation from the existing ins--
talled capacity;

(iv) Undertaking training program-
mes for engineers and technical per-
sonnel entrusted with the operation.
and maintenance of power stations.

Refining of Crude Oil

2155. SHRI GHUFRAN AZAM: Will’
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether the crude oil we produce
in the country is totally refined here:
indigenously or foreign assistance is.
also needed.

(b) names of the refineries and de-
tails of production with expenditures
incurred on refining (per 200 litre) car-
petrol and diesel;

(c) whether ithe high speed fue] for-
aircrafis is also refined in India;

(d) if so, the cost per 200 litre; and

{e) the details of total supply to oqur-
needs of high speed fuel?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS.
(SHRI P. C. SETHI): (a) All the Crude-
oil produced in the Country is refined.
in the country.
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(b) and (d). The names of the refine-
ries, their installed capacity as well as
‘the crude throughout during the year
1979-80 are given below:—
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A statement indicating the break-up of
the retail selling price of MS, HSD and
ATF (200 litres) at Delhi under diffe-
rent elements of cost including the
amount relating to average expenses on

’ Name of the Installed Crude refining costs and margins for all refi-
efinery Capacity through- neries is enclosed.
out during
1979-80 .

: (¢) The bulg requirements of Jet en-
HPCL (Bombay) 350 3.13 glne aircraft are met totally from ATF
BPCL (Bombay) 525 4.8 duced i fineries. Small quan-
HPCL (Visakh) 1.50 1.0 produced in our refineries. a
CRL . 330 2.87 tities of Av Gas required for piston en-
MRL 2.80 2.82 gine aircraft are met by imports.
Koyali 7-30 6.71
Haldia 2.50 2.49 i
Barauni 3.30 2.29 (e) During the year 1979-80 the total
g.“g‘%ﬂ 0.85 0.64 requirements of ATF and Aviation

1800 - 0-50 0.41 Gisoline were about 1.1 million tonnes

. 'Bongmgacm 1. °-19 and 19,000 tonnes respectively.

Statement

Retail selling price at Delki w.e.f. 13-1-1981.

MS HSDO ATF
Rs./KL Rs./200 Rs./KL Rs.j200 Rs. /KL Rs./200
Litre Litre Litre
1. Crude oil including
surcharge . 2591 .64 518.33 1929.58 385.92 3110.71 622.14
2. Refining cost and
margin . . . 38.60 40.72 8.14 43 .30 8.66
3. Mafkc_ting cost an
Margin . . . 62.67 12 .45 29.25 5.85 58.76 11.95
- 4. Taxes including S.T./
Octroi . . 2571-90 514.38 507-95 101.59 608.05 121.61

. Rail freight including
charges and sur-
charges .

(5]

6. Retailer Marginr . 50.00 10,00

18246 36-49

141 .06 28.21 146.33 29-2%

20.00 4.00

- 5496.87

ToraL

109937

2668.56  533.71  3967.15 79343

. Set Bark to Rural Electrification
Progrumme due to Industrial
Priorities
2156. SHRI GHUFRAN AZAM: Will
~the Minister of ENERGY be pleased to
-state:
(a) whether the rural electrification
- programme has suffered a set back due
‘to industrial priorities; and

(b) if not, the programme of his Mi-
nistry to electrify Madhya Pradesh
rura] districts (including Betul divi-
sion) in near future?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) No, Sir.

(b) According to the latest Progress
Report received from the Madhya Pra-
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desh Electricity Board, 2,200 villages
(including 30 villages in Betul district)
have been electrified up to the end of
January, 1981.

The Madhya Pradesh Electricity
Board has drawn up a programme to
electrify 3,000 villages (including 30
villages in Betul District), in the differ-
ent districts of Madhya Pradesh during
the year 1980-81.

Mismanagement in Madhya Pradesh
Electricity Board

2157. SHRI GHUFRAN AZAM: Will
the Minister of ENERGY be pleased to
state:

(a) whether it is true that Madhya
Pradesh Electricity Board is suffereing
from mismanagement or malpractices
of yester years or other causes, if any;
and .

(b) if so, the details of routing out
hurdles in progress of power distribu-
tion in the State?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). The
performance of a State Electricity
Board depends on various factors such
as proper maintenance and operation
of power plants, sound financial
management and organisational struc-
ture of the Board etc. No reports have
been received by the Central Govern-
ment gbout the mismanagement of
Madhya Pradesh Electricity Board. As
a matter of fact, Madhya Pradesh
Electricity Board is running into profits
and cumulative profits of the Board
after taking into account subventions
from Government, - as on 31st March,
1979, are the tune of Rs. 1458 lakhs.
The State Electricity Boards are under
the direct control of the State Govern-
ments and they wouid be taking appro-
priate action in cases of malpractices
or mismanagement.

Set up of T. V. Centres in Orissa

2158. SHRI K. P. SINGH DEO: will
the Miniiter of INFORMATION AND
BROADCASTING be pleased to state:

(a) the T.V. Centres that Govern-
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ment is proposing to set up in Orissa
during the Sixth Plan Period; -

(b) what is the area coverage of the
present arrangement; and

(c) what steps are being taken to
expand the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTI+G (KUMARI KUMUD-
BEN M. JOSHI): (a) It is proposed to
set up a T.V. Transmitting Centre at
Cuttack during the 6th Plan period

(b) The Transmitting Centre at
Sambalpur which is functioning at
present has a service range of 40 kilo-
metres in radius covering an area of
5,000 sq. kilmotres.

(c) With the commissioning of the
Transmitting Centre at Cuttack, the
gservice area will increase by 18,000 sq.
kilometres. A proposal to expand
T.V. service in the country by utilising
INSAT-I is under formulation. It is
likely that some  dIstricts of Orissa
will be covered under this scheme. The
areas that would be covered through
INSAT would however, depend on the
approval of the scheme, availability of
resources and relative priorities.

Adulteration of Kerosene with other
Petroleum Products

2159. SHRI K. P. SINGH DEO:

SHRI SUBHASH CHANDRA
BOSE ALLURI:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS . be
pleased to state:

(a) whether Government are aware
that kerosene is being adulterated and
is being used for mixing it up with
other petroleum products;

{b) it so, whether Government{ have
taken steps to stop this adulteralion,
and ;

(¢) whether the price difference
between Diesel and HSD is contribut-
ing towards adulteration?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] P. C. SETHI): () Due to the
difference in the retail selling prices of
High Speed Diesel (HSD) and kero-
sane, the possibility of some adultera-
tion of HSD with kerosene cannot be
ruled out.

(b) The o] companies have intensi-
fied the check over the availing of their
diesel pumps. The attention of the
State Governments etc., has been drawn
to the possibility of adulteration of
diese] with keroseme and they have
been requested to draw up a detailed
scheme for closely checking the delive-
ry and sale of kerosene oil in order to
ensure that the entire product suppli-
ed by the oil companies reaches the
consumers for whom the same is
meant. The oil companies have also
been asked to get in touch with State
Governments and extend all possible
asgistance to them in preventing the
substitution or adulteration of HSD by
kerosene. In order to prevent adul-
teration of high speed diesel oil with
kerosene, a proposal for colouring of
kerosene is under consideration of the
Indian 0Qil Corporation. The various
technical and -administrative aspects
relating to the proposal are reguired
1o be examined in detail before it can
be implemented.

(e) Already covered in the reply to
part (a).

Demand of Ladakh for Disel Genera-
tors

2160. SHRI K. P. SINGH DEO: Will
the Minister of ENERGY be pleased to
state:

(a) whether it is a fact that in La-
dakh, the demand for a diesel genera-
tor created and continues to create
tension as a great part of it is in dark-
ness;

(b) if so, whether Government have

considered it desirable to supply some
generators to the arep which will help

1o solve the tension there; and

(c) if not, how doeg the Government
propose to solve the issue?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (¢). The in-
formation is being collected and will
be laid on the Table of the House.

Soft coal dump scheme proved to be
non-starter

2161. SHRT K. PRADHANI: Will the
Minister of ENERGY  be pleased to
state:

(a) whether it is a fact that the soft
coal dump scheme has proved to be a
non-starter as a result of non-availabi~
lity of railway wagons to move coal to
dump centres;

(b) whether it is also a fact that it
was almost decided six months back’
that the Department of Coa]l had de-
cided to open soft coke dumps to ease
the coal availability in the Eastern
Region; and

(c) it so, the details regarding the
movements, if any takiog place and to
which States?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (¢). A deci-
sion to open soft coke dumps in cer-
tain States was taken in 1980. Some
rakes for movement of coal to these
dumps have been allotted recently and
the dumps are expected to start func-
tioning shortly. Five dumps for soft
coke are functioning in the Calcutta~
Howrah region.
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‘Television Centre at Andhra Pradesh

2163. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state:

(a) the proposed coverage of Tele-
vision Centre that Government is pro-
posing to set up in Andhra Pradesh
during the Sixth Plan period;

(b) what is the area coverage of the
present arrangement; and

(c) what steps are being taken to
increase the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD
BEN M. JOSHI):(a) It is proposed to
‘set up a TV Relay Centre at Vijaya-
wada during the Sixth Plan period.
This Relay Centre, when commission-
ed, will serve an  area of 36,000 sq.
kilometers,

(b) The existing TV transmitter at
Hyderabad covers an area of 17,000 sq.
kilometres.

(¢) With the commissioning of the
relay centre at Vijayawada, the service
area will increase by 36,000 sq. kilo~
metres. A proposal to expand TV ser-
vices in the country by utilising
INSAT-] is under formulation. It is
likely that some districts of Andhra
Pradesh will be covered under this
scheme, The areas that . 'would be
covered through INSAT would, how-
ever, depend on the approcal of the
scheme, availability of resources and
relative priorities.

Coverage of Television Transmission

2164. SHRI P. K. KODIAN: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that the over-
all reach of the Television transmission
covers only 15 per cent of the popula-
tion and six per cent of the country's
area;

(b) if so, what steps have been taken
to extend the coverage of Television
transmission in the next ten years; and

(e) what steps have been taken to
improve the quality of the telecasts?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD
BEN M. JOSHI): (a) Yes, Sir.

(b) The approved Sixth Plan pro-
posals (1980—85) include setting up
of full-fledged TV centres at Ahmeda
bad, Bangalore, Trivandrum and Gau-
hati and Relay transmitters at Panaji,
Asansol, Madurai (Kodaikanal), Mur-
shidabad, Varanasi, Vijayawada Cut-
tack and Kasauli. TV coverage will in-
crease considerably with the commis-
sioning of these projects.

A scheme for expansion of TV ser-
vices by utilising INSAT-I is also under
formulation. Its implementation willy
however, depend on the approval of
of the scheme, availability of resources
and relative priorities, )
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. {e) Details of the steps taken by
Doordarshan to improve the quality of
the telecasts are given in the statement
‘enclosed, '

Statement

A ot of expeditious metsures have
been taken to effect improvement in
TV Programmes, the highlights of
which are as under: —

(1) Fixeq point schedule of TV
centres have been revised so ia to
make them more interesting and to
cater to tastes of various categorles
of viewers basedq on the feedback
rveceiveg from Audience Research,

(2) News and Current Affairs Pro-

grammes have bene given a revamp-

by making them more visual in
formal and topical in approach,

(3) Under Plan Schemes outside
producerg are being inviteq to pro-
duce TV Documentaries. All major
Kendrag of Doordarshan have offer-
ied such contracts.

(4) Under the various schemes
financed from the Non-lapsable fund
of AIR/TV, eminent film producers
have been inviteg to make short TV
films,

(5) To promote National Integra-
tion a film serial on various Statesg in
India is shortly proposedq to be
mounted. This will not only exhibit
visuals connected with regional cul-
tures and traditions but also focus
on the developmenty work being
undertaken in these States.

(6) On the pattern of Late J. N.
Gaug award for TV Documentaries,
some other awards are being institut-
ed to induce TV producers to produce
high quality of TV programmes.

(7) Efforts are being made and
some measures of success have al-
ready been achieved in obtaining bet-
ter and award winning feature films
for TV ghowing.

(8)A weekly National Programme
of Music and Dance has been instl-
tuted from Metropolitan TV centres
wef April 1880. The duration of
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this programme was later extended to
45 mts, on viewers demand,

(9) Special Training Course and
Workshops are being organised for
Doordarshan Staff, go as to upgrade
their skills,

(10) A scheme for intensification
of exchange of TV programmes from
TV networkg of friendly countriey is
being chalked out. This may help in
obtaining choicest programmes from
other TV networks,

More thermal power plants in the
Central Sector

2165. SHRI P, K. KODIYAN: will
the Minister of ENERGY be pleased
to state:

(a) whether there is any plan to
set up more thermal power plants in
the Central Sector;

(b) if so, the number of plants to
be get up;

(¢) the estimated cost ang produc-
tion capacily of each plant; and

(d) the location of the proposed
plants?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRIL
VIKRAM MAHAJAN): (a) to (d)
Yes, Sir. The Government propose
to set up some more thermal power
stations in the Central gector, For
the purpose, the feasibility reportg of
the following projects have been
prepared and are wunder techno-
economic examination by the Central
Electricity Authority.

Name nl' the State Total expenditure
Project frr the propased
ultimate capcity

(Rs. in crores)

Kthal Bk T
Shigm, M e
Pench. Mi a- X
(640 MW) m‘dﬂh 47755
Talcher Orissa 1472.91
(2800 MW) :
Waidhsn Madhya 1364.63
(gooo MW)  Prrdesh
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Bet up of Gas-based fertilizer
plants

2166. SHRI A. C. DAS:
‘Minister of PETROLEUM, CHEMI-
‘CALS AND FERTILIZERS be
pleaseq to state:

Will the

(a) whether Government has any
proposal to set up some gas-based
fertilizer plants in the country;

(b) if so, the places where they
‘will be located;

(c) whether any such plant is go-
ing to be set up with the collabora-
‘tion of UK. Government;

(d) the expected time of the im-
‘plementation of the above proposals;
.and

(e) the details in this regard?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.
In addition to the five gas-based
' fertilizer plants—two each at Thal-
Vaishet in Maharashtra and Hazira in
Gujarat and one &t Namrup in
Assam—ijt is proposed to set up six
more plants baseq on the Bombay
High/Base in gas.

(b) A Site Selection Commitiee
has been appointed to recommend
locations for the proposed plants,
The exact location would pe decided
after the report of the Committee is
received.

(c) There is at present no proposal
1o set up any of thhese plants with
the collaboration of the UK. Gov-
ernment,

(d) and (e). Work on these plants
g proposed to be started in a phased
manner during the 6th Plan period.
‘Generating capacity and the demand

of power in Gujarat

9167, SHRI R. P. GAEKWAD: Will
the Minister of ENERGY be pleased

to state:

(a) the total generating capacity
against the total demand  in Guja-
rat; :
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(b) whether the demand falls short
of the generating capacity in Gujarat;
ang

(c) if yes steps taken to meet the
&ap and the demand likely to arise
in the next 5 years?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
The total installed generation capa-
city of Gujarat is 2404 MW including
50 per cent ghare from Tarapur Ato-
mic Power Plant ang the present
estimated demand is 2050 MW.

(¢) The following steps have been
and are being taken to meet the
demand likely to arise in the next 5
years;

(i) Addition of about 1175 MW
of new generating capacity
during the period 1980—85.
In addition the State will
also get some allocation of
power from the Central Sec-
tor Korba Super Thermal
Power Station.

A number of steps are peing
taken to maximise generation

(ii)

from the existing installed
capacity.
(iii) Efforts are made to put

back the units under repairs
as well as to stablise the
newly commissioned generat-
ing units expeditiously,

Power shortage in Gujarat

2168. SHRI R. P. GAEKWAD: Will
the Minister of ENERGY be pleased
to gtate:

(a) whether Government are aware
that Gujarat is ‘facing grim power
shortage and that it had to resort two
days loadshedding in a week;

(b) reasons for such a drastic cut
in the energy supply to various in-
dustries in Gujarat; and

(c) when is the situation likely to

jmprove?
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THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The

of power in Gujarat.

(b) There are no energy cuts in
power gupply to any category of com-
sumer in Gujarat. Only demand cuts
have been enforced on account of loss
in generation at Ukaj hydro of 150
MW due to poor rains in the catch-
ment area, loss of 320 MW due to out-
age of two thermal sets at Ukai, of
which 200 MW hag returned to ser-
vice but not yet stabilised and loss of
80 MW from Tdrapur Atomic Power
project which is under refuelling.

(¢) Power supply position in the
8tate of Gujarat iz likely to jmprove
by May, 1981 .

Demand for take over of Metiro
Cinema, Calcutta

2169. SHRIMAT] GEETA MUKER-
JEE: Will the Minister of INFOR-
MATION AND BROADCASTING be

pleased to state:

(a) what is the present ownership
position of Metro Cinema, Calcutta;

(b) whether Government  are
aware of the demand of the public
as well gg the employees for its take-
over by Government; and

(c) what is the reaction of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUD BEN. M. JOSHI): (a) The
ownership of the Metro Cinema, Cal-
cutta, is presently claimed by
one M/s. Flavian Propertiegs Lid.,
Calcutta,

(b) and (c). Government of West
Bengal have already initiated pro-
ceedings for the acquisition of the
land on which Metro Theatre Building
Calcutta is built under the Land
Acquisition Act, 1894, for the public
purpose, being & purpose of the
Unlon, for the outlet of educational
ang instructional films for the people
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in general. These acquisition pro-
ceedings have been challenged. in the
High Court of Calcuta and the Court
has issued interim stay. Government
are pursuing the matter to expedite
early hearing of the case and vaca-
tion of the stay order.

Proposal for Pooling Cost of Napthw
and Gas

2170. SHRIMATI GEETA MUKH-
ERJEE: Will the Minister of PET-
ROLEUM, CHEMICALS ARD: FER-
TILIZERS be pleased to state:

(a) whether Government received
any proposal from the Government of
‘West Bengal for pooling the cost of
napthg and natural gas and fix an
uniformy price based on equivalent
component;

(b) are Government aware that
without this the naptha—based ferti-
lizer and other petrochemical products
plants would be at a comparative
disadvantage; and

(c) if gso, what is the reaction of
Government to (a) and (b)?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C, SETHI): (a) I have not
received any such proposal

(b) and (c). Do not arise,

Setting up of Small Hydro-Eleciric
Power Stationg

2171. SHRIMATI GEETA MUKH-
ERJEE: Will the Minister of ENER-
GY be pleased to state:

(a) whether there is any proposal
of NHPC +top build small hydro-
electric power stations in Northern-
part of West Bengal including taking
over some sanctioned hydro-electric
projects in that part for execution.

(b) whether there are majoe/
medium hydro-electric projects i
West Bengal for execution by NHPC
and if s0, whether there iz any pro-
posal to take up the same; and

(c) whether any steps have beew
taken to remove imibalance between
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thermal ang hydro in West Bengal to
ease out shortage condition arising
fromy various factors including fre-
quent outage of thermal stations
caused by use ¢f high ash context low
grade fuel?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
With a view to expediate the comple-
tion of Ramman Hydro-electric Pro-
ject Stage II (4x125 MW), in April,
80, a formal request was made to the
Chief Minister West Bengal to con-
sider the possibility of entrusting this
Project 1o Natjonal Hydro-electric
Power Corporation for execution.
There has been no response yet from
the State Government in thiz regard,
Excepting this, there is no other pro-
posal to execute hydel stations in
West Bengal in the Central Sector
through National Hydro-electric
Power Corporation.

(c) Presently, Jaldhaka He Project
Stapge-II (BMW) and Ramman St II
(50 MW) project are under execution
in Northern part of West Bengal,
Further, with a view to remove the
imbalance between thermal and hydro
generation, Central Electricity Autho-
rity has carried out an exercise to
identify hydroelectric schemes yield-
ing benefits during 1980—95. These
schemes are:—

Ramman Sta e-1 g0 MW
‘Teesty Cana' F I'- 67.5 MW
Kis*tobazar Pumped storare
e - 1050 MW

Ramm:n St. III & IV integra-

ted - 63 MW
R-mmar 8. V & Rangit

integra'ed - 420 MW
Balamun St. T 12 MW

In addition, with tne commissioning
of Chukha Hydel Project (4x84 MW)
(Bhutan) power will be evacuated in
198500 India through eaptern grid
for distribution to the concerned
States. In addition the Koel Karo
HE Project (710 MW) which iy essen-
tially a peaking station is being taken
up for execution in the Centiral
Sector. Thig project will become
operative in the same perfod (1983—
80),

Super Thermal Power Station at
Talcher

2172, SHRIGIRIDHAR GOMANGO:

SHRI CHINTAMANI PANI-
GRAHLIL:

Will the Minister of ENERGY be
pleased to state:

(a) is it a fact that the proposed
Super Thermal Power Station at
Talcher has been agreed to hy his
Ministry for execution in the Central
Sector; and

(b) if so, when the investment deci-
gsion ig likely to be taken by the
Government of India as the project
hag been included in Sixth Five Year
Plan and when the work ie expected
to start?

THE MINISTER OF STATE IN
THE MINISRY OF ENERGY (SHRIL
VIERAM MAHAJAN): (a) and (b),
Agreement in principle has been
conveyed tp the Chief Minister of
Orissa for taking up a regional super
thermal power station at Talcher in
Orissa in the Central sector. The
feasibility report for the project hag
been prepared by the National
Thermal Power Corporation and is
presently under techno-economic ap-
praisal in the Central Electricity
Authority. The invesiment decision
on the project is to be taken after
techno-economic clearance is accord-
ed to it by the Central Electricity
Authority,

Development of Coal Mines in Orissa

2173. SHRIGIRIDHAR GOMANGO:
Will the Minister of ENERGY be
pleased to state:

(a) the measures undertuken by his
Ministry for the production of cecal
and development of coal mines in
Orissa keeping the view on proposed
Super Thermal Station and Captive
Power Plant;

(b) the steps taken by his Ministry:
for stepping up the production of
coal up to around eight million tonnes
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per annum by 1985 from Talcher and
Ib valley fleld so far;

(c) the total annual production of
coal freon Talcher and Ib valley at
present separately; and

(d) the funds provided for the
development of coal mineg at both the
places in the year 1978-80 and 1980-
81 and the schemegy and provision
likely to be provided in sixth plan
period and annual plan of 1931-82
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKARM MAHAJAN): (a) lo (c),
It is proposed to increase the present
production (1979-80) of 1.5 million
tonnes in Talcher coalfield and 1,07
million tonnes in Ib walley coalfield
to 3.45 million tonnes and 2.51 million
tonneg in 1984-85 respectively,

To achieve this production target,
it ig proposed to open new mines and
reorganise the existing mines, where-
ever possible.

During 1980-81  (April-December,
1980), coal production from the
Talcher and Ib wvalley coalflelds was
1.33 million tonnes and 0.89 million
tonneg respectively,

(d) The information is being col-
lected and will be laid on the Table
of the House in due course,

Companies of Birla Group

2174. SHRI RAM VILAS PASWAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) what are the names of the
companies under the direct/indirect
control-ownership of the Birla Group
Members;

(b) what type of business is carried
on by each concern; and

(c) the assets of each of these com-
panies at the time of their beginning
and at present?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
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P. SHIV SHANKAR): (a) to (c). In
the context of the present industrial
licencing policy and the Monopolies
and Restrictive Trade Practices Act,
1869, only those companies are to be
considered ag companieg of the Birla
Group which are registered under
section 26 of the MR, T.P. Act as un-
dertakings to which section 20(a) of
the Act applies, and which at the
same time either (1) figureq in the list
of companies identifiad by the Indus-
trial Licensing Policy Inguiry Com-
mittee ag companies belonging to the
large industrial house of DBirla or
(ii) are interconnected with such
Birla companies.

The M.R.T,P, Act came intc force
with effect from 1-6-1970. The de-
tails o fassets of each company of the
Birla group at the time of their begin-
ning or at the commencement of the
Act are not available, However the
Statement laid on the Table of House
gives the information regarding the
nature of business carried on by each
of such companies as per registrations
under section 26 of the MRTP Act
upto 31-12-1979 and the value of
assets of each company for the years
1972 and 1979. [Statement placed in

" lbrary. See No. LT-2012/81].

Petroleum Inventory

2175, SHRI B, V. DESAI:

SHRI M., V. CHANDRA-
SHEKARA MURTHY:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state: -

(a) whether petroleum inventory
in the country i proposed to be rais-
ed to 45 dayg during the next 2 or 3
years;

(b) if so, what was the present
normal level;

(c¢) whether this will result in the
increase of storage capacity;

(d) it so, whether Government will
have to spend additional amount for
constructing additional storage pur-
pose;
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(e) it so, whether it is also a fact
‘that the total cost of additional 2
million tonnes tankerage will' be
around Rs. 100 crores;

(f) if-so, whether any final decision
has been taken; and

(g) whether decision in regard to
the location of the storage point have
been worked out?

. THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C, SETHI): (a) to (g). L is
proposed fo increage the petroleum
inventory in the country suitably over
the coming years, It would not be
in the public interest to disclose
further details.

Production of Bulk Drugs by Public
Sector

2176, SHRI B. V, DESAI: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether reservation for produc-
tion of certain bulk drugs to the
public sector may be done away with;

(b) if so, the main reason for the
same;

(¢) whether his Ministry has come
to the conclusion that the sectoral
reservation of bulk drugs production
cannot be fully justified or rigidly
enforced;

(d) whether the 1978 drug policy
ig likely to be revised or changed;
and

(e) if so, the main changes proposed
to be made?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) No, Sir,

(b) Does mot arise.

(c) and (d). At the time of announc-
ing the 1878 policy, Government had
decided that gome flexibility would be
necessary in upedating or operaling

these liit; from time to time keeping
in view changes in technology as well
as the need to ensure falr and
vigorous competition while maintain-
ing the quality of drugs at fair prices.

. (&) One change has been made—
Erythromycin has been changed
from the public sector list to the In-
dian sector list which consists of
drugs reserved for production by the
public sector ag well as the private
Indian seetor,

Import of Powerful Transmitters

2177 SHRI B. V, DESAI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the AIR js importing
two very powerfu] transmitters to
make jts externa) service broadcast
less vulnerable to nature’s vagaries;

(b) if so, the country from
these will pe obtained;ry which

_ (e) the tota] cost of the expenditure
involved; and

(d_) to what extent the external
nm broadcast will be improved
after installing these transmitters?

THE DEPUTY MINISTER
MINISTRY OF mmmnolg Mlﬂ:g
BROADCASTING (KUMARI KUM-
UDBEN M. JOSHI): (a) and (b)
Order for 2 Nos, of high power short.
Wave transmitters hag been placed.

These are being imported from
Switzerland,

(c) The total cost of the scheme is
expected to be around Rs. 780.00 lakhs
out of which Rs, 421.00 lakhg is to-
wards the cost of transmitting equip-
ment only.

(d) The twp mew transmitters
would help A.LR, to effect g gubstane
tial improvement in its externa] ser-
vices, It is not possible to quanti
the extent of jmprovement, v
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2178, SHRI HIRALAL R. PARMAR:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether it is a fact that Gov-
ernment had sought collaboration
from abroad for increasing the yield
from Bombay High and for setting up
petro-chemica] complexeg in Gujarat
and Mahurashtra; and

(b) if so, the details thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C, SETHI): (a) and (B). In
response tg Government invitation
from France, Italy and Romania the
Minister of Petroleum, Chemicals and
Fertilizers recent]y visited France,
UK., Romania and Italy, Though the
visit wag not with the specific object
of seeking any country’s collaboration,
Minister availed of the occasion to
discugg cooperation jn the fleld of oil
exploration such gs supply of equip-
ment with concerned Governments,
During his stay in France, he had
detailed discussions with CFP (who
are already collaborating with ONGC
in the Bombay High) regarding fur-
ther development of Bombay High.

Our interest in foreign colleboration
was indicateq when the subject of
petro-chemicals come up for discus-
sions. Both France and Italy have
expressed interest in assisting us in
setting up of the petrochemical com-
plexes. L

Cinema Houses

. 2179. SHRI HIRALAL R. PAR-
MAR: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) the total number of cinema
houses in the country, State-Wise;

(b) the number of cinema houses in
urban and rural areas, separately;
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(c) the steps proposed for con-
structing more cinema houses parti-
cularly in rural areas; and

(d) the jncentives proposed in this
regard?

THE DEPUTY MINISTER IN THRE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD
JOSHI): (a) The total number of
Cinema Houses in the country is
10,889. A Statewise list of Cinema
Houses is attached.

(b) Approximate number of Cinema
Houses in the urban areas is 3046 and
in rural areas 7843,

(c) and (d). National Film Deve-
lopment Corporation advanceg loans
on easy terms for construction of low.
budget cinema houses in rural, urban
and semi-urban areas.

Statement
Cinema houses in India as on 315t December,
1980

%n. State/Union Territory Nux;ui!xr
Cinema

Houses

T @ (3
1 Andaman & Nicobar . 2
2 Andhra Pradesh . . 1904
g Arunachal Pradesh . . 2
4 Assam . . v . 205
5 Bihar. . . . . 326
6 Chandigarh . . . 8
7 Dadarg & Nagar Haveli . 1
8Delbi. . . . . o
g Goa, Daman & Diu . f 17
10 Gujrat . . , . 516
11 Harayna . ' f f 1§34
12 Himachal Pradesh . . 30
13 Jammu & Kashmir . 84
14 Karmnataka . P . 1oar
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1 2 3
15 Kerala . . . 1122
16 Madhya Pradesh . . 481
17 Maharashtra . . . 1064
18 Manipur . . . . B
19 Meghalaya <. 7
20 Mizoram . . . . 2
a1 Nagaland . . . 6
22 Orima . . . . 159
23 Pondichery, P . . 43
24 Punjab . . . . 158
25 Rajasthan . . . . 222
26 Sikkim f N . 2
a7 Tamil Nadu . . . 1814
28 Tripura . . . . [
o9 Uttar Pradesh . . . 609
90 West Bengal . . . 659

Total . . . 10889

Use of Natural Gas of Bombay
High

2180. DR, VASANT KUMAR
PANDIT: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased fo state:

(a) whether Governments of
Maharaghtra, Madhya Pradesh and
Gujarat have requested the Union
CGovernment t &llow use of Natural
Gas produced by Bombay-High for
consumers in Bombay;

(b) what ig the tota] aveilability of:
gas Tor consumers exploitation pro--
duced by Bombay High and the deci-
sion taken by Government fhereupon;.

(c) what was the total guantity of
gas produced from Bombay High dur-
ing 1078, 1879 and 1980 and how was-
it distributed; ang

(d) what iz the expected target of
naturel gas from Bombay High during
1981 and 1982?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS:
(SHRI P. C. SETHI): (a) and (b).
No requests for gupply of Bombay
High gag to domestic consumers in
Bombay have recently been recelved'
from these States.

It may be stated that the Working
Group set up in 1877 for studying the
utilisation of offshore gus in Mahara-
shira had intfer-aia recommended that
the Government of Maharashtra
should study the various issues con-
nected with the proposa] for the sup-
ply of offshore gas through g net work
of pipelines to domestic consumers as.
well as to the 45 textile mills listed
in the Group’s report including the
question of textile mills using a mix-
ture of LSHS and fuel oil instead of
gas for the purpose of reducing the
level of pollution, The Maharashtra:
Government accordingly appointed g
Study Group in September 1978 to
undertake the required study. The
report of the Study Group has not yet
been received by the Central Govern-
ment and further action in the matter
will be taken on receipt of the report,

(¢) The total quantity of gas pro-
duced and distributed during the last
8 years jg given below:—

(In million cubic metres)

110.69

Gas distributed
1 Consumed  Flared
Year mg mw ms% by ONGQ
197879 . . —585.83 167.72 28.69 7.96 18171
9980 . . . . - - 541.69 190.54 172.6 8.60  169.8:
198081 (Upto Sept. 1980) « . 9684 0582 gb.re 4.1

—
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(d) The targets for supply of gas from
‘Bombay High f:r 1980-81 and 1981-82
are asond.r i—

Year Supply of Gas
1980-81 14 million cubic me res.
. :33?'-32 554 million cubic metres.
Transmission Losses in Power
Stationg
" "2181. DR. VASANT KUMAR
PANDIT: Wil] the Minister of

-ENERGY be pleaseq tgp state:

(a) whether the attention of Gov-
- ernment has been drawn towards in-
. creasing percentage of “Transmission
Losses” in all power Stations includ-
ing State-managed units;

(b) whether Government have
- compared gnd found reasons for lesser
- percentage of “Transmission Loss" in
‘private power stations operated by
‘Tatas, ete,;

(e) what ig the total loss of energy
- through *“transmission losses” jn the
-country during the last three years;
. and

(d) whether Government have
invited U.S.S.R. Energy Technologists
to put into operation the Soviet
method of reducing the “transmission
losses™?

THE MINISTER OF STATE IN
- THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The Gov-
. ernment iz aware of the trend in the
power system losses, in the country
on account of transmission, trans-
formation, distribution, and commer-
cia] causes (power losseg due to
reasong other than technical),

(by The main reason for lesser
system losses in power operations of
the privately operated Tata, Ahmeda.
bad, Calcutta ete, Electric Companies
is that these are mainly serving con-
centrateq load centres apd in urban
areas. In rural electrification, distri-
bution lineg are spread over a vast
area causing substantial losses;

(c) It 4 not possible to segregate
- the transmission lossegs from those on
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account of transformation, distribu-
tion, and commercial. The All India
figures of gystem losses, for utilities,
during the past three yearg are as
follows: —

20.45% (Estimated)

1979-80
1978-79 20.02%
1977-78 19.26%

(d) In the Memorandum of Under-
taking between representatives of
India and USSR gn issueg of coopera-
tion in the field of power production,
signed in November, 1980, reference
has been made to the desirability of
exchange of experience and know-how
in the field of power systems deve-
lopment between the two countries.
Details in this regard have not yet
been finalised,

Special Loan assistance to various
State Electricity Loan

*3182. DR, VASANT KUMAR PAN-
DIT: Will the Minister of ENERGY
be pleased to state:

(a) whether the Centre 'has given
special loan assistance to various
States Electricity Boards, if so, the
amount of assistance given during the
last 5 years to SEBs State-wise;

(b) whether it is a fact that various
SEBs, are not working efficiently and
have incurred huge losses, if so a list
of SEBs with the amount of losses as
on 31-3-1980;

(¢) how much power was distribut-
ed through Regional Electricity Boards
working under Central Electricity
Authority during the last § years!

(d) how much power through.vari-
ous systems of generation was produ-
ced by SEBs and Public Sector Power
units during the last 5 years; and

(e) what are the mnational targets
ot tota] power generation through all
sources for the 6th Five Year Plan?
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THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIERAM MAHAJAN): (a) The Gov-
ernment of India do not make any
investment directly in any State Elec-
tricity Board. Central assistance for
power development Iz included a3 a
part of the overall central assistance
to the States’ Plan.

(b) Ten SHEBs have cumulative los-
ses upto 31st March, 1979, after tak-
ing into account:—

(i) Provisions to be made for
(a) Interest on Government Lo-
(b) Depr eciation; and

(c) Other revenue deficits, if
any;

(ii) Subveniong from Govern-
ment for Rural Electrifica-
tion etc. and

(iii) Revenue Reserves viz,
(a) General Reserves;

(b) Investment Allowance Res-
erves;

{c) Dewvelopment Reserves;
(d) Tariff Reserves; and
(e) Loan Redemption Reserves.

Only six of them, however, continued
to incur losses during 1978-79 comput-
ed on similar lines.

Excluding Assam, Jammy and
Kashmir and Meghalya in respect of
which 1978-79 accounts are not avail-
able, five SEBs have earned profits on
a cumulative basis up to 31st March,
1979.

In all nine SEBs have not sus-
tained losses during 1578-75.

Statement indicating profits/losses of
SEBs are enclosed (Statement I &
m,

(c) The Reglonal Electricity Boards
working under Central Electricity Au-
thority are assoclated only with the
exchange of energy. They are not
aistributing energy as such. The
quantum of Inter-state and Inter-He-

glona] exchange of power is enclosed
(Statement III).

(d) The details of Eleciricity gen--
eration from various sources by State-
Electricity Boards and other Public-
Sector units during the year 1875-76%
to 1079-80 are furnished in the State -
(Statement IV). --

(e) According to Planning Com--
mission_ the National target of total
power generation in 1984-85 is kept:
at 191 billlon Kwh ag per the Sixth
Five Year Plan 1080-85.

Statement °
Losses of State Electricity Boards
Smm.‘c:r taking into accounts subwentions-
Govt.)

(Rs. in lakhs)-
State Electricity Board A B
1. Uttar Pradesh . 4221 Or44 .
2. Punjab . . . 8655 X
8. Haryana . . . 5401 g6
4- Bihar . . . 5204
5. Orissa . . ' 4301 1668
6. Gujarat . . . 3730 392+
7. Himachal Pradesh . 2404 435 -
8. Andhra Pradesh . 1801 X
g. Kerala . . . 1240 x
10. West Bergal . . 501 129+

ToTaL . . 75868 12129

11. Meghalaya (Cumula- 1508 ge
tive to and for the
year ended 31-3-77
respectively)

A=Cumulative to g1-3-1979.

B=For the year ended 31-3-1979.

X=Earned profits during the year ended:
Andhra

1-3-10%9. Punjabe=s12;
&mﬁzﬁﬁﬂﬁ} xa-nl.'l'-ss:s:_r,.
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Statement—II . Bm=For the year ended 31-3-1979-
Prafits of State Elactricity Boards XoSustained losses during the end
'After taking into account subventions from 31-3-1978=331. youe
ernment ). .
: (Rs. in lakhs) Statenent—II
State Blectricity Board A B Inter-Stats end Inter-Reginal exchangs of
_ (Million Units)
1. Maharashtra . . 7992 1139
2. TamilNadu . . 6914 508
3 Kamataka . . 3064 1463 Year Interstate _Inter-
Regional
4 Rajasthan . . 1611 1221
5. Madhya Pradesh . 1458 74
e 1977-78 P 7731 g1
ToTAL . . 21989 4495 1978-79 . . 7878 1142

6. Assam  (Cumulative 1124 X 1979-80 . . 680 784
to and for the year
,ended 31-3-1978 res- 1980-81 . . 3806 616
pectively). (upto Oct., 1980
Aw==Cumulative to 31-3-1979.
Statement
Eloctricity Generation by State Electricity Boards and Public Sestor during 1975-76 to 1979-80
(IN GWH)
197576
Item Hydro  Steam Diesel Gas Nuclear Total
1. Public Sector
(a) State Elecy. Boards . 24596.06 26474.38 28.67  482.76 .. 51581.87
Blectrici
(b)Gm_ l%tr Depttsf
Corporations/Central
Sector . . 7327.89 9500.65 30.02 .. a6ab.51  19485.07
(c) Municipalitics . 11.a5  1402.82 0.65 . .. 1504.62

SubTohl(Fublicka:ﬂ, g1935.10 37467.85 59.84 482.76 5&6:51 72571 .56

II. Private Sector . . 1866.67 52092.20 0.49 . .. 6659.36

Total (All India) (I+1I) g83301.77 42760.05  59.83  482.76 2626.51 7gas0.92

L, Public Sector
(a) StatcElecy. Boards . 26619.41 31959.69  20.84  446.04 v 59045.98 - -
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(b) Electricity ~ Deptts
Govt. UnderuknYJ :
Corporations/Central .
Sector . . . 6874.77 usar.on 34.07 g252.28 =21378.18
(¢) Municipalitics 4.15 1568.46 0.14 1572.75
Sub-Total (Public Sector) 33498.33 44745.16 55.05 446.04 3252.28 B1906.86
II. Private Seetor . . 1337-80 4998.65 6336.45
Total (All India) (I+IT) 34836.13 49743.81 55.05 446.04 3252.28 88333.37
97718
Item Hydro S8::am D 23el Gas Nuclear  Total
I. Public Sector
(a) Statc Elecy. Boards . 30094.29 34028.04  29.00  470.24 64621 .57
(b) Elecy. Deptts/ Govt.
ndertakings/Corpns. |
Central Sector . . 6492.48 gy07.10 31.75 2272.17 18503.50
(c) Municipalitics 3.39 1591.26 1.04 1596 .59
Sub-Total (Public Sector) 36590.16 45326.40 62.69 470.24 =2z272.17 B4721.66
I1. Priwete Sector 1417.00  5230.37 . 6647.37
Total (All India) (I41I) 3B8007.16 50556.77 62.69 470.24 2272.17 91369.08
1978-79
1. Public Sector
(a) State Elecy. Boards . 38045.78 35516.51 21.05  514-04 74008.28
(b) Elecy. Deptts./Govt.
{Jndenahngn,‘ﬂnrpnl-f
Central Sector . . y6a7.08 gbg7.84 31.17 2769.68 20125.77
(¢) Municipalities 1410.03 g.08 1413 .11
Sub-Total (Public Sector) 45672.86 46624.38  55-30  514.04 2769.68 g5637.16-
X1, Privale Sector 1486.00 5899.36 . 6885.36
55-30  514.94  2769.68 102522.52

Total (All India) (X+II) 47158 86 S5e023.74
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197980
1. Public Sector
{a) State Elecy. Boards . 37180.10 39637.50 27.92% 499'98 7734550
-(bbl!lecy. Deptts./Govt.
'ndertakings{Corpons,
Ommlscggr. . 7003.88 g3B0.36 24.68+ 2876.59 1g9985.51
(¢) Municipalities - . 1465.38 1.98¢ . .. 1466.76
. 44183.08 s0483.24  53.98 499-98 9876.50 [98097.77

Sub-Total (Pvt. Sec.)

I1. Pripate Sector

13508.00 53r10.00

6618.00

Total (All India) (I+1II) 45491.98 55793.24

53.98  499.98 2876.59 ro4715.77

#Figures Provisional.

Plan for free sale of non-coking and
domestic coal

2183, DR. VASANT KUMAR PAN-
DIT; Will the Minister of ENERGY
be pleased to state:

(a) whether Coal India has drawn a
plan for free sale of non-cooking
and domestic coal;

. (b) whether this woulda stop board-
ing of coal, black-markefiig &nd
bring down the prices of domestic and
non-cooking coal;

(¢) whether the free sale coal would
be channelised for sale through «co-
operatives and Public Distribution
System;

(d) whether it is a fact that some
States have objected to the above
proposal and wished to retain the
power of issuing coal permits; if so,
the names of these States; and

(e) whether Government propose
allowing other States free sale of coal
by opening dumps of Coal India for
distribution?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
Only non-coking coal from certain
identified mines has been put on free

sale with a view to pass on the
benefit of improved production to the
consumers,

(c) It will be sold direct to the
purchaser.

(d) No Sir.

(e) Free sale of coal isdone from
the collieries and does not require
the opening of dumps.

Suggestions made by Maharashira
Government at Information Minister's
Conference

2184. SHRI R, K. MHALGI: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether itisa fact that a
number of demands® and suggesfions
were made on behalf of Maharashtra
Government in November, 1980, Con-
ference of Minister of Information
at Delhi;

" (b) if so, the details therébf;

(e) what action Government have
taken or propose to take soon: and

(d) if np action *has 0, far been
taken or proposed, the reasons there-
of? '
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION
AND BROADCASTING
KUMUDBEN M. JOSHI): (a) and
(b). Suggestiong from eome of the
State Governments including the Gov.
ernment of Maharashtra, and Union
Territorips were receiveq for inclu-
sion in the agenda of the Fifteenth
Conference of State Ministers of In-
formation held in New Delhi in Nov-
ember, 1980. The topics, in brief sug-
gested by Government of Maharash-
tra were: Assistance for expansion of
Community Viewing Scheme: Repla-
cement of Community TV sgets; Dis-
parity in Aavertisements Rates; State
Quota in Central Information Service;
PIB offices at Revenue Headquariers;
Exemption of Excise duty on Docu-
mentary and News reels; Opportu-
nity for participation in Film Festi-
vals; Theatreg for Bombay; Dubbing
of State Governments Documentaries;
Sales Tax Exemption on Raw Stock;
State Government Censor Board; Co-
ordination for Export of Documentari-
es; Mutual Exchange of Documenta-
ries; and lastly Printer-Publishers Ob-
ligation,

(¢) and (d). Keeping in view the
wide range of topics meceived from
the States/Union Territories, a com-
prehensive agenda for the said Con-
ference was prepared which included
items of common interest and im-
portance such as: the Report of the
Working Group on National Film
Policy; Production and distribution of
Films; Censorship Violatlons; Com-
munity Viewing/Listening Schemes;
Setting up/Strengthening of Radio/
TV transmitters; Liaison with State
Governments a.nd authorities of AIR
and Doordarshan Kendras; Facilities
to small anq medium newspapers;
Adverisements to Employment News;
Strengthening/Shifting of Informa-
tion Centres; Press Registration of
Books Act, 1867; Coordination of Cen-
tral and State meﬁla activitles m
After detailed di
were taken on various lssues by
consensys. The minutes of the said
Conference have already been circu-

4089 15—9

288
lated to all concerned for inftiating
further action,

Film on Veer Savarkarji

2185, SHRI R K. MHALGI: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that Gov-
ernment have undertaken to have a
film on the life of Veer Savarkarji
in the year 1978;

(b) what progness has been made
in that respect;

(¢} what is the financial estimate
of the project; and

(d)} when the project is likely to be
completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M, JOSHI): (a) to (d).
A film on ‘Veer Savarkarji’ was in-
cludeq in the Production Programme
of the Films Division for the year
1977-78. The Film was, however,
later dropped from the Production
Programme because of high number
of biographica]l films in the Program-
me. It is now proposed to consider
the inclusion of this film in the Pro-
duction Programme for the year 1081-
82. The financial estimate of the
project would be around Rs,
2,00,000/~ to Rs: 2,50,000/-

Rated capacity and actual Generation
of each Power Unit in Bihar

2186. SHRI BHOGENDRA JHA:
Will the Minister of ENERGY be
pleased to state:

(a) what is the last position with
regard to the rated capacity and aec-
tual generation of each of the power
unils in Bihar including those based
on diesel, coal, hydel; and

(b) what steps are being taken to
ensure full capacity generation in
Bihar?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The sta-
tion-wise details about installed gen-
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erating capacity gross energy genera-
tion and plant loag factor of power
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stations of Bibar in January, 1981 is
given below:

Station Particular January,
1981
Thermal
Patratu Qapacity (MW) 620
Gen. (Million Units) 157
PLF (%) 34
Barauni Capacity (MW) 145
Gen. (Million Units) 37
PLF (%) 34
Hydro
Kosi Capacity (MW) 15
Gen. (Million Units) 2
Subernarckha Capacity (MW) 130
Gen. (Million Units) 8

The generation capacity of the aies-
el unité jn Bihar is negligible and
these units are operated only for em-
ergency supply to essential consum-
erg and their operation is not being
monitored by the Central Electricity
Authority.

(b) The utilisation of hydel power
stationg depends on the aesign poten-
tial of the plant and the water avail-
ability. In order to improve the
capacity ytilisation of thermal power
plant in Bihar, the following steps
have been taken by the Govern-
ment.

(i) A high level team from Cen-
tral Electricity Authority NTPC &
BHE], haq visited Patratu & Bar-
auni thermal power stations to make
recommendations for improving the
performance of therma]l power sta-
tions;

(ii) Monitoring cells one each at
Patraty and Barauni thermal pow-
er stationg and Boards Head quar-
ter have been formed {o monitor
effectively maintenance and const-
ructien works;

(ili) A spare parts cells has been
created at Boards Head Quarters to
survey requirement gnd identifica-
tion of spares. Action iz also be-

ing taken for procurement of ade-
guate number of fast moving and
slow moving spares;

(iv) For maintenance works of
long duration, preparation of pert-
net-works ana micro-planning is
being done and monitored to achi-
ive milestones by targets dates;

(v) Task force/teams have been
formed at both the above thermal
power stations to sudy and jdentify
the problems related to generation.
Constraints in the generating sets
have been identified and action plan
for removal of these constraints
have been prepared.

(vi) All the tripping and outages
are recorded and ‘every outage and
trippings is analysed now and where
‘remedia]l measures are called for
they are promptly attended to.
Where outage and tripping are tak-
ing place on account of mal-opera-
tion suitable action is heing taken
to ensure proper operation of the
Units.

(vii) Action have been taken and
are being taken to stock sufficient
control and instrumentation equip-
ments po that these may be used
immediately whenever required,



261  Written Answers PHALGUNA 12, 1802 (SAKA) Written Answers 262

Tttt § wre W TwRe™ # ﬁﬂh
: L0
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Power Projects and rural electrifica-
tion scheme of Rajasthan pending
with the Centre

2188, PROF., NIRMALA KUMARI
SHAKTAWAT: Will the Minister of
ENERGY be pleased to state:

(a) the number and names of
power projects and rural electrifica-
tion schemes submitited by Rajasthan
Government which are pending for
approval of the Central Government;

(b) the time since when these
schemes are pending; and

(c) the time by which these pro-
jects and schemes are likely to be
approved?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) (a) to (o)
The proposals for hydro and thermal
power projects received from the
Government of Rajasthan/Rejasthan
State Electricity Board which are
pending for clearance in the Central
Electricity  Authority and their
present status are shown in Statement
I. There are 62 rural electrification
schemes involving loan outlay of
Rs, 17.25 crores submitted by the
Rajasthan State Electricity Board
pending clearance in the Rural Elec-
trification Corporation, The details
of these schemes are shown in State-
ment II. 23 other rural electrification
schemes involving loan outlay of
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Rs. 8.41 crores were received In the
Rural Electrification Corporation but
these have been referred back to the
Rajasthan State Electricity Board for
revision/clarifications. The details
of these schemes are shown in State-
ment III. Clearance of the Rural
electrification schemes by Rural
Electrification Corporation is subject
to their techno-economic viability
and availability of funds. On the
basis of the allocation of funds for
disbursement as first year's instalment
for new schemes, the Rural Electri--
fication Corporation will be in a posi-
tion to sanction more schemes involv-
ing a total outlay upto Rs, 2,00 crores
during the current financial year.

Statement I

The Hydro and T hermal Power Gensration Project: mcmmu ‘Rajast
L e G ot

rcty Board which are pending in the Clral E

Status.
Sl Project Insmllud Estimated Date of Present status
No. cost receipt
(MWJ .
(Rs. in crores)
1 2 3 5 6
1. Right Main Canal 5.58 February, The Project report was examin--
Chambal Project) 1980 ed in CEA/CWC  and
ydel Scheme their comments have been
sent to the project authori-
ties whose replics are awaited..
aX1 .35 5.16 October The comments of GENCWG

2. Mount Abu Hydel
Scheme.

3. Pnllnll.ism'(e_ .. 2X6o

1 have been sent to
979 authorities. The cvfm’ﬁ._.

given the opinion that
mufect may be recast as
geqect taking.
into account comments
of CEAJCWC.

67.38 February The scheme has been given.
1979

et ction 28
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! Statement II
Narmas of 62 Rural Electrification Schemes twhich kaoe bees submitied by the Rajasthan State Elactriclty
Board and their present status.
Sl Name of the Scheme ) Loan " Date of
‘No. amount receipt of
(Rs. in lakhs)  schemefrevis-
ed scheme
q 2 3 4
1. TRW at Bhratpur . . . . . . . 15° 550 21-10-80
‘2, TRW at Kota . . . .. . . . 12 096 21-10-80
‘3. Moondwa PS Nagur District . . . . . 92- 821 12-11-80
.4. Sankra Ps Jaisalmer District . . e . . 29 403 20-1-81
Sam PS Jaisalmer District . . . . . . 25° 029 20-1-81
6. Sultanpur PS Kota District . . . . . 49° 352 17-11-80
-7. Sagwara PS Dungarpur Distt. . . . . . 60° 358 17-12- 80
‘8. Chontan PS-XX Barmer Distt. . . . . . 90° 749 19-12- 80
9. Chohtan PS-1 Barmer Distt. . . . . . 67686 19-12- 80
‘10, Suratgarh PS Sriganganagar District . . . . 120° 477 4-7-80
‘11, Padampur PS Sriganganagar District . . . . 74 086 21-10-80
12.  Sangod PS Kota District . . . . . . 19° 547 20-1-80
‘13. Keshcreipatan PS Bundi District . . . . . 83- 738 26-2-80
‘14. ‘Talera PS Bundi District . . . . . . 17335 12-11-80
‘15. Garhi PS Banswara District . . . . . 20° 175 17-12-80
6. Talwar a PS Banswara Distt. . . . . . 14° 119 17-12-80
‘17.  Ramgarh PS Alwar Distt. . . . . . 46- 450 20-12-80
18. Bayana PS Bharatpur Distt. . . . . . 54" 798 23-12-80
‘19. Jhunjhunu PS Jhunjhunu Diste. . . . . . 12 527 23-12-80
.20, Raniwara PS JaloreDistt. . . . . . . 63 201 7-1-81
‘a1, Jaswantpure PS Jalore Distt. . . . . . 11965 29-1-80
-22. Dudu PS Jaipur District 52° 586 24-1-81
-23. Sktora PS Ajmer District . . . . . . 37:971 24-1-81
-24. Pindwara PS Sirohi District . . . . . 17° 734 31-1-81
25. Raipur PS Pali District . . . . . . 49°281 35-1-81
. 26. Rijanbiri PS-I Nagur Distt. 36-684 2g-12-8o
27. Rijanbari PS-II NagurDistt, . . . . =« 49'876 17-1-8t

6+181

28. Bas PS Jaipur District . . . . . . 52+ 198
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1 2 . 3 4
29. Deogarh PS Udaipur Distt. . . . . . 25284 2g~12-B0-
g0. Bhinmal PS Jalore Distt. . . . . . . 49° 650 29-12-80-
81, Sumerpur PS Pali Distt. . . . . . . 17- 653 20-12-Bo-
2. Khbanpur PS Jhalwar Distt. . . . . . 24" 865 6-1-81-
83, Nadhai PS (South) Bharatpur district . . . 51- 668 6-1-81
84, Nadhai PS (North) Bharatpur District . . . 4B 544 6-1-81
85 Karanti P8 8. Madhopur Distt. . . . . . 29° 887 6-1-8z
g6. Jaitaran PS Jodhpur Distt. e e e 49° 859 24-1-81
87. Shaoganj PS Sirohi District . . . . . 15 308 24-1-81
38. Nawalgarh PS Jhunjhuni Distt. . . . . . 31704 20-1-B1
. §9- ° Mahuwa PS S. Madhopur Distt. . . . . 0 526 1-9-80-
40. Todabhim PS Madhipur Distt. . . . . . o-338 1-g-80
41. ; Karauli PS 8. Madhopur Distt. . . . . . 1° 392 1-g-80
42. ! Kekri REC s/Dajmer Distt. . . . . . 0943 12-6-80-
43 Bharatpur O & M §/D marpur Distt, . . B 2767 20-6-8o-
44 Deog O & M S/D Bharatpur Distt. . . . o- 850 20-6-8o0
45. Srimadhopur S/D Sikar District . . . . . o- 787 20-6-80-
46.  Shanpur S/D Bhilwara Distt. . . R R . o ghi5 19-2-8o0
47 Degana REC §/D Nagpur Distt. . . . . . 0+ 281 12-6-8o-
48. Kankroli O & M S/D Udaipur Distt. . . . . o- 368 9-7-80
49. Bhinder O & M S/D Udaipur Distt. . . . . o 126 g-7-8o
50. Udaipur CSI-II Udaipur Distt. . . . . . 0* 290 0-7-80
51. Banswara O & M §/D Banswara Distt. . . . 0° 430 g-7-8o-
52, Biyanbari Mertacity-I Nagur Distt, B . . . 1* 440 7-1+81
53. Rijanbari Mertacity, II Nagur District . . . 1174 7-1-B1
54. Parbatsar Nagur Districc . . . . . . 1+333 7-1-81
55 Deebwanar Nagur District . . . f . 0" 042 7-1-81
56.  Arain P5-1 Ajmer District . . . . . . 0236 7-1-81
57. Arain PS-II Ajmer Distt, . . . . . . o- 264 20-1-81
58. Parbatsar Nawa PS Nagur District . . . . 1-413 7-1-81
59. Kuchaman City Nagur Distt. . . . . . 0 202 #e1-81
6o. Railmangza S/D Udaipur Distt, . . . . . o- 667 20-1-81
61. Kankroli O & M §/D Udaipur Distt. . . . . o 284 20-1-81
62 Salumber & Cirwa PS Udaipur District . e o211 20-1-81

1725 aad
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The names of a3 Rural Elactrification Schemas ocsioed from the Rojasthen State Elsctricity Board but
were referved back to the Board for revision/clavifications. .

8. Name of the Scheme Loan Date of Date of
No. amount receipt referred
' (Rs. in lakhs)  in REC back to
RSEB
1 2 3 4 5
t.  Phalodi & Bap PS Jodhpur District . . 33.171 31-10-79 16-g-80
2. Rajeo & Gusaisar Churu District . . . 83.972 31-10-79 16-g-Bo
3. Rampura & Buchwas Churu District . . 32.261 31-10-79 16-2-8 0
4. Dungla PS Chittorgarh District . . . 57.854 22-9-79 1-8-79
5. Ghechat PS Kota Dristt. . . . . . 26.500 2-4-80 3-6-8o
6. Gangapur PS. 5. Madhopur District . . 45.254 2-4-80 688
7. Hindaum PS. S. Madhopur District. . . 39.762 7-7-80 5-8.8
8. Baltora PS-I Barmer district . . . . 86.327 31-7-80 22-10-8+
g. Baltora PS-IT Barmer District . . . 52.235 2-g-80 22-10-80
10, Mandore PS Jodhpur Distt. . . . . 17.341 28-5-Bo 5-9-8o
11. Reodhar PS Sirohi Distt. . . . . 23.190 6-6-80 13-11-80
12. Tizara PS Alwar Distt. , . . . . 15.077 g-5-Bo 6-1-81
13, Kishangarh PS Alwar District 19 .060 12-11-B0 1-6-81
14. Dausa PS Jaipur Distr. . 49.348 12-11-Bo 6-1-81
15. Kuchaman PS REC 5/D Nagaur Distt. . 47.635 15-11-80 7-1-81
16. Kuchaman PS5 Makrana O & M 5/D Nagaur
District . . . . . . 82.147 29-11-8o 6-1-81
B-10-Bo 6-1-81

17. Jambaramgarh PS Jaipur Distt. . 31.072
18.  Weir PS Bharatpur Distt. . . . . 29.427 8-12-80 12-1-81
19. Roopwas PS Bharatpur Distt. . . . 49.284 16-10-80 12-1-83
20. Dhod PS5 Sikar Distt. . . . . . 24.895 22-12-80 22-1-81

. a1, Laxmangarh Sikar Distt. . . . . 23.528 2g-12-80 22-1-81
‘a2, Jhalwar (SI) District . . . . . 40.400 Dec., 78 Dec., 8o

23. Kankroli of Udaipur . . . . . 82.010 March, 79 Dec., 80

841.849
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Mouey advanced by FF.C. and NF.
DC. for film production .

2189. SHRI GEORGE FERNANDES:
‘Will the Minister of INFORMATION
mANt.D BROADCASTING be pleased to

(a) how much money has been
advanced d the calendar year
1980 by the Film Finance Corporation
and by the National Film Develop-
ment Corporation in the country;

(b) the names of the producers/
directors who have received money
and the terms on which the money
has been given to them; and

(¢) how many applications for

loans are pending with Government
and for what amount?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUD BEN M. JOSHI): (a) Loans
sanctioned by FFC/NF DC are dis-
bursed in instalments. For instance a
loan ganctioned in 1980 may be re-
leased partly in 1980 and partly in the
subgequent years. In the caledar
year 1980 FFC/NFDC advanced
loans of Rs. 26,16,696.50 to 24 produ-
cers/directors for production of films.

MARCH 3, 1981
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(b) A statement giving the names
of producers/directors who received
loans from
and the amount received by them is
attached. The broad terms on which
loang are ganctioned by the Corpora-
tion are (i) the loanees are required
to furnish guarantee or security
(collateral or otherwise) for payment
of loan (ii) the corporation is assig-
ned, in addition to the world rights,
the first charge and paramount lien
inter alia on the film, its picture and
sound negative, rush prints, al] sizes,
including video rights, costumes,
script, scenario, songs, copy rights
etc; (iii) the money advanced is re-
payable in the case of feature films
on the expiry of two years from the
date of advance of the Ist instalment
of loan or on the thirtieth day from
the date of release of the film any
where whichever is earlier, and in
the case of documentary or short
films the due date of repayment of loan
is six months from the date of release
of first instalment or thirtieth day of
delivery of the documentary/short
film to its sponsors whichever Is
earlier; and (iv) interest at the rate
of 15 per cent per annum is charged.

(c) As on 31-12-1880, gixteen
applications for loans of Rs. 50.61
lakhs were pending with the Corpo-
ration,

Statement
?hg;m: of producers|directors to whom loans hape besn advancea by FFCINFDG during the Calendar
year 1980.
S1. Name of the Producer Name of the film Amount
No. Advanced
1 2 [} 4
1. Yukt Film Society Ltd. . . Arivind Desai ki Ajecb 11,088.68
Dasten.
2. Premsinh Varma . . . . Tiger Uncle 15,255 .61
3. 8, Sukhdev . . N . Doe. on Meena Kumari 13,267 .23
4. N. Patwardhan 2and June 1897 37,B52.22
5. KRSNA Movies . . . . . (Sanket) Askrosh 72,328 o4
6. Jahnu Barua . . Aparupa 25,054.77
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3 4
7. Chitra Bharath | Vizhippu) Sooravali Bo,5098 .68
8. Sanchr Film Co-op. Society Ltd. . Bhavani Bhaval 1,50,774-98

9. Saeed Akhtar Mirza
to. Kalinga Film International

11, M.B5, Sathu .
12, Bharat Chalchitra .

13. Neo Films '
14. Tanvir Ahmed Production
15. Durga Khote Production
16. Vinod Chopra Production
17. Kavita Films .

18. M. Sarkar Production

19. Filmvalast

20, Balwant Gargi

z1.  B.D. Garga Production .
22, Prakash Arora

23. B.D. Garga .
24. Kalatmak

TotaL .

+ Albert Pinto Ko Gussa

Kyon Aata Hai, 113,053 40
(Garam Bhat Ya Bhoot ki 89,259 .60
Kahani) SHODH
Bara 2,14,182.29
(Harijan Cheupal) Naya 23,000 .00
Jeevan.
Chakra 3,55,000.00
Chirutha 9,938,645 -46
. Abortion 38,910.25
- Sajaye Mout 3,36,239.09
Pratishodh 74,863 .15
Aswamedhar Ghora 2,009,428 .22
36 Chowringhee Street 2,25,000.00
Ymini Krishnamurthi 50,000 .00
Seepz 30,000 .00
. Drop that Counts. (Petro- 5,000.00
leum Conservation)
Pay your Tax & Relax 38,000 .00
. Pankaj Mallik 59,000 .00
nﬁ.lsﬁﬂ

Investment by public trusts in Indus-
trisl Undertaking

2180, SHRI BALASAHEB VIKHE
PATIL: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to sfate:

(a) whether Government  are
aware that some Public Trusts are
investing their funds in industrial
Undertakings.

(b) if so, the names of Trusts with
the names of the Trustees; and

(c) the total amount invested in
each Industrial Undertaking?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR):
(a) Yes, Sir,

(b) and (c). A statement based on
the information flled by the Trustees
of these Public Trusts, where their
investment in Companies, including
industrial undertakings, exceeds the
limits prescribed in the Companies
Act, 1856, is laid on the table of the
House, [Placed in Library. See No.
LT-2013/81].
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Observation made by Chief Justice
of India at Allahabad

2191, SHRI R. L. BHATIA:

SHRI NAWAL KISHORE
SHARMA:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be
pleased to state:

(a) whether it is a fact that the
Chief Justice of India while addres-
sing the Allahabad High Court Bar
Association on 1st January, 1981
inter-alia said that some members of
the Bar complained to him that sons
and daughters of judges who were
practising in some of the High Courts
were exploiting the position of their
fatherg in getting briefs;

(b) whether he also appealed 1o
the judges whose children were
practising in those High Courts where
they were functioning that they
should voluntarily offer themselves
for transfer to other High Courts; and

(c) if so, Government's reaction
thereto?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P, SHIV SHANKAR); (a)
and (b). According to the informa-
tion furnished by the Registry of the
Supreme Court, the Chief Justice of
India addressed the members of the
Allahabad High Court bar on Jan-
uary 1, 1981, and in his speech said
that Juages themselves were not to
be blamed but one could shut one's
eyes to the fact that the close relations
of Judges got some benefit by reason
of their relationship, The Chief Jus-
tice of India also said in that speech
that in the larger interest of the ad-
ministration of justice, Judges whose
close relations were practising in their
courts, should come forward and opt
for transfers to other High Courts
voluntarily.

(c) If any Judge requests for
transfer to other High Courts, his
request will be considered sympa-
thetically.
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WA wfwfeEl F it ¥ wl s
WA WS A @y Wk
57 & q2W qT @ & AGH |

Complaints of mismanagement in
D.D.CA.

2193, SHRI KAMAL NATH: Wil
the Minister of LAW JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether complaints have been
received regarding mal-practices,
mismanagement and manipulation of
accounts against Delhi and District
Cricket Association, which is regis-
tered as a Private Limited Company;

(b) nature of such complaints; and

(c) steps  Government has taken
or propose to take to rectify the
same?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
to (c). The last complaint received
against the company wag in 1975. An
inspection of the company under Sec_
tion 209A of the Companies Act, 1956
was ordered and carrieq out during
July, 1976, The report revealed

certain irregularities which, inter
alig, included:
(1) failure to submit annual

account and balance sheet in time;

(2) wrong accountal of the rent
received from the godown of the
company;

(3) some violations under
Section 211 read 'with Schedule VI
in regard to certain receipts;

(4) failure to comply with the
provisions of Section 297/301 in
respect of hiring of a godown;

(5) some violations of the Objects
Clause in regard to temporary
members;

(8) improper maintenance of
proxy register;

(7) certain advmcu bei.n&
wrongly treated ag “bad del

(8) default in realisation of ad-
vertisement charges. These find-
ings are being pursued for suitable

remedial action.

Aromatics complex at Cochin,

2194, SHRI A. NEELALOHITHA-
DASAN NADAR: Wil] the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) when the Kerala State Indus-
trial Development Corporation Limi-
ted had applied for a letter of intent
for an Aromatics Complex at Cochin;

(b) Details of action taken by the
Government of India on the appli-
cation;

(c) is it not a fact that the site
selection committee headed by Dr.
Tilak appointed by the Government
of India had recommended the loca-
tion of the project at Cochin;

(d) if so, what is the reasons for
the delay on the part of the Govern-
ment of India in issuing the letter of
intent; and

{e) when the Government of Indir
propose to issue the letter of intent?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) In Septem-
ber, 1980,

(b) I has been decided to reject
the proposal as the gources for the
supply of base raw material has not

yet been identified.

(c) The Site Selection Committee
set up to make recommendations for
the various locations on techno-eco-
nomic considerations for setting up
plants for the production of Aroma-
tics has not yet submitted its Report.

(d) and (e)., Do not arise.
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Btreet light in R.P. block of Pitam-
. pura DD.A, Colony

2185. SHR] KRISHNA PRATAP
SINGH: Will the Minister of ENER-
‘GY be pleaseq to state:

(a) whether it is g fact that the
Officers of DESU. do not wisit
colonies themselve; and leave the
residenty at the mercy of area ins-
pectors who do not care for the wel-
fare of the people;

(b) if so, the reamsons therefor;

(c) in case they wvisit, how many
timeg they have visited the Pitam-
pura Residential Scheme which iz a
wvery big D.D.A. colony and what
steps they have taken to provide
street lights on all poles fitted in the
Block R.P, where only & very few
poles have bulbs which 1lit in the
night?

THE MINISTER OF STATE IN
‘THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (o).
DESU Engineers/Officials periodically
+visit the various colonies in connec-
tion with the preparation and execu-
tion of various electrifications schemes
in Pitampura Residential Complex
‘being developeq by D.D.A. from time
to time. 17 site inspections were also
carried out by the Engineers of the
Distribution Department during the
lagt one year. In addition to the
above visits officers visit the various
areas whenever there is an Emer-
gency.

All the street lighting poles in poe-
ket R—Poorvi are reported to have
been provided with street lighting
fittings including tubes or bulbs ete.
and Street Lighting System in this
pocket ig being maintained satisfac-
torily.,

Vacant posts of Superintendents in
Sessions Courts

2188. SHRI SATISH PRASAD
SINGH, Will the Minister of LAW,

JUSTICE AND COMPANY AFFAIRS

be pleased to state:

MARCH 8, 1981
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(a) the number of posts of Super-
intendents i the Session’s Courts are
lying vacant and since when;

(b) the reasons for delay in filling
up the posts; and

(¢) by what time they are likely
to filled up?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR] P. SHIV SHANKAR): (a)
to (c). The information is being col-
lected and will be laid on the Table
of the House.

Vialation of companies Act by M/s.
Perco Electronics Electricals Limited.

2197. SHR; H. N. GOWDA:
SHRT XK. LAKKAPPA:
SHRI N. E. HORO:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether there are some com-
plaints/allegations against M/s, Perco
Electricals Limited, formerly known
as Phillips India Limited, Bombay
regarding violation of Companiez Act,
1956, etc. and if so, full details there-
of;

(b) whether any investigation has
been carried out by the Company
Law Boarg and if so, details thereof;
and

(c) action contemplated by the
Government in the matter?

THE MINISTER OF. LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR] P. SHIV SHANKAR): (a)
Evidently the Hon'ble Members wish
to seek information about M/s. Perco
Electronics & Electricals Ltd., Cal-
cutta, formerly known as Phillips
India Ltd. In respect of this Com-
pany, a complaint regarding contra-
vention of Section 211 read with Part
II of Schedule VI to the Companies
Act 1956, for non.disclosure of quan-
titalive details in itz Balance Sheet
as at 31st December, 1978 was
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received. The matter js under consi-
deration.

Some complaints regarding delay in
refunding share application money
were also received but further in-
quiries did not reveal any violation
of the provisions of Companieg Act,
1958,

(b) and (c). An inspection in the
usual course under Section 209A of
the Companies Act, 1956 has recently
been ordered by the Department and
the report iz awaited,

Allegations against Calcutta Chemical
Company .

2198. SHRI NIREN GHOSH: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether attention of Govern-
ment has been drawn to the serious
allegations made against Calcutta Che-
mical Company, West Bengal in ‘Dainik
Basumati’ dated November 4, 1980 De-
cember 5, 1980 and December 12, 1980
and ‘Business Standard’ dated October
10, 1980;

(b) if so, has any inquiry been in-
stituted by the Company Law Board;

(¢) whether any
submitted;

report has been

(d) if so, what are the contents of
the Report;

{e) will the Report
Table of the House;

(f) if not, why; and

be laid on the

(g) will any action be taken on the
basis of the Report?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIVSHANKAR): (a) Coples of
‘Dainik Basumati’ (published from Cal.
cutta) of the issues dated 4th Novem-
ber 1980, 5th December, 1980 and 12th
December, 1980 are not readily avail-
able but the ‘Business Standard’ dated
10th October, 1980 does not appear to
contain any news report regarding this
company. However, a letter dated

27th January, 1981 has been received
in the Department from the Hon'ble-
Member drawing the attention of Go-
vernment to the press reports referred
to.

(b) to (6)., An inspection of the
books of accounts of the Company
under section 209A of the Companies
Act was ordered in December 1979 as
a large number of complaints had been
received in the Department from the
shareholders and  ex-directors of the
company. The inspection report, (re-
ceived in the Department on 30th Octo-
ber, 1980) revealed various irregulari-
ties and acts of mismanagement. The
significant firdings related to faisifica-
tion of the puklished accounts and dis-
tortion o; the working results of the
company for the years ending 30th
June, 1978, 30th June, 1977, 30th June,
1978 and 30th June, 1879 with a view
to present a better financial position of
the company, participation in the day-
to-day management of the company of
one Shri D. P. Barua, who was neither
a director nor an employee of the com~
pany, as an invitee to the meetings of
the Committee of Management; acquisi-
tion of shares by Shri D. P. Barua
which could eventually lead to the
change in the control and management
of the company to its detriment; selling
arrangements with M/s. Aparna Dis-
tributors Pvt. Ltd. and M/s. A. K.
Pharmaceuticals Agencies I.td, Nepal
prejudicial to the company’s interest,
bulk purchases of sub-standard oil from
M/s. Ganga Soap Factory despite its
unsuitability; purchase of tallow dur-
ing the vears 1977-78 and 1979-80 at
unduly high rates; serious shortage in
the stocks and above all the finalisation
of the accounts for the years 30th June,
1977 to 30th June, 1979, without depict-
ing the true and fair view of the state-
of affairs of the company in contraven-
tion of the provisions of the Act.

(e) and (f). The answer to earlier
parts of the question highlights, the
main irregularities. However, it will
not generally be in public interest to
lay a copy of the inspectlion report(s)
on the Table of the House not only
because it might affect the free and
frank expression of opinion by the in-
specting officers but also because the
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reports may contain one-sided views
of the inspectors and the company in-
spected might not have had due oppor-
tunity to explain the points mentioned
in the inspection report.

(g) On the basis of the findings of
‘the inspection report, a show cause
notice under section 408(1) of the Com-
panies Act, 1956 had been issued to the
company and ail its directors by the
Company Law Board as to why direc-
tors should not be appointed under the
aforesaid provisions in order to prevent
the affairs of the company being con-
ducted either in a manner which is
oppressive to any members of the com-
pany or in g manner which is prejudi-
cial to the intercst of the company or
public interest. The reply of the com-
pany has since been received and the
matter is under examination. Further,
on the basis of a complaint under Sec-
tion 409 o: the Companies Act, 1958 by
one of the Directors of the company,
the Company Law Board by its crder
dated 19th December, 1880, directed
that pending the completion of the en-
quiry under sub-section (1) of section
409 of the Companies Act, no resplution
of the company or its Board of Direc-
tors passed or that may be passed or
no action taken or that may be iaken
to eflect a change in the Board of Di-
rectors after the date of complaint
shall have effect unless confirmed by
the Central Government, The enquiry
under Section 409 is in progress,

I wiw qar fage fawm ot
# fom wm
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Social Security of Lawyerg

2200. SHRI BHOGENDRA JHA:
Wiil the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it is a fact that majority
of lawyers at all levels are facing con-
ditions of material provisions due to
lack of briefs by paying clients;

(b) if so, the actua] state of affairs
and reaction thereon;

(c) whether any scheme of social
security, provident fund, guaranteed
briefs at Government cost, libraries,
residential lands etc., is being contem-
plated, if so, details thereabout, if not,

the reasong therefor;
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(d) whether young Advocates of
Chhapra, Madhubani and other dis-
tricts of Bihar boycotted the courts on
24th January, 1981 demanding nation-
.alisation of legal procession etc., if so,
details of their demands and Govern-
ment reaction thereon?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR): (a) and (b).
Government has not undertaken any
survey of the economic and material
conditions of members of the legal
profession and as such has no clear in-
formation.

(c) No, Sir. Any scheme of social
security launched by  Government
would have to be for the community
as a whole and not for any limited
section. thereolf.

(d) Government has no information
whether young advocates of Chhapra,
Madhubani and other  districts of
Bihar boycotted the courts on 24th
January, 1981 demanding nationalisa-
tion of legal profession, etc., however,
Government has  received a copy of
the resolution passed by the Sitamarhi
Bar Association, Sitamarhi (Bihar)
dated 20th February, 1981. The Asso-
ciation had passed two resolutions, the
first resolution supports the demands
-of the District Young Lawyers Associa-
tion, Madhubani, and by the second
resolution it was resolved to boycot
‘the courts on 24th and 25th February,
1981. Government has not received
any letter of demand from advocates
of Chhapra or Madhubani, but an ap-
peal from Distriet Young Lawers Wel-
fare Committee, Goda (Bihar) has been
received. The demands mentioned
therein were:

(i) equi-distribution of cages
among lawyers by the Govern-

ment,
«(ii) abolition of the system of
government advocates, AFP,

ete., by substituting advocates
from the Bar Associations,
(iii) providing facilities  like
housing, libreries, insurance,
pension for old age and handi-
capped lawyers, and

to M. Ps. by Ministrieg

(iv) appointment of Magistrates
and Judges from among the
advocates, .

Government is not considering the na-
tionalisation of the Legal Profession or
regulating the distribution of briefs
among Counsel other than those engag-
ed by it.

12 hrs.
RE, SUPPLY OF BRIEFS TO MEM-
BERS BY MINISTRIES

s faew qreoa (gofige) ¢
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MR. SPEAKER: Please listen to me.
(Interruptions)

MR. SPEAKER: 1 am to decide it.

I received this morning severai notices
drawing attention to the Press reports
appearing today to the eflect that the
Home Minister is reported to have
given directions for some briefs to be
provided to some Members of the Rul-
ing Party through the Party Office.
This matter caused me concern and I
took it up immediately with the Gov-
ernment. I have received a few minu-
tes ago a letter from the Home Minis-
ter which is self-explanatory. The
Home Minister has stated in his letter:
“On receipt of a letter from Shri
Prakash Mehrotra, Secretary, Cong-
ress (I), dated the 9th February, 1981
asking for supply of background ma-
terial for the use of Members on
issues concerning my Ministry likely
to come up in the Parliament, I had
issued instructions to the Depart-
ments under my Ministry for neces-
sary action in the matter. At that
time I had thought that this would
enable the Hon'ble Members to make
useful contribution to discus-

siogs ...."”
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SHR] JYOTIRMOY BOSU (Diamond
Harbour): Only to those belonging to
the ruling party. (Interruptions)

MR. SPEAKER: Why are you inter-
rupting me? Let me complete.

“At that time I have thought that
this would enable the Hon'ble Mem-
bers to make useful contribution to
discussions and debates in the Par-
liament on those issues. As a mat-
ter of iact, if a similar request had
been received from the Opposition
parties 1 might have given the same
directions to the Departments.”

SHRI INDRAJIT GUPTA (Bagair-
hat) .... might have given...?

MR. SPEAKER: Yes, “might have
given the same directions to the De-
partments.”

“However, on careful consideration
of the matter I found that this would
lead to complications. Accordingly,
I have since withdrawn these instruc-
tions. I may add that no such mate-
rial has been supplied so far. Anti-
cipating that the Hon. Members may
raise this issue consequent upon a
news ilem appearing in a section of
the Press, I am bringing these facts
to your kind notice.”

(Interruptions)

SHRI JYOTIRMOY BOSU: Does it
not sufficiently show that all this has
been done surreptitiously? (Interrup-
tions).

MR. SPEAKER: Nothing will go on
record.

(Interruptions)

MR, SPEAKER: I need hardly stress
that in such matters which affect the
interest of Members, every care should
be taken to see that Parliamentary
conventions are duly observed. This
is what I wanted to say.

st Tafaatg emA :  wreET
7 ag a1a wrf, @l gw o R
Aot § ag ara wrk .. (wwwww)
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SHRI JYOTIRMOY BOSU: Sir, on
a point of order ..

MR. SPEAKER: We would have faced.
the situation as it comes. We would
have crossed the bridge when it comes.

(Interruptions)**
MR. SPEAKER: Whatever the rules

woulsl have permitted, I would have
taken decision accordinly.

(Interruptions)**

MR. SPEAKER: Not allowed.
(Interruptions)**
MR. SPEAKER: Nothing is going on

record without my permission. I have
not allowed any Member to speak.

(Interruptions)**

¥ agwg g e wro =reaiw
e ot T &7 ar Ag W g
fFag ar s @& st # a
I WE |
Why are you speaking without my per-
mission when I am  prepared to lis-

out my permission.
(Interruptions)**

I can listen but not like this. Please
sit down.
ot Tw A e (gsige ):
LRSI U Gl i

qEaw RERT ¢ AR A9 T
fr &1

ot fam@ qema 0 g
fafreeT agt 43 gU &) ¥ TF H
TR ¥ @ AT R 1 WW g
fafrer ¥ widr  dmE, W
fafeeer AT AT | (sTEwIR) |
MR. SPEAKER: I have done it; no

hypothetical positions.
(Interruptions)

**Not recorded .
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THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VA-
SANT SATHE): It is the right of mem-
ber to ask for information; it is the
right of a Minister to supply informa-
tion. What is the breach of privilege?
We do not agree to  this at all. No
question of privilege, no question of
mafi. And, do not try to bully the
Speaker.

MR. SPEAKER: Why are you doing
this?

oW wWiaw wE?

AN HON. MEMBER: They should be
ashamed of it.

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): We
are not shamed of it. This is our right;
this js our obligation. The question
of privilege arises only when we ....

MR. SPEAKER: I have to decide
that.' Have you to decide that? Let
them say, what is the harm?

SHRI C. M. STEPHEN: Then, it is
all right.

MR. SPEAKER: How does it affect
you? Why should you get agitated?
(Interruptions)

qF RIS WRR WS AR
e |
MR. SPEAKER: There is no ques-
M(Iﬂtﬂmﬂmn

SHRI C. M. STEPHEN: We will con-
tinue to do that. My Ministry will
supply the brief; it is my right and my
obligation. (Interruptions).

SHRI SATYASADHAN CHAKAR-
BORTHY (Calcutta South): It is the
attitude of the elephant . ., .. (Inter-
ruptions).

SHRI C. M. STEPHEN: We can have
a debate if you like.

SHRI VASANT SATHE: I will also
supply the brief.

Ministries
SHRI C. M. STEPHEN: We cap sup-
ply the brief .... (Interruptions)

SHRI JYOTIRMOY BOSU: On a
point of order ,,, (Interruptions)

MR. SPEAKER: I want to listen, but
only if somecody allows that.

SHRI JYOTIRMOY BOSU: On a
point of order under rule 376. If the
journalist concerned had not rendered
this yoeman service,....

MR. SPEAKER: This is a hypotheti-
cal question; not allowed.

SHRI JYOTIRMOY BOSU: The
second thing is, do you realise that
if they had done jt, it would have
amounted to violation of Official Sec-
rets Act? .

MR. SPEAKER: When that comes,
then I will see.

SOME HON. MEMBERS ROSE (In-
terruptions).

MR. SPEAKER: Have I allowed you?
Not allowed. You have no permission
of mine to speak.

(Interruptions)*®

Not allowed., I will
al] . . .

SHRI JYOTIRMOY BOSU: My fina)
submiggion is that Mr: Stephen in his
wisdom has just now said ....

listen to you

MR. SPEAKER: Nothing; over-ruled.

SHRI C. M. STEPHEN: I can answer
that. You can bring a privilege motion. .
I consider it my obligation to brief the
Members as to what is happening in
my Ministry.... (Interruptions)

MR. SPEAKER: Why are you agitat-
ed?

(Interruptions)**

MR, SPEAKER: Mr.
Chatterjee.

Somnath
(Interruptions)

MR. SPEAKER: Please....order,
{Interruptions)**

**Not recorded .
40Bg L§—10
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MR. SPEAKER: Why are you try-
ing to be funny? Nothing is to go
on record without my permission.
Yes, Mr. Somnath Chatterjee. He has
my permission,

SHRI SOMNATH CHATTERJEE
(Jadavpur): Sir, you were kind
enough to observe just now that you
really guo motu took action in this
matter, because of itg great impor-
tance; and you were kind enough to
ask for information from the Home
Ministry. And you have read out a

. letter. May I earnestly request you,
because of the seriousness of the

matter, for a sug motu intervention

1o - enquire whether any other  hon.
Minister has issued such directives to
his Ministry?

(Interruptions)

MR. SPEAKER: We will see when
it comes,

SHRI SOMNATH CHATTERJEE:
Unless you find out, it is not possible

(Interruptions)

MR. SPEAKER: I will find out,
Yes, Mr, Gupta.

. (Interruptions)

SHRI INDRAJIT GUPTA: We
appreciate very much the ruling
which you have given. I heard you
to say: it iz of great importance that
parliamentary conventions are obser-
ved. The difficulty that has arisen
here—and that is why I am standing
up and asking for your permission—
is: either wyour ruling has to rtand,
or what some Ministers are now say-
ing, has to stand. Both cannot stand.

MR, SPEAKER: No; I also under-~
stand that, I can rule on this also.
I will see; whenever I find infringe-
ments of this oconvention taking
place, 1 can take care of them.

SHRI SOMNATH CHATTERJEE:
Can your ruling be challenged? They
are shouting here,

(Interruptions)

to M. Ps. by Ministries  s9w

MR. SPEAKER: No; that might be
in a different context. I will see that.
Yes, Mr, Shejwalkar,

SHRI INDRAJIT GUPTA: Your
ruling has been  challenged. Two
Ministers were shouting at the top
of their wvoice. You should rebuke
them for this,

MR. SPEAKER: I will see if they
infringed. It might be something in
another context. That might be
under the rules, 1 cannot take &ny-
thing for granted, Don't worry; I will
look into it. Yes, Mr. Shejwalkar,

(Interruptions)

SHRI INDRAJIT GUPTA: They
say: “We will do whatever we like",

MR. SPEAKER: It is on both the
sides.

SHRI N. K, SHEJWALKAR
(Gwalior): My point of order ig this.
I wanted to give notice; and I gave
notice for privilege, for your consi-
deration, on this very matter. To-day
I gave it.

MR, SPEAKER: It has been dispo-
sed of.

SHRI N, K. SHEJWALKAR: Just
hear me. Mine is a point of order,
I know that it has been communicated
to me. You have disposed it of. The
point here is that so far as the ques-
tion of fact iz concerned, I was in-
formed that the matter was being
enguired into. There hag been a
letter from the Home Minister which
confirms the charge which we have
made, viz., some direction has heen is-
sued in contravention ~f....

MR. SPEAKER: That has been
withdrawn, Nothing now,

SHRI N. K, SHEJWALKAR: Let
me complete. 1 don’t shout. I never
rise. Let me make my point clear.
You are free {o decide. What I want
to say is that according to me—what
the reply says is this—they have said ~
that they have withdrawn now, That
means they had earlier issued the
instructions for which you should ask
them to...

(Interruptions)
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MR, SPEAKER: There cannot be
a withdrawal without an issue,

SHRI N. K. SHEJWALKAR: My
point is: now the matter has come
before this House. Something has
been done; and without apologizing
—which we are demanding—it is

upto you....

MR. SPEAKER: No; that does not
come into it

SHRI N, K, SHEJWALKAK: 'yech-
nically, my submission is that there
is a breach of privilege,

MR. SPEAKER: Mr. Faleiro.

SHRI N. K, SHEJWALKAR: You
&ive a ruling.

MR. SPEAKER:
Mr, Faleiro.

I have given it.

SHRI1 EDUARDO FALEiRO
(Mormugao): Kindly listen to me, Sir,
carefully and patiently. This relates
to the convention regarding the rela-
tionship between Members of Parlia-
ment and the Government, It is a
standard practice that whenever the
Members of Parliament ask for in-
formation from the Government,
Government gives it, unless it is con-
fidential. There is one exception.
Members of Parliament are not ex-
pected to divulge this information
outside, to interests which are against
the Government and agamst Parlia-
ment. There has been a definite ins-
tance in this case. A Member of
Parliament wrote to the Minister of
External Affairs mentioning that a
Bengali author had prepared n rlan
showing a portion of India as part of
China. and asked the Minister of
‘External Affairs ag to what his re~
action was, The Minister of External
Affairs  said we were aware of this
matter; we are seized of it; it is yn-
der consideration. The Member of
Parliament divulged this informa-
tion fo the Chinese Embassy and it
got......

taxmwm
Ministries

oHR] JYOTIRMOY BOSU: I dﬂ
it....
(Interruptions)
SHRI EDUARDO FALEIRO:. This
is g shameful thing. (Interruptions)
** (Interruptions) It is a shame to
Parliament, (Interruptions)

MR. SPEAKER: Order, order.

SHRI HARIKESH BAHADUR
(Gorakhpur): I have given another
notice of privilege against the Minis-
ter of Finance regarding... (Interrup-
tions)

MR. SPEAKER: I had sent that. [
will get the facts.

(Interruptions)

MR. SPEAKER: I have asked for
facts and then 1 will proceed..... .
(Interruptions) .
SHRI NIREN GHOSH (Dum Dum):
I am on a point of order. We are ob-
liged to you for giving your ruling.
(Interruptions)

MR. SPEAKER: Under what rule,
do you want to speak?

SHRI NIREN GHOSH: Under rule
376. But the point is the Minister only
reacting to your ruling?

MR. SPEAKER: That has been done.
It has been overruled.

SHRI NIREN GHOSH: You should
reprimand those Ministers,

MR, SFEAKER: Overruled,
(Interruntions)

SHRI NIREN GHOSH: I want to
know whether there will be a "re=
primand from the Chair,

MR. SPEAKER: I have alrcady done
what 1 could do.

SHRI SATYASADHAN CHAKRA-
BORTY: What I want to mention with
your king permission is important.

' **Expunged as t-m'leted by the Chair.
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MR. SPEAKER: Every member
says something important.

SHR] SATYASADHAN CHAKRA-
BORTY: I have learnt a lesson and
you are very kind enough to teach
us. The Speaker's Chair should be
respected and we always abide by
your ruling. This morning, Mr.
Stephen openly violated your ruling.

MR. SPEAKER: No, not yet. I will
look to that.
(InterTuptions)
SHRI SATYASADHAN CHAKRA-
BORTY: This cannot be tolerated.
(Interruptions) Will you allow me to

speak? If I do something, will you
allow me to do?

MR. SPEAKER: I will not allow
you neither 1 will allow Mr. Stephen
to go unchecked.

(Interruptions)

MR. SPEAKER: Rao Birendra
Singh.

(Interruptions)
SHRI RASHEED MASOOD—roge.
What do you

MR. SPEAKER: That has been
disposeq of. You had not heard me.

{Interruptions)

Papers Laid 296

MR, SPEAKER: Why don. you
listen to me? Why did you not keep
your ears open? If you had done
it, then you would have listened to
me. I have done it.

N TRATY WAET Wt (§2T) -

#Y ux weomde wWiww frur qr )

TEF AT ENT & 7 W W F @e

wEai ¥ 9g BRY o § Wk W2
o Ferdagrawid

MR. SPEAKER: No, no, I have al-
ready allowed it under 377. I would
not listen.

At Twag HAw met T

T gT A

MR. SPEAKER: Rao Birendra
Singh.

(Interruptions)

off Tramig AT mElt | IEEy
i arfer s fagr mar g ?

ueqw AERT ;T A e
® 377% oS (FATR
(Interruptions),
MR. SPEAKER: I have already al-

lowed it. Please sit down. Don't
record.

(Interruptions) **
12,18 hrs

PAPERS LAID ON THE TABLE

RicE-MILuING INDUSTRY (REGULATION
AND LICENSING) AvupiT Rures, 1980

THE MINISTER OF STATE IN THE
MINISTRY OF AGRCULTURE AND
RURAL RECONSTRUCTION (SHRI
R, V. SWAMINATHAN): On behalf -
of Rao Birendra Singh. I beg to
lay on the Table a copy of the Rice-
Milling Industry (Regulation and Li~

**Not recorded.
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censing) Amendment Rules, 1880
(Hindi and English versions) publish-
ed in Notification No. G.S.R, 7T32(E)
in Gazette of India dated the 31st De-
cember, 1980, under gub-section (4)
of section 22 of the Rice-Milling
Industry (Regulation) Act, 1958
[Placed in Library. See No, LT-
19g7$81]

InsuraNcE Cramms Boarp (AMDT.)
RuLres, 1981,

THE MINISTER OF STATE IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI BHAGWAT
JHA AZAD): I beg to lay on the
Table a copy of the Insurance Claims
Board (Amendment) Rules, 1981
(Hindi and English versions) publish-
ed in Notification No, G.S.R. 193 in
Gazette of India dated the 14th Feb-
ruary, 1981, issued under section 57
of the Displaced Persons (Debt Ad-
justment) Act, 1951, [Placed in Lib-
rary. See No. LT-1988/81].

ANNUAL REPORT AND REVIEW OF INDIAN

InsTITUTE OF Mass COMMUNICATION,

New DELHI rFor 1979-80 wrTy STATE

 MENT FOR DELAY AND ANNUAL REPORT

or RecisTRAR oFf NEWSPAPERS FOR INDIA
oN ‘Press IN INDIA, 1979’

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUM-
.'I.TDBEN M. JOSHI): I beg to lay on
the Table:—

(1) (1) A copy of the Annual
Report (Hindi ang English versions)
of the Indian Institute of Mass Com-
munication, New Delhi, for the year
1979-80 along with Audited Ac-
<counts.

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the
Indian Institute of Mass Communi-
cations. New Delhi for the year
1979-80.

in Dehi (C A)

(2) A statement (Hindj and Eng-
lish versions) showing reasons for
delay in laying the papers men=-
tioned at (1) above. [Placed in
Library. See No. LT-1889/81].

(3) A copy of the Annual Report
(Part I) (Hindi and English ver-
sions) of the Registrar of News-
papers for India on ‘Press in India
1979 [Placed in Library, See No.
LT-1890/81].

MR. SPEAKER: What do you want?
(Interruptions)
MR. SPEAKER: Nothing doing; no,
no.
(Interruptions)

MR. SPEAKER: Please sit down.
Nothing will go on record without my
permission.

(Interruptions)**

1220 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SIXTEENTH REPORT
SHRI G. LAKSHMANAN (Madras
North): I beg to present the Sixteenth
Report of the Commitee on Private
Members’ Bills and Resolutions.

12.20 1/2 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

INCREASING INCIDENCE OF ROBBERIES AND
DACOITIES IN DELHI,

st waw fenre waf ()
wery ft, § wfewwdn a5 7@
& freafofas fawa £t ooy =&t o
w1 e feemmar § W srdAT T
fe ag e o HoF awrew ¥

“feeeft ®@w ww da ¥ g
o At A agelr gf wend

**Not recorded.
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_THE MINISTER OF STATE IN THE (1) Anti-dacoity and anti-robbery
MINISTRYy OF HOME AFFAIRS partolling by wirelesg fitted vehicles
(SHRI YOGENDRA MAKWANA): including Motor Cycles has been
8ir, with the strong measures taken intensified and ‘Naka Bandi’ at
by the present Government, during strategic points organised.
the last year, there has been a marked
decline in the incidence of crime in (2) Pickets have been posted at
the Union Territory of Delhj. Thirty- vulnerable points.
?fn”ﬁi’inﬁ‘ﬁiﬁﬁ?mﬁi?&“J& (3) Sources have been deplnred
during the previous year. As regards to collect intelligence.
robbery cases, 203 cases were reported (4) Crime records have been con.
during 1980 as against 621 cases in sulted for interrogating criminals
1979. During the first month of the with known modus operandi.

current year, no case of dacoity was
reported and 17 cases of robbery wela
registered.

(5) Round-the-clock patrolling is
done ang barriers placeq at select-
ed places, where during the night,

In fact, this welcome trend ig dis- vehicles are checked.

cernible under other heads of crime (6) About 2000 Home Guards are

also, This is mainly because of the being utilised for patrolling duties

specific steps taken by the Govern- o *

ment to jmprove the operational effi-

ciency of the Delhi Police. Some of As a result of the commendable

these steps are as follows:— efforts of the Delhi Police, the law
and order situation in the Union Ter-

(i) Since the beginning of 1980, ritory is well under control. How-
6 new Police Stations gnd 12 new ever, there is no let up in our efforts
Police Posts have been get up, In and we expect still better results dur-
addition, the staff strength of the ing the current year.
existing police stations have been

hanced.
enaane sft waw femT @At :  wom

(ii) With the purchase of new #ft, et wEw & IR ¥ gEv
vehicles and replacement of old 9T =mET faeelt 3
vehicles, the motor transport avail- e . ¥ t,. ﬂ"h
able with the Delhi Police has been sraeat 1 feafs ¥ @ A wdfr
substantially augumeanted. AT Tz 3 qeart F fred or o

¥ oadr g &

(iii) 1776 posts, in various ranks,
have been created for filling up of

the existing wvacancies as well as it e

for strengthening the police force. 0 ? ::: mf ; ’ q('l‘?:';) ‘i
(iv) Also, with a view to ensur- f@ |

ing better gupervision, the Capital

has been divided into two police .

ranges and each range has been =t xww ft!ﬁt Eﬂf o

placed under the charge of an Addi- F Fary ¥ ™ A FT T

tional Commissioner of Police, &1 wfET womer o, & wra¥ wTRNT

In addition to this, the Delhi Police ¥ g HefY ofr 7T AT TW AT Y AW
has taken steps for improving the faarr amgar g fF 3w & wAw wil
situation and bringing a feeling of # el ¥ IAT WAW, e
confidence among the citizens. Some o' 7eq ¥AW #ag o i Y gend

of these steps gzre as follows:— T A o7 Y §
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MR. SPEAKER: Confine yourself
to Delhi.

i

SHRI NAWAL KISHQRE
SHARMA: I will. 1 am trying to be
within the scope of the Calling At-
tention.

I gem] qgdfr o < &1 faedr
fadi & Avmer griEw ) MW T
#rgeag g§ € AR g famv wr
faqw & | TowETT A7 TOEEY L.

MR. SPEAKER: Conflne yourself to
Delhi.

SHRI NAWAL KISHORE
SHARMA: I am confining.

st wAew amEt - oW F
e FAY S e 1§ T T,
qq HAT-ET § )

=t 7aw fooity oot . IR F
uTe o faeer Fe oAl § T weag
gi&) dar s fr sy ag fawel
#Y wzATg &Y, aTgEL WA AT gEAg
g wraw F A A I wharay L.

MR. SPEAKER: Why are you trying
to refer to Chambal? You cannot; I
cannot allow it.

St vuw e wwf: & fawit
AT FCRIE |
My gubmission is, it is good that the
Minister has taken precautionary mea-
sures and has strentghened the police
administration. But unless you con-
trol the source, nothing would be done
and. the source is the Chambal ravi-
nes. Therefore, I am mentioning it.

. MR. SPEAKER: I cannot allow it.

dt www fentt =i wee
¥ o qw ¥ W wdal T aw ¥ WA
ugr faelt ot feesft & wrwame
FAw g g AT @G § | ;-
¥ oAl w7 fzm e F Ay ¥, g
St T® WS WA & & i §
T FE W T AT T aoe fwa,
THE A1T W JAEY FHEAT FT FEATET
o gar 1 & ST AT g
T AT 1 Gy Ay & 5 wmrA W A
TS gen ufEE wt af Fow
faalt o #'T 3uF 9fE = faer
T f&  fam ehal ¥ @ fFa @,
I feflm & fag  go w2
A I Tfg@ ! WA S
et fagdr faay 41, A 9qF a2
FE TEW FOWT AT § AT TEY 7

FAL Ay WAy Jrgan g e feelr
¥ &Y wearg  wwdr wi Gl &
o § & wEwmHl & @ Rl
fadgs drsrgwg 1 ? Y
A Ty afwfaw € 7 s s
W Tafmal S d9d F7 qeat &
ar ¥ g wwErd s & wifew
FY g 5 I &y g § 7 § W g
ffrasgrafaed g 7 i ot
o frex i § AT E 3@
TgF gfe ¥ ST #T9eAg 22, 23
a1 24 arta #1 gf 1 dw AT
FFTL I a7g® G T TEATHT F1
% AgraFar & .....

MR, SPEAKER: It does not con-

cern this,

sft witewr wm®t @ gEmT@
feelt & @Y fammem e @1 @
ez www ¥ oo @ & !

MR. SPEAKER: I want you to con~

fine yourself to Delhi. I you try
to make a wider circle other than
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[Mr. Speaker}
Delhi, I am going to over-rule it. Yes-
terday it was decided.

SHRI NAWAL KISHORE

SHARMA: I am only asking a ques-
tion.

MR. SPEAKER: You cannot just
g0 on a wild goose chase.

SHRI NAWAL KISHORE
SHARMA: I am asking whether the
armg seizeq from West Bengal..,
(Interruptions),

MR. SPEAKER: How are you con=
cerned with it? I am not allowing it.

SHRI NAWAL
SHARMA: I leave it.
¥ ag fAmm e @rar 5 faeelt &
St wEATe wd €, SH ¥ feey
TRt # w1 foaed Tl o s
N wrad fen g, feaar weEm
R} ? % ant Fuaas s gn
2? W¥ ¥ 9™

KISHORE

WEAW WENAW :  TF FHIE Ha |

ﬂmfm."‘l‘rﬂf: # ag ey
AT WEW R T el & @S
F A § F oW weami oWy
I AE ¥ e T v e
27 = ¥ ddt w1

ot AT AW FEE G
1 gl ] 37 wifge, w@ife wam-
& T Ew Wi

SHRI YOGENDRA MAKWANA:
‘The hon. Member has referred to
inter-state dacoities. This is not the
subject matter of today's calling at-
tention. But he has put two questions
regarding the Union territory of Delhi
about which I would like to give the
information to the hon. Member.

4o Debi (CA) 304

He wanted to know about unearth-
ing of dacoities, robberies and other
heads of crimes, During 1980 14
gangs of dacoities had been unearth-
ed and 202 persons were arrested.

SHRI MANI RAM BAGRI: Where?

SHRI YOGENDRA MAKWANA:
In Delhi. 119 cases had been worked
out. Property worth Rs. 1,32,050/~
was recovered from them.

So far gs robberies are concerned,
43 pangs had been unearthed and 138
persons were arrested, Property worth
Rs, 7,79,603/- +was recovered from
them. 236 cases had been worked
out.

Regarding other heads of crimes, if
the hon. Member wants information
I can give the information. It is avail.
able with me.

Regarding Khari Baoli case, the
Police has been ah'e to unearth and
find out the culprits. The Delhi Police
has recovered from them articles. Foup
accused namely Sudhir Kumar, An-
war, Hemraj and Balbir alias Billa
alias Tiger have been arrested. Two
other accused have also been arrested
by the UP Police gnd articles have
also been recovered from them. Rs.
7,600/- in cash could not be re-
covered from them as they have used
it.

So far as jnter-state dacoities are
concerned, some gangs have been
found out by the Delhi Police and
they have been arrested ~ While
Ambassador Car gang. safari suit
gang and Ram Kishan's gang have
been unearthed by the Delhi Police.
They have been arrested. Property
worth lakhs of rupees has been res-
erved from them,

There is a steep decline in the
case of robberies in Delhi. It has
come to 50 per cent.

ot g wirr e o (wrewrer)
weae wgrEd, fow add & Eeiife
W qFa-afz F& wwdw  awe
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T sdsgaeqy § wr oW § S
TOF ¥ FgT AR IR FT AW,
wrfas KIUET FT qGAT, T O T
st W1 S amros gaTret w1
g it e Faeafowr ST
6 & afes FHew = W
qF WA A g R

afer  dar fFoga g W A
FT1 8, g7 FO AT et A I
AT &Y feafg § AT g §
o F oA g g SEet faeel
% 99 AMfeE AgEE 1 £ Sk 99
fog § g w@dt oix oot oA
w1 gifes aurd AT E i F wwwwar
g 5 =¥ s & gare fag o6
g g1 WY gATd aw| @A
et wewre & fafws At &, oo
qF F WG gE F gFeT TEEr
afy agi it & o FrE-Eea @Y
feafer % 1€ gnfr &, & oY @7 IR
ga §, A5 F S gra T97 w, A%
qFEAT WIgd &, I F agr ofr **
¥ oft Fria-agasar Ft feafa surEm
woEr AEIE 1 (wTEWA ) o

ST HEYAA : Not allowed. fawel
Fr diferg

st gim wx fag vww: &
Y XA THLE A FE @ran, R AN
I AT ¥ OF a9 AR AT |
# gt T ¥ ow s A | QA
STET wE WA § —
&9 wTg WY %3 §, AT EY I § wmArw
T e oft e §, 3 = Y g

MR. SPEAKER; Not allowed, You
limit yourseif within the scope of
the calling gttention.

[# glvw <oz fag v ] **

ot gl wrxfag van: g awl
TAH RS F@ ¥ fAy mm
gew § Wt I #Y ¥ w3, od @t
w1 AT g AE

weta Afiew:  wEY, Sifeu A
T a1 |

dtgtmazrfog ver: & &
qaATH EHAT ST H qHAT AEAT E |
T 4T a1 a3 & 5 mfes oeow
w1 §, W w7 & guwan g fm g
v ge ¥ sl S0 € o ag ot
wifa® WUy gy & W@ Tnay, <,
AT A qUEA AT AIH gEE, gAY
gfe A4 waresT 9y wo, a7 faw
ofar & 7 917 gf & s ofan
F gfera a7 &1 a1 917 & T w1
w1 afrwie fear mm ar 4@ faw
mr? Srorfew woag §, frg e
¥ F whdr o & T oy
g ], W aF ¥ Prwgay ¥
T ot g §, I gaw ¥ few
gfew & fadr g 7 woew At @
§ ... (zmwa) ... .

WS WERW . 48 Al W7 {ig
® &

=Y giw wer few vem: g &
gl s ¥ e & af § gt ay
ara < § 5 gfere G e ¥ wfaw
o8 At W Reht § oot ot
W aE ¥y gEIw g
w8 39 ¥ sux B @A dmwa faar
7 oF A & ag o s
g

**Not recorded.



goy Robberies and Dacoities MARCH 3 1981

[ fr gw == fag AT ]
 gEuag § fe o cofes WK
grnfas oo Y § for w 5o
AT & W ¥ A ey T ¥
i F §, agET a8 O T R
o g Ao dYo s fagre i Za. . .

MR. SPEAKER: Not allowed,

it gim wx fag Tww . gl
et ¥ off TR A dmguwrgfs
T ¥ qgw St /i § IEW T THC
# wot Y.

MR. SPEAKER: Not allowed. No,
I have not allowed it, You confine
yourself to Delhj. If you want to
put questions, confine yourself to the
main question, If you go beyond the
scope of the question. I will not al-

st gom o fag vw &
t faerger A% AT T WR S AT
® wEw O 39w fodued FTF

@ FE WE |

Ay ara o § AaEAE g wE
& ¥ qeAr e § A€ 9 & d
Y g1, wA W e # feafa
% foeeht ¥ aga g gar § e
og W W gETe # owE R
faedly WRW  wiAW THE ¥ g0 A
Wt fa Tenfs s ¥ @ fafa §
gurc a  gfew A € A
e T adE Fue sfes ¥afos
qfiers % TaTeae & fog g deTg
fared? IO | A FET T
qgware & e feedy Qufafrs-
W & g ey o s ag s A wfirs
wfem & snit ® A WA H
feafe 1 S T FAAST?

in Dehi (C 4) 308

SHRI YOGENDRA MAKWANA:
Sir, there is only one question which
you have allowed to the hon. Mem-
ber, and that is pegarding the action
against police officers. Whenever any
relice officer is found guilty or invol-
ved in any case, gction is taken against
him. '

o sqw wwT (TofigT ) ;- wemw
g, AT Al ofr & e
9 & Gar Fwe ¢ fn fawelt & v
S =T § oamw TN gEw
g E 1 wmEdwwad e
gfe #1 a7 W F aOET FW FLAT
qear §1 frelr frgem s
T g1 ., (wEwE) L
foeslt § W & FWW ¥ wETET
aga & TeMfas weTEl ¥ o gfew
#t fear qgar & 1 wg R oAt
qAT, FOWE, O ¥ gl
R At (azaww ). . ¥ faeelr
gfre fr a@ FT @ E 1 WT A
g § 7 @@ g § ag W@y
g W gm O EW A S AR
et 1 feafa &t 3@ (swawmm)

I gm not saying anything about gther
places except Delhi.
(Interruptions)

MR. SPEAKER: Only Members on
the list will be entitled to make any
reference, Nobody else,

st WAw wWT: AW F S el
o § T A AT A et ®
foafy & +Afew & we gw fossly
T 2 4 gw day N wiw o aw
¥ feeelr o Qeft orerg & s OF W
Wt @ ot § A ag T WA,



809 Robberies and Dacoities PHALGUNA 12, 1002 (SAKA) in Delni (C A)' 3tow

A agr & farerd §, oa ge-ameA
& Ay e ey age =t g
§ onfs zayr wnAl qx QEr AT
gee @Y § 9 wEArd Y -
wff a7 ot WA QX AW H I
et @ift 1 @ SX8eT F W
fewelt = Ty ang @Y faest # w0
W =reqr # feafy aga w@aw-
g

g fawfas § & 3o g &
qEET gL

ey agflea ool @ A
FE AT AT

oft e AAT G Y FET
feeell # gfem 1 ard wgEw FE
it aFAag gE AT aa
%Wy a% gfae 19t At qaeAng wiew
SCUBECIE S

MR. SPEAKER: What are you try-
ing to do, Sir.

Maqw aNT : § dedwe ¥
TR W FE WE | A WA

¥ # oy 57 w g K s ¥
TIET 7 T W )

faeely Y gforw 31 24 998 F0 FE@T
qEAT &, SART AEATEl B AGET AT
TfEw | @ TG I TAEOE A%
o oe wrf d & Sqoet ¥ o w7y
g gfeg ¥ gefEme 6R
TR T greAg &% "X gFo wido
dto & #ww ¥ WY ww § wafag STy
gAwATE WA qEAT |

o v qg & fe ot @odr Tardy,
whd ey § T arg Ak a3 X

gfer auat ®1 v s § oy fe
gar ¥ ERTE | WY WEET T
gy Y e § ooff ¥ & o
i W= REgd F1 agF W9 IET
=rfgT

weaw W ;. wWiT

%%

g

st dw AT § wfaw avg
¥wE

# gyt N & mAm wmEw §
aqr  foedt gfew @il & g
T T 3w fawiT §— ;qEwT
femdr & YT WEET ¥ T O,
forrat & 24 92 vm wom e § )
wd  wa @ wg gfew FEiEd
Fwy & fou, wwr wfee @@
¥ far s wiow & gfas smeam
gfaa s@7 77 @ fame g 7

wEos WERW . 97 §f a9 e
§ oo Yy and € )

=t o W § geae qT Al
N W@ g, Teowr ¥ qgT T
TWIE ! T WA 9T MY T
dfafex & w0 mgw A 41
MR. SPEAKER: ] want you to take-:

up the prohlem.

SHRI ZAINUL BASHER: I am not
taking the name of UP, Madhya

Pradesh or Rajasthan. I do not know
why you are so sensitive.

MR. SPEAKER: I want you to-

confine it to a more constructive thing.
These suggestions will be more...

(Interruptions)
ot Waw avY : & wgfer fow
g ¥ oaw § off g
ww wewr e A ¥ 7 & faepet
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[ st e awe | |
wregfeas 9 g @ § | T oA
ot gfere aml B omwm, 7€ oAk
OO ar gfoed @y ¥ fw e
g7

FAna g fr A oA
ot gfem & a1 @y § 9 gaat
wiw feqw I 2% &Y am @
7 =1 v o fafgrew & I9F
T AT S wrg § A Ao
FOF FwagF@E Ag WwE I9F
are wed-afgar ghaare @1 0 &
HEA FN A TEAIAT 7AW g,
qF AR AR AT | AT GTHT
wor fred & faq 13 5= o gamd
gfere & w0t F1 w15 faorg Efaw
W am A @ E WA IR
7% fac 1 foire  sgatar #%
Wi g !

SHRI YOGENDRA MAKWANA:
The hon. Member has made several

valuable suggestions. I have taken
note of them. ’

(Interruptions) **

MR. SFEAKER: Nothing will go on
Tecorg without my permission. No,
he js not entitled.

Shri Mukunda Mandal.
(Interruptions)

SHRI MUKUNDA MANDAL (Ma-
thurapur): First of all I would like
to draw your attention to the infor-
mation given by the hon, Minister
yesterday and to-day. Yesterday, in
the statement he....

MR, SPEAKER: No yesterday, only
to-day.

SHRI MUKUNDA MANDAL: I can
refer...

MR, SPEAKER: No.

MARCH 3 ,1881

in Dehi (C A) 3ia .

SHRI MUKUNDA MANDAL: Yes-
terday, the figure given of robberies
was 205, to-day it has  been
mentioned as 293. Dacoities commit~
ted were mentioned yesterday as 31,
to-day the figure has gone up. It is
33. This is in regard to the year 1980.
But how is it? I wanted to refer this
only to get rectification.

MR, SPEAKER: It is only in the
case of Delhi.

SHRI MUKUNDA MANDAL: Yes.

In reply to the question the Minis-
ter stated that during the first five
months of last year the position was—
dacoities 118, murder 82, attempt to
murder 120, rape 10. If you go
through the newspaper you will find

‘that every gay the law and order po-

sition of Delhi is getting very scrious.
People of Delhj are very much upset.
The people after evening cannot walk
in the streets, This is more so in the
case of women folk.

In the capitalist sociely, it is a must,
haves rule the country and have not
are exploited. That is why law and
order position comes up ang anti-social
activities rise up.

In the police lock-up, the atrocities
of the police go on...

MR. SPEAKER: It is simply in
regard tp dacoities,  (Interruptions)

Please confine yourself to Delhi and
put question in one minute,

SHR1 MUKUNDA MANDAL: I
want to ask the Minister—will be
criminals be rehabilitated? Are pro-
per steps being taken to frame rules
to reform and rehabilitate the crimi-
nals? Mostly we find, once g crimi-
nel, eriminal for generation. That is
why rehabilitation of the criminals is
essential. Is Government intending
to adopt national policy to train police
personnel so that they can deal with
the accused ang convicts properly as
this training will help the criminals
to become social afterwards? I want

**Not recorded.
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to ask—will the Government reform
the existing' colonial type of jail sys-
tem so that the criminals can regain
sorial feelings and qualities? Will
Government jnvite convention of all
political parties to find out at least
temporary solution because the prob.
lem cannot be solved totally? At least
temporarily we can make co-ordinated
efforts to liquidate gangs of gll kinds
without further loss of time. I also
want to know whether the Govern-
ment will allow the police personnel
of Delhi to form democratic unions
or associations so that they can pave a
free discussion of their problems,

Finally, I would like to know the
measures taken by the Government
for socio-e.onomic development of the
backward classes from where these
people come.

SHRI YOGENDRA MAKWANA:
The hon. Member referred to some
figures given by me yesterday. I do
not know which figures he is referring
to. I did not make any statement in
the House nor but | replied to any
question in this House or in the other
House. If the hon. Member obliges
me to give the figures ang the state-
ment in which I have given those
figures, I can clarify that.

He has put gevera] questions. One
is about the rehabilitation of crimi-
nals, about the reformatory punish-
ment in jail and some training to the
prisoners in jail so that after they
come out of jails...

SHRI MUKUNDA MANDAL: I ask-
ed about training of police personnel.

SHRI YOGENDRA MAKWANA:
I am coming to that. So far as the
behaviour of the police is concerned,
the Police Commission’s report has
suggested certain measures and nNew
syllabus for the police training. We
have taken sufficient care about the
training of police personnel so that
they behave properly with the public.
So far as the jmprovement of jail
system is concerned, we have glready

appointed a committee, The report
on Tihar Jail is already with us.
About other jails we are going to get
reports later on.

Regarding unearthing of inter-State:
gangs. [ have already stated that
several gangs ere unearthed in.
Delhi. .. .

SHRI MUKUNDA MANDAL: I did.
not refer to inter-State gangs.

SHRI YOGENDRA MAKWANA:
The last question of the hon. Member
was by way of g suggestion. I have
taken note of it,

ot gferm spge (e )
weHRE wed o faer ¥ oaeee
o, afw @ W § aw wif e
T = W feafa i g ¥ e, ..

st ot ey (Foiw ) ;- dn
1 7, frelt ) 3 afgg

=t gidw wge « faelt A
g1 ... (wwwWm)..., ==
A A wEe g0 ag ¥ T
m ) Tur wmTAf & fe A
wE g werww & a1 fef w1 e
T eqEeay Goqa ¥ famm @ e
¥ ... (sawamwm). ..

@éi&

SHRI RAJESH KUMAR SINGH:
(Firozabad): He is saying asbout the
nation. He is not referring to any
State in particular.

SHRI HARIKESH BAHADUR: I am.
saying, Delhi is the capital of India.

MR. SPEAKER: That is a state--
ment of fact.

SHRI HARIKESH BAHADUR:
There is no law and order; there is
no Home Ministry. The entire work-
ing of the Home Ministry is paralysed:
and deteriorated. . . (Interruptions)
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mmmﬂmmm
qAd  seaw oY, mmm
Cgar % wemw §

_MR. SPEAKER: That is also a state-
:ment of fact.

qE wW 7w owm g A
WTE qERIETAm

SHRI JYOTIRMOY BOSU (Dia-
“mond Harbour): So, you are confirm-
-ed.

st gferm agrqe @ Ffe,
AT, W& W A@ T wAhE ¢ B
-garl TEEar ¥ gona Wy qrw g
FE g ad ..,
MR. SPEAKER: Please don't drag
“me.

SHRj C. T. DHANDAPANI (Polla-
chi): He says, there is no Parliament,
there is no Home Minister. Whom is
he going to put the gquestion if there
is no Parliament and there is no Home

.Mln_ister? (Iﬂtcrmption_n N
wEqR WEYER . WT T R
“ReEt AW @ <fEo

st gheim agrae . wH G

A& ¥ E fowmowe |

“*MR, SPE&KER: Confine yourself
“to Delhi. Nothing else will go on re-
-cord.

=t gfeim wgaw: oy frodft
¥ e frg dae 5w soodt ¥ e
T F OF HA T 77 F 77 FT 797
P @ ft goar # AR o3AE
9T W qur g2 ¥ faw v ag fed
o} wrg ¥ fau w91, 78 9g9 &
i W wwwE sear gE g, fra ¥
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7 ¥y feelt ¥ ff wfer RACTF IR
Amfoe  wrifer g0 § 1 @@ W
frimedy e ¥ gar & o W
% grerarad A owzafied o
ST Heft 9T qdf o g RE0 T,
ot SrF AT ¥ dfmeEnaT) 92
T w49 TR FY A § fiedt
F W=y W gaT 997 AF § 7]
aRE: fexgyag 47 am 7 €@
¥ & wa A g & A+
g Hatam g A fF wAA T ewEear
w1 frifas wT w@r & 1 arEaAy
it gF  @o GroFr ez w¢ farar
mar, oAt oo mawe §omd g
QA mEa fasar § ewa ww
e qiafaad w37 UF @97 T
fawat oY f& oF TR T IF o
qr #t frgdw w4 frqr o ag AT
IR F A A5 L HagEde TR
qft St & A FTAR AL
g fF g wmiq ¥ fedt 5 we 9rd
aeE [l ¥ wege A wifral @ @
§ wmih g oEirag w @ £
arg AT JH* .

MR. SPEAKER: No; not allowed;
confine yourself to Delhi,

ot gReAm qgET: 3q ¥ foesht §
[ A FAFANF ) TAAT T FUF
I Wi E 1 T OAFT AT A
F A=ar ¢ fr &7 ¥ fafer oxal &
@ AT st fesAr wr wowmag
FAET AT T4 guAr § A1IA
w1 faar mit §ifag g & @0
Aot 20 =g g fF saTwdw At
w5 N3N ¥ meT ot wiwe waf
ARCIE AL E R R G R L K
fawelt 7 w1 77

W WENw ;A

“'*Not recorded.
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ot gfedm wgEe ;& wmfag
o %e 1§ e 97 & uf mry & W
wra  «g wmgm | wefee & @
T WY T E | W X AT FY -
o & A gwe W e ¥ fag
w1 waq 95T @ § WK wew Afedi
T ur wY g8 femr § v ggawr e
arar & ar faer @r & w0 wEd e
WO 0 greAr ®) g ar af 7

qraaT, #§ gfew st werRar
| A H i FE WATEAE | AT WY
A g5 gfew whaere v frge
Cfgmn, @1 wq ¥ sy 200 HfFEc
gfere swad F1 gUEiE FT ¥ fFar
T U Yfaw S Sqvans
gy 3w g fFoww gfam
- BT H AP N B Fiw VA A
g & AR fresi & @ wway 33
RENAEF g owq ARF TEA
g fr 39 wawEr 1 g FW F fag
WY F4 FI Fer W E 7w
wiaer & foe mr @ @ § -gfe=
wHgA F1 q e §7 & 7§ Frafra
Jwer am Earagi ? '

. WSAE WEEW 1. 3T TH WA

Wt gICRMARET ;Wi Fi A
wa w2, faeat & s arrqé“l Tar
wfetr feax &t o g€ ¥ 4
AT YT BT T W w5t 7w 2@
gATAT | W X T 30T 7 AR
faaf & @r &7 agod feed § @y
wir, faeett & 0T F awTy ATET 9T
Y i, ar 2w & g f e WY
g gefaa aff w@ a1+ FafE
QU war o 5y e & faw wmw
% F §MT wA K F a4 FET TGAC
g fo wrr = gfew wr fear =t
qegr &, Y 9F 39 ¥ g7 AT W
frter warr § fr forear wig o @Y

wﬁwmwm:qﬂhﬁht,
s @ d wEfeg . g
T W ﬁmmi‘tﬁ%ﬁtzm
o FRE?

13.00 hrs.

W dwexr  wewmr : ogmwaor
e ¥ ®% Fd o7 FE AT T qAWAT
F a9z 7 A o aw qar§
#t qur =l Afer I ag wgr R
faeelt § off argT § A FT TwTw
o g 3 ¥ 1 AT 9Er WEe
g W s 73 wWgx ® AW oy
AT wET ft 1 9T T8 ¥ AW
qeTr § Wi FF AT €, 39 9 A
Afsn adf ® wwd 1 afEw T
=R & 1w A1 a3t g FIAW FW
i & H T w O § g g
AT 4T T@AT & AR TAF1 qwzdt
W8 BT gt o wiy s R
qATAT, I UF AFIEAT AT A AW
9wt a1 % %E Jr AT & %F i
gat g g frar 7 gasr wwer
T, TRt amE of Swt £ TE, 9
S H W W T ¥4 3o fw
TIC 1 U /T FAOA & AT 9y En?r{i'ﬁ
HHET L FT LS ¥ W@ E

i1}
RIRA T WLET 7 L % T W
o omgaAm Ad 1 gH mmwz B
T A AT R HE AIAHE T
qLH HII T E sqmgﬁw
Tt %0 qferw ¥ ara ggaw g
T IAFT dAW FAr §

SHRI HARIKESH BAHADUR:
What about the gupersession of the
Police Officers?

MR. SPEAKER: The House now
stands adjourned till 2 p.m.
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The Lok Sabha adjourned for Lunch
iill Fourteen of the Clock.

——

The Lok Sabha re-assembled after
Lunch at six minutes past fourteen of
the Clock.

[Mr. DEPUTY-SPEAKER in the Chair]

MR. DEPUTY-SPEAKER: There
are many hon. Members who want to
speak on the Railway Budget. The
Minister of Parliamentary Affairs
thinks we can sit even after 6 P.M.
I hope there iz no objection.

.. SOME HON. MEMBERS: Yes,

THE OIL AND NATURAL GAS
COMMISSION (AMENDMENT) BILL

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRp P. C. SETHI): Sir, I beg to
move for leave to introduce a Bill
further to amend the Oil and Natural
Gas Commission Act, 1959,

MR. DEPUTY-SPEAKER: Motion
moved:;

“That leave be granted to intro-
duce a Bill further to amend the
Oil and Natural Gas Commission
Act, 1959.”

8HRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, this Bill has
been brought to tackle those officials
who are non-pliable and who are
Proving inconvenient to them in their
operations to the interests of indivi-
duals and parties, etc. I ghall show
you, Sir. Let us go to the original

Act. Section 5 of the ONGC Act,
1959 says:

“The term of office and conditions
of service of the Chdirman and
other members shall be such as
may be prescribed provided that
the Central Government may it it
thinks fit terminate the appointment
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of any member before the expiry
of his term of office after giving
him g reasonable opportunity of
showing cause ggainst the same,”

Now, what does the satement of Ob-

jects and Reasons of the present Bill
says:

“According to section 5 of the Oil
and Natural Gas Commission Act,
1959, the Central Government can
terminate the appointment of any
member before the expiry of his
term of office only after giving him
a reasonable opportunity of showing
cause against the same. The busi-
ness of oil has international reper-
cussions ang deals with matters
which are very vital to the interests
of the country. The working of the
Commission has shown that it may
be necessary in public interest to
terminate the appointment of &
member without giving show cause
notice. ..

They want to dismiss an officer wz!th-
out giving him any show cause notice.

“It is, therefore, proposed to am-
end the section to enable the Cen-
tral Government to terminate the
appointment of any whole-time
member who is not a servant of
the Government after giving him &
notice of not less than three months
or in lieu thereof after making to
bim..."

Now, Sir, in this connection I would
like to refer to Article 811, 312 and
319 of the Constitution. This is am
atrocious move. They want to ter-
minate @ man if he proves inconve-
nient to them. What is the inconve-
nience at the present moment which
has been caused? They are now In
league with the French consortium
called CFP. They lmow that the
flow of oil between Bombay High and
Gulf of Kutch would be about 22 mil-
lon tonnes per annum.

Now this French company is about to
enter into a jolnt sector technical
agreement on reservoir management.
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We agree that our scientists, although
they have mastered many areas of the
oil expioration technology, about reser-
voir management, they are not very

confldent. But they are bringing in
this French consortium, this French
company, in order to  denigrate our

scientists, The talk of self-reliance,
the talk of banning importation of
technical know-how which is available
already in the country,—these are only
myths, They say they had an old rate
for granting technical know how and
an extension was due for CFP. They
want to add 4 per cent of oil bartering
which will mean 4 times payment to
the French consortium, of the Bombay
High oil.

SHRI P. C. SETHI: May I bring to
the notice of the hon. Member that he
is opposing this Bill under the Rule 727
He is challenging the legislative compe-
tence of the Act. Let him speak on
the legislative competence first. Then
we will come to the other points.

SHRI JYOTIRMOY BOSU: Sir, I
will tell you this. Is it a fact that the
Minister cannot satisfy the House on
these points? I have said, it offends
Articles 309, 311 ang 312 of the Consti-
tution. Thig original Act which wag
passed by the House has got Section 5
which gives the right of natural justice
to the workers. He has been in the
trade union. Show-cause notice is a
must. Here they want to do away with
this show-cause notice. It is the fun-
damenta] right of any employee.
Therefore, legislative incompetence is
there. I wiil try to resume my seat by
asking one question, Is it a fact that
Mr. Venugopal and Mr. Woodward—
one is Chairman and the other a Mem-
ber—have become too inconvenient in
the matter of concluding this additional
concessional agreement with the French
congortium CFP and that is the reason
why you have brought this Bill to get
rid of these people? I oppose this
Bill..

SHRI H K. L. BHAGAT (East
mhm What has that to do with the
irrl;'nduction of the Bill?

‘4089 LS—11
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SHRI JYOTIRMOY BOSU: I oppose
the Bill lock, stock and barrel. Thank
you.

MR. DEPUTY-SPEAKER: Mr. George
Fernandes—absent. Now, Mr. Mukun-
da Mandal. You should be very short.

SHRI MUKUNDA MANDAL (Mathu-
rapur): Very brief; only two lines

MR. DEPUTY-SPEAKER: Mr. Bosu
has done well, 1 should say.

SHRI MUKUNDA MANDAL: Sir, my
point is only this. I just want to say
only two lines. I gppose the intré@uction
of the Oil and Natural Gas Commission
{(Amendment) Bill, Sir, it is opposed
to Article 14 gnd Article 19 of our
Constitution, Number two: It is against
the fundamental rights of the emplo-
yees. This Bill is intended to curb the
democratic rights of the employees.
The Government can terminate at any
time the appointment of any member
who is in the service of the company.
Therefore the Government is bringing
in this Bill. They want to terminate
the service of any employee who does
not toe their line, who does not suit
their interests. In this way, they are
creating chaos in fhe whole adminis-
tration. Sir, I wish to point out that
this Bil] iz unconstiutional and illegal.
Therefore I oppose the introduction of
this Bill

MR. DEPUTY-SPEAKER: Mr. Hari-
kesh Bahadur—absent.

Mr. Paswan—absent.

Now, Mr. Ajoy
briet.

SHRI AJOY BISWAS (Tripura
West): Mr. Deputy Speaker, Sir, 1
oppose the intfoduction of this Bill.
Already Mr. Jyotirmoy Bosu and Mr.
Mukunda Mandal have referred to cer-
tain  points. This Amendment is
the Conbtitution of India.
Every worker, whether he is in high
position or he is in low position, has
got the fundamental right of seli-de-
fence. But that right is being taken
away by this Amendment. Therefore,
it is ynconstitutional. I oppose the
introduction nf the Bill.

Biswas—Please be
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Then, my next point is this. We
should see this. What is the need lor
it? Already the Government has en-
tered into an agreement with 33 multi-
nationals. They have been brought in
to work in India. Here what is written
is this: Sir, here it has been mentioned
that this amendment is in the interest
of the country. I say that this amend-
ment will go against the interest of
the country because the Government
has entered into an agreement with 33
multinationals. The mullinationals
shail have the right of 25 to 30 per cent
crude oil and they will take the crude
oil out of the country. Some of the
Members and the officials are not hap-
py with this agreament. They are
against this agreement and they think
that it is clearly an agreement which
‘will go against the interesiz ol the
country. So. this amendment should
e withdrawn.

MR. DEPUTY-SPEAKER: When the
Government takes a decision, how can
it go against the interests of the coun-
try?

SHRI AJOY BISWAS: But the agree-
ment is against the interests of the
country. This is the first time that
Governmeént has entered into an agree-
ment which will help the multi-
nationals to take out our crude oil.
Some officials are not happy with this
-agreement. By bringing forward this
amendment the Government wants to
‘take the law into its hands so that they
«can take action against the officials. I
would say that this amendment is a
politically  motivated amendment. I
oppose the introduction of this Bill,

SHRI P. C. SETHI: This is g very
simple amendment. The Oil and
Natural Gas Commission Act was
passed by the Parliament and therefore
Parliameat is absolutely competent to
amend the Act. Sir, as far as the con-
stitutional point is concerned, it does
not affect the provisions of the Act
which have been mentioned by the hon.
Members. [ am bringing to the notice
of this House and also for the benefit
of the hon. Members that such ‘provi-
sions already exist in so many other
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organisations, for example, the Inter-
national Alrport Authority hag got this
provision. The State Bank of India
has got this provision and the Indus-
trial Finance Corporation has got this
provision,

SHRI JYOTIRMOY BOSU: This is a
mala fide provision because your price
is $ B and the internationa) price for
this is 32 to 40 dollars. You want lo
give this to the French Consortium.
That is why the officers are objecting
to this, You are trying to get rid of
them. (Interruptions)

SHRI ANAND GOPAL MUKHOPAD-
HYAY (Asansol): Mr. Bosu must Se
knowing that the same practice of ter-
minating the service of an pfficer with-
out notice exists in the West Bengal
State Government and particularly in
the project under the State of West
Bengzal, namely, the Durgapur Projectg
Limited which is one of the biggest
public sector projects under the State
administration.

SHRI P. C. SETHI: Therefore, any
amendment to the Clause 5 in not
ultra vices of the Constitution. It is in
natural conformity  that this amenad-
ment is necessary. Already such pro-
vision exists in  other organisations
The question is that under this comn-
nany the officers who are presently
employed have got the freedom to give
3 months’ notice and leave the com-
pany. But on a reciprocal basis, the
Government is arming itself with a oro-
vision, (Interruptions) Now, you weTe
saying that they were collecting the
commission and now you are saying
that we are collecting the commissions.
You are not telling the truth as far as
this is concerned, there is nothing new.
We are trying to bring the ONGC Act
on par with others.

With regard to the other points
which have been made by the hon.
Members, although they do not relate
to opposition to the introduction of the
Bill, which they are making, I would
not allow them to pass uanoticed
because they have already been recard-
ed. I would like to say that the agree-
ment with CF.P. has not yet been con-
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cluded'and it is wrong to say that Mr.
Venugopa!, Chairman of the ONGC
and Mr. Woodward, Member (on
share) are opposed to collaboration
with C.F.P, Both of them and the
ON.G.C. as such have felt that colla-
- poration with C.FP., which is not =
new company, where the collaboration
already exists till April 6, is necessary.

As regards what share of the oil is to
be given to them, this has not yet
been finally decided. The C.F.P, team
is visiting India on 12th and. therefore.
it is premature to say that we have
entered into any contract with them.
1 would like to correct the hon. Mem-
Lers by saying that no such agreement
has been reached. I would also like
to, remind the hon. Member, Shri Bis-
was, that whiie he has objected to the
collaboration which we are trying to
have with the foreign companies with
regard 1o oil exploration, it is strange
that when China entered into such
agreement with the foreign companies
hon. Members did not oppose it. They
are only trying to say that the
officers.... (Interruptions),

As far as these collaborations are
concerned, these are still to be nego-
tiated. It is wrong to say that we are
bartering away 25 to 30 per cent of oil
to them. It is in the best interest of
the country that we are deliberately
taking a conscious decision to enter
into collaberation with these companies.
This is because we know that the oil
consumption is going to be very high.
By 1984-85, it is going to be 45 million
tonnes; by the year 1989-90, it is go-
ing to be about 65 million tonnes. At
present, we are producing only 14 mil-
lion tonnes, and, therefore, we are
draining foreign exchange through our
nose at the rate of Rs. 5800 crores per
annum at the present rate of OPEC
prices, Therefore, it would be in the

,overall interest of the country to pro-
duce as much oil as we can. I can
asgsure the hon. Memberg that we are
also conscioug of the national interest
much more g0 than what they are, and
much more than what the officers are.
Officers and ourselves are working in
absolutely falr terms with each other
and in consultation with ONGC, And
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keeping their interest in view, we’ mn

take a decision. It is too premature
to say that we have entered into such
an agreement.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to introduce
a Bil] further to amend the Oil and
Natural Gas Commission Act, 1959."

The motion was adopted,

SHRI P. C. SETHIL: 1
Bill.

introduce the

14.23 hrs.
MATTERS UNDER RULE a77

(i) REFUSAL TO IMPLEMENT PALE-
KAR AWARD BY SAKAL PAPERS PRI-
VATE LAMITED (MAHARASHTRA)

SHRI V. N. GALGIL (Puane): Mr.
Deputy-Speaker, Sir, the Sakal Papers
Private Ltd., which publishes the dally
Sakal from Poona, Mumbai Sakal from
Bombay and Kolhapur Sakal from
Kolhapur has declared a lockout which
has affected a large number of work-
ing journalists.

The management has refused to im-
plement the recommendations of Justice
Paiekar according to which Sakal falls
in II Group since its gross revenue is
between two crores and four crores.
The management is trying to force re-
commendations relating to III Group
on the ground that Sakal published
from Poona, Bombay and Kolhapur are
three independent unitz. All three of
them have a common Board of Direc-
tors, their balance sheets are consoli-
dated and their staff is transferable
The Kolhupur Sakal has five employ-
ees including the resident editor on
the pay roll of the Poona Sakal.

The stand taken by the management
is contrary to the test laid down by
the Tribunal on page 57: S

“In svite of the paper's production
from more than gne centre, it is one
newspaper establishment because it
has several features which proclaim
its functional integrity.”
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The Govermnment, therefore, should

immediately intervene in the matter
and ensure that the recommendations

of the Justice Paleker Tribunal are
implemented by the management.

(ii) ProBrEMs or HaNDLOOM IN-
DUSTRY N KERALA

*SHRI V. 8. VIJAYARAGHAVAN
(Palghat): Sir, under rule 377, 1 wish
to raise the following matter:

The handloom sector plays a very
significant role in creating employment
opportunities and easing foreign ex-
change in the fact of very gtiff com-
petition from many areas and in
different ways in the de-centralized
sector, This gsector have given employ-
ment to two lakhs of people in Kerula
alone.

The handloom industry in Kerala is
facing a crisis to-day. Apart from the
rise in prices and shortage of yarn and
chemicals, accumulation of unsold
stock of handloom cloth has really
erippled this sector.

Rs. 7 crore-worth of handloom pro-
ducts are lying unsold, in Keraly slone.
Incentive schemes like rebate etc., can-
not help in selling the huge stock that
has accumulated. Even the Handloom
Development Corporation does not have
the financigl capacity to  procure the
entire stock. Thus there ig very acute
unemployment prevailing in this sector.
What is urgently needed is the setting
up of a National Handloom Develop-
ment Corporation which can play a
very important role in different aspects
of this industry, such as production,
marketing, distribution of raw materi-
als etc. At the same time, the produc-
tion of controlled cloth should be en-
trusted to the handloom sector, and
market should be explored for the sale
of the handloom production. The most
important -factor in regard to protec-
tion of hadloom is reservation in pro-
duction. That is not being done fully.
The State Governments which have the
respongibility to ensure that reserva-
tion iy implemented, do not show
enough interest. )
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Another urgent step that ghould be
taken is to bring down the price of
yarn and remove its shortage. Kerala
has to depend on other States fcr yarn.
Therefore, making use o! the adiitional
looms that will be sanctioned during
the 6th Plan, one spinning mi. should
be set up in Kerala. Since there iz no
control over the price or distribution of
yarn, there is sudden fluctuation in the
prices. Therefore, as a temporary
measure, at least the vprice of yarn
should be fixed by the Government, I
request the Government that neces-
sary steps may be taken to save this
industry, which is a source of live-
lihood for lakhs of people.

(lil) STEPS FOR IMPROVING vnwn
SUPPLY IN RAJASTHAN

SHRI RAM SINGH YADAV (Alwar):
Sir, under rule 377, I wish to raise the
following matter:

The Atomic Power Project (Rawatb-
hatta), Kota, Rajasthan has got two
units. The first was commissioned in
the year 1973 and it is to generate 200
MW electricity. The second of the
project has been commissioned In
November, 1980, and its capacity to
generate electricity is 200 MW. Un-
fortunately, these two units are not
generating to their maximum capacity,
Not only this, both the units have got
a chequered career of shutting down
because of frequent faults in their
working. The days of the shutting
down of these units outnumber the
days of working. The shutting dewn
of atomic power units has caused sub-
stantial loss to the crops of the far-
mers from the irrigation point of view,
because of non-supply of electricity.

The Kota Atomic Power Plant, Unit
1 has to be shut down for maintenance
work during this month, as reported
in newspapers to-day.

Rajasthan has got a share in Gandhi .
Sagar Dam Hydel Project, Bhakre
Nangal Hydel project and Vyas Hyffel
Project in Himachal Pradesh, but the
State is not beirig given its proper

*Qriginal speech was delivered in Malayalam.
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* share by the concerned project autho-
rities. The thermal power project at
Kots has not yet been commissioned.
The project iz yet incomplete, due to
its slow working.

Minimum electricity requirement of
Rajasthan is 180 lakh units, but during
the period from July to February, the
maximum supply of eleciricity has
been below 80 lakh units. It can well
be imagined how much losseg have
been sustained by the farmers and in-
dustrial units depending upon the
availability of electricity.

22 distriets of Rajasthan have got no
assured sources of irrigation, and they
depend upon ground water for irrigat-
ing their crops. Tube wells and cavity
tube wells pump out water only with
the help of electricity, motors and
pump sets, As there has been no sup-
ply of energy to the electric motors in-
stalled in open wells and cavity tube-
wells of the farmers, their crops have
been badly damaged because of non-
irrigation.

In view of the above existing condi-
tions, I wish to make the following
suggestions:

1. That Rajasthan should be supplied
with more electricity from other States.

2. That the minimum charges of
electricity fixed by the Rajasthan State
Electricity Board should not be realised
from the agriculturists of Rajasthan.

3. The agriculturists of Rajasthan
whose crops have been dernaged due
to non-supply of electricity should be
compensated.

4, A committee of experts and engi-
neers of the Atomic Power Project
should be appointed to investigate the
causes of frequent shutting down of
Rajasthan Atomic Power Project units
at Rawatbhatta (Kota).

(iv) ReroRTED DECISION  FOR
ALLOWING IMPFORT OF PRE-PARTIALLY
ORIENTED YARN FOR ACTUAL USERS.

SHRI NIREN GHOSH (Dum Dum):
On January 28, 1981, the Commerce
Ministry announced the decision to
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allow import of prepartially oriented
yam' for actual users. The State Che-
micals and Pharmaceuticals Corpora-
tions of India has been appointed as
the cancelising agency; imperts to be
initially allowed for a pe.iod of 3
months. The decision is said to bs in
aiolation of all established norms as
laid down in the IDR Act and MRTF
Act and would only help a few units
in the cotton textile industry and nylen
spinners,

In taking this particular decis.on the
Commerce Ministry has completely ig-
nored the advice of D.G.T.D. and the
decision of P.AB. that crimping is not
a part of weaving. The D.GTD.
which is the sponsoring authority for
nylon fillament yarn has aiso not been
taken intp account, What is
more surprising is  that polyster fila-
ment yarn producers have been recog-
nised as actual users for import of
partially oriented polyster yarn,
The Textile Commissioner will certify
their eligibility as nylon spinners for
the purpose of import. The weavers
have not been given an oppertunity
to import their requirements based on
their capacity, but only to the extent
they have crimping capacity. Hence,
weavers as such are not eligible al-
though the Import Trade Control
Policy hitherto recognised them ag
actual users. In the past the weavers
were permitted to import polyester
staple flbre for conversion into yaru
independently, for use in their under-
takings.

The Arts Silk weaving industry natu-
rally feels that the larger interests of
the decentralised weaving community
have been sacrificed at the alter of
MRTP units belonging to the nylon
yarn spinnerg and large cotton and
arts silk sector, who would be the
real beneficiaries of this decision.

The large organised cotton mills sec-
tor should not be allowed to encroach
on the flelds of production of small
scale weaverg 8g it would deliver a
mortal blow at the decentralised
weaving sector.

There should be an enquiry into the
whole matter.
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‘(v) CLEARANCE FOR NEW SIX
HYDRO-ELECTRIC SCHEMEg OF KERALA,

SHRI K, A, RAJAN (Trichur):
Project reports on the following 6
(six) new Hydro electric schemes of
Keraly have been prepared and sent
to Central Electricity Authority for
scrutiny and clearance from the Plan.
ning Commission is awaited.

1. Lower Periyar Hydro-Electric
Scheme. The project report was sub-
mitted to Central Electricity Authority
in 1976 and sanction is awaited.

9. Kuriarkutty—Karapara Muiti-
purpose Scheme. The project report on
the scheme costing Rs. 4855 lakhs sub-
mitted to the Central Electricity Autho-
rity in 1978 for  sanction. Sanction
from Centre is awaited.

3. Kuttiadi Augmentation Hydru-
Electric Scheme. The project report
has been submitted to the Central Elec-
tricity Authority in 1976 and clearance
is pending.

4. Kerala Pandiyar—Punnapuzha
Hydro-Electric Scheme. The scheme
report has been submitted to the Cen-
tral Electricity Authority in 1972 and
sanction is pending with the Centre.

5. Mananthedy Multi-purpose
Scheme, The scheme report submil-
ted to the Central Electricity in April,
1980.

6. Kallada Power Generation
Scheme, The project report has been
submitted to the Central Electricity
Authority for sanction,

1 request the Government to take
.early steps to sanction these schemes.

(vi) REPORTED KILLING OF A
PERSON BY MEERUT POLICE.

SHRI SURAJ BHAN (Ambala): The
‘Old and widowed mother of several
children Ram Tharai has lost her son
Ramesh (22 years) who was taken in-
to custoday by Meerut Police on Febru-
ary 26. He is alleged to have not
allowed a Police jeep to overtake his
truck which was impounded. Cleaner
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Ravi says he saw Ramesh last, being
brutally beaten by Police, and ran back
to Delhi, Shahadara to inform s
brother Kishanlal who could get from
Meerut Police only the truck, transis-
tor and Ramesh’s watch which the
‘Darogaji' wag wearing. Ramesh was
not traceable.

On the third day, i.e. March 1, having
learnt that Meerut Police was about to
dispose of an unclaimed body, Kishan-
1al again rushed to Meerut and got the
‘unclaimed’ body o: Ramesh only after
there was a  public demonstration
against the Police.

Has Ramesh been another victim of
Police brutality inside a Police Station?
An enquiry has been ordered to be
conducted by the Meerut Additional
District Magistrate (Eexutive). The
Meerut Superintendent of Police has
stated that “Ramesh committed sui-
cide”—which is open to doubts on sub-
stantial grounds.

The Meerut post mortem report says
that Ramesh died in the early morning
of February 27 and Meerut S.S.P. says
that Ramesh talkeq with m person in
the late morning of February 27.

The Hon. Home Minister Giani Zail
Singh has personally seen the victim’s
body yesterday and is said to have
persuaded the U.P. Government for en-
quiry.

I appeal to the Hon. Home Minister
to persuade again the U. P. Govern-
ment to see reason, realise genuine
public doubts and order a judieial en.
quiry by a High Cowrt Judge for not
only giving justice ty the bereaved
old mother Ram Tharaj gnd clearing
the public doubts but also for clearing
the name of Meerut Police if there is
nothing foul for the police to hide.

Further let the concerned Police
persons be suspended and C.BI be
asked to investigate to eliminate
possibilitie; of interference in a.
judicial enquiry, ok
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™S AERN, AT WEI
T g ur sEvagn & g fr g
F2 At No NEIRF . . (qaUAR) . .

SHRI H. K. L, BHAGAT (East
Delhi); The Home Minister is here. 1
also demand that he should make a
statement. He is aware of the facts.
(Interruptions)

Wy dar (s deicg) o feed)
e @igd, A AR faqremam 93
ww A & aw o X ST TP AWM
og¥, 3A ¥ feami Wy A 71T 7 v )
IR e Ay g.fam w7 & fog fw
g W F AT afi war § o
Fae o &, o9 ¥ ogdr @ wE
QN q «UFTE | (G FS
§agl fr g A qEfme oeEd
g Ao ¥ g fiF dio o wido
wARd F AR Ifem & faams i
T A AT | I F arg Fx oagy F
U-IREAE T A 9gT IR 1T & 1 qT
JET TR wOA FRIA ¥ Fg fF
T W weEd § wfEd AR
go o AAHT ¥ FRERE FHIC fF
QA aey FW F K T A7 A
@0 fread § 97 @ frarw 4%
frq 3% TF WX SR @ I § -
Tty fF gfam Ay awg &
war faftaf ¢ @t va% fawrs
v e & § T foar o )
dro dflo Tk 3 T=ATALY aefY B AT
% 99 €T AT T T T 70 |
™ ¥ faq gn 7 @ vadde &7 A7
fear . ...

ot GONE © wiT /A §RS

E

Wt defey: wmwas @ Iw
fafrex aéi oo o% 9, Afwr wrm
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#ragér irtr oY 3G g Fs naveewrr
¥ fag TqHw weEl AW R § |
AR § (e ogw @ € ok 9 9gd
N-7ET gHT § wuat Fard ot @
¥ AT 1 T A W TG GI RGN

R qre faeelt wI@ wilkw (o)
# Sfuge =t THo Fo THo WA
& a—Y ¥ SEEWT ¥ wT AT
foe quwa SEATT AT T ...
(Interruptions)

SHRI H. K. L. BHAGAT: The rela-
tions of the deceased were there,

HWARR AT FAF A7 &
TFIC UL
SHRI H, K. L. BHAGAT: The
deputation went to the Home Minis-
ter's house twice. He took a lot of
interest. I also stand by the demand
that an inquiry be conducted by C.B.I.
(Interruptions)
=t o Teg : T S ¥ A9A
SEWT F 19 W a7 7 IR fean R
®We TAqHAT T WY ATEATIC HIT
T FT o ar> HrEo AR
FET | IR agT AT F
W FfE s Araaag g fFag
e M AT g, W €T F Ay
FTERE, BeAamavR @R
faae s ardrodlonrs, Y gFaTTdY
N aFNg | SHIRW AR
T G AfeT W AT AL FFET
fiF @odommdo N TR § afw
T § ovx TR fAqe s Wi w9-
g AR | FF TG F Q9
A, 7 I L A AT A Fieae
fFar 1 = &t wo WY faR, ar
AT g et & wwaR agi F E
TR AR AE FPFAF a9 qTWT
@ E I i as o g e
oY QavHE T AT 41, A TE AT v
W& AR F g oy wae Al freft &
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wwe & 7 gearew o § fe v
aw W, wiE sy
fisft ? e & & oy g e
T A H AR YRy ¥ wfaw g
% WIE 7w w1 I wC o Ay,
feeeft 4y gig ardr & rier e ®
81T Wi & Wik A H @ ofw B,
@ ¥ frdt gufeddz Wik 38 Wk
aracHi R &1 A wgmar fe W
ot ey dvw Ed @ AR A TR
Ay w1 adffere §, ag fraway
afer et § §t Q-dveAda @
R ¥E T T A A v
it o) I@IH AT WA oA W
Ty § fF faselt & ddreewrdm @
fR W # § wEd 9w
@ g @ ) & oo o
EfF I8 g fadr

(Interruptions) .

MR, DEPUTY-SPEAKER: I am not
allowing. This will not go on record.
(Interruptions) *+* '

(vii) REPORTED TERROR IN BHARAT-
PUR (RAJASTHAN) DUE TO ACTIVITIES
oF Dacorrs.

SHRI RAJESH PILOT (Bharat-
pur): Sir, through you I want #0o
bring to the notice of the State Gov-
ernment of Rajasthan the following,
There is a feeling of terror and shock
in three tehsils of District Bharatpur
of Rajasthan, namely, Kama, Nagar,
and Deeg, There had been 13 dacoities
in the last 21 days. People of villages
m'these‘tehslls are under terror of
this particular gang of dacoits which
is operating there State Government
hag been informed but stil] effective
action has not been taken so far, State
Government should be asked to
restore the confidence of the people
in the area,

—
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RAILWAY  BUDGET, 1081-82—
GENERAL  DISCUSSION—Contd.

MR. DEPUTY-SPEAKER. The
House will now resume the general
discussion on the Railway Budget.

SHRI NITYANANDA MISRA
(Bolangir): Sir, I rise to support the
budget proposals presented by the
Railway Minister, At the outset, I
would like to congratulate the Rail-
way Minister on the maturity of judg-
ment he has exhibiteq in the framing
of the budget and according prioritieg
to the most vita] and important sectorg
and for properly eppreciating and
tackling the jssues and problems con-
fronting the railways in a very realis-
tic manner,

All of us know that the Indian
Railways iz a gigantic and  massive
organisation employing 17 lakhs of
people, with a vast network of rail-
ways in every nook and corner of the
country. The level of economic acti-
vity of the country and our economic
progress and development to a large
measure depend upon the efficient
functioning, and better performance
and systematic working of our rail-
ways. Unfortunately thirteen months
ago when our Government took oveér,
it wag in a very bad shape and had
sunk to a very low level of sluggish-
ness gnd stagnation. It needed a great
amount of tenacious and persistent
effort to bring it out from the ret. It
is @ matter of satisfaction for every-
one of ug in the House that the rail-
ways have been restored back to the
track again, Recently some improve.
ments have been made which are very
clear]y perceptible and g part of the
credit should go to the Railway
Minister who has spared no effort in
introducing these improvements with-
in a brief span of three months,

I consider that it js a step in the
right direction to give priority atten-

**Not recorded.
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tion to Ireight transportation with u
view to tmakirig available essential
raw materials to our industries and
thermsl stations. This will ensure
full capacity utilisation and higher
productivity, which are our basic
objectives. At the same lime, the
Railway will be able to strengthen
and stabilise its own finance which is
so vitally necessary for its efficient
functioning and for its improvement,

A significant feature of the Budget
is the thrust towardg increasing the
pace of electrification and retiring a
large number of steam locomotives, It
will enable the Railway to achieve
better performance with lower cost,
We welcome and commend the deci-
sion of the Railway Minister to con-
stitute a high power committee of
experts to examine the monal and
divisional systems and to go into the
matter to make an indepth, thorough
and detailed study as to how railways
can adequately respond to the ever
increasing demand of our expanding
economy and how it caen shoulder
greater burden and heavier rasponsi-
bilities in the Sixth Five Year FPlan.

Criticisms' have been levelled
against the Railway Budget cn the
ground that the rise in freight rate
would lead to inflationary pressure on
the economy. Though to a certain
extent it is true, yet itg effect on the
economy will be marginal. But the
Government should be firm and
determineq in not allowing the prices
to rise. Unscrupulous traders are
always in the habit of increasing
prices on gome pretext or the other at
the time of the Budget, It is necessary
on the part of the Government to be
very firm and not to allow any
increase in the prices because there
hag been a slight increase in the
freight rate.

I take this opportunity to speak a
few words about my State. Orissa is
an un-developed and backward State.
Strangely enough though there are
vast amounts of mineral resourceg in
our State, they have remained untap.
ped and unexploited, There are vast
potentialities and  possibilities
which have not been realised. It 1is

 primarily becaiise of the fact that we

lack infrastructura] facilities; There
is no efficlent communication gystem
and we have been neglected by the
Reilway b

.

Now for any new railway lines to
come up the Railway Ministry is
insisting upon the adoption of the
yardstick of cost benefit ratio, thatis,
the return that they will get ou the
investment which they make on the
new railway project. If this new
yardstick is rigidly and inflexibly
adhered to in the case of new railway
lines, an undeveloped area will con-
tinue to remain undeveloped for all
timeg to come and jt will have mvw
scope for economic  development,
Therefore, I would request the hon.
Railway Minister to be kind end
generous enough to pay special atten-
tion tp these areas, which remain
economically backward and undeve-
Iped over a number of years,

The regiona] imbalances and ine-
qualities have been aggravating the
social and political problems, and the
railways can play a very vital role in
removing these regional imbalances,
if they decide to take up new railway
lines in those areas which are undeve-
loped and economically backward.

I will give you 3 few instances.
There is a proposal for g railway line
from Banspani to Daitari, which will
pass through an area which is inhabit-
ed by the Adibasis. This aréa has
h_lgh potentialities because jt is very
rich in mineral resources, A sponge
iron plant is coming up and a large
number of industries will come up if
there is a railway line. The survey for
this line has already been completed,
awaiting investment decision. 1 would
request the Railway Minister 1o give
top priority to this railway line, be-
cause it wil] fulfl] the legitimate as-
pirations of the people by bringing
about the economic development of
that area and also of the State, which
in turn will be able to bring about a
substantial contribution to the dave-
I:hp“i:m of the national economy as a

ole.
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[Shri Nityananda Misu]

‘There is another rallwny line, which
hag been surveyed, and that is from
Sambhalpuy to Talcher. Orissa has
been divided into two parts, two
water-tight compartments, One is
western Orissa, which is very rich in
minerals, in agricultural and forest
resources, but which remains com-
pletely undeveloped, and the other
part iz the coastal area. There is
absolutely no railway communication
between Western Orissa and the
coastal area, ag g result of which the
economic prosperity of the State has
received a set back for a number of
years. I would appeal to the Raiiway
Minister to give top priority to this
Sarnbhalpur-Talcher railway lines so
that the economic development of the
State can be made possible.

Coming to my own coastituency,
there ig a proposal for a railway line
from Bolangir to Kurdha and another
railway line from Kesinga to Korvaput
via Bhabanipatna in Kalahandi dis-
trict. My district of Bolangir is the
poorest district in the whole of Orissa,
I would suggest that the survey for
these lineg shoulg be conductad as
early as possible. I would wppeal to
the Railway Minister {0 be kind and
generous enough to pay special atten.
tion to thijg district, because it is the
poorest area in the whole State.

Coming to the trains passing
through gur State, Neelachal Express
is a super-fast long distance train,
But there is, unfortunately, no pantry
car arrangement in that train, as a
result of which passengers are suffer-
ing. Further, since no security
arrangement has been made in that
train, dacoities are being committed.
Members of Parliament have
brought this fact to the notice of the
hon, Minister several times. So, I
would request the Minister to make
guitable security arrangements in that
train so that this problem can be
solved.

" DEPUTY SPEAKER: Do not make
many demands of the Railway Minis-
ter. He will not be able to meet.
One or two demands are enough.

mmcn a~, ,m:

SHRI NITYANANDA MISRA And
it is running three times a week. I
would request the Railway Minister
to make it daily, : .

There is another train, Kalinga
Express, which iz running once a
week. This is serving not' only the
western part of Orissa, but also
Madhya Pradesh, So, I reqguest the
Minister to make it tri-weekly.

14,56 hrs.

[SHRr SemNATH CHATTERJIEE in the
Chair] '

These are some of my proposals.

I hope the Railway Minister will be

kind and generous enough to give

priority to these proposals so that

they will materialise in the near
future,
‘With these words I once again

support the Railway Budget,
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SHRI A, K, ROY (Dhanbad): Com-
rade Chairman... (Interruptions).

MR. CHAIRMAN: You are most
welcome; please proceed.

SHRI K. A. RAJAN  (Trichur):
‘There jg nothing wrong in it
(Interruptions),

SHRI A K, ROY: ‘Comrade Chair-
man’ ig absolutely parliamentary....
(Interruptions),
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MR, CHAIRMAN: When I am on
my legs, you are expected to take
your seals, Many hon. Memberg have
done that earlier; this is not the first
time and if the Chair does not take
exception to that, I do not think, the
hon. Members should have any ob-
jection,

MR. ROY, please continue,
(Interruptions).

SHRI K. A. RAJAN: Even Shri
Jawaharlal Nehru has addressed like
this; please go through the earlier
proceedings... (interruptions).

SHRI JAMILUR RAHMAN (Kishan-
ganj): You are setting wrong
precedents. We will also address like
Mr, Congress Speaker, or Mr. Cong-
ress Chairman,

SHRI A. K. ROY: Please do nol
be upset with the words.

Comrade Chairman, Shri Kedar
Pandey, our good old colleague in the
Bihar Assembly days, has the reputa=-
tion of being g g£00d man and a bad
minister. That is why after his be-
coming a minister, the Minister of
Railways, he has created both expec-
tations and anxiety, The present
Railway Minister had the distinction
of claiming credit not only over the
past Janta Ministry's performance,
but also over his predecessors, the
past Congress Ministers' performance.
I would not like to compare the per-
formance of the Congress Ministry’s
first year with the performance of the
Janta Ministry’s first year because
Janta Party M Ps. are capable of
doing that,

In the last decade, only during four
years the Railways produced a sur-
plus and out of that two years were
in the non-Congress Ministry, that is
the performance of the 1877-78 and
1978-79 with highest surplus and pro-
ductivity, and that is still something
which is to be surpassed. The per-
formance of the Janta Government
and the Congresg Government is very
evident. T do not like Janta Party
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also, but I liked their performance
in Railways, at least as compared to
the Congress Party, I would, how-
ever, like to compare the last three
months performance with the pre-
vious nine months performance. That
is more important. Some time back,
the Consultative Committee meeting
was held in Bangalore where the
previous Railway Minister briefed the
newsman about the achievements in
the last eight months of the railways.
and now, when the raiway budget
was presented, we got the perfor-
mance of the last three months, What
was stated in the last Consultative
Committee meeting® Four [5kh tonnes
more foodgrains, one million tonnes
more coal moved compared to the
last year; 161 pairs of cancelled trains
restored, 51 new non-suburban trains
including 16 mail express trains in-
troduced, and runs of another 18
trains extended. In the last week of
October, the total daily originating
Joading on the broad gauge was 24,000
wagons, and on metre gauge 5200
wagons. By calculation, it comes to
this: goods moving per day would be
6 lakh tonnes, It means that the
tclal performance should have been
more than 220 million tonnes. But
the Minister has placed before us the
figure of 195 million tonnes. So, either
the previous distinguished, and now
extinguished, Minister has said some-
thing wrong or this Minister is telling
something wrong. The only conclu-
sion we could draw iz that the perfor-
mance during the last 3 months is
extremely dismal even compared to
his predecessor’s.

There is another point to be eclari-
fied, viz. how the 6 months' perfor-
mance speaks one thing; and one
year’s performance speaks another.
There is a lecture by Mr, R. K.
Hazari, He was the Deputy Gover-
nor of the Reserve Bank of Inaia.
He has said:

“I started by emphasizing the
Railways because we have reached
a scandalous position of not even
replacing the depreciated assets of
“the Railways.”
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This is the cause for late running,
accidents and mishaps, for which poor
railwaymen, workers and locomen
are being victimized, The Minister
has also said that they would invest
this time more on repairs and replace-
ments perhaps Rs, 450 crores out of
Rs. 880 crorez they have allotted for
it, He should also enquire what hap-
pened to the earlier allotment, be
cause Railways neither invest in re-
pairs and replacements, nor do they
add to their capacity, The rate at
which Railways add to their capacity
during this phase has gradually dec-
reased. In 1965-86, 450 route Kms.
were added. Now it has been reduc-
ed to less than 200 route Kms. So
is the case with electrification. That
rate has also been reduced—170 Kms,
of line are now being electrified. In
this manner, we will take 400 years
to electrify the entire Indian Railways.

I would like to put certain specific
questions. The Minister has talked
of industrial relations in Railways.
He has also claimed that in the Rail-
ways, they obey the Industrial Dis-
puteg Act. Government of India has
reported to the International Labour
Organization thus:

“Government of India reports
that workers in Indian Railways
are covered by Industrial Disputes
Act, 1947 which provides for settle-
ment of unresolved disputes through
conciliation; and when that is not
possible, through arbitration and
adjudication.”

But in practice, whenever a dispute
is raised before the RLG in respect of
any case of dismissal of the workers
or of victimization, they say: “We
have got our own machineries, Dis-
putes are referred to the machinery,
So, they must not be referred to the
industrial ~ tribunals” This machi-
nery operates for the recognized
unions; but what happens to persons
who are not members of the recogniz-
ed unions, when they are the victims?
Their cases are not referred to the
joint machineries, nor to the indus-
trial tribunald, They are slso de-
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barred from going to the tribunals
under the Industrial Disputes Act.
Normally, going to the industrial tri-
bunals, under the Industrial Disputes
Act, is a mandatory. That Act is
mandatory for all work-men. The
Railway Minister should clarify the
position,

One more point: recently, we have
seen the Kisan Specials, At the end
of March and April, thousands of
real kisans—they are not land-owning
kisans, but landless kisans—migrate
from North Bihar and Chhota Nagpur
to Punjab. And what happens to
them in the trains? (Interruptions)
There is a paper called Migrant Lab-
ourers in  Rural Punjab—Manjit
Singh and K. Gopal Iyer, Department
of Sociology, Punjab University,
Chandigarh. How the railway men
at Ludhiana Station tackle the labou-
rers who are coming from North
Bihar to work in Punjab? I am
reading from the  research paper
from Punjab. It says as follows:

“The discussion under this section
relates to the harassment meted out
to the labourers when they got
down from the various traing in
Ludhiana and other stations like
Khanna, Rajpura, Jullunder etc.
However, what follows are base on
the observations at Ludhiana rail-
way station towards the end of
March 1980 and the first two weeks
of April, 1980, It coincides with
the wheat harvesting and threshing
period which is labour intensive
operation, The trains through
which ig the labourers travel to
Ludhiana are mainly Sealdah Ex-
press, Howra-Amritsar Mail, How-
rah-Amritsar Express, Hardwar
Express and Dehradun Express.
The trains are full of labourers
packed to the capacity inside the
compartments, on the roof of the
trains, and in-between the two
compartments. The number of
labourers who travel on the roof
all along the distance from Bihar
to Punjab are in as large numbers
ag those inside the compartments.
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The “hawks” at Ludhiana Rail-
way station consisting of the
ticket collectors and railway police
are on wait to plunder the innocent
labourers. As soon as the arrival
of the trains is announced, they
take their positions. There is al-
most one ticket collector standing
near each compartment along with
policemen to get hold of the lab-
ourerg who are supposed to travel
without ticket, There are several
instances when the labourers hold-
ing genuine tickets are also held by
the ticket collectors and policemen
and asked to pay the cost of the
travel again, (Hindi Tfibune), Oct.,
17, 1980).”

MR. CHAIRMAN: Hon, members
will not impute motive to the Chair;
it is not fair.

SHRI A, K. ROY: It further says
ag follows:

“During each night between end
of March to middle of April they
get hold of 40 to 50 labourers each
night and extract money from
them, The unfortunate ones who
are thus held are brought to the
ticket collectors room which has &
sign-boarq entitle, “May I help
you"” Such labourers who have
money with them get freed after
paying the amount demanded. Oth-
ers are thoroughly searched even
to the point of making them naked.
Those without money become the
object of sale to the employers
who are assembled on large num-
bers at Ludhiana station with their
trucks, tractors, buses etc, The
labourers are gold to these emp-
loyers at various rates even upto
Rs, 60 per labourer. The labourers
are also badly beaten on the rail-
way station by the policemen.”

On the basis of this paper,
this matter shouldq be enquired
into and the hon, Minister should gee
that this is not repeated this year.

MR. CHATRMAN: Shri Ram Singh
Yadav.
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SHRI M. RAM REDDY (Nizama-
bad). As long as you are jn the Chair,
you behave like g judge. The mo-
ment you occupy your seat, you are
a party men,

MR, CHAIRMAN: I am obliged to
Mr. Reddy because he is trying to
protect me.

st fag @ (mAaAR)
Aty garafe off, § W wdAr S
BT ®&q ¥ SEgF FWE SEAAl
qegT FI@ E | AFWAY, HEr A
B g9 WEAET & Ay ¥ WS
darax 1, T 1 oF % afxy, a8
femr & & w1 a0 FeAww foar g
faax a7 95 gmaE & 97 £
uw wmy § 5 ofwar § 398 wfos
efY I AEA AreT § i § Ak
gfaar & ¥ &t gftz & gary S
s &, adt G YA W T Wt F
1 geWEwey o safwrees
gqg awz ¥ fer £ AT A1 wE
2w wifd = = Tiradi ©dt § 99+ fay
¥ 3A8T g7qTF X9 F oAgIfAAF
g AFr W g f& IT AarERg w4
axeqd # wqr Fads dq90 qf
FWN FT GF 58 F1¢F Fac 9%
wifs <@ar oI wIX¥ ww F =
wifas aaar 97 <& i L W
& & @1 uE Ff ofedr & w7 9w
& v we Efw +1 7 FT wEIAA
g 3% =% gara far £, o wa
8% 1 a9 Ta77 Ifew w7 oifadt
& & Ian vwaf fRor o aw faar
4

o wFax € fw owgr aw
Gdaz £fes #r maw & v9X M
fadi & 178 gfgwa v aTadr g,
marddwa gar g 1 A faedr i
/T & 9T F1q 30 wigww N
afg g& & 1 4 wgar srgm 5 ¥
t A gl WAt w1 W@y gq
wTH vy ad F a9z F @ g
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& o wres feats & & Y o
|rarr grm fin arega # we 2o difird
& 7E afem G ey e £ aow
ft fax Sarg wm I g
oft 7T § oF qear T wr 47 fw
St T * GHC T A9 §, q@ HIA
qrE weqEde ¥ & wdf vw qe W
dF ¥ | waw o gg A4 § fw
qg o 9T @57 § agy W 3, IWA
FaT 1,2 TS TF G o1 OF g 4347
w18, wfeT @t 9 1950 H  Faer
32 FUT & gfee & vt ot @i
oS 9 70 FAT F OHETE H
T 99 W | WOE G ST
+Ofgd FarT F A% F T X
TFRRT F & 0 A09F 9 qqieq
graT g & )

oM WHa g fF mmA W
B Wl {eET I A qrETT F A
@ & faa wae fqm g sEE
ST SATITFZET HAGFT FATET | S
oL {ew § FA9 51 gfww qeiw
g @ 42 wfpem W 99 g Ak
fad 7 awde AV & | WOUH T
FgAr ¢ 5 areiw ® fygar o g
oW § a1 Taeed ifew A 9 o @
g 77 W 80 TWE § IAT §
waw SqTew § wrqw & & fw
RIEAT 9T ST AW AOTH §, IEWT
féa #ex W & gFme § s
8 mar ¥ 1 wwAr T a7 g
FC G |

qmq Wt feam Gm @ R
9aF a5 24 o fear g § i gE
qe ¥ o Tl §, T W
Hex T & THATC 150 FranETd,
wafe 998 T § wAE FAE W
wrrww a1 % 1w T A
WA E, W B AT | ity |



9 Rly. Budget, 1981-82 PHALGUNA 12, 1802 (SAKA)

it @ & wifew gfie & T
syaifmn &t gfee & arnw s
aerd fag gar § wofag Tw o
HOET GYFAT ENT | 39 AW WU
W &aw wiiew W@ S Ife
& & 78), afew wrfas dix Tla
o gfez § ot wgeaaor sifwer
frar @Y § 1 v WY T F FareTEr
s gedifiEr 3§ @@ & wifaw ol
st fame & fad Fadr & =firs
2 ey 1853 ¥ oY fom wgo &)
1 srod fwar e g 0§ faaea
wem fi5 wosr gt gifadr # g
g weaetw FY grfed g Wiy«
g faer # qrfear &, =R
%P I a1 FE G W TAR
Fa w0 % fad 9% 5 arws @™
ar & gefege wifwer  oifa
g, whweatwr Hifwee aifad 2
I6 F =wE F wd gy wiosr A
W Faw W AR dEww &0
7A€ 7 & fad FGAT g0

% wg framwm FEm fr s
T AT WM T gIA K oww §
& @& afes frew 20 g@f § 4
g a1 @1 g 5 faedr & 7 warame
T HECGE AT FT ANSTAT T 33792
frar o | A8 A 74 F enfw
AW AT AT A §, g Faw g
W TSI & SW F §0 |07 Af
% afex TE wiv &, famsr & wgm
f& qwaq sfae & =7 ¥ g
TH TFTT T ATET |

ag wafwqr fs wast [Ew
2 i ofirar ¥ aad ad 7.7 TRAA
#ma § 1 suwn 9 wy v whe
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fF w9 T Iq SR W v qaf
w7 @78 & 1 7@ O § weasy @A
ghr

15.59 hrs.
[SHRr HariNaTHA Misra in the Chair)

RUECIC I B
TIE gT § AR Weqww a9 fafe
3 fafans =@ & \ TereaTe AL W
K Fo RIAT & THT § AT IR
Fag & UAEATT { FI-Aew F FIramC
s fafgas =9 & | AT W aI@ W
T Fifwd fF agf v Faw3 fafaaw
gq @iz " 5 fafras =7 e
A IEF g fyaxr o« foaes &,
a1y Wz w@F @, fadsr & oar
fas wredT & A @Y U qAfaw
BI—TgH T4, WIEH T, FET
A g1 95 Wil WA #1 ¥ o ¥
fad wwearqa F WAL q4iw qnEe
gt & | fagar wra wsear # fyaaar
g vaar fergeam & fpdt ot §d
¥ Adf &1 5w wa & giead & fay
(TR XA FT SATEAT FIAT MY )

wmifas gfee & A W ar
oAl qEE g aesEm @
feed & 9 qa7$ ATAIL TF ATSAA
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[#fi <rr Tag mrza] Az f gr & wiws fravfies
16.00 hrs, _
T B R W & g e qae dadr ek

G L T S T e e S
G Ry MmO e
i 3T wrEA AEY gnh, 99 &% Tl :
T T ar s § W3 aW waw e
F JIE T F gEe fewwl § A S N

. | 1@ | TAa Fgr A7 ufeerdr @A |
T FHAT | gEfey e #odrex st & e
i% %1 ©F IR AT IO FEAT Lo Fam H T g
wifgg 1 dar fr @R qdawr { w@ TR
§ T F o A W A DR. B. N. SINGH( Hazaribagh): Sir,
e wgEw w afefies wiw fom- I have gone through th: blt-:d:t:: D'roP:-
wrfteeeT TFE F Wit m TgT sals of the Railway Minister very care-

. fully. At the outset, I would like to

QT WA A s grliymhmth::tlie buzgo;lt Kaaeno‘t

¥ @ T A% Tt F 'Iﬂﬁ’m been very well received either by the
T q.rr!q- | ofx W WF ST travelling people or b:y the industrial-
. & - ists because of the rise in fares and
faeew 1 TS BLERI freight charges or by the consumers
e ¥ ofipirfr wiR FdAfaT a3 who will be receiving the manufactured
. frt & goods at higher prices or by even the
W tI” Sl o ¥ s politicians who are disappointed to
g | e faeew w1 s @ read that only 171 KM of new routes
F QT ¥ I9F Y@ 9T =g asx;e goinhg to_tge opengdtdﬁng 1931;.82.
. - much with regard to the reception
15@ < H ST EEB AU !' 9u of the budget. However, Sir, I would
afge gt F At wgw F aw like to tell the Minister that he had
w mﬁ- FT Wﬁ iﬂ'ﬁ = f?rq certain}y brough_t in certai‘n innova-
i N, tions in the railway administration.
oF arEfefer qrie jlaill"!ilii'l He hag infused new blood in his
famr g, T 5% foaq & 5 o Ministry. With in three months he
Far g has gshown certain results by improv-
ing the goods traffic trying to arrest
declining trend in th eipts

W e AR A W o goods ame T
TAFA W At aret # frerd Railway, as has been said by the
T w9 &, feeelt wgATER ATER Railway Minister, is the biggest single
I e frar unit Government employer employing
'_ﬁ Tﬁ bl 3 ! nearly 1.7 million workmen, This iz a
wlY ‘TE'W‘T BT FL HIX very gigantic organisation. According
HEI AT F FEaE wL | SHST to the Chairman of the Railway Board
w@. T about 60 to 65 per cent of the earnings
..'"‘ @ kSl a LIS of the Rallway are being spent on sala-
i & o foE af §f 3 ! ries and emoluments and the welfare

R st & i st wedew sefeaw of the workmen, It must be admitted
k! 3 that the Railway Minister has not had

R ol wafa ﬂf\ UG the time to look into this gigantic affair
TS TG ATET &7 A9 St S of trying to introduce much needed ad-

2, FIT H m‘ ministrative reforms and look to the
“ﬁ W “ﬁ # m v man management of his department. He

® ST w7463 | has also not been able to have the op-
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portunity and the time to look into the
distribution of duties and to see
whether his department ig ever-staffed
and how best it can be pruned. He
has nevertheless given some thought to
it as appears from the budget propo-
sals. He is going to appoint trained
personnel managers to look into the
affairs of the management on the per-
sonnel side with the workmen. He is
also thinking of appointing an expert
committee which will go into the gene-
ral question of re-organisation of the
Railway administration—strengthening
and streamlining it. It must be clearly
understood that unless the Minister is
able to bring in certain reduction in the
staff and try to prune it, because much
of it is acting as dead weight, I doubt
very much if he will be able to bring
in the required economy and efficiency
in the running of the Railway Ministry.
I quite understand that a Government
organisation cannot take ruthless steps
to show profitability. But all the same
it must be understood that unless the
malter is looked into properly, wastages
are controlled, pilferages are stopped
and there is judicious intermingling of
manpower with machine power. I do
not think he will be in a position to
bring in reform in the Railway admin-
istration. I know that prices of all in-
puts are going up. Wage bills are
going up. Pension liability is increas-
ing. All these effect the Railway. And
despite the improvement in receipts
from freight traffic and also the im-
provement expected from passenger
fares, there is a yawning budgetary gap
of Rs. 344.84 crores, The gap, in my
opinion, should have been left for the
time being, temporarily uncovered and
in the meantime, the Minister should
have gone gnd appointed the expert
commiitee as he has mentioned in his
Budget speech, giving them a time
bound programme, specifically to exa-
mine one issue and that is to bring in
reform in the administration prune it
wherever necessity arises, stop waste-
ful expenditure, stop pilferages and
then, in my opinion, quite a substan-
tial amount of the deficit if not whole,
would have been covered. Instead of
doing this, I am afraid the Railway
Minister has succumbed to the bureau-
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cratic tactics of rushing to adopt cut-
short methods of cripling levies by in-
creasing the passenger fares, by in-
creasing the freight rate on traffic, thus
netting for the railways a huge amount
of Rs. 365.26 crores, which will give
him a revenue surplus of Rs, 11.42 cro-
res. These levies, coming soon after
the hike in fare and freight rates, will
have a very disastrous effect on the
economy of the nation and it will have
all-round cost-pusp effect, and I am
afraid that the doctrine of diminishing
returns will start acting. I am confi-
dent that by improving the man-power
management he could have achieved
the same results which he is trying to.
do through fresh levies. Though the
hon, Minister is talking to Shri Chan-
drasekhar, I would like to invite his
attention to this,

MR. CHATRMAN: Probably they are:
discussing the issue which you are rais-
ing.

DR. B. N. SINGH: May be his mind
is somewhere else, but I would like to
have at least one of his ears.

THE MINISTER OF RAILWAYS
(SHRT KEDAR PANDAY): I am quite
attentive.

DR. B. N, SINGH: Whatever may be
the justification of the Railway Minis-
ter, I would appeal to his generosity
to look once again to charging a flat
ten per cent increase in the second
class fares. The second class is the
lowest class in rail travel and it is ¢nly
when there are some compelling rea-
sons that people who can ill afford a
journey travel in the second class, So,
while replying to the debate, I would
like him to spell out the Government’s
policy specifically on this issue. I do
not mind his increasing the fares of air-
conditioned or first class or air-condi-
tioned sleeper. 'He may please himsgelf
by raising them. But, so far as second
class fare is concerned, this increase
should not be there., After all, only
when there are compelling circumstan-
ces, people travel by second-class; not
otherwise. He has given relief only for
travel upto 100 km, This restriction on
kilometers travelled should be removed,
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[Dr. B. N. Singh]

Coming to freight, he has given ex-
emption only to three items, namely,
charcoal, fuel, wood and salt for do-
mestic purpese. I would suggest that
some more items should be included in
thig list like cereals, food articles
which are carried by train.

MR, CHAIRMAN: You have con-
gratulated him for his generosity.

DR. B. N. SINGH: While congratu-
lating him for his generosity, 7 nm re-
questing him to extend it further to
items like meat, fish, vegetables, fruit
ete. In fact, all perishable articles
should be extempted.

MR. CHAIRMAN: He should con-
clude now.

DR. B. N, SINGH: I am yet to come
‘te my main points. Sir, you realise
that we come from a very backward
region of Bihar,

MR. CHAIRMAN: So, I would sug-
gest that you come {o the main point
straight,

DR. B. N, SINGH: Very good. But
what 1 have mer+tianed is also very im-
portant,

I would request the Minister ty ex-
tend the exemption 1o these items,
Otherwise, it will adversely affect the
economy of the country.

Then, Sir, I come to the question of
the meagre mileage which he is adding
to the national railways in 1981-82. It
is only 171 km. If this is the speed at
‘which the railways are going to break
new ground, I do not know how many
centuries they will need in trying to
cover by railways the entire length and
‘breadth of India, which is a sub-
continent,

In the matter of selecting new rail-
way lines backward reglons are ignor-
ed and only such areas are taken up
where there is political pull or where
‘they fear political turmoil. In the pro-
cess of laylng new lines Chotanagpur
'is neglected. Perhaps the Minister
‘knows that the per capita railway
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lines in our country is infinitismal. We
have been hearing here from pre-Inde-
pendence days that Hazaribagh will
get railway connection. TUnending
chain of surveys have been going un,
but a final route has not yet been se- -
lected. When our Prime Minister,
Shrimatl Indira Gandhi, visited Haza-
ribagh, which is the Divisional Head-
guarters of North Chotanagpur, during
April-May, 1980, she promised that Ha-
zaribagh will soon be connected with
railway lines. But unforlunately due
to the apathy of the Railway Board
nothing is done. Surveys have heen
going on since pre-Independence dayvs.
Only the other day, to a question put
in this very House. the Minister roplied
that survey has been completed and
the route selected in that survey is
Ranchi-Hazaribagh Town-Koderma-
Giriagih. And to a Supplementary
Question put by me on 11-12-80 he was
good enough to answer and I quote his
words in this very House.

The hon. Minister said:

“HTITHT qIEG F AE AT T@T
& fo ag frwer gor =arer 1 72
FF Ry § R 98 Zrgae oivar 2
ot 39 9C FRT ATTE, AT TOAHT
graFr § " wa 7qafia digar 7
e a1 g 20

st wgAwA ww owfrr:
(was~) : w607 wg fom g

o &io Qs @R ZFevs TwAT
Y af ¥ aae @ TR

It came as a great shock, a bolt from
the blue, when I read his Budget pro-
posal at page 85 that another route is
being proposed to Le surveved. The
route surveyed was this Hazaribagh-
Koderma-Giridih-Ranchi and the route
which is now proposed to be survoyed
is Hazaribagh-Hazaribagh Road
Giridih which wag surveyea and
rejected in 1975, So, we 1inade a
representation to the Minister on the
26th of February and he was good
enough to see the hollowness, time con-
suming and money wasting proposal cf
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the Railway Board. The Railway
Board has exposed him here. Inno-
cently he read what had been given to
him by the Railway Board.

THE MINISTER OF RAILWAYS
(SHRI KEDAR PANDAY): I shall get
this corrected, (Interruptions). And
we told the hon. Member that this Ha-
zaribagh Road will be excluded.

(Interruptions).

DR. B. N. SINGH: That is why I
gaid he was good enough to see the
hallowness. That is what [ was saying.

MR. CHAIRMAN: The Minister has
revised his opinion substantially.

DR, B. N. SINGH: He said that it
would be included in the Sixth Five-
Year Plan. A paltry sum has been pro-
vided in the Budget, i.e., Rs. 3,50,000 for
survey against the estimated cost is
Rs. 12 lakhs. Our Chief Minister, Dr.
Jagannath Misra, is very keen that the
railway line should be given to Chota-
nagpur and the area should be deve-
loped because it abounds in mineral
wealth, but paradoxically enough, 70
per cent of the people of Chotanagpur
live below the poverty line.

MR. CHAIRMAN: I think the para-
doxical thing is that the two are not
seeing eye to eye.

SHRI CHANDRA SHEKHAR SINGH
(Banka): They are in perfect agree-
ment,

DR. B. N. SINGH: I have convinced
my Minister to see to it. At the same
time, I request the hon. Minister....

(Interruptions).
1 am saying.

THE MINISTER OF STATE IN THE.
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P, VENKA-
TASUBBAIAH): After all this is:
Bihar affair....(Interruptions}.

DR. B. N. SINGH: The triangle is
complete. What I was saying is if the
hon. Railway Minister approaches the
Bihar Government, the Chief Minister
is keen to develop this area. He will:

make a sizeable contribution and the-
final engineering survey can be com-
pleted within one year and as promis-
ed by the Minister on the floor of this
House, the project of laying the Rail--
way line be completed within 1981—
85,

With these words and the suggestions:
given earlier I support the Budget.

N wew fagrdt a@aY (v
feweit) - wwrafy ff, FTvw oF ad
& st fro? W oaw W@
wr X A de dedt « gfg S
it § 7 qfE v & s s
W d tEer v
TR gmm ¢ dwm oW
wal @ g, FAAfwEt W@ afes
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[ wew fazrdy araddi]

# fggm § o< ow F1AR F7 FATAT
T a1 s 1970-71 ¥ 9T grIAE
59.0 UTHE 9TAE 78-79 ¥70.25
9 § T 1 98 22, 28 Y@<
Ry g wfafas 1 § | AR
& FAT & 1 W WY ArAAfE
Fark ¥ 3@ 1 1970-71 ¥ 60.3

© % @ far we w1 @d wd
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¥ JE@ gAY | AT WEaT 300
a1 350 TAfEF AreEfas & &
W8 wET 4q F¢ # oag )
& s wmgar § e oA & A
oifex #gi & 7R & ar g fawior
FE & fAu &9 & Fa9 IF O
BT @ Iwdram g | oW
e AT §1 IEET aBR
N A AT AT T BRI W
¥ off feeras ®1zmm 91 @
g off ofzarer § 30 FOT oT@
Ft AT & AT FOHGE B IAEA
T GGET AT W E | WY AERA,
| A A o F< fE Ao ¥
€ OHo TqEgo Fr@W  faEA
fr ot o= ufefew o awar
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The Safety Organisation should = be
manned by Officers from any of the
five major Departments namely, Ope-
rating, Civil Engineering, Mechanical
Engineering, Signal and Tele-Com-
munication Engineering and Electric
Section who are mainly concerned
with safety in train operation.
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afer ag ff Ty AT 1 e
¥ fog ot Y & g i, amER
EEd Al ) wew or @l
arEdr ¥ fae w) gewgEte ¥ ore
ZewT & 9 Fwawr | ogg #E
fedt & o < famr, wwee foer o
0T ¥ aw wufear) wid gg
JuT @Y § W U o 9w @@
g agl s ER E

]| wTeqiT @ 9gy ot gEe
fear ar, ¥few og Wt ¥ 7 wlu-

wfer @iar 1 gy gqunefs Sh
T X A 9T TR &, & AW
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® W g AW g4, oyl Fey
FIAT FHT A G AATE

MR, CHAIRMAN: I hope the hon.
Member has used some words, We
shall see to it.

= frear® &1 sa| ;. sEEY
gmda wifay, **  FETE )

MR. CHATRMAN: We shall see to
it, Deputy Minister,

@i qeetw g ower A
wgr & 1 A% wEr R o ow
g g oagt Y &) W oW
wredt d5¥E, @ WErEd gurd |
T wH i ngfamrg? **

wamfa sgea: s Afsi

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF FPARLA-
MENTARY AFFAIRS (SHRI MAL-

- LIKARJUN): I shall not take much
time of the House....(Interruptions)

MR. CHAIRMAN: We shall conti—
nue the debate after his speech. He-
is only invervening,

MR, CHAIRMAN: We shall sit. It.
is an intervention, Why are you
worrying?. . (Interruptions)

The hon. Deputy Minister is inter-
vening only. It is not reply. You
will get a chancee Why are you
worried about it,

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): I shall not take much
time of the House because I under-
stand and appreciate the feelings of’
the hon. Members.

Railways is vital infrastructure in-
building the nation’s economy, Since
it has a role to play in building the
nation, I ecan appreciate the agony
expressed by the hon, Members on
various points and also the apprecia-
tion mage by them. It is true, the
punctuality .performance is nol only
agitating the minds of the hon.
Members in this august House but.
alsp outside the Parliament. But
adeguate steps are being taken by the
railway administration, I desire that
the august House shoulda also appre-
ciate that. -

The punciuality of trains does not
merely depend on the functional in-
tegrity of the rzilways. It has also-
got some relationship with the people
who are not connected with the rail-
ways. In the recent past, it has
been a bad experience of lawlessness.
particularly people indulging in chain
pulling. . taking away coulings and
thereby becoming a great hindrance in
the smooth movement of trains. So,.
even when the train starts from the
originating staton in time, it becomes
difficult to reach the destination in
time. Deliberate attempis are being
made by a particular section of socie-
ty, anti-social el its  and irr 1=

e*Expunged as ordered by the Chair.
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sible people, without realising that
wpassengers who travel on trains are
travelling with great difficulty to reach
.their destination to attend to their
various works. This august House
-ghould also condemn such an irmes-
,ponsible attitude on the part of par-
ticular section of society. It is not
.merely for the sake of criticism that
one should be criticised and take such
.an attitude. It is everybody’'s res-
ponsibility to appreciate the reality
that exists. If we desire the goods
‘to be delivered to the best satisfaction
-of the people, it becomes necessary
‘that the society should also realise
various lacunae that are there.

Ag I mentioned earlier, the railways
‘is one of the important undertakings
in the country. ] do appreciate that
‘when a passenger travels by train, he
-does desire tp have comforts and ne-
cessary amenities. It is our constant
effort to provide the necessary ame-
nities. It is not that because some-
“body is telling us, we are realising it.

From he very inception of the rail-
~ways, it hag been the constant feeling
+of the railway administration to pro-
vide the necessary amenities to the

travelling passengers.

Just now, the hon. Member spoke
about non-avallability of water. It
‘4s totally wrong. In summer, we have
got special arrangements to provide
water to passengers. Apart from
summer, throughout the year, there
are facilities for providing wuater,
"Being g vast organisation, the amen-
ities may not be there to the best
satisfaction of passengers,

o dYor T wTow (9 ): 5€ gEvAl
A T & ()

SHRI MALLIKARJUN: I ignore
what the hon. Member says for the
simple reason that because he is sitt-
“ng in the Opposition, he speaks of
non-availability of water. Necessary
directions have been given to all
“General Managers and, in turn, thev
‘have issund instructions to their Divi.
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sional Managers to see that passen-
ger amenities are properly proviaed
for. We do allocate certain amount
for providing minimum amenities
which a passenger desires to have
during his travelling period.

Another essentia] point is that it
is not only passenger traffic which is
important but equally important is
the goods traffic, At the same time,
we also look after the goods traffic.

1 will speak about the core sector,
about therma] power gstations which
generate power and about coal later.

Ag regards the functioning of rail-
ways, we can never fail to appreciate
the fact that today more than 32,000
wagons are transporting essential
commodities and other things which
are vitally needed for the society.

But still, industry js suffering for
want of steam coal The Hon.
Member Shri Vajpayee has, while ap-
preciating the parformance of the
Railways also made a point. The point
he made is that coal consumption is
going up in Railways, (Interrup-
tions) Inferior service comeg in, when
a superior service goes up! Coal cone
sumption in Indian Railways increas-
ed. The steam coal that Indian Raijl-
ways need js gbout 12.5 million tonneg
per annum. Even if the Rallways are
the carriers ang distributors of coal,
coal supply to industries is cut and the
industrieg like the Small-scale indus-
try, the paper industry, the textile
industry pottery, glasses and so on
and so forth are suffering. There-
fore, we imposed a voluntary cut on
the consumption of steam coal by In-
dian Railways and we divert that
coal to these industries. Every Hon.
Member knows this fact. We need
steam coal to he tune of 31,100 wag-
ons per day, Butl, we cannot afford
to consume so much coal We do
not have go much coal in stock. In
any case, today, we transport more
than 2,000 wagons of steam coal. We
impose a voluntary cut on our own
consumption of coal and consequently

some passenger and goods trains are
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cancelled, This is because we have
to look to the maintenance of other
indusiries also. It is & well-known
fact that M.P.s lodge frequent com-
piaints about the non-maintenance of
other industries. I need hardly reit-
erate this fact.

You will be interested to know that
as a result of this voluntary impo-
sition of a cut in coal consumption by
Indian Railways, 282 pairs of trains
were cancelled before 5th of February.

It will be astonishing to this august
‘House to know that by 25th of Feb-
ruary, 173 pairs of trains have been
Testored,

One may bring in issues like Kisan
Rally and other issues and go on cri-
ticising. That is an entirely differ-
ent thing.

You must know that in this period
itself, 175 pairs of trains have been
restored. I say this without any
ulterior motive. By 26th of February,
107 trains are cancelled due to the
lack of steam coal. This is the posi-
tion.

We are conscious of our duty to-
wards the society. As regards the
coal supply to the thermal power sta-
tions, we are loading nearly 4,000 wag-
ons per day. Today if you go to
Barauni, you will appreciate that 29
«days’ coal stock is there. In Patratu
29 days' coal stock is there. In Chan-
«drapura about 28 days' coal stock is
there. In Talcher gbout 35 days'
coal stock is there. In Busawal about
13 days’ coal stock is there. In my
own State, in Ramagundam, about 17
days of coal stock is there. In Vijaya-
wada, 14 days’ coal stock is there.
(An hon. Member: What about Bhat-
inda)? In Bhatinda, 2 days® stock is
there, Sir, if I coay sey 50, Bhatinda
and Badarpur are always living from
hand to mouth. Badarpur has only
one day’s stock, This is the coal posi-
tion of the thermal power stations.
Power is an essential input for various
industries and coal js rushed in for
these thermal stations so that elect-
ricity generation is not affected. In

the Northern Railway we are loading
1200 wagons per day of sponsored
foodgrains to be sent to various parts
of the country. Therefore, I would
respectfully submit that the perform-
ance of the Railways should be view~
ed in the proper light. Hon, Mem-
bers have spoken gbout constructipn
of New Lines and conversion of lines.
Now, in all these matters, one should
appreciate that we have got limited
resources. When you have limited
resources, you find if very difficult to
go in for a new line or conversion of
line except in a phased manner,

Mr, Chairman, in your own State,
from Jagpura to Daitari we have got
& new line of 33 KM. It is almost
completed. As a consequence of this
line, Mr. Chairman, export of Iron
ore from Paradip port would be made
much more easier. You know how
much benefit it will render to the
country as a whole.

There is another line from Apta to
Pen in the Konkan Railway which is
about 20 KM. This line has been com-
pleted. This will help in the rapid
development of the whole area.

So far as resourceg are concerned,
the Planning Commission has allotted
to us only Rs. 5000 crores during
the whole Plan period. There are
number of surveys which have to be
conducted. Proper examination has
to be done in respect of various pro~
jects. One finds That the Planning
Commission does not always give the
clearance. They go into wvarious
factors and then they decide. Pro-
gress cannot be achieved all of a
sudden. Progress has to be achiev=
ed in 3 phased manner in a develop-
ing country like gurs.

Sir, I don't want to take more time
of the House. I re-emphasise the
position of the Government in  this
regard. The apprehensions of some
members of the opposition that coal
is available in the pit-head only and
wagons are not available tp; remove
them or that wagons are there, but
coa] ig not there, are not correct. All
these apprehensions are unfounded.
Railways are the greatest ingredients
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for national development as g whole.
I would like to relterate that there
ghould not be such apprehensions in
thelr 'minds. There ig proper co-
ordination in Government, We have
all got collective responsibility. We
are all part and parcel of the Gov-
ernment and as a Government we
perform our duty to the nmtion, not in
the way that the hon. Members op-
posite imagine. -

SHRI GHULAM RASQOOL KOCHAK
(Anantnag): Mr. Chairman, we have
disinherited the British irperial sys-
tem politically but we have inherited
two ‘notorious jnstitutions, that is, bu.
reaucratic system and the system of
having a separate budget for Railways.
We have never thought of re-orientat-
ing the Railway sysiem on nativnal
lines. We are expecting the Railways
1o serve the needs of the economy, the
sociely and what not. But we do not
share its burden. I would suggest that
the Railway budget should be made a
part of the General Budzet. The whole
country is inter-linked in one way ur
the other in which Railways have 1o
play a vital role. It should be treated
as a national problem because it ¢'n-
cerns the whole country.

Railways have ignored Jammu and
Kashmir State. So far as the Jammu
and Kashmir State is concerned, the
railway line has not been exiended be-
yond Jamrry ¢p link the valley of Wash-
mir. I would request the hon, Minister
to consider that, it is a national issue
and see that new railway links are in-
troduced in the State. The proklem of
Railways is compared to that of an
heart patient. But we are trying to
cure it with some pills which can just
remove the ailment of headache, But
the disease is there. We have to think
of carrying out an operation for this
disease. Then only we can expect the
Railways to cater to the needs of the
people, fare crisis of this country and
the demands that we make in this
Houre from Railways. The Govern-
ment should give top pricrity to extend
the railway line to the valley of Kash-
mir.

—Gen. Dis. QIG

Now, in this budget, I can see (hat it
is just a start towards new direction
and discussions. But it has to be fol-
lowed up in g big way to achieve the
real objectives. We expect that the
budget should not be a deficit budget,.
but it had to be done because the Gov-
ernment had to remove the disparities
or :neet some urgent needs in the mat-
ter of railway network and meet ur-
gent demands in some States. In this
connection, I would like to refer 1o one-
more point, that is, with regard to my
State. I would say that my State has
not only been ignored but no serious.
attention has been given in the matter
of construction of new Railway lines in
my State beyond Jammu to the valley
of Kashizir. You have not exteaded:
the railway line from Jzmmu to other
strategic points in the Kashmir Valley.
The State has highly sensitive areas
where the means for swift movement of
our security forces should take the-
highest priority especially in the pre-
sent context when China, Russia and
Pakistan are knocking at our doors.
The amount that we are £pending only
for the transportation of essential
goods to cater the military forces or
their movement by transport buses and
trucks consuming diesel or petrol
whose priceg have short up could have
easily been considered, that would have
answered the guestion of urgency of
constructing the line extending it to
Kashmir valley. The whole amount
that would involve for this purpose:
could easily be realised within one year
not to speak of through other commer-
cial goods that are transported from
Jammu and Kashmir to other parts of
India. We :nust have a second line of’
communication, At present we have
only one communication line and that
is, road communication. That is very
dangerous from the strategic point of
view. Tourist traffic now is more than
three lacks annually from eommercial
point of view also and from strategic
point of view also,, railway link is a
must. It must be given a national
priority due to overall development of
the State. Even during the British time
they had made a survey for linking the
Valley of Kashmir with the rest of
India and that survey was adjudged as:
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most feasible. It is only a matter of
having a few tunnels from Kbud to
Kazigund that the rall comnmection 1o
Kashmir is possible. This would also
strengthen the emotional and natioual
integration frem Kashmir to Kanysku-
marl. We are always in danger. If
not, from the commercial point of view,
at least from the strategic point of
view, this suggestion must be consider-
ed by the Government. Even Juring
the British regime, a survey was con-
ducted to have a railway link from
Jammu to the Kashmir valley, and that
survey is there, but so far impleinen-
tation has not been effected on that.
What does it matter, if we incur a sum
of Rs., two crores on this. Annually,
about Rs. five hundred crores are spent
on military vehicles apart from other
things. This area is important [rom
the tourism point of view also. From
the commercial point of view also,
about 8000 tonnes of fruits are sent an-
nually from Kashmir to other parts of
India. That alone would give the rail-
ways the total amount that would be
invested on this project.

I hope, the hon. Railway Minister,
being in the know of everything in
Kashmir would glve top priority to this
demand from the people of Jammu and
Kashmir State,

#ﬁ?ﬁw%ﬂﬁaw,{#gﬂaﬁ;
qR o st & fag a9 fiaer mam )

a W W A A § e
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[ gor 7 gAALN] gt wifye 1 et wwTC W, TR
T, AT O Wy I AW Al q
faadfl, wmer & =ff fasdt oY, W O 9 T gf w F e
Tl e ot {ag W X & aeft wifeg | ¥ A s get
T Wt W g A gw wQ ¥ wré oy & a geTd W @
212w ¥ gardy wret govw fredt gf wm v W g § 1w
| o & TAGT F ¥ 34 WIEH AT A §)
_ ATEr FT HT G A @R EQR S
T W g F W A T TATE ¥ A WO s w1 ¥
fagre ®t faslir 04 & ) W@ W wn & e o ol e
o wEEl & a@ ard wi s % Wl TR mr oA w A g
g age w7 g § 1 o A @ g W aifadt ¥ o gerr foo &
g # aTa W T ) Wl g, Fir Tt Sty 3 X vt stior & X
W™} awz ¥ s5-7 fedAnier @I ¥ e faar o | e AW §
e frely g 8§ 3 A7 & frelt diw Xord 7 FawTE W TR FY WOAE g
w1 owar T AT {) e W q33 Y o7 wwdr €
TH o WF arET § Fog FwEly
& At ¥ e fawrr A Ao o ¥ T Wi dar g 21
Tt wifge 1| @ e &« g ¥ frde & e gt & s
foemm & s ¥ ST ¥ @ § ¥ forg W o gq wid A g dr g arfe
gl w1f WE arew wgf & ) fosen AW FY T FRT I AT ST FY
¥ wge w fafew aew ¥ g T | g T BiemTEe A gart T
q, ¥fFT 9§ 9 WW TF FA W wz & ST arfE FrereT @1 Tw W
q® T fear g 1w S e faw @ s e # qfe @
I WA F qgdr fa § o B
R arer d faerk o § 1 A T & S & fawrw & fog
fAdr § f& s Fwemfy AT Wl T ¥ Ao fraw g R
faardt o, ot f& ww Al T E STTEY & e, SR A ¥ A,
F ara fear ar f AT ¥ AATE d v oAt w7

s Magefraram & ¥ g
el Y79 | dorrT Wi fgAraw
2w § gw i o Wd AT W+
frmior gt frarmar & 1 R frdea @

e wm AT §

AMATE IToradr off  wWIA WYy
¥ sy fr e § favm & fag
§% T4 FT G & | qradr o Ay
fadw wieht &, g & 7o @, fergwm
¥ wgi-wgl twd-omgwr faorE ey
oifgq, @ ®T 9 gav A4 § o
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TATEATS WAt oft & wrwwr # o @-
gfam ad v wf, ST ga amwEt o
f gersaf AR w W awE W
g v g )

18 hrs.

. ot foagare fag sy (dw) ¢
H T aE FTama AT | ¥
AT WA F @A TR E

wear digw A ¥ fag wdaor
FA FY FTH T T AT R IWRETE
¥ anfearet fordx § | 39 7 F ofirs
frwre ¥ forg 791 & fawrg ® frg
#T T g7 wrafea 99w owr
agraT 3 & fag ag agy wEws §
5 €9 W1 FT FEEU FAT AT |

TAT-RETH S AT AgeH TH-
R FT FEAGL ¥ QAT ST A8
Y faardr ot F AT ¥ 7g WA ww
T @ g AR qU famma 5 gt
agt T & A3 Iy F e F797T |

THEAETS R B gER A
LA FT AT AT | TEAE Ty
ST ATET AT @ I &1 759 A7 W
g ¥ faaifora fpar srg v e
¥ fawlt o = arfeal 1 e
F St & wrmdw faw @

FIANET THAAY ST qTAT AX A
Far  geriae W3 L 0T et &
gt fewe gop @ Frg o § | gerdae
Aqd @ & EETETE wr ar arfaar
& fore agt ax wirgeT grede & fag
fowe 3 A sgymar it fgw o

s ¥t oY wew wwdt o
Wiz fare &Y wve w2 famr AT § 99 A
- T ¥ stroew fwy o

xRy WY HHY FAT FT AT T
migar @ T & ot § 1| -
WYaTae F1 WY AL AT E F o
goiRwaWragas g 9% fe ¥
w1, fiear wmg

uF f¥ere et ¥ mier oE
Tt oY | 9% fe & swmaT og arfe
Ty R E T |

FEAGATCH fardt Feardmr sfee
Y aga STATIFAT § | TG rewrd
HT AT EF BT T9GT AT, SHHT FYET
froT s | ag ST AR R g
HE 291 ®T T A0 ¥ FTH I aW%
agr &7 g g | e &
o RF gréd 7 M4 faw awmr Y
g wEdr § | 7 7w A qgw T
¥ & oo @ @ W ww W qu e
ST gy o

18.02 hrs,

[Mr. DEpUTY SPEARER in the Chair]
Agerwat WE  fw W
aifedi & arer gfaamit &7 a9
FH & 1w |yl faaqdr § )
A qgT AW WA & 1§ s
g f wieft wgiew sy 3 & gfagmi
& are ¥ | §iF F qrT ¥ T8 TG,
T & wT F JL Ahv T | gHy gAY
9 W gfgwfal #1 57 wfay &
I § o FAT AT G OE )
o et w1 g2 farar s =nfgg
F1HEA AW F TRALL, HETAG
& WHTES W S AT T9T A R_A
& gear foel & wTT § 1 AW 7 9wy
qTdE %1 gETd wrar § | fgrew %
¥ F at ¥ qg ¥ AT I A
dr AR TRT F EmiH fa |
o A A g § fow o
FAm A Y o aw ¥ F off g
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wr wom §fw ag s $EY 9%
T AT W, T %7 qviw foar s

TgAgT #, e §, e §,
graer A # wfew ¥ wfuw Juw
& W ) BT oF Gdfae S
¥ | T w el o ¥ wTRY wET o
STAT | T T e gy F wdw
feg =g )

TAT Y TETAT TF TR ATE WA Y
ST Wi sEfaae ¥ ¥ T S E
forg oY o € areft M T AT oY |
WIaTe & faesft o e St & oed
¥ o qret i e sy arfe ST
¥ fawelt o aver wifel &t aiw Ogw
& |

= ¥ omiy F ody omw X
wefrfetaa frar @ foer & frg &w
o ¥ aga wAard § | q1q § Fae
¢ 5 wamw e d9m T R
w iR w73 afe W O§
TR s AR @Rt W F A

JuTew o, §6 fel ¥ @ g g
fs mfeat dw @ @ & 1 A7 e
t 5 oY ggrwifos o mfedi &
g RF TR TY T &
fa=re wer Fart #t 9@ @rfs w=
arfedl Fr g T & 1 & I W
N 16 fax w1 gHT Feew FA § IAEY
et ¥ oHE T 9w AR 5
q9E %1 F9 o 9w Fn o e
9 ¥ 7 wa< ggar § faw & g
wr vt 77 gl Euladrwror g e
21 FUT 40 918 TF WIS PN FT &Y
EHTU e § I FY TR A FL AT W@
g wH e goees sdadr wE
i doee 1 g vy AT g

MARCH 3, 1981

far a3 1 18,000 T Fere oF
& 1T 35,000 &= FY WA A
wEmsa § 1 W e ufys ¥
wis am I fre & ST g &
19 F wrar o7 4% |

TR Y sfaedrer Xw § agt W
AT e N A" F AER W
STTAT AT 1 TG FAR I Fbr
St F w9y I T § qEET a9
T ®Y AT w9 far § ag qurd A e
&1 & & o o wfumfat s
we AR A AT AT E 1 1T WY A
H T FTRGETIHEATY | gATR AwaATfEaT
Y I AATAT ¥ FTHr wyad F o

3

g
1734
£ ﬂ%
4
2314
o A g
§§,ﬂ3_

3o,
4%

IgR wg ¥
The price increase in the rail pas-
senger and freight rates was the hi-
ghest single dose ever proposed.

o Fr frowr a9 owW@r
afs @ g gawErd ¥ vy fear
war g @ T fedmr @ f



&5 Riv. Budget, 1981:82 FHALGUNA 12, 1002 (sm')

e W W ) fage @ W v
A & I IA FEA 4T | AT
o§3F 9z} AT FEAg 92 S ]
It § f& 998 ogd I A ogred
T[T WUT N AR TEA AR qAIR
I #r qfea=a foe ¥ ool qr &
fear & 1 SoEREd off, W ol 9%
o T Wt @ 1 Ak W g
@t FT TR AN TEF T g,
A gEIM A& Y, gEAd
&dl | "A IAIT F 356 FUT
26 9T Fo FL & & F ] qFF |
TE Gg W qAAC FHY AG wrar 941
fagd wraqr T gAAT W FSAT TV
g1 Frer ggeag g€ § ) fardy S
# gag ¥ @t & afear qzfr o,
[AffT g8 99 ¥ oF Fr9 @7 migar
FEEr § 1 dt 247 A ghewr uw
| g o

MR. DEPUTY SPEAKER: Iff Shri
Kamilapatj Tripathi had continued,
this accident would not have taken
place?

st wr % wag =AE : awE
wrowr ¥ wgr war § fe faw-faw
Wit ¥ wWAT Tafaer a6 faalt
TH 9 @ & wrgg wAT SN
N 7z Aqw @ & oSrde
6 fafr I war-was Y
wredts W@ ogr war ot &
affr o & W Wwd TwaE-
TEAMIT AEe 9d, fa¥ w@d o=
worl W § ) W@ A W AR
aft R B wredfta W@ o SAEh
o W ¥ wEer W oAy qEe
T g wifgg wT, |fFwT dar
T e Ol @ el T e fear
T & &Y avch I oo o W

T faw @ 3 W grew amEe
D WL o0 ¥ AFT 250 wA
a% & A7 el fasar & | @
¥ 15,20. ot ®WF g 99 W
qAET w1 oA & fAd Ff F, o
e areqE § qed ox A vl &)

S TR WT TEST  TSEIHT
&Y #4d, g g 5 agr & aagd
F WY GAAd FT Sfad, o
& wroEwTOA ATEE WE &
g T AT 1 WIC TaT FW
& @ & s g s |
w9 qF g AXZL AT gl oy &,
aq a% 57 w41 #1 AT g oA =
7 §ifqq, ot TFTgT § Ww #7 AeT
Fataa &, 99 &1 T fofay fag &
FA-V-FA T wAT F ¥ ¥ o
Megr A AT I 1A IAHY
T TIL4T aT AL A AT T A X
grY § | AfeT g7 Al & FaTETHAE
T T Y FE@T T

STI-AATAT 5 Wd & R
¥ wgr 79T § F ¥ w1 @qAo Qe
& 1 ag wga felt ¥ ga § §, 0w ww
& wfes g 74T | Wy ¥ g wIHg wOh
f& @ =1 gfgor Ay s ffad,
ifs ag A ITAE W ¥ WA
It § o & wTH ST WA
a% 1 qg T W T fgR
forar wrely v & 0

—Gen. Dis. 426
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faa & oft & & wgy av 5 awe
¥ qeAT, AT ¥ wedr, e ¥
s ¥ ofen w ewda ofar’
| ity T &fa®, @ & w0 A
TR E1TT | ST Y 5 X9 W W19 &)
Yr-gfer  # Feard § @ &
o A St i I e ¥ FTH
arr o &, fas oo gl £
fargre W AT GO ¥ wrd
oY ST TS E | BT T A FHATY
W T T ¥ qEAT W § o
¥q T FY T ofear, wEved da,
T FTX T GTHTTHT AT FTH G
&, i 3 A Y A Frar
TE T TS

qeAT-rAT A fagre A awae
# Hrfrs 3% ¥ e TEr e
& Wi ag famrer ome & 1 ok feAt &
WAgN A FR R A Q@ g,
e vl o qg T AT AT & |
¥E FTH FT AIE FL FT ATIVEFAT

-

wdfT wEew ¥ wEwe faar g e
qzAT & e % o W qdr 9%
TR qF FART A | AR HEA
e foes ey, Ty @A ¥
e 9o s & 1 AT g9 s §
& @ ¥ aravz afy a3t w&F ol g,
ofy qEAT T FT A X E, @1 IW
T A L FF WA FFAET
s, ==t Iwe i} aferw fage # oy
W qT QT | '

I wA (st ST ol ) : Aifew
geore 7Y wrar , wohfer swe w@r
& | S §TEE HTETE WUS #T a<E oY,
9 Y 1 A O A fer g 1S O
fast a9 @1 &, 99 ¥ 200 HRT TEA

fe X # aTEE % T ¥ Qg e
L '

oft wer dw yEX qwT ; gRTEE b
Ffrr demwe T W WeeT
qr |

TEAT ¥ FHT AL T2AT § FETAT
o meat A7 age =9 & | mieal #t
Ff & a9 & @ guwERE
migat &t ot siofic &fiw #¢ F@T
oY & 1T W Wi 3 1 O g §
7y waws § 5 agt $Eox mifeat
sfys s w1 9 gug 9T q9E
o | gfE § g Q) AET =S« ar
fee adr grem vt

ara, fager ST gz gk feaw
o T # gfadt & s
N gfear & fag Oz seafoer &
TEATEFAT § | WHE g &wre W gy
T ] | W9 59 T F1 Ere g g e
T JrfEw 1 geAT § ww @ e
forer & ST s o & 1 T ¥ A Ay
agw wgfaar s wfa v )

FHAA AFT T ¥Wa X w9
FEF e o e iR ST &
qf@T & uF W st &t 7S frar
ST & | AT 90T AET & | 9 WrEaw
g P md sdar Y s qrSEs
Tera &Y a1 ¥ v €, 99 9 femaie
9T 39 F 9fE@R & o awew F Ay
w9 9 At # & forar od | gw AR
Haga et & @t wr 1 grandit
’gr et wEew ™ wew ¥ faog

. .

st fe mfa ¥ spe-qre, whfmt
o garal 3t agi fawr o & SfFT
T § Qe wEAm A dwam ¥
g\ o # werd Wi} weh ¥ waw
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oy oy wrfgd | ) oY T ¥ W
uTy T feAT o ardy wwe g arr
E

TeAT & grasT ¥ fag A€ dveft
gt & 1 @t & SRy wiEATE &t
Y cwforg gw g frag or dndt
e AT AT | SrE afear @ir
aadT & U F T9@T gRT R Wi A
ot gfeaur &Y & | graE ST AR
wr g fs giw & w ou fosy &
4o whww g & 1 b W
mfet & gar fEar am )

9F @@ F FATIT HEd A g+
wrgn & fF gegfemr o A= 2wl
T EH FY FAT FT f2ar wma #4106
gl Tt age soTar dsar W =g
FaR & 1 I &Y gfamr & foq @
s g B g 2uat ax et
RS F TG | Frgera, FTOAY
MR gegfear ¥ o Sewd ¥ gER
FUH WX 9W & fow f€ T
74 & | Tafee a7 OF g 1 srawasar
& forg & fs gieaT A g1 | Treaa
Y ag 7ga SN § 1 W X @ @
TG § WA Y 77 o Ffed
g

@ 7€ 9T oF WE w g a0
g agagm T W
wHS & a9y B & a9 gAr & 1 v
fr g SYgac faelt @, sg H w5 wifat
&1 afs 3 T g WS wAr A
Fr 7 oY geeAT & Tt § | zafag
g Tgn § Fr wrgwaT oY g @
YT Gt TH FY WO qIg Y ORI & A
W & Wi mrgfaw 3w § T S

- e ford § fager & wugraaw
% % OF a€ 93 W F G
AT oY anfgd | 9g T age
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& T §y w7 v § WK T Wy
®Y w1 wfead ST

o o€ e gt AT Y wraRgEy
t '

55 feii oger ww wfr wdew
AT S9N 7T ¢ & WX 751 0w Wi
T 9Y 97 99 § ST 4 WIeETew
fray ar 5 9o ¥ ow W
=4 | fagrT ¥ 9§ 7 oF A wravaw
& 1 Y T § 99 F7 9%y Fatem
g 1 fage & wm Y w9y wfeard
g T ] | 7 fagre W wey e emee
& | safeg & 9w & wmg $&w v agr
TF S ag q9m |

o ¥ T &7 uF qEr WE
WATET ¥ WIEA Y HravEwaT § | afE qg
FTH gAT &Y qgq AT 5@ ¥ gR |
W sev fagre i efaw fagre v
TET G ATCAT | Tg 9gT & (98T
g 9w # fod ag & s A o qw
AT € BT 39§ @ A di Afe
TN TET O

HTARG  9EAT HNHEAT SIET
F fagdiwon v goa wawEsar €
w7 & fear WY & 1 5w & foro smo WY
aurf & |

TR wew W wra s fagar €t
qE B E | T A ga agT e A |
& wwdl #1 efTw & ¥ awy &
TEWE | ST A @ FEHIW fauTT
T T HTIRFAT § |

W § QAT qgaT T Ry § 0
st feme @9 avel w7 A qiar o
goT & 1 T @i &Y ¥ wrmard ¥ vy
1 §8 g% Og¥ fir oot foz dwd vy
T 0 G\ ag o § | 9y wTE
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qeezag | Afer ow Y sriad
woAt wifgu forg & 5 w9 ag 1 ®9
WA AN | FFTTGFAIRTA @R )
T wagl X e feFT A W E

WE ¥ WA-qA A wmywr f@w
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oY ¥ /W gEid 99 g |
Tufy o9 { T FT GWE AR @
¥fFq wIT @ #Y @7 T e §
ey 4 €1 F oo ¥ oy F
fr W svE TRl WY RNE ¥
WH #, wro Qv F syEedr
Lo

o W § gmfeox wfgew
gfeT s s § feg o e
sfy vz fear rw & 1| & wgw
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SHRI KUSUMA KRISHNA MUR-
THY (Amalapuram): Sir, I have been
listening to the hon. Members on the
other -gide of the House expressing
serious doubts about the justification
of ‘the intrease in rallway ‘fares and
‘fesights in the ‘Rellway Budget.
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I will now deal with some of the

. salient points on this issue. Ours is

the largest railway system in entire
Asia. Almost one sixtieth of our
population daily moves in our trains
covering about 60,000 kilometres
spreading all over the country.
Among the State-owned railways,
ours is the second largest, next only
to Russia, This national enterprise
consists of a work-force of 17 lakhs
and it is one of the largest in the
world under one orgenisation, The
reason for my giving these basic
features of our railway system is
that with this characteristic feature
of largeness in terms of geographical
spread, total length of railway, total

' operations and the total number of

staff, our railway system is not
simply an organisation which can
become an island of efficiency stand-
ing out defferent from what is
happening to our whole economy and
the whole of our society, Thus it
formg an integral part of our economy.
The factors that influencing the whole
economy are bound to exercise simi-
lar influence on the railway system.
In fact, the increase in fares and
freights so far in wvarious railway
services has mot kept pace with the
increase in the costs of inputs in our
railway system. This iz a visible
feature particularly fater 1986, The
result is we are not able to provide
enough funds for repairs, mainte-
nance and particularly for further
development of our railway system.
Consequently, the whole system has
become not viable in the gense that
our railways are ot able to earn
enough to pay for the dividends on
the capital at charge, Apart from
this, the Rail Tariff Inquiry Commit-
tee had made two important observa-
tions -while submitting its Report in
April 1080. The first observation is
that the funds provided in the past
for repairs, maintenance and parti-
cularly for the development of our
railway system were not adquate and
the second and equally important
observation made by 'the Rail Tariff

- Inquiry Committee .is that the/finan-

elal viability of our railway apstem
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can be re-established only by per-
mitting -substantial increaseg in fares
and freights, This objective has been
empasised with an intention to make
our railway system more effective in
ensuring efficient functioning of our
national economy and finally in
serving the interests of the common
‘man.

In spite of the existence of these
influencing factors for raising subs-
tantially fares ang freight charges,
our Railway Minister has exercised
commendable restraint in not touch-
ing some of the important areas of
rail traffic. For instance, there is no
change propesed in the existing rates
.of monthly season tickets for sub-
urban rail traffic. Apart from this
he has given further concessions in
‘the monthly season tickets from 33
1/8 per cent to 50 per cent to all the
students of Calcutta at par with the
students of Bombay. Besides, it is
most gratifying to note that 6 per
cent concession on the freight charges
on all goods traffic to and from all
the North Eastern Statez of Assam,
Nagaland,  Meghalays,  Mizoram,
Mampur Arunachal Pradesh, Tripura,
is really commendable. When I went
to these States in a Parliament Com-
mittee I could see in them g sense of
discrimination and neglect, This
kind of concession is really very
welcome particularly in view of their
crippled economy due to their agita-
tion which is going on there. I shall
be happy if this concession is increas-
ed from 6 per cent to 10 per cent,
Apart from it, it is g‘ratiiylng that
the Minister has exempted some of
the items of basic needs from sur-
charge of 15 per cent for instance,
salt for domestic purpose congump-
tion, charcoal, fire wood. Here I
would like to make one suggestion for
the sympathetic censideration of the
hon, ‘Minister that the salt may be
exempted completely because it is
the cheapest and seasonal product
wherein likhs of people belonging to
‘lhe backward classes and weaker
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There is one other item in which
lakhs of women and un-skilled work-
ers are employed for their livelihood,
That is coconut fibre and coconut yarn,
In fact the Rail Tariff Enquiry Com-
mittee has strongly recommended
for the exemption of coir yarn and
coir fibre from this surcharge,

Before going to another important
aspect I would like to cite one obser-
vation made by the Rail Tariff En-
quiry Committee as a justification in
requesting for reduction in the pas-
senger fares.

“In case of passenger services,
the revenue from ordinary second
clasg passengers should cover the
direct costs of this service and re-
venue from the mail and express
services should not only cover their
fully distributed costg but also
make up shortfall in the ordinary
service so that the passenger ser-
vices taken as a whole meet their
share of tota] costs.”

Now, in the light of with this obser.
vation I would like to make one
suggestion for the consideration of
the hon. Minister, that the proposed
surcharge of 10 per cent on ordinary
second class fares which hag been
exempted for journey upto 150 kilo-
metres, may be exempted completely.
Persons who travel in the ordinary
second class would do so only when
it is unavoidable and very necessary.
In view of their financial position,
therefore, there is every Justiﬁcaﬁon
for .this concession,

In the Sixtyninth Report of the
Estimates Committee of Parliament

it has been clearly emphasised that—

“Rai] links to the backward and
thickly populated .areas without
.praper communication factlities
would greately help their dewalop-
ment and also balanced growth of
the nation.”

This has been spggested in view of
the fact that the peqple there, if um-
‘eonnected-with the rest.of the countxy,
weould develop a lemeutdhcdmlnu-
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tion and senge of neglect which slow-
ly leads to migration of metropolitan
cities and that this leads to further
troubles, Therefore, the policy of
extending railway line should be
based on balanced growth of rail
links. In fact, the Britishers followed
the policy of convenience and profit
and they never treated our Railways
as an instrument of national integra-
tion. I am afraid our Railways are
still following the same policy. After
all our Railways are run as an instru-
ment of national integration and not
with profit motive. Therafore, the
balanced growth of the nation de-
pends on the balanced growth of the
Railways and money should not be
diverted to the cities at the cost of
the rural areas. Therefore, I would
like to make an important suggestion
that the study of thig urgent problem
of balance growth of the Indian Rail-
way lineg should be taken up imme-
diately in order to diversify the rail
lines properly and evenly, ‘There-
fore, Rail Line Expansion Committee
may be consituted to study this prob-
lem. That Committee would speci-
fically make suggestions for the
balanced growth of our rail lines,

I now come to an important prob-
lem which relates to my area and in
support of my point, I would like to
cite an important observation from
the Rail Tarif Enquiry Committee
which strongly recommended that—

“Whenever possible, development
should take the form of alternative
routes and bye-pass instead of
doubling and tripling along the
existing routes.”

I am giving a glaring example of my
district of East Godavari in Andhra
Pradesh. A rail cum rdad bridge
has been constructed g few years ago
in paralle] to the old rail bridge at
Rajahmundry. Thig is an important
step taken and it jg quite justifiable.
The road-cum-railway bridge was
constructed as g substitute for the
exi:stiqg old bridge, But recently it
has been decideq to construct another
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bridge by investing crores of rupees,
of course to replace the old bridge,

Ne doubt, it is always advantageous:
to have a double line, But in view
of the observations made by the Rail-
way Tariff Enquiry Committee that
we should preer alternative routes or
bye-passes instead of doubling or
tribling the existing line, I strongly
feel and contend that if the same
amount is diverted by adding e
little more, if necessary, the entire
island of Konaseema, popularly
known as Amlapuram Parliamentary
constituency, with more than 10 lakhs
of neglected people, can be connected
with main line. The amount earmar-
ked for the second railway bridge at
Rajahmundri can be safely diverted
to construct a road-cum-rail bridge
at Kotipalle to connect Amlapuram.
Upto Kotipalle, from Kakinada, there
was a rail connection existing from
1928 to 1840. During the Second
World War, it was removed by the
Britishers, The Britishers always
followed the path of convenience and
profitability. They never treateq the
railways as an instrument of national
integration, The moment the pur-
pose was served they removed the
railways.

Then, I asked for some relevant
information about this removed rail
ling and the authorities of the South-
Central Railway were kind enough to
supply me the information immedi-
ately, I am reading out some of the
relevant facts for the information of
the hon. Railway Minister. I am not
pleading for a new line. The Deputy
Minister of Railways while interven-
ing in the debate said that in view
of the constrainfs of funds, they are
not able to take up new lines. But
Iam not making a case for a new line;
I am making a case only for the res-
toration of the removed railway line
which can be taken up at a minimum
cost. The relevant facts from the
note given by the South Central
Railway authorities are:— .

“(1) The removed rail line from

Kakinada- to Kotipalle is 40 kms.



437 Rly. Budget, 1981-82 PHALGUNA 12, 1802 (SAKA)

(2) Most of the embankments are
reported to be in existence,

(3) Most of the land is still with
the Railways.

(4) Approximate cost to restore
the removed rail line between Kaki-
nada and Kotipalle would be Rs.
6 crores,

(5) A more realistic cost can be
given only after the survey fis
made.”

Therefore, I would like to request
the hon, Minister to order for an im-
mediate survey, If a survey is made,
the work on the removed line can be
taken up. Apart from this, if you
divert the funds earmarked for the
second railway bridge at Rajamundri
to construct a road-cum-rail bridge
at Kotipalle to connect Amlapuram,
the entire 10 lakhs of neglected
people of Kanaseema can be connec-
ted at an appropriate point of feasi-
bility to the main line so that they
can be connected finally with the rest
of the country. Thus the geconq rail
line instead of going again through
Rajamundri, it can be diverted from
Kakinada via Kotipalle to Amalapu-
ram from there to Nursapur to con-
nect the main line.

Then, in the last Railway Budget,
the hon. Minister had made an im-
portant observation that the coopera-
tion of the employees is an impor-
tant factor for the efficient running
of the railways. There are about
3,138,000 employees belonging to SCST
in the Railways. This is the biggest
undertaking giving opportunities to
the largest number of people belong-
ing to SCST. The Railway Ministry
hag taken all possible steps to imple-
ment the reservation quota for SCST
people, But in regard to checks and
balances, there are serious lapses.
When late Shri L, N. Mishra was the
Railway Minister, on the floor of this
House, made an important proposal
for manning the cell at the national
level, He made the opportunities to
man this cell to keep open to any
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employees of any railway zone, with-
out confining tham to the 'B:mlwny
Board alone. This is a cell for the
entire nation and it functions through
the Railway Board which is not being
properly manned. After the Janata
Party came to power, the system has
been changed and the opportunities
to man the cell were restricted only
to the employeeg of the Railway
Board, 'This leads to downgrading
even the existing grades, Therefore,
you are not able to keep these oppor-
tunities open to all the employees
from different zones. In fact, this
cell is not confined to the Railway
Board. It is a cell at the national
level, So, this defect should be rec-
tified forthwith.

Apart from this, there iz another
commitment made by the hon, Minis-
ter to the parliamentary committee
on the welfare of SC and ST officers
on duty, one at Bombay angd another
at Calcutta, are to be created
and manned by one 8.C, and another
by S.T. respectively. The officer on
duty at Calcutta has not been appoin-
ted though the financial approval has
also been given. The post belongs
to 8.C, During the two crash pro-
prommes, these officers made a com-
mendable progresg in wiping out the
back-log in the services. This lapse
should also be rectifled, immediately
so that the provisions of reservation
in the services can be effectively and
properly implemented,

With these words, I congratulate
the hon. Minister for bringing such a
progressive budget and I conclude.

SHRIMATI SUSEELA GOPALAN
(Alleppey): Mr. Deputy-Speaker, Sir,
I am unable to support this Railway
Budget because that is going to fur-
ther enhance the increasing prices,
That will have an adverse effect on
our economy as a whole. Whatever
little benefit the Finance Minister has

given to middle class em-
ployees will be taken away
by the enhanced ticket charges

imposed by the Railway Minister. '

So, the people are not going to
any relief and this budget is .emfﬁ
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.an anti-people in character, Even
the members from the ruling party
Benches have expressed this opinion
that these enhanced fares-freights
should not have been there, because
they are also facing opposition from
‘people.

-With regard to the workers’ prob-
-lem, I was amazed to hear the speech
of the Railway Minigterr He was
saying that the workers' relations in
.Railways were cordial throughout
-the year, It reminds me of Nero
- fiddling veena while Rome was burn-
:ing! The Economic Survey placed
' before the Parliament repudiates the
statement (Interruptions) of the Rail-
way Minister. On page 70 para 4
©f the Economic Survey, it is said:

+“There has been & significant
~decline in industrial discipline, per-
. sistent agitationg and go-slow affec-
+ting work and productivity.”

*When more than -30,000 locomen
-were already on gtrike and-the station
-masters had assembled before the
Boat Club to burn the misfit uniforms
wand to press their demands it is the
height of callousness to say that the
,relationgs with  railwaymen  were
rcordial, (Interruptions).

‘There has been agitation by Car-
-riage and Wagon staff, Watch & Ward
staff, commercial clerks, office clerks,
+Ticket checking staff and tele-com-
~munication staff during -1980. There
were several petitiond before thej
‘Parliament. They are pending be-
fore the Lok Sabha Speaker and I
-think he has passed them on to the
-Petitiong Committee, This is because
:it is not possible for one-third of the
~workers to ventilate their grievances.
‘There are no avenues for them +to
have a discussion with the -Railway
“Ministry,

Our Railway Ministry has no res-
-pect even for the court judgements.
‘In Palghat division five Assistant
rBtation Masters salary (was -much
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lower than that of the junfor officers,
Theraefore, four Assistant Station
Masters, asked the Railway Board to
at least to bring their salary on par
with junior officers. But, they did
not pay heed to their request. They
went to the court, Then, the court
asked them to revise the salary. The
junior officers salary wag reduced.
Again, both had to go to a court and
the court held that this was not the
correct thing, The court ordered for
revision of the salaries, But the Rail-
way Board did not do it. Again, they
had to go to court. The case is pend-
ing for the last one year before the
court, The jrailway hoard is not
taking care even to implement the
verdict of the courts. They are care-
less about it.

What about the tribunal awards?
Even when negotiatiions are going
on and the dispute is pending before
the industrial tribunal, the officers are
being transferred and dismissed.
This iz what actually is happening,

Last time when I spoke, I referred
to the contract labour. I received a
letter from the Railway Ministry say-
ing that they cannot be absorbed in
regular gervice because they are only
doing contract work. So, they are
not able to take them into regular
service, Thig is their reply. But is
the contract labour governed by the
Contract Labour Regulations in
Railways? 1 want to ask the Minister
whether any one of the contract lab-
ourers is governed by these contract
Labour Abolition Act, None of the
workers is getting the benefit of this
Contract Labour Abolition Act.

When they complain you give them
the reply that they are governed by
the contract labour laws, But these
laws have not benefited th2se poor
workers,

Sir, 1 have no time to go intv de-
tails. The Railway Minister has de-
clared a war aguinst these poor work-
ers. Let there be a cepsefire. T2 you
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wint to carry on the administration
in a better way, you should have
cordial relations with the workers.

MR. DEPUTY-SPEAKER: In the
first speech delivered by Shri A. K.
Gopalan as Leader of the Oppusition,
he mentioned that the President's
Address was a declaration of war
against the people of India. Now you
have said, Railway Budget is a de-
claration of war against the railway
workers. (Interruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K, JAFFER SHARIEF): Railway
workers are our workers,. We are
treating them properly. We are part
and parcel of the people. We are
placing the realities before the people.

SHRIMATI SUSEELA GOPALAN:
What has been the demand of the
locomen? From 1967 onwards they
have been demanding that you should
reduce their working hours from the
limit of 14 hours. It was reduced to
12 hours in 1973 and an agreement
was signed for implementing 10 hours’
work. Ffor that they had te go on
strike. When they complain, you go
on penalising them. So, they had
to resort to strike, You have now
introduced these jumbo wagons. These
poor railway workers have {0 work
for 14 hours or even 16 hours ~on-
tinuously. If they stop work, you
take action against them. If they
complain that their wives were raped,
you take action against them. That
is why these people get frustra.ed and
they resort to strike. This is what
we gee after 34 years of indenenden-
dence. Sir, I do not want to 9o into
details.

The Railway sector is a sector where
there is sbundant opportunity for the
Government to provide more employ-
ment. In g country like ours, where
unemployment is mounting up, what
should be your policy? It should be
to get more and more people em-
ployed. But what you are doing I8

that you are bringing the third gene-'

ration and the fourth generation com-
puters. You introduced the second:
generation computers some three years:
back. What has been the result of’
it? 10,000 workers are affected,

SHRI C. K. JAFFER SHARIEF; I-
would like to point out to the “on.
Member that there is no retrench--
ment at all due to the introduction
of computers. We are giving them:
alternative jobs and training them.
We are absorbing them in the best
possible way. There is no retrench-
ment on account of irtroducticn of
computers. Nobody is removed from-
the services on that score,

SHRIMATI SUSEELA GOPALAN:
This ig a field where you could have"
provided more employment to the"
poor people in this country. In these®
three years ten per cent more work-
ers could have been employed. This
should not be your policy, Lakhs of’
people are going to be umemployed
because of this policy.

Then, Sir, I wish to point out that
Kerala has always been meglected.
This Budget also does the same thing.
No fresh proposal is there in the Rail-
way Budget so far qs Kerala is con--
cerned. In the present year, for Rail-
way construction for Alleppey line,
what is the amount allotted? Only’
Rs. 2 crores. What is the total amount?
Rs. 7 crores. By about 1983 you want-
to complete the work. How is it pos-
sible? Next year you propose to°
allow Rs. 4 crores, Thig is only duping:
the people; we have no belief in that.
We have no doubt whatsoever that
this project will get more and more*
delayed. you have ordered for two*
surveys to satisfy the people of Keral,a.:
In your own report you have stated"
that the surveys would be conducted.-
But there is no possibility of taking
up this project in the near future,

SHRI C. K. JAFFER SHARIEF!
Kerala should be thanktful for it 18-
full of broad gauge lines.

-
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SHRI P. K. KODIYAN (A.door).:
The entire railway line in my consti~
tuency is of meter gauge line,

SHRIMATI SUSHELLA GOPOLAN:
It is true that the railway lines were
constructed during the British time,
‘You could not destroy them. Now,
about the opening of a Railway Work-
shop in my State, you have not done
anything. There ig not even a work-
shop in Kerala at present. I would
request the hon. Minister to tour the
Malabar area and see the conditions
-of railway stations there. They are
‘very old and they are in a dilapidated
condition. There are no proper roads
leading to the railway stations. At
places like Neeleswar one has to walk
‘for more than two furlongs to reach
‘the railway stationg since the roads are
very badly maintained. If it was
under the State Government they
woulg have at least constructed it
“well.

Sir, you will know that Kerala is
‘producing  electricity in abundance.
"But there is no proposal in the budget
for electrification of some of the rail-
way lines in Kerala. Why cann’t you

electrify at least one railway line to
start with?

‘Now, with regarg to the allotment
- of wagons, every day we have to ap-
" proach the Minister. Now leaves for
the manufacture of bidis have to be
" brought from Orissa. We represented
- geveral times foy the allotment of
wagons for transportation of these
"leaves from Orissa. But the position
" has not improved, with the result that
the price of bidi leaves has gone up.

SHRI C. K. JAFFER SHARIEF:
“We have taken action.

SHRIMATI SUSHEELA GOPALAN:
Now, in the tile industry about one
lakh people are unemployed because
of the lack of transportation facilities,
For transportation of tiles, special
types of wagons are required. Now,
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we are producing cash crops. But we
are depending on other States for rice.

SHRI C. XK. JAFFER SHARIEF:
You please advise the workers to keep
on working and increase the produc-
tion so that we can reach you.

SHRIMATI SUSHELLA GOPOLAN:
You will get their cooperation. You
should not take such an attitude. You
should not ask them to work for 14
hours. Now, from so many States,
we have to purchase rice, The ques-
tion is how these things to be trans-
ported to Kerala. Now, the price of
rice has gone up. The excess distri-
bution of 5 K.G. besides rice ration
has to be contnued.

Another point I would like to make
is that Keralites are serving in various
industries, in both private and public
sectors, spread all over the country.
These people are facing a lot of diffi-
culties to visit their native places in
Kerala once a year or so, In this
connection, I have also requested the
hon. Minister to consider attaching
some coaches in the Navjeevan Express
starting from Ahmedabad so that the
Keralites working in that part can
reach Kerala ang visit their native
places without being held up at Arko-
nam. From Jaipur also I got a letter
from the Malayalee Association. I re~
presented to the Minister. I got the
letter that he will consider it, yet
consideration till now. They want
that at least 5 berths to be allotfed in
Kerala bound trains from Delhi. From
Bhilaj also, they waiit that some berthsa
to be allotted in the Express trains
from Nagpur for people travelling to
Kerala from Nagpur. It is very diffi-
cult for them to travel. These are all
minor things, but even in these things,
the Government is very callous, and
no attention is paid to these things.
That is our experience. I would re-
quest the hon. Minister to go inte
all these matters and take necessary
action. As I said, the neglect of
Kerala State should also be stopped.

With the words, I conclude,
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SHRI K. MAYATHEVAR (Dindi-
gul): Mr. Deputy-Speaker, I rise to
support the Railway Budget, (Inter-
ruptions)

MR. DEPUTY-SPEAKER: I will call
every Member who is present.

SHRI K, MAYATHEVAR: I wel-
come the Budget. But I am demand-

ing certain concessions on behalf of

the people, not only the people of
Tamil Nadu, but the people of India
The Railways should achieve maximum

—-GG’l Dk.‘ m

efficiency at minimum cost. Thig is -
what we are reading in newspapers
and hearing in public statements. One
more thing I want to request the Min-
ister for Railways. We have been
pressing for the construction of new
lines. Secondly, we are pressing for
conversions from metre gauge to
broad guage and we are pressing for
doubling of lines. These are three
proposals which we are making or
improving the Railways, for provid-
ing conveniences and facilities to the
people. I request the Government to
implement gll these three proposals as
expeditiously as possible in the jote-
rest of reducing the cost on the run-
ning lines, because the cost if imple-
mentations is double; sometimes it is
three times or even four times. There-
fore, the expeditious execution of all
these three proposalg is in the national
interest and 1 request the Minister
and the Government to issue strong
instructions to the concerned officials
to implement with maximum efficiency
and minimum cost jn the interest of
nstional economy.

The people of Tamil Nadu have beem
demanding for the construction of a
broad gauge line from Karur-Dindi-
gul-Tuticorin for the last 25 to 30
years. Other hon. Members from the
Congress Party and DMK have already
mentioneg about this gnd the hon.
Minister anq the hon, Minister of
State and above all the hon. the
Mother of India our beloved Prime
Minister also were pleased and gra-
ciously pleased and I am satisfied—to
hear from the hon. Minister and hon.
Prime Minister that they are consi-
dering this new line, Karur-Dindigul
line for execution in the Six Five Year
Plan. I demand, I request, I insis
again and again, on behalf of the
people of Tamil Nadu that this new
line ghouly be given priority because
this will benefit not only the people
of Tamil Nadu and it will go a long
way to help the industrial development
of the region. I request the Minister
hlmplanmtltandmteltlntha
Sixth Plan.,
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We are also demanding the inclu-
sion of a new broad gauge line from
Tirunelveli to Kanyakumari glso. The
Minister i jaughing because he knowg
why 1 am speaking about it, or why
I am demanding it. The total length
of this line is 159 kilometres and near-
1y 128 kilometres is in Tamil Nadu and
the remaining 31 kilometres is in
Kerala. If this line ig included it wil]
help the economic development of
Tamil Nadu and it is a legitimate right
of the people of Tamil Nadu to claim
the inclusion of this line. Even geo-
graphically we are speaking of con-
necting Kashmir agnd Kanyakumari.
Kanyakumari lies within Tamilnadu;
it is the southern-most tip of India.
So, geographically also we are having
ra legitimate right to demand it. Cul-
turally, economically, socially, politi-
cally and even morally also we havea
right to have that line, which shouldq be
included in the Madurai division. The
Minister came to Madras and met my
leader, Kalaignar Karunanidhi and I
was an eye-witness. The Minister
should not forget that I am a lawyer.
I was an eye-witness and he should
not drive me to the court. Of course,
we are not going to the court to give
evidence. That is not the case. But
1 wag an eye-witness to the fact that
the Minister of State came to Madras
and promised to the people of Tamil-
nadu that the Government will con-
sider favourably and include the
Nellai-Kumari line in the Madurai
division.

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): I promised
that father and mother should be to-
gether.

SHRI K, MAYATHEVAR: Unless
they gre divorced, father and mother
are always together, as long as there
is no trouble, giving birth to a lot of
children and giving trouble to the
country! That ig a different matter.
We are not going to the court for
fivorce.

Even the predecessor to the present
Minister promisey to me, my party
leaders and Tamilnady MPs t¢ in-
clude this under the Madurai divi-
gion, The Minister of State knows.
that trains in Tamilnadu were not run-
ning for a week or ten days. He came
and pacified the railway workers who
were on strike, because their claim
is legitimate and right. Therefore,
you ghould not drive the people of
Tamilnadu to go on strike again for
demanding the inclusion of this new
line. It is the heart-line of Tamil~
nadu. I said that the Dindigul-Karur
line is the life-line for the people of
Tamil Nadu. This Nellai-Kumari line
is the heart-line for the people of
Tamilnadu gnd the people of the South
within Tamil Nadu. So, request that
this should be included under as you
promised to my leader, Kalaignar
Karunanidhi, at Madurai,

You have been giving promises to
convert the Beach-Tambaram elec~
tric line into B.G. The officialg in the
Madras Southern Zone with whom we
had some discussion told ys that they
have recommendeg to the Railway
Board ang the Government for con-
sidering the conversion of thiz MG
line tp BG. But I am shockeq to hear
the speech of the Railway Minister
that Government is going to get pro-
posals from the officials for conversion
and for survey also. I have been told
by your own Southern Zone General
Manager and other officials at Madras
two weeks back that it was already
surveyed ang they have submitted a
report to the Government for conver-
gion jnto BG. I request the Minister
to look into the matter as expeditious-
ly as possible, because the population
is very tense in Madras and the pre-
gsent MG trains are unable to cope up
with the demands of Tamilnadu for

transport facilities,

Our railway department has allot-
ted only Rs. 50 crares for this financial
year for metro railway development
in various cities like Bombay, Calcutta
and other citles. It is a very negligi-
ble amount in view of the heavy load
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of work to be completed by the rail-
way department. For Madras we have
been demanding metro line develop-
ment for a very long time. The Gov-
eroment are promising to implement
the metro line for Madrag city. But
unfortunately, I am sorry to state that
it has not been taken up in this
financial year or in the sixth plan. I
request the Government to have a
re-consideration on this point and
allot more funds, I request the hon.
Minister to allot more money =and
tal:: up metro project for Madras city
also.

Officials from the World Bank seem-
ed to have come to Tamil Nadu for
having first-hand knowledge and as-
sessment to start another Integral
Coach Factory at Madras. They have
made an estimate of Rs 200
crores to be spent for starting another
ICF in Madras. Officials of the World
Bank were convinced with the en-
vironment of Madras., But the Gov-
ernment of Tamil Nadu did not taske
any steps for thig project. I congra-
tulate the people of Kerala and MPs
from Kerals as they are having two
Chief Ministers—one Chief Minister
at Madras and another their own from
Kerala itself. My Chief Minister is
helping Kerala. I do not have any
grudge against the people of Kerala.
But he ghould not betray*® the peo-
ple of Tamil Nadu who have voted
him to power.
ple of Tamil Nadu anq acted against
their welfare. The Congress(I) and

DMK MPg are here to fight for the-

people of Tamil Nadu. Therefore,
you please consider to put up another
ICF in Tamil Nadu.
take into consideration the Govern-
ment of Tamil Wadu. We feel that
we do not have a politically known
person leading us in Tamil Nadu, He
is not a politician. He does not know
abed of poltics and administration.
There are six privately owned rail-
waye in the Eastern Railway which
have not been nationalise even after
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He betrayed the peo-:

You should not:

H:amggd ag ordered by the Chalir,
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34 years of our independence. It is
high time that the Government should

nationalise these six companies imime..
diately.

As per facts gnd figures, the Rail--
ways are having about 1.5 million em-
ployees who are working on perma-
nent basis.

THE MINISTER OF RAILWAYS
(SHRI KEDAR PANDAY): 175 mil.
lion permanent workers.

SHRI K. MAYATHEVAR: Accord--
ing to your report 2.35 lakh workers
are working on temporary basis even
now. Khalasis are working on tem-
porary basis, Certain workers have
been working for more than 25 and 30
years. Workers from Stores Depart-
ment of ICF have given a petition to-
me stating that they have been work-
ing for the last 25 years but they have
not been regularised and their basic
seniority has also not been fixed, I
request the hon. Minister to consider
their cases ghd make them permanent
so that they can get some benefit at
least at the time of retirement. Sup-
pose, they die now, their families will
not get any benefit.

I do not have any complaint re-
garding freight rate, I am only re-
questing the hon, Minister to consi-
der reducing second class fare which
has been raised at the rate of 10 per
cent, and thus give relief to the poor
down-trodden ang middle class peo-:
ple. We are having so many accidents
in the railways. To avoid them we
have been demanding for the last 25
years that in every unmanned gate
we should post gate-keepers. Though
all the MPs gnd all the leaders have
been demanding this, it has not been
done so far.

Coming to level crossings, in every
area people want level-crossing. In
my constituency also people have been .
demanding level-crossings. But the
railways demang Rs. 40,000 for evi?_
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. level-croesing. What is the justifica-
‘tion for such a big amount? The loecal
panchayats are unable to pay Rs.
40,000 tp 80,000. Either you give some
concession o you pressure the State
Governments to bear it. Because, 80
far as Tamil Nadu is concerned, the
DMX or Congress MPg cannot ap-
proach the State Government, as it s
run by some other party. Therefore,
-we are unable to help our constituency
by opening more level crossings. Kind-
1y do something in the matter.

Then I come to the suggestion for a
Toad over-bridge in Dindigul, which
is 3 headquarter, next to Madurai, one
«of the biggest towns in Tamil Nadu.
_When we wrote to the Railway Board,
they gave a positive reply that they
Yare ready to bear 50 per cent, provi-
«ded the State Government bear 50 per
«cent of the cost. When I wrote to the
State Government jn the matter, they
«did not reply to me. It is the cus-
tom and convention of the Tamil Nadu
“Government niot to reply to the letters
of MPs, MLAg or other representa-
‘tives of the people, Since we have
no way of solving this problem, I would
«demand that it js high time g direc-
tive is given to the State Government
_to construct all those over-bridges in
{Tamil Nadu. You should also ap-
‘point gate-keeperg at every unman-
ned leve] crossing to avoid accidents.

In the ICF there are 14,000 emplo-
‘yees ang they are manufacturing 750
woaches every year, earning a foreign
«exchange of Rs. 35 crores. It is one
sof your units which is doing highly
-profitable business, Therefore, I would
suggest that more money should be
-allotted to them to manufacture more
coacheg so that we can export more
-and earn more foreign exchange.

Now there is only one train which
is going to Rameswaram. It i{s being
-apprehended that it is likely to be
stopped. There is 5 fear that the rail-
ways are going to stop this train. I
would request the Railway Minister

“~not to stoo it, because this is the only
trein which iz going to Rameswatam.
‘Sir, you know the importance of
Rameyana and Rameswaram.

SHRI KEDAR PANDAY: Has that
train been stopped?

SHRI K, MAYATHEVAR: The rail-
ways are considering g proposal to
stop it. It should not be stopped.

MR. DEPUTY-SPEAKER: Since
that is the only train going to Rames-

waram the Railway Minister will not
stop it.

SHRI K. MAYATHEVAR: Now the
Tamil Nadu Express runs only thrice
a week both ways. It has been tae
unanimous demang of the MPs and
the people of Tamil Nadu that it should
be made daily to meet the very great
demand. Similarly, KK Express should
also be made daily.

Then, the name of the Grant Trunk
Express should be changed into
“Bharathi Express.” After all, it will
not entail any expenditure. It ghould
be done to respect the “Revolutionary
National Poet.”

MR. DEPUTY-SPEAKER: In the

name of Subramaniam Bharathi from
Tamil Nadu,

SHRI K. MAYATHEVAR: Bharati-
yar is a national poet. His poems
have been translateq into all the lan-
guages.

MR. DEPUTY-SPEAKER: What is
the name you want? Bharathi Ex-
press?

SHRI K. MAYATHEVAR: Yes,
“Bharathj Express.”

MR. DEPUTY-SPEAKER: Our Min-
ister knows that he is a national lea-
der.

SHRI K. MAYATHEVAR: | support
the budget. T welcome the budget and
1 congratulate the Minister for the
efficient implementation of various
proposals, At the same time, I would
say that he should do more for the
people of Tamil Nadu as done to the
people of other States.
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MR. DEPUTY-SPEAKER: 8hri
Krishna Pratap Singh may now speak,
1 very much request that every hon.
Member may take 5 minutes. We will
have to adjourn the House gt least at
8 o'clock.
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arex  srenEs fear ar R me a8
A Mg w1 @A fag
WIYET g AT 4

& o av & forg Y sy s
T f\ emaTe 1967 ¥ 1980
% Y SEdel W qT 9T A W
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o frdfgddr v e, w®
fr sfwr g gar ¥ =TT
¥ gafeaw § 1 Wiy uw 97 frmmw

9T o fg Wi gEwr  gaer
O |

¥ wed gEdt wivw & iF AR,
afra, @F, JOfegmErT ¢ I &)
& fag o=t S F wIET T@TRY
wify ow wer 78Y § 1 Tmy wg=r
T § oY Ay afera ®Y gfaar
&« g .

3 fed wiv & forad
fog sy AT forar o & fr -
GG & Ty dw A oY A oy
wwit § 95 anl AT W aga O
¢ cwe! 3w feay orw | w TEA
oY, T qrETA ¥, T o A, g &
wyewr oglt & 1 ST wEw WY
g waa g § o« ad B
W TR WET WM O | O T

T qT srr Ao st o A oy
wg wg @ A oa

rQ A giv § e fear @ &
frater ® wiyemr  wd o fored
TR WY IAT TR v Fhv T
gEee g 9F

T qiweT wiw i sreat o
T gy ¥ AT AT wWTAT O |

T o wivdfe Ak ¥
sigdfa o frater wrawrs @0
Iawy faior WOl 1 Bgdt www O
T T A A7 Y Ty Hravawr
g

Sursa wErRw, RO wfaw
g fe o & Ov w4 3w fawr
FATA MG | Tg WA T4 &7 F7
wi &1 7E afer qt sa< W £ [in
1 W FivErge fenarey e
THIC WA ©aw F Qo '&wT
FATAT (W, THE JT WG T AW
Zrrr | zma qT o S 8w
g gRN Wik gF Sarom § oo o
aqmw A |

T W ¥ WYY SYMETN WEIEA,
WOR YW WA w1 5ag fran, gEw
fog gvgg XATE |

MR. DEPUTY-SPEAKER: Thers ure
about 8 Hon., Members to speak. I
would like that every one of you
should speak because this is an im-
portant Railway Budget. I would only
suggest that every Hon. Member ghall
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[Mr. Deputy Speaker]

Pleage help me. Now, I will call Mr.
Rawat. I will call everybody., I do
things in an All Indig manner.

SHRI ERA ANBARASU (Chengal-
pattu): I want to fulfil my responsi-
bility by voicing the sentiments of the
people of Tamilnadu.

1 would like to mention here that
my Hon. friend Mr. Harish Rawat is
not taking part in ihe discussion.
Therefore, I would request that I may
be allowed to take some more time.

1 rise to stand here to support the
Railway Budget. It is very commend-
gble in many respects. However, I
have to say that the Railway Minister
resorteg to additional freights and
fares. Instead, the Railway Minister
should have concentrated more on
keeping the existing railway fare. It
is very easy to present a deiicit Bud-
get, keeping the fare as it is and ciaim-
ing credit, as was done by the former
Railway Minister,

But here we should appreciate the
fact that the Hon, Railway Minister
_ has also admitted that 30 per cent of
the wagons remained sick. We shouid
alsp appreciate the assurance given by
the Hon. Minister that proper steps
are being taken to improve their con~
dition,

I was rather surprised and astonish-
ed when the Railway Minister read
out that there was no project for
Tamilnadu. No suggestion or setting
up any new project, any new railway
line, has been made. There was no
provision in the Budget, Thig qugust
House will be gurprised t6 know that
after independence, no new project, no
new railway line, was laid in Tamil-
nadu. Even during the iast session, I
raised a query about double track
from Tambaram to Chingleput. I was
given to understand that the plan had
been approved and execution of the
project would be taken up. I was as-
sured that it would be taken up short-
ly. But, when I saw the Railway Bud-
get, I did not find any provision in the
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Budget! And, therelore, I insist that

this line from Tambaram to Chingle-
put should be laid.

For the path leading from Mahabalj-
puram to Kalpakkam, a - new track
should be taken up immediately in this
Budget itself. It is very important
because nearly 50,000 season ticket-
holders are traveiling from Chingalpat-
tu to Tambaram apart from the other
railway passengers.: Bridges bhave
been already constructed. No acquisi-
tion of land is involved gr there is any
other complicated procedure for hav-
ing this double railway track from
Tambaram to Chingalpattu, Therefore,
Irequest the Hon. Minister to take up
the execution of this project immedi-
ately. :

The UP. hills is also g neglected
area. Nearly 8 districts in UP.—] am
speaking on behalf of my friend Shri
Rawat as he is npt likely to take part
in the discussion—have no railway line
at all. It is surprising how nearly 35
lakhs of people are left uncowvered by
Railway net-work and neglected with-
out transport facility! If these two
new lines namely, Tanakupur Ghat-
Bageswar and Ramnagar Via Bhikisen
Chaukhutia are taken -up, they will
cater to the needs of 35 lakhs of peo-
ple. Hence, I demand the Hon. Rail-
way Minister to coucentrate more on
these new railway lines.

I like to refrain from speaking on
the frequent occurrence of accidents
on railways. I suggest that the admi-
nistration should be toned up effective-
ly. Sir, the hon. Minigter is aware
of the serious accident that took place
recently at Vaniyambadi. The unfor-
tunate passengers who met with this
catastrophe could not get any medical
ald for a long time. They have to
wait for hours together. Some med:
cal cell from Madras or from Vellore
had to arrive there to attend to these
injured persons. What I suggest is
this. In every region there should Le
an accident cell or emergency cell. 1f
the distance between one station and
another station ig far away then, in
belween, there should be one medical
cell which should be set up to attend
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to this emergency work. I have per-
sonally visited the Integral Coach Fac-

tory at Madras. I have gone to Arko-’

nam. I have wvisited the workshop
there. I have visited the Carriage
Works at Madras. The miserable con-
dition of the workers there is really
pitiable. The workers who are work-
ing near the fire-spot are not being
provided with any proper or gpecial
or fire-proof dress. They are not being
given any special allowance or any
such thing. Their condition is really
horrible. They have to work for long
hours. Therefore, I request the Minis-
ter to take some special interest in
providing them with extra benefits,

Then, my next point is this. Flood
advance is being given in ihe South-
ern Railway only to those people who
are residing in Madras city limits. It
is not given to those who are residing
outside the city limits, I made a re-
presentation glso to the Genera] Ma-
nager about it. I reguest ithe hon.
Minister to look into it. I request him
to see that this flood advance is given
to those people who are working in
Madras Railway units outside the city
limits if the loss incurred by them is
actually bonafide, This is my request
to the hon. Minister and I request him
to consider this suggestion with sym-
pathy because they are also equally
affected.

Then, Sir, I wish to say a word about
bom_;;. Bonus is being given only to
the employees. It is not being given
to the officers, thoge who are working
in the production units. I wish to sub-
mit that this is utterly unfair. Produc-
tion is being maintained by these offi-
clals who are working in these units.
They should be granted Bonus just like
other workers. So, I request the hon.
Minister to consider this point,

When 1 visited the ICF Madras I
found how enormous things were being
wasted there. I want to know what is
the pricing policy followed by the
Railway istry. I understand relia_
bly that the overhead charges are very
much more than what they should
really be or what is justified. That is
why the cost of a coach js enormous.

It is quite unreasonable. Therefore 1
request the Minister that he ghould try
to reduce the overhead charges and
thereby reduce the cost of production
of railway wagons. In this way we
will be able to earn more of foreign
exchange also by selling these wagons
to foreign countries at a cheaper rate.
So, he should evolve a new pricing
policy in this respect.

Now, coming to the question of
labour unions in the Railways, Sir,
there are already two recognised unions
in the Southern Railways and recently
about 5 splinter groups forming them-
selves as unions have sprung up in
Madras. All these splinter group
unions have come together and merg-
ed as one single Union named gz South-
ern Railway Employees’ Congress.
This Union is committed to the smooth
adsninistration of the railways, com.
mitted to the welfare of the people
and committed to the welfare of rail-
way workers. There are nearly a lakh
of members who have enrolled them-
selves as Union members., But this
Union has not been recognised so far.
You have given recognition to the
Union headed py Mr. George Fernan-
des who is always instigating the la-
bour to resort to violence and all sorts
of unlawful activities. Recently in a
meeting he told the workers that if
they struck work for 21 days, the whole
country would be paralysed and the
entire economy of the country would
come to a standstill. Does it behove of
a leader to utter such things which cut
across the very root of the Indian
economy? I would like to ask whether
you want to encourage such leaders
who act against the interests of the
country. Democracy does not mean
that there ig freedom to instigate peo-
ple to indulge in nefarious activities,
I would therefore request the hon.
Minister that he should evolve a rule
for all thege unions. If any union in-
dulges in such unlawful activities, re-
cognition to that Union should be with-
drawn immediately. Of course, the
bona fide demands of the union can be
considereg favourably. The hon, Mi-
nister is aware that in 1974, the coun-
try faced a difficult situation on ac~
count of the strike by the railway wor-
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ken. To avoid recurrence of such a

situation, recognition to various unions
shouid be reviewed. Therefore, I would

' request that recognition to union héad-
. =d by Shri George Fernandes should

be withdrawn immediately and the re-
cently formed union called the South-
erm Railway Employees’ Congress
‘should be given recognition forthwith.

Sir, I understand that in the Railway
stations and platforms licence for sel-
ling some eatables and drinks by the
poor venders is heing withdrawn and
.in their place contractors will sell those
things in the raiiway stations and plat-
forms. There are now about 25,000
_poor vendors who are engaged in this
.small and petty business and they are
-earning their livelilhood. If they are
being replaced by the contractors, only
the rich people will take over this busi-
'nes and these poor people will be
‘thrown out of their job. Therefore, I
‘would request that the present arrange-
ment may be continued so that the
poor vendors would be gble to earn
their livelihood in this smal] and petty
business.

In this connection, I wouid submit
‘that the quality of the food stuff sup-
plied in the long-distance trains ghould
be improved. The guality of food sup-
plied in the Tamil Nadu Express and
‘the G.T. Express ig very very poor. I
do not know why proper action has
not been taken against those who are
responsible for supplying such a poor
quality of food in these trains. I
‘understand that the same contractor
for the supply of food in these trains
has been continuing for the last so
‘many years and that is why the quality
‘o! food supplied by him has become
very poor. My suggestion is fhat lor
every two or three years, the contrac-
‘for should be changed. The same con-
‘tractor should not be allowed to con-
‘tinue the supply the foodstufl. Other-
wise what they do is that they would
‘try to satigfy the bureaucrats by some
way or the other in order to cling
themselves on to thig business and thus
they will continue unperturbed fo sup-
‘ply very poor quality of food. There-
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fore, to improve the quality of food
supplied in the trains, there should be
a change effected in the contract onve
bn two or three years.

Sir, I support my friend’s suggestion
for calling the G.T, Express as Bharati
Express. The G.T. Express should be
named as Bharati Express. Sir, as you

- know very well, the Tamjl Nadu Ex-

press has been running to capacity
since its introduction. At present, this
train is running between Delhi and
Madras thrice in a week. I would re-
quest the hon. Minister kindly to aen-
gider running this train dajly so that
the traveiling publfé need not wait for
many days to get their geats in the
Tamil Nadu Express.

With these words, I support the
Railway Budget and I congratulate the
hon. Railway Minister for that. I do
not know whether he will consider my
suggestions or not. In splte of that,
it was my duty to bring to his notice
the various suggestions that I wanted
to make. 1 congratulate him once
again for having presented such a good
budget.

20 hrs.

ot wivwe fog (Frwmis ) -
gurerer wered ¥ oger woar @
arare & wga E fe e a @ v
afer oo g ww fear @ & weer

I H1 oY ff T SO A% K1y
‘we w\fE o R s o, S
gt fret w1 oy gnfr

Ml sdwan @ ™ awe 93 A
g W oA st qrE off ¥ fawe
femr 2, 37w wodr AT ¥ AR
T wpm Wi SR W oawe
agr weor S fr &) o ¥
I W daray woswe far §, &
tar g worr § fir dew % o F
gy s el gE T d o
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o sheft & o o7 ooy wivor o §, o
awz % waviw fimy §, SR Tav W
2 fi sy s qw ® g faww
wic maT Y, 7 5X . F qur v
forg wer wira & | qore WY IR et
* weww ¥ Gar s gew @ fe o
TTF GHITPIT 0 I IA0T A g
Wi IR QA wawaAr ¥ wiw a0
we femr & ¥ e w0 &
IF WA E, T|OT TS W TH-
frdmY froe wot 7t Fefwdt & =l
g1 & wofr & gie ST A7 v
T g

TaF G g7 o) W ¥ ymew ¥
Merard W 7 GFr §, I]| A
T W § gE atwa § WIAg
o FT Nme wA¥ § 1 qiEg ft
@ 1Y Y geF TR FT HaeEET
foar &, swaT Y @few & 9w
w0 § WX wrenaw &4 § R ogwra

T g wRi FEra ¥ 2, 4gET
Wt T oWgar gt

oF 1 S uer & § Of
Fgr 2fF E ¥ ey A grafa
oY Wraew g, ¥ =wgar g 5 e
foflewass ) gEX AT el A
ot W arT F g FaAw @@ |
g grefan &t Sawd & A s F
fag g sEofg Hd@t ot w1 e
g aRk @ I H A9 A OwE
e fedrwedra &, 39T gL F
¥ faq g srwdfer aATT SRR
g1 Hrumifesa & fegm § &
fog s &1 ¥ =g fr W)
wifer @R a1 fraie w0 ¥
grefem SAwy ®Y g w36\ Ay
for st e TN @ dw & o
wor  fae gm

W e waR e w9

Terdk TG 191 0—11 7 fixfewr arwrewr
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[ar &g fag]

¥ aar€ ot | W ag ST Afew
g 5 o TET AT X 1978
¥ ot Peerdfte aalt ow w@d W

® avg w¢ famr | wthw Rl &

e a1 gargd T F I WE A
wardr o, ¥fFx oA ot &
AT W SOF Helt ¥ 9Oy FAd
¥% T F1 waw & T faan, afew
IaEr qrdy gefe &% & F7 AR
oy fagr | Wrer SaT 1 wiEl &
amy W N o ffww § W
% e far @ E o W T wiw
far @ &

frg ==rd & sl & ot WE
argr g & g, St mwiw ol
a0 3, #fFq far &t w5 g
A=Y 78 W aF IFT ATET I
gt @Y IR 3@ Ffww ¥ dfem
sefeaT T g 1 ™ @I AT &
7T BN ¥ TR OF FUT AR A
wa werfaw gf & 1| Wt WERA
¥ wow wreor ¥ o w31 8, fredr awe-
ga ¥ Wy wgran, & @ W Avew
T H@ FTAAT AT W § 1 WX
=t wefiaT oW ¥ deft 4, 97 A
TAET WA FOA wAr 9r | wfew
wY oF ™ @ T FW A gEr
T | AU AMg —amEeeied wAeT
g dfer ot Frsgr or— 5 @
w1 w0 I ¥ el e fear 9d,
oifF 9 &a F1 ST wreEe g
TH AT § AW WF qIE a9
AT G

—Gen. Dis..  47¢

g 8 gmrag &

@i ¥ 78 4wl & forg Y@ wmew W

sarr fear &, wvar ot & oo ®
Fasr @t faar mr @ @@ oWy
& fr oraer et & Tew ¥ faw @R
arET & @ faar war gn, SwEr
R frar T |

g faAi & ag Aiv A ar ol &
& wpargT T TEAT H oF i9E oferw
afew @it @ar aifgg | @@l
W HY TZH HFFAT AT TST 4T 1
WY QAT # 39d w7 qfeww
wfgw @dww § 1 fage 3w F go
dYo ¥ Ot g adr weg 1 #
=g i TG H wAre Sy A
CAl

g7 aga feAt & ag amr & @ Av
@ & f& ur, gEmE i -
I F ¥WE owfarw X At
FE A 1 T A § Ff A
ST Y AT A § [T T A AR
FamET w41 § 5w awEr S o
agt 3few FTRTE W mfeat i agw
Tt Tefne age Wi W
ngfoar 3 1 & wiw Far g
fe  agt oT sitadfos amnd od

dawe uawsw  fooeflt & oF @
Tadt § | AT Y aer g o faan
Tar | @AwE fagr Y oF T
e 7Y | qfET W9 STFTRT
grvad g fF g & @A agfr g
AT AE TR TFRT T dY TR T
g A0 Hdr wgew w wiw g fw
HAWE  OFEHE &1 §aE F fear
W AR w1 g g, gl
qAW  THATEY |

e ¥R F W
srerr-AR-feeiequ o o gardy
t =u ¥ wegad W wor agren @
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* ooy & griafaw  faacor ot
#; agy AT REH A T,
Ywawr  weoqEE Ry HENA
5T ATRE 7 W7 § wag faedr & o
afer R & 99w () sl
& & g w QN H, A®
g [EAA G, Y whewmwd g
qr AR W FFET B ATEEE §
¥ amr & wag vew i 3w # (F)
sTafcdt fawargg wmifs ag «wi &
TETAAT WX Ao F AT F G

MR. DEPUTY-SPEAKER: Every
body should get a chance to speak

" .Others should not be deprived of

speaking. Everybody would like to say
:something on the Railway Budget. You
can speak next year. You can send
your points to the Railway Minister
also, He belongs to your State. (In-
terruptions) That is what I am re-
questing him. You alsp make a
regquest,

St @i g 0 oE A AR
FE FX GATS FT @I E | WEA—
afrar——afrarg—af—eru 7
T F ST HIT STRET ge9ay fag
A sw wT F oawdy waar g
R weRi & avg ¥ I welY wgEa wr
g9 WX qETE IJAT STEAT § W
I T W aWE w griew
| Far g |

MR. DEPUTY-SPEAKER: Shri Ra-
meshwar Nikhra. You take only 3
‘minutes. We have to adjourn the
House at 8-30 pm. You have to co-
operate. Other things you can give
to Mr. Mallikarjun or to the Minister.
It can be treated as if you have spoken

st R e (e );
SqTenw  WERW, 49w ¥ g0 w5
gy Rar e om Wl & Syoer a
AqR A wTorEs ol L Ow

frre o® w%wﬁmm-n‘r_lh'
Tw frqe a1 Ay wrfae §
# ot IT@ T FCQIE |

W A oft ¥ 9 W@ Ao wag H
awr frar & S@ ¥ fag ag aurd WK
gaE FE | Wgl U ST
et & wrEe § T qwew g a9
¥ 30 g HT AT, AW FI FqowAr
T FETECr o1, O W W ww
AT gy o7 @ 97 ) 99 sEer
F i ¥ T ol 9w A AW ¥
S AT FE W A9E F oAremH §
sER fear 1 F age 9@ ¥
W& § woy gETE AT AEav g |

qT I I FE a9
F uuT T 1 Tw WhuT &
T AHT FT HAT-FAG 60 FOF
TIAT AATICAT ©F & &9 g ATHT |
¥ 9oy W AA wgEw ¥ e
qr, WR W ¥ gfgsrfat ¥ faer
qr WX IFa & @ oft & off frar
o "X Ay wow fewm ar fa
AT A g IF T AT I
¥ eqfeg fear a1 el #
ety w7 & fafeas & o7 agT 79v
Td T OUC G AT § 9 awd
ghit 1 IwET w0 ag & fF wereh
# Amifer qrd § w07 v FAT F,
ATT FT FTEAT 7 FAT FTE |
AZT I¢ 9T THE FIHT I9% #7702y
g€ ¥ T ard Al #r sgEerr
T H Wi § FA o3 famw &
[T WA FT F9 50 FAT wqwT
Wi @ g T owm & g
so'ar § e o et & warfier vy
T | W oA ¥ wifawm W
e wd &1 IWA qE ¥ way
or fr og aw At et ww am
WaRE & sifeer & @fwre v §
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sy & T A § o
= aff @ O § @ o erY
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IWE 9T 50 FIT FIY T WA &G
w #

WE F AL AT T sqqeqr g
g HM AT, T Lo S
& oY S| AT I AT A7 §F AT
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TAfAw 0% § 91X fagy e
TOF ¥ g W TUTHT T g
w1 T 1 T AT ar A Y, I A
¥ oo @ g 99 o ot ag v b
¥ g IR | TWE Sodww Y swaear
T aF ST W T i oomelr § A
T IR *w 9T O B g
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9 T, B AWA qTAT I AT
a4 Tl F1 AN FT W E AR
50—-50, ®-®Y wYET T9TAT G
TEAFTAE: o fr 39F womaT &
AT 1200 WA F §F ¢X FATFT
BaT AN L afrwrw i fr Raw
qx g W wgar fAwar @ W)
wfedt o wee T R E 1 W
% S¥arc AT FT AT H FIEA
gar ¥ gErg & f& W@y sereA
HT WG FOFT THET AT 9
IT AT 33ATA FT 3FTH AFTC TA-
fasrd amdr T & SR * 3%7 2 faar
Y | T AT ¥ Iemd Wy 3T
gt wte Wd ¥ fhr ¥ A AR

¥ aqC aw A wRrErC AT & W
AT & AT

ot e ¥ A aiw g e e
gqyorT ¥ ot $9 qATY w7 FTCETT
e gra wearfam § 9w & fag gaw
IR T AT FT ST
e & sfn Tt X o oY wH
ST 8, OTAT &Y ereedr § T
qwdy W At 9T weaw IR Y )
afz agi 9¢ W3 7 ¥ FTCETAT
ater faan smar § @1 9w A 1 aga

a8, I qUw @t ¥ W
daw Y AT o gFAT Y | A @G
frosr @ Tha fx

AT A FErE At E g AqqY
T LI ® a1 oy § ofww @y
¥ S € wd warer wivear § /Y
iaggy, @y, areary, fofa,
ggrgr, feedt ATeaT—eT sl
qT T migai & 7 =y S owr
T qlwer g 3 0 RO e
we § fe g Swew g S mwv
W WA WY swEwear ¥ AT ) :
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mfegt o ¥ wwelt § IEE0
TF ®OT NGl @wan & a9
ot § v § ooy @w @ §v
WiTo THo THo ¥ AWl 1 AW
w fasrar wiar ¢ o fe et €1 ™
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@ ob | ox i ¥ faws w9
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Tt wEre ¥ et AT Sy
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g T ¥ § | TER @ &
¥ A Tog ¥ g ¥ A fed
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- werE W gRdT w0 E |
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1 s ¥ ¥few o gwmgw
¥ wvgar § fe yeq AW W awe
¥ owfi A& wror W § —ag
gaw F Y wear € 1 wrw fagml
¥ 7y wgr ¢ fr oo el 0 W
fasg FET €, A NEARHT & graw
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¥ § wr agh s it glear
a g1 4T 99 &m = Py £ € wwar
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g @ qar TWAT §, @i Foe
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Q& ¥ ww o fafewr awi® & 49
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T JEF WA FITAT AT, a7 99T
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g § 5 Sgerge Wi Aifagr amem,
wr ff 409 &, SOt aEaw F
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& sy & oy ot frdaw wo T
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o oS qenem §f, T AN K
ft ot ¥ ¥ &, ag weEfear
AT FT AT wifge f5 gay Wy
WY & W femr oo 1 e
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faet & qeare Wy ww A oY
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afefgr d | wEF T &Y 919 wEEHY
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T AW §, ¥ WO F 50§ 0w
JEET BACSRAE —7 § wrw
¥ ofto fro THRIT Y W=, A FO
wEF WIFAS Tq | I fafered
F fesal ¥ WY sqw far ol 979
wgr 5 foar |« fafesdr st w5
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e ¥ il aw & fag
Adlare  wsmde ¥ oY A el
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4 T FT FEAAE W Y wEr
ffoe 1 w5 ¥ 99 wAgE ¥ w9 Ay
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ifs &<t off 39 Y T WY Sy
g

N fa ¥ o wig wEr Wy §
forr % 6 @ra A & o Y 3w v
IR T g 0§ gy
Wi % gy § ot ¥ 20- 50 -
HET o 9T I BT 2w AT



487  Riy. Budget, 1981-82
[t st =]

wrar & o a@y ferw & 3 mer
oved §1 gurar @y P fan
TH AF Go Gl FTET § WX @A
W R ¥ AF v F o samr
@@ & mw wowTT £y ag A @
f§ dwT daww ok fogd @i 0
warar & sarer gfesr & o | A
wly off o srgt W BT i
IF AR a2 § §—ag a1y &
‘W’ gwTEr Qa7 ¥ W@ A foed
o Hew @i T aw i Y
st ¥ wafag @Y Wt St A
wgrar fF g A¥FC AT ATEE &
formerd av  wem @ F, aife
T Faw & AFr, sER W &
W 39 SrEE A AT @ 1 g@d
T qEHT O S foaw Feeaey
o) i gt ¥ 15 ad
% QN & AT G, Al-aar
¥ uF ¥9 €Y 3 WvEA ¥ awA
aff & =g ¥ @WiaY 15-20
frepTer s v afemr @ww o
T wFEAY AT . wEET o
T iw TN Y
W3 wnT A AW, Aafar,
AAEYT  qTA1E, AfATe 19 gU AT
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L A 4T WA E I W
awrt W@ AN o om g,
awrk ¥ H@r o wvar g 1wk
gt ¥ Oy el wrE e & wow
W AR W § 7y frier vem fe
wr A W W A qwwEr e awr



489" Rly. Budget, 1981-83 PHALGUNA 13, 1902 (SAKA) —Gen. Dis.  490.

oy T
A
3
Ef
A,
L]
[

WX 4y o §o WF & gwmfag §
o o WS & faq wc wgr S R
g formde 2 s fdwde , A
w1 sfamfer af gt 1 agi o
W mfeai & #1% gfoar 7€ &0
FE A = 5% & fagd ) 7 dar
g 7 oy § Wik 7 FmEw fr Ak
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arfadl #Y gfaarg war & o € )
WY YU TEAT NFWA IC G2 §Y
ey, gt 9x fordr mfeat wwh-
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TF TTF TORTT ¥ wrar oy
t fr duy sl @ wafd W
APTAT AT WX FE WA HA
oY gw &R N Qo dTe dfew ww
¥z H omw O ghear ¥ it §
va% fog 3= demw & wfwwfai ¥
gi# ot w1 gar faar § fe oy gior
B T g g TR R W
Foraum fear st gr 1 & wigw
fir yTt 7% #Y @ 7 fimm W@ W1
T g gfaer TR R

¥ gty & wgm fs
w9 & 57 foow o wéo T g
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gl @X & faamy fr ¥ @ A
gfamr 7@ §, s® arA-ary it gfaer
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At g gy Ty 9 FR fre oy
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g oA

o § wdr St 30 o aw qml
qx eqre &t |
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# X F9 BT AT B O I HAT oA
FIGATT 2T 1 ¥ HelY o J, AfwaTe-
FUgds  WET i AqTET A7 argde
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I OF FOT TAT a4 gET § W
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7T fgrae & 7 § Rz gridw ek
fww griew & afar ¢ oF fuw
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fs oF a 99 @x ¥ wEe wd@r §
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fowr ®% | T T Odl @T wwA
qT firg ST T AW 9T W OF wand
TR |

gt wifedi % o & v Wl g
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¥ WX F YA § AT ww g W
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@ﬁmqlﬂiiﬂ',mw;
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wry § 1 fedioma dere forg &1 AR
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T O s § oW wg ¥
warE ¥ o w A | forw g & agdha-
T g § WK ag it § fe faw
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faardy off T dft @ 1w woe AT
SRR RIS (F R E S
o #e2 fear @1 fog w1 q@ wEm
Srer Y gWT | Qur gr § 7 wie
¥ v 9y F wdt sy ey § g
AT | wOSEAYT A g i
fedtarT & wa < wivt 77 #F I5rav AT
wAAE § e St & W
g 91 fF &vew WF ¥ @gw g
foraFaaTal I E o 7 Snifes
& 3u 1 vy dzw T ¥ Frww WO R
ot Y 2 o AT FY Y Agarr gt |
T s g T § 1 Agar vk
TG FY AT g7 & 2 F Wi v fedro
a7 & A age WS g | 0w F A H
& w1y w1 O wr o fera Y g g
o A8 95 #Y i @ o w1 9ax
uw faeran § o

B B I § o & s wngar
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e fawf-=1e &we § ot ot s
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e fad 500 50 § F97 § | A
W ¥ Aeew w97 Y § Hfew Afawr
wifeT gafae 7 791 wifE 500 %o
fodt ¥ adi faq, 7 e TR AR T
forar qfewg ¥ 1 &Y 500 %o ¥ -fod
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ot o AT : xg Wr fed
syrrfrer P of % fer oy &
T Oty

o Halt (Y Wetx qf¥): wiw 3w
¥ woar fifa?d, 500 ¥ & wig WY
LR Gl

MR. DEPUTY-SPEAKER: You can

yourseif do it. Why don't you do it?
Have it done,

oft o T : fget ¥ wear
WTER ot § ¥ ¥ A F & { warwr qor
a1 fie 33 9z enfar St s 9
frar o wr ¥ T frefod P sm g &
am fredtrwiwm RS I W
I w R FYT AT & 1 I S Ay
T 7 i T § 1 77 W A gefed
Ty ¥ gy off fie zfiror ¥ ga< oW
Hre T Y WY B AT T
il 99 N o< v Wy Ty
ffed, o A ¥ dor oumer A
¥ wifiee | S e v wefafebe
W 1 oY v T Y e T gk
AL R ] mﬁm!ﬁaﬁm
) Ay woadt ¥ W F ...

'MR. DEPUTY-SPEAKER: As soon a8
You write a letter, you meet the Min-
ivter also for follow-up action.

@ ww ot g woEh &
W X wr fe gt & fe g
goa€ wov ¥ frg dare § 1w,
ATATE WA 9T qET w WA T Y
g ¥ Yot ww oy § | o S qrey
¥ ¥ ford e & oY 9w B ¥ wTATE
w1 wEred | woEe FhEw Mfer W™
g e §, 99 ¥ d Ny |

o ¥ forar o & fie oy wrohT
ey ¥ S & | oF A S wdw

QY 3w § wyr o & g, dar
foreprer ey iR ey Rear o & wqr
T o g § 1 W wY "y A
e sgm IR e I e wr &
warr # qui fedfiow am Wik W
FrETAreT A v A qir § wg g
grfy, dufy & 9wl wc g § o

DR. GOLAM YAZDANI (Raiganj):
Sir, I like to draw the attention of the
Hon. Minister to the very pathetic con-
dition of West Dinajpur district in
North Benga] in the matter of Rail-
ways. When the partition of the coun-
try took place, this West Dinajpur dis-
trict was deprived of the main railway
line from Sealdeh to Siligurj via Par.
vatipur and only one railway line metre
gauge from Barsoi t0 Redhikapur ex-
isted. This ig of little use to peopleat
present. There was a proposal to con-
nect Balurghat, the district headquar-
ters of West Dinajpur, by railway line
from Ekklakki Tn Malda district to
Balurghat. Thjs proposal was consi-
dered but not yet materialised. I do
not know the reasons for it.

Now, as this line may not be viable,
I wouly like to make a fresh proposal,
This line should be from Ekklakki to
Balurghat to Hilli via Buniadpur and
from Buniadpur Point, a link line
should be made up to Kalyaganj sta-
tion on the metre gauge. This metre
gauge could be converted into broad
gauge later on. The main connection
from Balurghat will be up to Barsoi
vig Buniadpur, Kalisganj and Raiganj
on one side and the other side through
Buniadpur to Eklakki in Malda. If
this fresh proposal is implemented, this
line will be viable, I, therefore, make
this modifleq proposal. Please have
the proposal surveyed and take
necessary steps in this regard. This
is my request.

Now, Sir, 1 want to draw your atten-
tion to the fact that in Maldastation
the wailting room is very narrow. I re-
quest you to broaden this waiting room
at Malda Station.

There is one station named Bhalu-
kha road on Katihar-Malda line. There
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is no overbridge here. The bazar is on
the other side of the Railway station.
The passengers have to cross the rail-
way line and then only they can go
to the other side. For the benefit of
the public there should be one over-
bridge here. Also, there should be
over--bridges at Dalkola and Siliguri
level crossings. In these places the
traffic is getting jarnmed at these level
crossings. It takes many hours for the
traffic to get cleared up.

In Malda district there are two pla-
ces called Gour gnd Pandua which are
very famous. There are Mchammaden
shrines at Pandua. One month before
the Ramzan the annual Urs festival
takeg place there—Thousandg of peo-
ple go over there during the Urs. There
is no special train provided for this
occasion, nor increased number of
coaches are provided for and passen-
gers face great difficulties. I request
you to increase the number of coaches
and to run more trains in this line in
between scheduled timings of regular
trains, so that the passengers who
want to go to Pandua shrine during
Urs are not inconvenienced in any
way. I would like to draw the at-
tention of the hon. Minister to one
other point. If you go to Malda you
will find that late running of trains is
a usual occurrence. In the Darjeeling
Mail, Kamrup Express and NJP pas-
senger, decoities frequently occur. Only
recently near Katihar one dacoity took
place in one coach meant for down
Darjeeling mail. The dacoits came
into the train and they were armed
with fire-arms. They injured the pas-
sengers and looted thefr ‘properties,
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Sir, the passengers of West Dinajpur
go to Caleutia via buses or by trein,
They have to travel for 9 hours or 10
hours, if they go by bus, If they come
to Malda station to get the train, many
times they do not at all get the ac-
commodation there. Again for the peo-
ple who come to Delhi, the first class
quota here js only two which is al-
ways full It is really very difficult
for the people to travel by Tinsukia
mail and come to Delhi. I myself do
not get from Malda stations first class
accommodation at many times and my
name is put in the waiting list. I
have then to travel on the mercy of
the T.Ts. I request the hon. Minister
that the quota of first class accommo-
dation should be increased at Malda
station and special attention should be
given to Malda gtation to improve its
present condition.

With these words
speech.

I conclude my

MR. DEPUTY-SPEAKER: The Hon,
Minister will reply on the 5th instant.

THE MINISTER OF RAILWAYS
(SHRI KEDAR PANDEY): Yes, I will
reply on the 5th.

MR. DEPUTY-SPEAKER: Now the
House stands adjourned to meet at
11 AM. on the 5th March, 1981.

21 hrs.

The Lok Sabha then gdjourned till
Eleven of the Clock on Thursday,
March 5, 1981/Phalguna 14, 1902,
(Saka).
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